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Elel'l'n of the Clock 

[MR. SPEAKER in the chair J. 

ORAL ANSWERS TO QUESTIONS 

[Trall~lalioIlJ 

Power geo~ratioll T drget in Nortb l£aslern 
Slates 

+ 
*101. SHRI BALWANT SINGH 

RAMOOWALIA: 

DR. CHINTA MOHAN: 

Will the Mloister of ENERGY be 
plea~ed to state : 

tal the target flxed for power genera. 
tlon In North Eastern States for tbe year 
19tn·88; 

(b) the quantum of power generated 
durang tbe first eight months of the year 
as per the (he target fixed; and 

(c) whether Government Lave provided 
adequate assistance to the State Govern-
ments concerned for achieving power 
generation targets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHfAGI): (a) and (b) The 
requisite information is given in the 
Statement below. 

(c) Assistance IS provided to State 
EJectriclty Boards in matters such as 
trainJDg of personnel, procurmg of spare 
parts from foreign and indigenous sources, 
and supply of requIsite quality and quan-
tity of coal, fuel oJ! and gas. Roving 
Teams and Task Forces ot senior engineers 
from the Central Electflcity Authority, 
Mis. BHEL and Mis. Instrumentation 
I td' l Kola vi~it power stations and render 
requisIte assIstance in matters relating to 
their ope-ration and mamtenance. A 
renovatIOn and modernIsation scheme is 
being implemented at the Namrup thermal 
power station to improve its performance. 

Statement 
Energy generation target for 1997-88 and the actual generation during Apri), 
19~7- Nov., 1987 vis·a·vis the programme in the North·Eastern States 

(Figures in mIllion Units) 

~tate 

As~am 

Meghalaya 
(including NEEPCO) 
Tripura 

Manipur 

Total ~ 

Generation 
target for 
1987·88 

1705 

595 

105 

448 

Generation during 
Avril 1987-Nov. 1987 ----~------ _-- '-------

Programme Achievement 

]095 

415 

66 
327 

777 

353 

55 
256 

---- ------------------.___.-.-_-
2853 1903 J441 
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SHRI BAlWANT SINGH RAMOO-
WALIA: My first objection is that while 
mentIoning the names of North-Eastern 
regioD, the bon. Minister has mentioned 
the names of Mlzoram aDd NagaJand in 
the List. Anyhow, from the data provi-
ded by the hon. Minister, It is clear that 
there is shortage of electricity in the 
North-Earstern region despite the demand 
being very low. A major attempt shou1d 
be made for renovation and modernisation. 
Even the bon. Miniqer bas mentioned 
tbat for the purpose of renovatIon and 
modernisation of the plants and to meet 
the power generation targets, certain steps 
are required to be taken by the States 
with the assistance of the C'er.tral Govern-
ment. What special me~sures are being 
taken by (he Government of Ind,a to 
boost the power generation in ttis region? 

SHRIMATI SUSHILA ROHTAGI: 
There are actually four parts to the main 
question. First and foremost. I would 
hke to say that though these two States. 
Nagaland and Mlzoram have not been 
mentioned here, we are happy to provide 
all the details about these two States to 
the hon. Member here. The second part 
of the questron It; about the renovation 
and modernisation ThIs is just now a 
Centrally-sponsored scheme and steps have 
been taken and the Government of India 
bas released quite a large amount of 
money for ren')vation and modernisation, 
Tbis should be speeded up so that tbe 
results will be available more easily. 

As regards tbe latter part of tbe que~­
tion about the boo~liog of power genera-
tion. w~ have taken a numher of steps 
and I am happy to say that by the end 
of the Seventh Plan thIs particular region 
will have a surplus of 783 millIon units. 

SHRI BALWANT SINGH RAMOO-
WALIA: My Supplementary question is 
tbat even regarding the overall situation 
of power generation, In a report published 
in a newspaper, it bas been stated that 
Smt. Sushlla R ohtagi, while addressing 
the Engineers from 15 coun:rres, admitted 
that the hydel gt'oeration j~ going to ex-
perience a downward trend from 45 per 

ceot to 30% in the Seventh Plan. Another 
report of the PI anning Commission hal 
predicted serious power shortages In the 
Eighth Five Year Plan as DO advance action 
bas been faken on the projects approved 
in the Seventh Plan period and slated to 
fructify during the Eighth Plan period. 
Taking into account that statement of the 
bon. Minister of State in the Depart. 
ment of Power in tbe Ministry of Energy 
and the reported apprehens;oD of the 
Planning Commission. shOUld we construe 
that the country is beading towards a 
serious power shortage In the future. 

SHRIMATI SUSHILA ROHTAGI: 
The hydel and thermal mix ratio bas been 
goIng down and by the end of the Seventh 
Plan, for the hydeJrnix it may be onJy 
about 30 per cent with the country having 
a capacity of about 85000 megawatts potcn-
Jial of hyde) power with us. We are very 
keen that the tbermal and hydel mix 
should be more ratIonal so that we fap 
more pow~r from water and br ng It to a 
balanced level. About the other part of 
question regarding our country headIng for 
tbe a 'arming situation, I think we are 
going ahead with all the schemes that havo 
been taken up-on-gomg schemes and the 
new schemes wht..:h are to be commIs-
sioned. I do not ~ee any reason to agree 
with the bon. Member that we are head-
ing tor a serious power cri~ls III the future. 

PROF. SAIFUDDIN SOZ: We are 
very grateful to the Gov\!rnment of IndJ8 
for the fact that generatIOn of electricJLy In 
Jammu & KashmIr Is receIving very good 

. attention .. (InterruptlOlls) My Supple-
m~lltary to Shri Ramoowalla's question 
Wl)dlj be that Y0ur resel ve'l of coal may 
get depleted. Already there are somo 
mines where we ha ve reached rock-bottom 
level. There is no scope for getting coal. 
It is a costlier proposition. Jammu & 
Kashmir has a very rich and very vast 
potential for hydro-electric power genera .. 
tion. Would the Government of IndIa 
consider to tap the resources and harness 
the vast resources not only for the Jammu 
& Kashmir State but for others also? We 
have resources to the tune of 20000 mega-
watts. Would the hon. Minister prepare 
a loos-term plan to tap the resources for 
,be benefit of the entire country and see 
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that sizable portion accotdinl to tbe needs 
of Jammu & Kashmir goes there? 

SHRIMATI SUSHILA ROHTAGI: 
Sir. 1 am happy that the bon. Member 
agrees that there has beon better monItor-
ing this year and tbat has led to bettor 
augmentation aDd better PLF. In fact, 
it was also stated yeslerday, dur1ng tbe 
Budget Sp~e'ch thnt the PlF thts year 1~ 

tbe htgest ever 10 the last 10 years. Regar-
dlDg the second part of tbe question about 
depletJon of coal of course we are also 
trYlDg to focus attention on the non-
conventional sources of energy ID which 
hydel power also wtlJ be playing a very 
big part. We have the tidal project com. 
Ing up In Kutch tbe project report for 
whIch was reported to be ready by the next 
month. Also, there are other sources of 
energy like blo-gas and otber things which 
are very much Interesting. Jammu & 
Kashmir has a very good potential for 
hyde\ p,'wer generation. during the Seventh 
Plan Itself where about six or seven 
major schemes arc Ihere. We hope to 
comp ete tbem and by that we WIIJ not 
only help Jammu & Kashmir but also 
other parts of tbe NOlhern States. 

MR. SPEAKER: Shn SuJtanpuri, you 
may put your supplementary. 

SHRI K. D. SULTANPURI : Mr. 
Speaker, Sir. several areal\ have been sur-
veyed for setllng up h}dc J power proJccts 
in HLnacbal Pradesh 10 thIS connection, 
my specific supplementary to Shrl Ramoo-
walia's question IS as to how much funds 
have been provided for Ndthpa-Jbakan, 
Kol dam aod other hyde) power schemes 
as per the bluepClot prepared in thiS re-
gard 1 Mr. Speaker, Sir, t be hon Mini-
ster is aware of the depletion ot our coal 
reserve~ Prof. SOl has also point ~d out 
this thing and has silld that under such 
circumstances hydel power projects will bo· 
come useful. 

MR. SPEAKER: Put your question. 

SHRI K.D. SULTANPURI : Mr. 
Speaker, Sir, there is enough water in 
Himachal Pradesh to ,enerato 20,000 Illc,a-

wattl of power. Adequate reserves of 
water are avilable. Therefore, Will the bon. 
Minister Kindly enlighten us about tho 
projects that are to be set up there and 
the funds tbat would be made available for 
thts purpose 1 

SHR1MA II SUSHILA ROHTAGI : 
Mr. Speaker, Sir, tbougb tms supplement· 
ary docs not arlse out of the malO quest-
Ion, yet U IS true tbat there are buge re-
Herves of water 10 Hlmacbal Prade~b and 
efforts are being mao~ to tap it to tbe 
maximum extent. We have received pro-
posals feom the chlof Minister also ID tbis 
regard. 1 do not have [he exact figures ae 
the moment reaardlng tho allocations for 
tbese schemes -particularly tbe Nathpa-
Jbakri Scheme-but It IS certain tbat all 
OUl efforts are being made to tap tbe avai-
lable water rc:,ourccs In tbe ~(ate. S.:vc .. 
ral schemes are being examIned and once 
tbey arc approved, it would defImt~ly In· 
crease the ratio of hydcl pJwer iu the 
State. 

SHRIMI\. TI USHA THAKKAR: Mt. 
Speaker, SIr, first of aU I want to thank 
Shri Sathe for the efforts being made by 
Government ID thIS directIon A survey 
of Kandla T.dal project, has already been 
~onducted. I would Irke to know as to 
when will the actual work begin, how 
much WIll be the estimated co')t of the pro-
ject. and how much power will be genera_ 
ted there by? SimIlarly. IS ther~ any pro-
posal for setting up a solar energy centrl! 
10 Chhota Rann area of Rann of Kutch? 

SHRIMATI SUSHILA ROHTAOI : 
SIr, we expect the project report to be 
ready in March. ThIS centre Will g~ne· 

rate 840 megawatts of power. We are 
working out the estimated cost also. 

[ Ellgli~hJ 

World Bank loan for Gas Production 

+ 
• J02 SHRI S. G. GHOLAP : 

SHRI E. AYVAPU REDDY: 
Will the MInister of PETROLEUM 

AND NATURAL GAS be p1eased to 
state : 



'1 

l(a) \Wh'lt~ the World aMik has a,o-
fRuq~d 295 tlD41li~ dollar 10.0 .0 impl'Qve 
MUf.aJ1 au pro4ucUon in b~dUl; 

(b) if 80, tbe details thoro of ud bow 
it il lilcely to be spent; and 

(.c) what are the terms of alro_emt '1 

tHE MtNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : (a) to (c) The propoled world 
bank loan is likely to be available for 
ONGC's Westenn Onshore and Off sbore 
Gas Development ProJects. The exact 
details about tbe question of loan and 
terms and conditions of tbe 88f'eement can 
be known only after tbe agreement is 
finailised. 

SHill S.G. GHOLAP : Sir, my quest· 
ion was: "whether the World Bank bas 
announced 295 milJion dollar Joan 1" Now 
the reply is given tbat it is likely to be 
available. If so, to what extent? What IS 

tbe present production of the natural gas 
and what is tbe proposal given by the 
ONGC to the World Bank '1 

SHRI BRAHMA DUTT : Sir, ncgotiat. 
jOll about tbis loaD was held in Washing-
ton from November 27 to NovelJlber 23. 
T)ae scope of this Joan ajreemeot IS: (a) 
Developm~nt of Soutb Bassaio Fields; (b) 
Development of Galldbar Fjelds; cc) Cpo-
• truction of gas pipeline from Hecra Off-
shore fields to U ran; (d) Seism1c surveys 
for Tapti and Hazlra fields and studies for 
iaentifying low costs investment for develo-
meDt transmission of infrastructure for 
West~rD r~8jon and utilisation of gas. This 
is the scope of the whole agreement. But 
We are discussing with them when tbe dis-
cussion is over, I will inform the House. 

SHRt S. G. GHOLAP: My second 
supplementary is that when js this amount 
likely to be available? And negotiation 
Is at what .tqe '1 

(Intet:ruptions) 

MR. SPSA,,-,U\: J;al,~tj.tioD i. at 
"hat staae 7 
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SHRr BRAllMA DUTT : We have Qlade 
aD appraisal of tbe whole project and I 
thiDk. witbin two to three montbs lome-
tbiGs 8GOld "G .. lind. 

SHRI B. AYYAPU REDDY: Sir, Ua 
the 29S minion dollar aftDOUnCemt'Dt been 
made -by tbo World Banit 'I That ha, .. t 
been anawer.ed. Ha. tobe quantum of loaD 
assistance specified, and have the terms 
of loan, tbat is, tbe interest rate been 
specified? We are tuterested t~ know Ibat 
and for that. there is no answer Then. [ 
would like to k-oow whether ONOC bas 
liked for JoaD in general of whelher it has 
aaked for 'oan for a specific project, tbat 
is, tbe Western Shore Project, both On-
sbore and Offshore? If tbat is so, wby is 
tbat tbe Bastern Offshore and Onshore 
Projects not included in this 'I 

SHRI BRAHMA DUTT : I would 
like to answer the latter part of tbe quest-
ion first. Tho ONGC has asked for a 
specific project for Western Onshore -and 
Offshore development. As far as quantum 
of 108n and other tbings are there, Quan-
tum will be fixed after the appratltal of tbe 
project. 

The interest and all that depend on the 
cost of borrowing made from the World 
Baok from time to tiMe. Exactly when the 
agreement is fioalised these tbings will be 
known. We have asked for this 10ao be-
cause we WAot to develop this basJn. For 
otru-r basins. we have lot tbe exis.ina loan 
arran,emests .. 

011 relel'YeS In Bay of Bearal 

·J04 DR. KR'UPASINDHU BHOI 
Will tbe Minister of PETItOLEUM AND 
NATUR.AL GAS be pleased to stat~ : 

(8) whether new oil reserves have been 
discovered in the otfshore areas of the Bay 
of BeDsa): 

(b) if so, which are these oft'shore are-
IS; 

(c) the approximate quantity of oU reA 
servos tll.covered in these areal; aDd 

(d) tho 4tt,ill ther,or, 
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THE MINISTER OP STATE OP TJfE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : ta) aod (b): Yes. Sir, Oil bas 
been discovered in OS·16 structure in 
Krlsbna-Godavarl offshore durmg July, 
1987. 

(c) and (d) The exact poteotial will 
be known only after tbe structure is fuHy 
delihceted. 

DR. KRUPASINDHU BHOI : J 
am very much frustrated Irom thiS rheto-
ric answer formulated by the bureacrats 
of this Hon Minister's Department from 
a magnanimous posture. I w'-nt to be eD-
lightened by tbe Minrster whether other 
geological formation than the tery;ary for. 
mation and sedlmcn lary basin has been 
identIfied for off-shore drtlling of Bay of 
Bengal nc.}rcr to ruc.ldip Port ~nd l\la· 
handi basIn. If so, whether It is a fact that 
in .975 and 1980 tbe Carl~berg Ltd. of 
USA and the CarniveJse:va of France had 
done dctailed production oriented explora-
tory drilling 10 this area and whether lbey 
had found that more tban 5000 sq. km~. 
of oil and hydrocarboD IS floatiog over 
this basin. What are th~ details thereof? 

SHRI BRAHMA DUrr: In the Bay 
of .Beogal sedimentary baSinS are there; 
firstly Andaman~, secondly Dengal, thirdly 
Mahana<.1i fourthly Krishna-Godavari baSin 
and fifthly Cauver~ baslD. 10 Andamaos I 
can only say that they have found gas in 
one well and It is not commercially vIable 
10 bring it to the main and uniess we 
locate four.five more wells. 

Of course, everybody says that BeDsal 
is floatina on oil. But we dont' want to 
float on oil; want to swim on oiL .. 
(/nterruptiolls). Therefore, we have asked 
the Soviets. (Interruptions) If Bcngal 
floats 00 011, it WOD't help us. 

Upto Ibis time our efforts have not 
yielded aoy fruits althougb we have drilled 
on.shore and off-shorr but they are lof 
very biSh expectatioas. About Mahanadi 

-.110 we bave not been able to get any 
.ueoe'l. In Krishna-Godavari Basin and 
'Clowri BaiiD we bavo lot "some .UCCCSI 

and ,,'e have put the wells on .. t1 pro. 
duction eyste.m. 

DR. KRUPASINDHU BHOI : sun I 
am unabppy. 

MR. SPEAKER : Has the MitlSlt,r 
made you uneasy? I dOll't want my JPePl-
bers to be made uoeasy ! 

DR. KRUPASINDHU BHOI : I aaid 
I am unhappy. 

SHRI BRAHMA OUTT ! If the HOD. 
Member wants to know more about Bea-
gal, I Will give tbe whole detail. 

MR. SPEAKER: You can send it. 

SHRI BRAHMA DUTT : I wlJJ I,., 
It on the Table of the House. 

DR. KRUPASINDHU BHOI : Acco-
rdiD~ 10 my information, C.r)aber,a J.,t,d. 
and CarDivelselva bavc opined lbat t,be 
tIme of production oriegted explol'.4tplY 
drilling, the rigs whicb were availAble i1)f 
exploration could not sustain moro than 
300 1 bs of pressure and tbey were t,Q.Wld 
to be not suitable [or detailed explptat~J;Y 
cum production oriented exp)oratyry drW-
ing. Only the ONGC bas got tbe expertise 
in our country which cao bave liaison witb 
th-: foreign expertise and can drill in tbe 
l\1ahaoadi and the Bay of Bengal. I would 
like to know whether the Minhter will 
consider my proposal and re-cxamine it. 

SHRI BRAHMA DUTT : Th., arm 
Carlsberg Natoma. Groups of USA bad 
conductcd .seismic survey in off-shore .ad 
drilled two wells without any 6ucc:css,iD 
1976. The ONGe, durina 1979 to J5'81 
acquired 2756 )ine kq)s. of $cismlc dllJa 
in shallow marinc areas and identified six 
locations for dllj IJing. In ibis basin Pt~ •• ntJy 
tbe 0 NGC arc drailliDg one wcU viz., 
SMM·Sioce June 1987 which bas reached a 
depth of 4565 metres. I have seen this drJII 
ina myself. Of course. tbere is indicatioD 
of some object there but It has Dot yet 
beCD found As regards oo-abO&' fa Ben .. 
181 basin we have roacbed 8D a.~eem'DC 
with t·be Soviet U nioD aDd we are Iwo,lIiDl 
out the proaramme '0 explore oU iD .Sowtb 
Of Calcutta iu \* Suader"D'~ 
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SHRI V. SOBHANADREESWARA 
!tAO: Whh tbe exploration in KrlsbDa 
aDd Godavari baslo apart from the avai. 
lability of oil tbere is availability of buge 
quaDtity of natural gas which bas already 
been provcd. I would Hke to know what 
.tepa tbe ONGC or tbe Government Is 
proposing to make avilable this sal for tbe 
domestic COOkJDS purpose to the towns 
aDd cities located near tbe Krishna God .. 
avarl basin where these explorauons are 
loins on ? 

SHRI BRAHMA DUTT : I came back 
from tbat baSin three days back. It is a 
very prospective ba~in but first of all we 
have to lay the pIpelines to connect tbe 
sources of oil and gas. 00 on-land we 
have located OJ I In Bhimanapa Hi and aas 
in Kaza, 2 wells of gas ID Narsapur and 
one well of gas in Pasarapudi, 3 wells of 
gas in Rozole and two wells in TatJpaka 
and one oil and one gas in Kaikalur. At 
present we are connecting them by tbe 
pipe lines and our main difficulty ia cross· 
ins the river Vashishta. We have given 
SO per cent of the total cost of the bridge 
over the river Vashishta to tbe Andhra 
Pradesh Goveroment and the foundation 
stone has been laid. Now we are trying 
to cross Vashishta by boring a tunnel 
under It. 

We have already idenhfied conqumers 
and entered into agreement with eight 
firms and teo other firms have also come 
up. Regardina supply of cooking gas to 
the towns It Is a very costly affdir. we 
can supply at ooe point then the whole 
Infra-structure has to be laid down by the 
State Government. We offered to Feroza-
bad one ABJ pipel'ne. Ferozabad is a 
glass industry area like Venice of Italy. 
OUf cost will be only Rs. 32 crores but 
the infrastructure has to be there. We 
made a similar offer to Bombay. As and 
when gas is availablc and as and when 
Andbra Pradesh Government is able to 
put up the infra-structure we will consider 
it. 

SHRI R. P. Oa.: The Minister ha! 
already said that South of Calcutta has 
been identified as one of tbe spotl (or 
drilliog of oil. I think the Minister is 
-aware of tbo fact that Bay of BODlal i. a 

biS bi. bal atretcbins from Naokhali to Car 
Nicobar. So I would Jake to know tbe 
exact place that bas been incttfied and 
also whether any asency has been selected 
for drilhnl tbe oil? I would particularly 
like to know tbe agency tbat has been 
entrusted with tbe Job of drilllog In Bay 
of Bengal, Soutb of Calcutta. 

SHRI BRAHM A DUTT: As regards 
South of calcutta the drilJinl and survey 
will be done by the Soviet lJnlOn experts. 
As regards off-shore we ourselves arc 
doing tbe drlJlln8. We are dnlllDg one 
well off-shore. 

Speed post service 

·107. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of COMM:.JNICATIONS be pleased to 
state: 

(a) whether there is any private 
sector Involvement an the functioning of 
tbe speed post service; 

(b) if 80, the details thereof; and 

(c) the details of private courier 
services funct'oDing in the country 'l 

THE MINIS fER OF ENERGY 
AND MINJSII:;R (J):< COMMuNICA-
TIONS (SHRI VASANT SAl HE) : (a) 
No. Sir. 

(b) Does Dot arise an ~Iew of reply to 
(a) above. 

(c) This Ministry has no direct 
information about the details of private 
courier services funcuomng in the 
country. The Reserve Bank of India 
have however, intimated through tbe 
Ministry of Finance that 13 courier com-
panies have been giveo permission to 
operate lnternational Couner Services. 
Only 9 courier companIes are however, 
actually operating International Courier 
Servlccs UDder thiS permlss'on. 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: Sir, tbe Indian postal 
lervice il renowned tbe world over for 
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its efficiency and excellent strvie.. What. 
ever may tbe Mlninster .tate In reply to 
my question, it is sad to say that tbe 
Indian postal system bas been totally 
over-shadowed by certain private courier 
services as if our postal system cannot 
deliver goods at the same grade of service 
as the private courier systtm like Skypak 
or the Blucdart. 

Why docs the Ministry Dot take steps 
ro ban the parrallel postal system which 
is eo ting up the revenue of the postal 
department? If the bOD. Minister expres-
ses his heJplessness in banning tbe prlvat: 
courier system, will he come forward and 
ensure this august House that the postal 
system puts up a stIff competition by 
joining Vayudoot. Indian Airlines and 
also Air IndIa ill offering better services 
to the ~ervtce·conscious people of this 
country. 

MR. SPEAKER: Why should it not 
do ? 

SHRI VASANT SATHE: As the 
law stands today we can9 t ban these 
private courter services who carry docu-
ments other than letters. Under the 
postal law, we can only deal with letters. 
There is a ban on others for carrying 
letters. Therefore, the courIer services, 
like Skypak, are operating. 

1 do not agree that they are operating 
more efficienl1y than the postal services. 
In fact, our speed post servie" is doing 
the best in the country. But as far as 
private couriers are concerned, who deal 
only with buc;iness PC,' pIe and carry their 
documents or p~ckages, 'hey are able to 
do it better becau"c they arc restricting 
only to big metropolitan bouses and 
financial deals. Therefore. to compare 
postal service, which serves the remotest 
man in the village, with these few services, 
which are commercialJy run, will not be 
fair. We are doing a better job. 

I agree that we must improve the 
efficioncy. This competition will he'p us 
to improve our etficiency. I hope our 
serviceli will be able to improve our 
efficioncy. 

SHaI MULLAPPAJ...LY RAMA. 
CHANDRAN: I understand that tho 
Indian Banks AssoclatloD is runnful a 
parrallel courier service of its own and 
tbe IDA has given specific instructioos to 
its member-banks to rully utilise tbe 
service. In tact, even before tbe courier 
system came into V08ue in tbe banklns 
sector, tbe IDA directed its member-banks 
to prefer the private courier eer"ice to tbe 
speed post. 

I would like to know from the hOD. 
Minister why our banks, which were 
nationalised to heJp the public sector 
reach the commanding heights of our 
economy, are Indulging in activities which 
are detrimental to the interests 01 the 
postal department. 

I would also like to know from the 
hOD. Minister what action tbe Ministry 
proposes to take against the courier 
system whicb is prevaJent in the banking 
sector. 

SHRI VASANT SATHE : To be 
very honest, I cannot blame the banks-
which are also public sector undertakings 
-if they were to prefer someone who 
gives better service. You see, ultimately 
in tbis country-this Is my personal view 
-uDle~s there is 8n element of competi-
tion and we go in for excellence, we will 
not improve our efficiency. UDle~s you 
are efficient, even public sector UDder-
takIngs will Dot achfeve commanding 
heigh's. Public sector undertaking must 
try to be efficient. That is tbe only way 
of achieving the commanding heights 
there. I would very much wish that aU 
our public sector undertakings, Jike 
Indian Airlines, ~hould cooperate With 
the postal services. For example, the 
night air mail was doing very well at one 
time, comlO8 to\ one place and taking tbe 
posts to aJl other corners of the country. 
This cooperat~on must grow among the 
public sectors but ultimately their service 
must be competitive and efficient. That 
is tbe ooly 8Dswer. 

SHRI MULLAPPALLY RAMA-
CHANDRAN They arc helping the 
private sector. 
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sBat V ASANT SATHE: Whore is 
t ... · Pltvato leCtor here? Blnks are 
J*ltlk actors. 

SHiRl MULLAPPAlL Y RAMA-
CHANDRAN: It is competiDI with tho 
p .. ~.enice. 

( Interruptions) 

MR. SPEAKER: No discu8sion. 

SHRI VASANT SATHE: Ultimately 
tIM banks have to decide. CaD I force tbe 
baat. '1 

SHRt SUItESH KURUP I never 
apeeted luch a reply from tbe bon. 
Minister. ProbablYt It is his famous love 
for the private sector. 

MR. SPEAKER : No question of 
private or public sector. They must excel 
in everything. 

SHRI SURESH KURUP : Private 
agencies are eating Into tbe revenue of 
pOltal departments. 

MR. SPEAKER. If they exceJ, 
automatically the people will come to 
them. You cannot monopo'ise with in-
efficiency. 

SHRI SURESH KURUP: AccordlDg 
to tbe Postal Act, as the Minister himself 
il •• pcinted out, it is the exclusive prlvi-
lep of tho Government of India to carry 
leUers inside India. This pravate courier 
sorvice Irc carrying dccuments and all 
tlrat but everyday thousands of letters are 
beiDI carried across the country by these 
private courier ICI vice. Even the Minister 
bimself and the officials of the Depart-
atot or Posts are receivin2 letters from 
tht private couCJer servIce. I wou'd like 
to know what action the Government 
iatend to take asainst those people when 
tltey carry Jettors violating tbe Indian 
Postal Act, 

SHRI VASANT SATHE: When 
violation comes to OUI notice, under the 
Act, we can take action. We are therefore 
t .. yioJ to amend the Act. The Btn hal 
,,'ready been passed aod it is pending for 

tbe Pte.ideot'. aSleat. MeD}' thi.,. 11'0 
tbere. As far .s searc:b and aU powen 
are concerned, it is much more thaa that... 
Unless we bavo many more poweR to 
preveut it, we are helpless. I..am OD a 
larger issuo. I do Dot mind havia. a 
discussion in th's House aa to wbe&ber 
you should try to achiove efficiency aDd 
excellence in public seClor or not. If you 
want them to have a commanding heiabt-
this is the Issue which I want to discuss. 

SARI SURESH KURUP : What i. 
the use of the Act? 

( Interruptions) 

SHRI VASANT SATHE : Where is 
the lacuna 1 

PROF. N.G. RANGA : I do not 
wish to go into tbe debate of the private 
sector or the publtc sector of (he postal 
service. I am all in favour of only public 
sector so far as the public management 
and ownership and servicing of posts is 
concerned. \\'hat is happening today? 
Postal service Itself is becoming more and 
more inefficient I do not know why 
There is sorr.ethina wrong with .be 
Government's management. May I know 
whether Government has taken any stePt 
in order to avoid delayed deHveries. 
Tbey say Dew that they bave got speed 
post service There is DO speed at all in 
the present service. The Jetter whtch 
used to reach Jrom SImla to my VIllage 
wJthm three or four days In the past, now 
takes six to seven days and from Delhi 
it takes five to SIX days now. I would like 
my bon. ffJend, \\ bo has become in-
cbilrge Mmister of this and 18 a very 
efficient MlOister to assure us that he 
would pay special attentIon In order to 
see that the efficJency of the postal ~ervice 
is Improved, at least it is to be brouaht 
back as it was previous1y. 

MR. SPEAKER: Can monopoly be 
the licence for incompetence? 

SHRI VASA NT SATHE : I agree 
with you. I entirely agree with our most 
revered bon. Member but inefficient 
department does Dot heJp me. It Js our 
utmost anxiety tbat our pubhc aector 
services, in crucial areas, like postal 
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service, telephone service should become 
,'cry effi9ient aDd give consumer latls-
faction. Wo are tryina to do our best and 
our employees and workers In the services 
arc wil1inl to cooperate and we can do 
our belt. 1 can assure you to improve 
our efficiency. But as you said, there are 
certain inherent requirements if you want 
to achieve exceJJence. Even in rUDning 
when does a man achieve excellence 1 It 
is only when tbere is a target and com-
petition with 8omeone else. Unless there 
is a mark to be reached. tbe "xcellen:e 
will not be achieved. I want to introduce 
this element of competition in our country 
so that we can achieve excellence. That 
is our effort. 

Implementation of the CODsumer Protec .. 
tlon Act 

*108. SHRI BANWARI LAL 
PUROHIT : Will the Minister of FOOD 
AND CiVIL SUPPLIES be pleased to 
state : 

(a) whether the attention of Gover-
ment has been drawn to the news item 
captioned "Government going slow on 
consumer protection" appearing in the 
HlDdustan Times of 9 December 1987; 

(b) if so, the reaction of Government 
thereon; and 

(c) what concrete steps are contempla-
ted by Union Government to secure 
effective implementation of the Consumer 
Protection Act, 1986 ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI SUKH RAM): 
(a) to (c) A statement is given below. 

StatemeDt 

(a) Yea, Sir. 

(b) and (C) Government accords a 
high priority '0 the pr.!lramtne of consu-
mer protection. To provide better protec-
tion to consumers and for speedy and 
Inexpensive, redressal of consumer grieva. 
nces, the Government bal brouabt into 
force the Consumer ProteclJoo Act. 1986. 

Ontl Answers I. 
Severa 1 steps have been taken to ensure 
tbat the statutory institutions envisa&ed 
in the Act are set up 00 priority basis. 
In this connection. meetings bave been 
held witb tbe Food Ministers and senior 
officers of States and UTs. Matter bas 
been pursued vigorously through several 
letters, telex, telegrams. etc. The Central 
Government has constituted tbe Central 
Consumer Protection Council and is io 
process of setting up the National Consu· 
mer Disputes Redressal Commission. 
Most or the States bave already set up 
State level Consumer Protection Councils. 
Some States have already finalised actions 
for establishing the redressal machinery 
under tbe Act. The implementation is 
being closely pursued, co-ordlnated and 
monitored. 

(Trans!ationj 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir. the consumers aro beiDa 
badly exploited continuously in various 
ways in India. In view of that, the coo-
sumer Protection Act was passed in 1986. 
Two years have passed since then, but it 
seems as if Government has not taken any 
effective step in this regard. I want to 
know from the hon. MiGister in how 
many States and in how many 
districts has tbe National Consumer 
Disputes Redressal Commission, 
which was to be constituted fn threo 
tiers, been set up so far? According to 
the proposal, the entire network should 
have been completed within two years. 
I would like the hone Minister to kindly 
enlighten us about this matter. 

SHRI SUKH RAM: Mr. Speaker, 
Sir, it Will not be approppriate to say tbat 
the Government has not taken any suita-
ble step for implementing this bw. After 
this Act was pas8cd, rules were framed 
on 15-4.87 and thereafter tbe Central 
Consumers Protection Council was con. 
stituted on ].6·87. It held Its first mentiog 
in Sept. and wilt llold its second meet. 
ing on 16th March. Tbe Food Ministers 
of different States met in February. 1987 
and therea.fter in July 1987. Later sent 
several letters, telex messages etc to tb. 
States to set up Consumer Protection Cou. 
DenS at the earliest. So far. these councils 
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have beeD coastituted in 20 States, If 
you WlDt to know the names of t~ose 
Statea,1 caD read out tbe Dames but it, will 
take time. However. I cab provide you 
• list or tbOSI names. 

MR. SPEA~ER: You may do so 
•• ter ODe 

saRI SUKH RAM: The Central 
Govornment hat taken necossary stops 
f9r Its Implemeotation. 

SHltl BANWARI LAL PUROHIT: What 
• bout the network? Kindly ,ive a com· 
plete Inswer. 

SHRI SUKH RAM: I have already 
Itated that Consumer Protection Councils 
bave been let up in 20 States so far. Tbe 
Consumer Dispute Redressa) Commission 
and the forum have been set up in Bihar. 
AI regards the other Statel, I have a list 
which Indicates the actioD taken by each 
State in this regard and I can read it out 
if you so desire. 

SHRT BANWARI lAL PUROHIT: 
This is an important question and tbere-
foret it requires careful planning. ft is 
true tbat the National Consumer Disputes 
Redressa) Commission is proposed and 
you have asked the States to set up such 
Commissions and some of them have even 
done it but has the Centre taken a lead 
in tbis matter which is welJ within its 
jurisdiction 1 If such bodies are not set up 
at tbe Central level, where shall tbe States 
send their srievaDces ? We arc aware that 
the Centre must have issued guidelines to 
tbe Statel regarding the people to be 
included In tbe Redressa) Commissions 
tbat have been set up In those 20 Statcs. 
For example, in West Bengal. tbe industry 
people have been included in tbi. Commis-
sion. How cao they protect tbe interests of 
tbe CODsUOterS ? I feel tbat journalists and 
social workers sbould also bo included 
in these councils. I would like to know 
what are the guidelines in this regard and 
whether the State Governments are foJlow-
IDI tbem? This Commislion waa set up 
at tbe Centre and in tbe States accordiDI 
to those guidelines and I would like to 
know bow much time will it take to est.b .. 
li,h tbo .ame at the <Si.trlct l,vel ? 

SHal SUKH RAM: Mr. Speaker, 
Sir. 10 far as Centro is cODcerDcd, WI 
have already set up tbe CODsumer ProteQ. 
tlOD Council bere and a. I bave stated, 
the council bad it. flr.t meetiDI In Septe-
mber I •• t and ludelines bave been Islued 
to tbe State Governments in tbi. regard . 
which recommended that the consumerl 
should be liveD maximum representatloo 
in tbese bodies. So far as West Bengal 
is concerned. I have noted your complaint. 
We will take up the matter with the State 
Government as per our guidellness. In 
case, the consumers are not given proper 
representation, we sball write to tbem • 

[English) 

SHRI CHANDRA PRATAP NARAIN 
SINGH : As far as protection to the con-
sQmer loel, tbe private sector is usuany 
the culprit. But, Sir what does the 
Governmment propose to do with certain 
public sector companies which advertise 
their products but do not keep their pro-
ducts up to tbe mark. I would like to 
give an example because tbis leads to con· 
fusion amangst tbe consumers. Some 
companies bave been floating sbares to the 
public and they advertise in newspapers 
wbere they say tbat they are already in 
production. The example will have to 
be given otherwise I willnot be able to 
clarify my point. Uptron, a Uttar 
Pradesh Public Sector Company, recently 
advertised for the manufacture of 
colour picture tubes and in the 
advertisement it said tbat It IS 

already in production. However, in tbe 
ImaH priot where there the sbares were 
advertised, it bad shown as to how many 
colour picture tubes were yet to be impor-
ted from Japan. The entire colour pic-
ture tubes are being imported whereas 
the ad\'ertisement said tbat uptron is 
already in productioD. So, what does tbe 
Government propose to do with the errina 
public sector companies which are under 
the guidance and control of Government 
of India? Does the Government propose 
to take some action alainst companies 
like this as this will lead to confidence 
amonl tbe consumers when action is taken 
alainst their own public acctor, advertisiDI 
wronal, ? 

SHRI SURH R.AM : Sir, I may inrorm 
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ltbe boo. Mootber. tha, ,bi. Act applies to 
aU tbo consumer lood. and serVIcel aod 
it ~OVOI" all pubho, pl'IvaCc, joint and 
cooperalive loc,or orlaolsaUons. . Under 
tbe provision 0" tlus Act, tbere: are quasi 
judaclal forums rlabt arom lllo da»lrict 
levol up to tbe CeDlra, level. We are 
tryinl our bell lbat tbelie IIhluutioos ale 
let up aa early aa pO'I,bJe so tbat wb~o 
Ibe comp!a_nt comes, wh:th:r it relates 
to tbe pubhc a.C;:lor or tbe pnvate seelor, 
those quasi judicial forums wiU have every 
ri,bt to take cOIDlzance of aU ,be com-
plalDts. So, tbe momODI tho.e comml'-
lions como ioto eXlstonce, tbOD actloo 
wilJ be taken a,aiDlt aU tbe dcCauICer •• 

SHRl THAMPAN TriOMAS: Sir, 1 
tbibk tbe Hon. M!DISler bal DOl alven tbe 
clear picture. SIr. wben tbi. HlI) was 
dlSculsed and tbo Act was passed ID lbe 
House, Ie wa~ said lhat tbc:re wAll be two 
bodies, 000 il Ule pro:.ecut ns aaCDCY and 
tbe otber is tbe quasI judicia! courts. 
HIs questioD ID wbelber it al ImpJemcDted 
or Dot. fhc l'cusecuLini Aaene)' whIch 
wal to be con&tltuLed und~r tbo COmp&lDacS 
Act and tbe voluntary OCilaollClIIoos wbicD 
were to bc registered, 1 would like to 
know how many ot' them bave becn 
rejistcred ID India so far and abo how 
many courtS, as on today, arc fUDCtlOD1DI 
sinco tb,s Act came IDto force. 

Also, I would hke to tell my learnod 
friend lhar lbe Food Carporauon of India 
supphes sub-standard goods 10 various 
parts or tbe country. W.Ilat action bas 
b~en taken In tbis reaard? 1 would like 
to have a calcKorica! aniwer instead of 
beauol about tbe bUSb. 

SHRI S U KH RAM ; Sir, al I said 
earlier, under ,hi. Act rodlcssal macblDcry 
bave to be constituted at tho Contral, 
State and tbe district JeveJ. So tar tbey 
bave not been constituted. We arc tryinl 
our best and persuadina tbe State lovorn-
menta to constitute tbese quasi-judicial 
bodies. 

Aa rar al tb 0 otbor prolecti OD to tho 
CODjUmer ia concerned, there are cortain 
otber acts which are punitive in nacuro. 
But tbis is tbe only Act wbicb il compona· 
Itor1 in Daturl. So. wbonever cb. com~ 

plafat. come and these (orums o,r Com-
mis.ionl are cODltituled, tbeD, tbey .HI 
start taking actioDs asainst the defaulterl 
whether they are public soctor companit. 
or in tbe private lector. 

SlIRI CHANDRA PRATAP NARA-
IN SINGH: The bon. M~mber and I 
have asked a specific question whether any 
action bas been taken by tbe Government? 
Wbat will be do with tbe public lector 
compaaies of the CeDtral Government? 

MR. SPBAKER ! Wbenever it come., 
It will be dODe. 

Newsprint prices 

+ 
-109. SHRIMATl KISHORI g,INHA ! 

DR. A.K. PATEL: 

Will the Minister of INDUSTRY be 
pleased to state : 

(8) whether the newsprint price. of 
pub'ic sector newsprint plaots bavo been 
raised early this year; 

(b) if so, tbe reasons tbereof; 

(C) tbe effect of price rise on medium 
and small newlpapers and magazincs; 

(d) whether the Associations of 
Newspapers have opposed this price r iso; 
and 

(e) whether any studies have been 
conducted into the cost structure or tbo 
newsprint industry ? 

THE'MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTR.Y. 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) A Statement is 
liven below. 

Statemeat 

Ca> and (b) Tbere ar~ five units in the 
country manufacturing newsprint. two 
of them arc CeDtral Government Bater. 
pri.ca. two are State Government Baato,. 
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pri ... and one a Joint Sectdr Enter. 
prise. All tbe five units have been 
permitted on 27.1.1988 co revise tbeir ex· 
factory price of newsprint 00 account oi 
the fo!lowing reasons :-

(i) Increase in the cost of inputs tbat 
have tal, en place since tbe last 
revision allowed In December, 
1985. 

(ii) The price that was beiol charged 
by indigenous newsprint anllls 
was not sufficient to absorb the 
escalations in the cost of inputs. 

(Iii) Majority of newsprint mills are 
incurring substant.al Josses in 
1helr operations I in spite of higb 
capacity utilisation. 

(iv) It is essential to maintain steady 
growth of newsprint production 
in the wake of increasing demand. 

(c) The revision of the price indlgen. 
cus newsprint will not have any significant 
impact on tbe existmg small and medium 
newspapers whose annual entitlement is 
less then 300 tonne~, as tbey have the 
option to get their entire requirement in 
imported variety. 

(d) The Indian Newspaper Society and 
tbe Indian Languages Newspapers Associa-
tion bave represented against the revision. 

(e) Yes, Slr. The Bureau of Industrial 
Costs and Prices (BICP) bad undertaken 
a study in 1981 to recommend fair prices 
for domestically produced newsprint. In 
March, 1984, a Committee on Newsprint 
PricioB headed by the Chairman, B I.C.P. 
had gone into the impact of the escala-
tions in the cost of inputs for production 
of newsprint. Again in October, 1985, 
BICP bad examined tbe impact of the 
increase in the input prices on indigenous 
new'print. 

SHRIMATI KISHORI SINHA: Mr. 
Speaker, Sir. is it a fact tbat the Govern. 
ment bad given an assurance to tbat News 
prlDt Advisor), Committee before alJowin. 

jDcrea8~ in tbe prices If 10 was tbe Comml. 
Uee cODsulted before permlltiol increase 
iD ll1e prices in Janual,. 1988 ? 

SHRI M. ARUNACHALAM; There 
was an assurance which was given to tho 
Commlttee. This is an ad hoc increase. 
we bave askea the BICP to 80 into h. As 
loon as tbe BICP completes liS study, we 
WIll ask thOle concorns LO dlbCUbl With 
tbeD. 

SHRIMATI KJSHORI SINHA: In 
Part 'c' ot tbc reply, It IS statcQ tbe lllCP 
\be Burea~ of InOubuiai Cost aDd Pnces 
bas carned out a study ou tho Impact ot 
tbe Increase In tbe: Input prH.CS on &Di~c· 

DOUS newsprint. May 1 know the findIngs 
of tbls study and wbetber any bU&seSUOD 
bas been ma\1e lor rcduclDg tbo CO~l 01 
production ? 

SHRI M. ARUNACHALAM: On lb. 
baSIS 0' tbe study by .HILP, we nave 
Increased the pnce~ ID .lY~~. 11 tbe boo. 
Member wants tbe eDure ocuuJ, J WUl pa~s 
It on to ber. 

DR.. A. K. PA 1 LL: 1 be bon. MJDl· 
Iter has tr.cd to iive the eXpUi.I.Jat Jor nu-
sins tbe pnces 01 new~pCJ nu, As 6u",h 
tbe pnccs In IndIa IS maXimum as lar as 
newsprint IS concern,a compare\! olber 
countucs. Toddy, lbe pc:opu; ,ue loSIn& 
faub In 1 V and RadiO. Tn ... onlY agency 
lett to tbe common p~opi~, wbo con~tnute 
Ii iarge seCUon ot tbe bo~.ely, IS lJew~­

print. 

Therefore, I would Ilk e to know from 
tbe boo. Manlster, whether he Will revIse 
thiS polley of raislni prices 01 new-
print I ? 

SHRI M. ARUNAGHALAM : It is a 
good sugge.tIOD. We wiU take into con .. 
sideration Tbis suggestion. 

MonitorJol cell for price deconfrolled 
medlclaes 

+ 
·110. SHRI RAJ KUMAR RAI. 

SURl MANVENDRA SINGH. 
Will the Minister of INDUSTRY b. 

ploascd to at.to : 
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(a) whether the prices or price deco-
Dtrolled medicines have. lone up {rom SO 
per cent to 200 per cena. duriog tbo last 
"ooe montb or 80; 

, 
(b) whether his Mini.try have starled 

a monitoring cell to moo itor the ~rlce of 
price decontrolled medicines as per mea. 
surel announced in 1986; and 

(C) tbe names of the madicines along 

Statemeat·I 

with tbo percentale iocreuo in prices 
wbich have come to the node. of hil 
Ministry ? 

THE MINISTER OF INDUSTR.Y 
(SHRI J. VENGAL RAO): (a) and (c) 
The required iaformaUon. &0 tbe extent 
available. is aiven below in tbe Statements 
I and II. 

(b) Yes, Sir. 

Detail. of Prl ce Revisions of Non·Scheduled Formulatloal 

S1. 
No. 

1. 

Formulation 

2. 

1. MIS. Serdia Pharmaceuticals 

1. Ponderax 60mg 

2. Pooderax 20rng 

2. MIS. IndlanJExploslves Ltd. 

1. MysoJioe Tabs 

2. Atromid·s Cap. 

3. Tetmosol Soap 

4. Fluothane 
S. -do-

6. loderal 86ml 

7. Inderal 40ml 

I. lnderal lOmg 

3. MIS. Dey'. Medical Stores 

1. Telepaque tabs. 

2. PrednisoloDe tabs, 

3: Pethldiae Hel .OOm, 

Pack S,ze 

3. 

10's strip 

10x10's 

10's 

100·s 

75 1m. 

SOml Bottle I 
250m I Bottle I 
JO's 

10's 

10's 

10's 

2ml x180 Amp. 

Earlier 
Price 

4. 

22.18 

73.90 

N.A. 

90.11 

5.95 

S2.1fJ 

4.27 

3.34 

1.44 

25.38 

1.92 

147.13 

Revised 
Price 

s. 

28.18 

87.49 

9.29 

%&1' 
chanae 

6. 

18.39 
u 

110.00 22.1 

S.88 49.2 

120.62 128.9 

7.76 11.7 

4.12 23.4 

1.42 (-) 1.4 

33.36 31.4 

2.83 47.4 

210.95 9J.O 
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1 2 3 4 6 

4. Pelbidlao Hel sOma Imlx,OO Amp. 184.82 .82.76 74.4 

5, Morpbine Inj. 30m,. 2101&100 Amp. N.A. 180.66 

6, Moxpbioe loj. 15m •• Imlxl00 Amp. N.A. 126.24 

7. Docitroo Liquid 110ml Bottle N,A. 10.00 

I. Copomfde tabs. 250m. 101:10', IS.S8 19.46 24.' 

4. MIS. s. G. Pbarmaee.tleals 

1. ClothahoD Tabs. l()xlO·. 12.50 30.00 140.0 

2. Zolaodlo 5% Dream 20am Tub. 3.13 '.48 67.1 

5. MIS. Abbott Labor.t.rlel 

1. Cocon SOl Tabs. 10'1 Strip n. a. 1.01 

2. Citrosods Sachets 3x4pn D. a. 7.75 

3. KaltiD Plain Liquid 9Om1 BottI. D. a. 1.7S 

4. Selsua Suspension 60ml Bottle 1.77 11.40 30.0 

S. Kaltio with Ncemycin 
Sulpbate Liquid 60011 Bottle S.20 6.76 30.6 

6. Cecoo Drops 30ml Bottle 1.90 '.88 2S.1 

7. -do- 15ml Bottle '.3' 6.74 2S.1 

8. Pentothal Sod. lam. 40ml Vial 12.86 1561 30.0 

9. -do- O.Sam. 20m) Vial 6.93 9.01 30.0 

10. Nilcid Mps SU.pD. 150m) Bottle 10.17 13.59 25.6 

11. -do- Tabs. 10'. Strip 2.03 2.54 25.8 

6. MIL May.t Bak.r 

1. Alcabie. 5Om. Bottle 3.60 4.65 29.2 

2. -do-- 125ml Bott.1 6.67 '.90 48.4 

3. Intraval Sod. O.Sam Vial 6.93 9.01 30.0 

4. -do- 11m Vial 1.'2 11.01 30.1 



PJlALGUNA l' t lt09 (6AZA) 

1 2 3 6 

s. SulpbadiaziDe Tabl. O.'am 10'. Strip 2.12 S.34 82.9 

6. Vallerlan Tabs. 10m, 10', Strip 1.47 2.00 36.1 

7. Valleracn Porte Syrup Simi Bottle 5.45 9.02 65.' 

s. TbaJazol Tabs. 10'. Strip 2.53 3.07 21.3. 

9. Sectral Tabs. 200ml 10's Strip 16.S7 18.08 8.63 

10. -do- 400ma JO'. Strip S2.16 S413 8.6 

7. M/S. Burreughs Well co •• 

1. Aminopbyninc Tabl. 1000', S.74 147.50 185.1 

2. -do- Inj. 2SIIOmI 31.61 65.97 70.9 

3. Piperazine Elixir 30m) Bottle 2.53 4.41 74.3 

4 -do- 115ml Bottle 6.70 10.S0 56.7 

5. -do- 45Sml Bottle 22.01 3384 53.8 

6. -do- Tabs. 8's 1.16 1.8S 59.S 

7. Quinidine Sulph. Tab. 100'. 73.54 107.68 46.4 

8. Actidll Tabs. 10'. 2.51 4.85 '3.2 

9. Neosporin Oint Sam Tube 3-29 4.99 51.7 

10. -do- Powder lOam BoUie 5.14 10.71 108.4 

11. -do- Eye Drops lOmI Vial 4.98 10.89 102.6 

12. Zyloric Tab •. lOxIO'. Strip 58.36 8702 49.1 

8. M/S. Kbuodel"al Lab •• 

1. Hoovan loj. SmJxl0 Amp. 82.80 181.3Z 118.9 

2. Rabine" Tabs. 10'. Strip D. a. 10.00 

3. Lono) SOma Tabl. 10's Strip 4.32 6.12 .1.7 

4. Lonol 100ml Tab •. 10's Strip 8.02 11.31 41.0 

s. Holoxan Inj. 18m Vial 41.10 82.40 100.7 



31 Oral A.",wer, MARCH 1, 1988 Or4/ Answer, 32 

1 2 3 4 5 6 

6. Meanllnj. 3x~ml Amp. 23.83 37.71 58.3 

7. BODvan Tab •. 20 Tabs. 50.83 J 19.31 134.7 ,. MIS. 1. D. P. L. 

I. AD,JaiD Tabs. l000's 224.83 295,96 31.6 

2. Sulpbadimidinl Tab. 'O's 106.59 161.76 50.8 

3. -do- Sam VETC 1000's Un 220.07 335.96 52.7 

4. BeDzylpeDiciUiD 5 lac 25 Vial 56.50 81.16 43.7 

5. PbeDobarbitoDo 6Omg. 25', 3.27 4.32 32.1 

6. -do- 1000's 7S.10 93.42 24.4 

7. -do- 30mg. 25's 2.41 3.28 36.1 

I. -do- lOCO's 41.06 51.64 25.8 

9. -do- 6Omg. 500's D. 8. 48.'8 

10. M/S. Hoecbst (I adi.) Ltd. 

1. Rastinon OSgm lOx -O's 16.'9 25.00 47.2 

2. Haemaccel SOOml Bottle 40.04 52.('0 29.9 
with Infusion Set 

11. MIS. Serum Institute or India 

1. Tetaous ADtitixio 
50000 IU in 20mi Via) 1 vial 89.30 312.74 250 2 

2. -do-2000 IU in Sml Vial I vial 36.27 127.60 251.8 

3. -do-l0000 IV iD Sml Vja) 1 vial 18.62 65.26 2S0.S 

4. -do-1500 IU in 1m) SOxlml 176.92 608.50 2439 

,. Tetaous Antitoxin 1 amp, 3.54 12.42 2S0.1 

6. -do- 750 IV 1ml Amp. 50xlml 111.96 341.90 205.4 

7. -do- l amp. 2.2+ 7.26 224.1 
J ~ 

1 

8. Aoti Snake Serum 10m) 
in 20ml vial with 10m' it 

empoule of water for 
liD' 1 Vial 41.45 126.02 204.0 



" 1 2 3 , , 
12. M/S. G.r ••• R ...... 

. t. Alupenf'fabl. tIJde'roStrfp 17.43 e:9O ~.S 

2. Duolutoli Tab •. 21 .,.bl. 12.00 . "1'.00 ~ •. 3 

3. Prfmov'ar 30 Tab •• 2tTab •• 5.03 '6.06 "20.' 

4. ProJutoD Depot 2'Om. 1 Oxlml 1".0 1' •• 00 l.~ 

5. T."tOyjroD Amp •• 108m. lOxlml 160.0 175.00 '.4 
6. -do- 250m. lOxlml 310.00 330.00 6.S 

7. Ultran Oint. Sam Tub. 10.95 14.39 31.4 

8. Testoviran 25ml lOxlml 3S.00 38.00 1.(; 

9. Sulfune Tab •. 10 x 10'1 37.S7 48.88 29.9 

10. Solvl,OD Tab •. 1. x JO'. 41.'7 69.60 C.S 

11. Prolution Depot 5 x 2 ml J69.00 175.00 3.6 
SOO mgeJDP. 

~ 12. Progynott Depot amp. 10 x ~l\ml 18.00 ,,88,00 .18.0 

13. Primovlar JSO Tabs. 21la S"ip 5.03 8.52 8.4 

, 14. Cat apr .. ;fabs. 10 -X410'. '.71 " ts.oo H·' 
t 15. BUlcopan .Imp. 20" * mJ 3S.'J " ;.2.60 .l'.6 

\ 16. AJupent- S,rup I.'mI • .,jIcMtle 8.65 12 .. 53 ,,~,9 

17. Alupent amp. 10 I }"ml 11.06 13.00 '11.5 

13. M/S. eY8Damid (I) I .. td. 

1. Cybao Liquid 15 0ml B D .•. 6.71 -
2. Ledercort Oint IS 8m tube D.a. S.SO 

3. Ledorcort Cream wi tb l' am tube D ••. 1.94 
Neomycin 

4. Delphicol Solution 175'mt B D.a. "30.83 -
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1 3 , 
14. M/I. Park. Da,l. 

1. Adrody tan. 100'1 Bottle 100.37 120.46 20.0 

2. Bea.I),1l LozeDlcl 8'. Strlp N •• Product S.41 

3. CaJadryl Lotion 57 Illi. B. 3.79 .5.48 44.6 

4. Noko Splcia. 75 1m cak. N .. Product '.5' 

5. PODltan KepI,all 250 ma 10'. Strip New Pick 5." 
,. -do- SOOma 10'. Strip II 1.18 

7. -do- SUlpD. SO ma/5m1 60 ml B 4.70 6.62 40.9 

I. Takazyml " 1m TiD 13.1' 14.47 10.0 

9. Belladryl Syrup 114 ml B 6.01 7.36 21.1 

10. -do- 4~'ml B. 19.30 22.51 166 

It. -do- Cap •. 25 mi. 10', Strip 2.18 2." 17.0 

12. -do- 1009
, Bottle 16.90 19.73 16.8 

13. -do- Expt. 114 ml B '.36 9.00 52.S 

14. -do- 456 mt. B. 18.5' 24.02 29.5 

1'. Bardase Tablets 20's Itrip 2.26 3.60 59.3 

I e. Belladry) Capl. 50 mi. SO', Bott). 10.46 12.22 16.& 

17. Ketalar lui 20 mI. vial 22.43 l2.38 44.4 

18. -do- lO mi. vial 51.66 74.58 44.4 

19. Taka Diastase tabs. laO', B. 19.3' 23.25 20.2 

20. Caladryl LotioD 171 mI. B. 1.'9 11.00 44.9 

IS. M/S. Falrdeal Corporation 

1. Cotaryl Cream (Skin) SO am tube 8.35 9.95 19.2 

2. Molazyme Tab •. 45 tabl. 14 •• ' 1'.60 7.8 

~. U)cckop ,,,be. 10's Strip 0.1. 13.6 
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1 2 3 4 5 6 

4. Noiaol Bye Drops 10 ml. vial 2.83 4.90 73.1 

16. M/S. 8, ... II •••• ltJ Ltd. 

1. DiDoquiD tab •• 10ft0'. Botti. 113.57 252.76 ll2.' 

2. -do- 10'1 Strip I.S4 !.16 85.1 

3. B.I. Apr Oil 340 mi. B. 25.10 31.40 25.1 

4. -do_ 170 ml. B. 15.10 16.85 11.6 

5. Acriment Oiat Ie lID. tube 6.63 8.07 21.7 

6. -do- ~oo 1m. Jar 57.34 81.15 54.1 

,. Me •• ffio 170 mi. B. 11.77 14.03 l6 a 
8. Cy.llocobalamin IDj. 10 mi. vial 3.07 6.42 109.1 

9. Sedolor Olot. SO 1m tube 8.24 1.2$ 0.1 

10. Neostiamio. Ioj, 12 x 1 ml Amp. 8.77 12." 44.' 
11. Normal Saline Solution for SO x 25 ml. 1'5.42 114.46 1.6 

InjectioD 

12. Sodium Dic.rboDall luj. 50 ]I; 10 ml 19.32 19.(;3 0.3 
13. -do- 58:1t 25 ml 118.64 126.6' '·1 
14. Dextros. laj. 50% :u ]I; 25 ml 66.33 71.S. 1.4 

15. -do- 250/. 2.5 x 25 ml 59,78 64.90 1.6 

1'. Sodium Chlorid. SO J: 25 ml 118.42 127.5' 7.7 
Dextrol' Iaj. 

17. Alcorblc Acid Inj. 2S x 5 ml 50.29 57.92 15.2 

18. Alc.old 100 mi. tabl. 1800's B. 64,18 116.3' 796 

1'. -do- 100', B. 1.64 12.98 69,9 

17. M/S. Hal'dl •• 810·Plla,..a-
e.tI,at corpora.lo. Ltcl. 

1. AmpiciliiD Cap. 2SO ml 1010's 1067.55 135'.10 2'.2 

2. AD.J,ln T.b •• 10 x 10·. Strip 26.63 29.08 9.:1 

3. -do- 1000'. 23.11 27.14 14.0 

4. .....do- 1M', 224.33 264." 11.1 



~9 Oral A".rwt" MAltctt 1, 19 •. ;, tJ,al A",twt;" , 4d 

1 ~ 2 _ 3 4 , 
s. Aspirin Tabl. 100', 6.28 6.90 11.1 

6. -do- 1000's 4fi.54 52.66 Il.t . 

7. DoxamothazeDo Tab •. 100'. 7.35 10.26 39.6 

8. -do- 1000'. 73.96 84.72 14.5 

9. Fruaemido Table- leo'. 11.95 15.22 27.4 

10. -do- JtK>O's 108.12 135.00 24.9 

11. IodochJorobydr-ox)'· 100'. 7.88 18.18 130.7 
quinoline tab •• 

12. -do- 1000'. 70.8 163.96 131.5 

J3. Metronidazole Tab •. 100'. 17.78 24.H;' 8~9 

14. -do- '00', 85.78 113.52 32.3 

15. -do- 1000'. 166.85 224.72 31.7 

16. Phenobarbitone Tab •. 100'. 5.95 6.40 7.' 
30;ma· 

17, -do- l000's 34.8) 67.64 39.7 

18. -do- 100'. 10.15 10.16 0.1 

19. -do- 1000'. 50.91 85.20 39.9 

20. PitJeraziDo Citrate"''fabs. l00's 6.42 9.64 50.2 

21. -do- Soo'. 27.55 40.62 47.4 

22. -do- 1000'. 48.15 7r.76 . 63.6 

23. PreJoisoJono Tabs. 100'. 19.22 21:71' .... 13~G 

24. -do- 1000's 173.77 199.08 14.6 

2'. Sulphadimidine Tabs. 1000'. 221.05 260.40 17.8 

26. Totra,ycline Capl. 250 mi. 100'. 49.'1 168tll l~ 37'1 

27. -do- 1000'. 409.94 654~12 . 5'.8 

Z8. Vil. C. 100 ms: Ta"" 100'1 1
• 9.38 9.76 ::' 8.1 

2'. -do- 1000'. '7.49 ?9.34 2.4 

3Ct. -do- SOQ .. tabs •• 100'. 2$.76 36.54 18.6 

aJ. -.0 .... 1000', 180.32 21S).74 60.7 
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1 2 3 4 , 6 
~---- --....._.. -- - ... -- ----. 

32. Dextroso & Sod. Cbloride 540 ml 14.06 16.52 17:' Injoction Olass Bottle 

33. Beltharinc Hel. 100's 4.80 5.SS ... lUt 
34. -do- SOO'. 17.84 20.42< .J 14JA 
3S. -do- 1000's 32.87 38.48 ' 17.tl 

36. Chlorpropamide 250 mg. 100's 11.76 lS~32 .i 3011\ 
ta bat. I 

37. -do- 1000's 102.!)() 131.95 28.2 
38. Dl,lodohydrex,qu,noline 100's 12.24 21.92 79.1 

Taba. 0.3 am. 
39. -do- 1000's 113.57 202.88 78:' 
40. Diazepam S rna. tabs. 10', Ncw Product 4.94 · 
41. -do- lOO's •• 3.48 " 
42. -do- 1000's u 18.26. -. 
43. A.drenalinc Tartarato Inj. 1 ml x 2S amp __ 11.76 22.20 .. 8"'~ 
44. -do- l ml x 100 .mp. - 4456 8~44 85.0 

45. Atropine Sulph. Inj. 1 ml x 10 amp. 7.'5 10:&7' 112.V 
0.6 mg. 

46. -do- l ml x 100 amp.f 76.35 98.05 28.4 
47. P~obarbitone Sodm. Inj. 1 ml amp~' 1.01 l.l8 36A 
48. -do- l ml x )0 amp. 9.39 12.46 32.1 
49. Respipihnc Ioj. 2 ml x 10 amp. 1.11 1.65 48.6 
SO. -do- 2 ml x 25 amp <I 2.29 4.19, 83.0 
51. -do- 2 ml x 10, z J33Sl 9.87 14.63 48.2 

52. -da- 2 ml x 25 x 7200 20.35 37.03 82.0 

53. FrUsemide I oj. 2 m) x ]0 aDilP~ 9.37 12.20 30.2 

S04. -do- 2 ml x 100 amp. 83.31 114.15 37.0 

~S. Diazepam IDj. 10 ma/2ml 2 mt x 2S. amp .. New prod. 28.S2. • -
S6, -do- 2 ml x 100 amp. " 106.38 

51. LlaDocaioe Inj. 30 mt. vial H 5.16 

S8. Sod. Bicarbonate Inj. 10 ml. amp. ,. 1.82 

59. Sod. Lactate Inj. 540 ml B. 9.el 16.98 '8.~ 

60. Sod. Chloride Inj. 540 rol B. 10.20 15.3l 'O.z 
&1. Dextrase " Sodium 540 ml :I. 14.06 16.~2 11.' 

Cblol'dl, InjectiOD 
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1 2 3 4 5 6 

62. Dextrele leU. 540 ml B. 13.96 16.24 16.3 

18. MIS. Glledl. 

1. Deroblo Ointment 25 0 2' am. tube 4.78 8.60 79.9 

2. Dllosyn Tablet. 250'. 2S0', 1.39 2.51 10.6 

3. Dllosyn Syrup 120 ml 6.04 18.44 12.8 

4. Dilosyn Expectorant 120 ml 5.03 9.'3 89.5 
S. -do- 450 ml 13.61 2774 103.8 

6. Kapilin Tablet. 100'. 4.86 8.20 68.7 

7. Kapilin Injection 6 x 1 ml 5.19 12.00 131.2 

8. Prlpalin Capsules 100', 17.68 3075 73.9 

9. V IteoUn 100 mi. caps. l00's 21.06 41.00 19.9 

10. Berin Tablets 1 eo ma IP SOO's 15'.67 211.'7 36.2 

11. Berin 100 ma Ioj. S x 10m! 6.07 9·49 56.3 

12. Celin Tablets 100 ma 1~'. 87.37 110.5' 26.5 

13. -do- SOO mi. SO x 10', 4.1~ 5.20 25.3 

14. Piperazine Tablets soots 32.92 S7.9' '5.' 
15. Piperazine Syrup 30 mI. 2.16 3.83 '7.3 

16. Macrabin 500 MCG Inj. S x 5 ml 3.91 '.01 53.8 

17. Macr.bln 1000 MeG Inj. S x S ml 4.71 1.15 66.7 

18. Tetanus Toxoid 20 x 0.5 ml 1.04 1.20 15.4 

19. Trip!e Anti.en 20 a O.S ml 1.18 2.1& 16.0 

20. Ferselate Tablets ~OO's 12.S' 25.37 102.0 

21. Setasard 40 mi. tabs. Ie x 18's 10.43 

22. Sotaaard 80 mi. tabs. 10 x 10'. 19.67 

23. Piperazine Liquid Vet. '00 mi. 40.81 68.00 66.3 

24. Piperazine Liquid 115 mI. 11.17 20100 68 • .5 • 
25. PrepaliD Forte Inj. 6 x 2 mI. 16.22 43.'8 171.1 
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SHRI RAJ KUMAR RAI: Mr. 
Speaker, Sir, I have seen the answer given 
by tbe hon Minister. On seeing It, I was 
astonished to know that after annOUDce-
ment of Drugs Price Control Order in 
1987 and the guidelines for implementa-
tion of the Drugs Price Control Order, 
the prices of medicines have gone up 
substantially, i.e. from 50% to '80% 
It was meant to benefit the consumers, 
but this orde! has brought miseries to the 
poor population of the country. The 
Government has decontrolled the prices 
of medicines arbitrarily, against the anno-
unced policy-i e, the measures of 1986. 
In the measures announcr-d in 1986, it wal 
categorically stated that aJl those medici-
nes which were required (or National 
Health Programme would be covered 
under Drug Prices Control Order. The 
Department of Chemicals decontrolled the 
prices of vitamin·A which is required for 
the control of b1indne~s. vaccines such 
as tetanus, diphtheria and trlptc.antigen 
required for the immunisation pronramme, 
iron preparations required for , ..... 
(Int~rrupti().ns) I am not reading: I am 
Quoting the reasons and showin~ how the 
the prices have gone up from 50%to 2RO% 
After all these quotations, I would like to 
know this from the Minister: Since the 
prices of vaccines. vitamios and iron 
preparations have bel:n decontrolled, 
whereas the Ministry of Health had 
recommended price control, what action 
bas been taken against tbe persons respo .. 
nslble (or such anti-consumer and anti-
people ste ps ? 

SHRI J. VENGAL RAO : Yesterday, 
In the Budget speech, the Fmance MlOister 
bas complete1y exempted category-I. For 
the de-controHed drugs also, there are 
a lot of conces'iions. We are examining 
it. There is a momtonng cell. If there 
are any such measures taken, we will 
certainly bring them under the Control 
Order. We have got the power now, 
under DPCD also. About vitamin-C9 

we have already referred it to the DPeO 
immediately to take action. 

SHRI RAJ KUMAR RAI : There is 
a clear violation of the orders of the 
Ministry concerned, Why bas it boen 
violated 1 

SHRI J. VENGAL RAO : There is no 
Question of any vlolatioD. If there is 
a vlolatioD, we wi)) take actioD. We have 
lot powen under the opeo. 

DR. CHANDRA S.HEKHAR 
TRIPATHI: This is a very important 
issue and It should not be rushed through. 
To have a proper control OD tbe prices of 
drugs, the Government had appoioted the 
Kelkar Committee. and that Committee 
had made certain recommends tions. 
Among them, two were very importaot. 
First, the Kelkar Committee had said tbat 
the medicines whose turoover was more 
than Rs. 50 lakhs should be kept under 
the Price Control Order; and second, the 
drugs which are being manufactured 
under monopoJy trends should also be 
kept under tbe Price Control Order. But 
I do not understand why the Ministry 
has decontrolled the prices of those drugs 
whose annual turnover is more than Rs. 
10 crores per annum. What is the ration-
ale behind it? On the other hand. on 
the floor of this House. Government has 
repeatedly said that the Kelkar Com-
mittee's recommendations have been 
eoforced and implemented in Iota. 

SHRI J. VENGAL RAO : Government 
had accepted Kelkar Committee's recom-
mendations ill 1010, Only accordJDg to 
that Committee's report, were the remain-
ing drugs decontrolJed. If prices are 
gOlDg up, we have got powers again to 
revert them to tbe DPCO; and we can 
brIng them under tbe Control Order. 

Natl: ral gas grid fo r North-East region 

+ 
*111. SHRI ANANDA PATHAK: 

SHRI R.P. DAS : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
Itate : 

<a> whether there is any proposal for 
a natural gas grid for tbe N ortb· East 
region for proper ut ilisation of gas as 
multi-purpose feedstock in the region; and 

(b) if' 80, tbo dctaiJs thereof 1 
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THB MINISTER OF STATE OF 
THB MINISTRY OF PETROLBUM 
A1'.D NATURAL GAS (SHRI BRAHMA 
DUTT) : <a> and (b) GAIL have prepared 
a port on linking of ONGC'. and OIL's 
las fields in the North-East to form a 
arid wbich would aive flexibility in supply 
of las for production of fertilizer, power 
aDd ule by other Industries. 

SHRI ANANDA PATHAK Tbe 
answer il not exhaustive and comprehen-
sive. Por tbe proper utilisation of tbe 
vast oil and nat ural gal depolits for 
multi-purpose Industries in tbe north· 
eastern region, it is necessary to bave a 
concrete utilisation plan whicb should go 
band in band with exploration and exp-
loitation. Vast resources of gas deposits 
are scattered all over the north-eastern 
region; but they are beiDI wasted, due to 
want of proper infrastructure and godown 
faciJities. If It is properly utilized, it 
would belp develop a large number of 
gas-basrd industries in tbe north-eastern 
regton. Therefore, I would like to know 
whether the government would consider 
the matter reaarding this. 

SHRI BRAHM A DUTT Exactly 
this project report prepared by G AIL is 
meant for thh purpose. It has got three 
main components: construction of a 
pipe line; then setting up a power plant 
and development of free gas field. The 
consumers are being identified. At 
present, the Assam Government wants 
tbat it should be associated with the 
trunk pi pe line, but our suggestion is, 
our practice is that trunk pipe lines are 
constructed by us and spur lines are con-
tructed by the State agency. This 
matter is pending with them. I myself 
have written to tbem. About the proposed 
power plant which should utilise this gas 
tbe Assam Government Is preparing a 
feasibility report and we are taking 
simultaneously all action. The first 
necessity is that tbey must anow us a 
free flow of Island gas; without that. it 
would be very dlfficult to go ahead with 
any project. 

SHRI ANANDA PATHAK: It is 
estimated tbat 15 billion cubic meter of 
a.tural ,as rna)' be produced at til, ,ad 

I 

of the Seventh Five Year pjan. But it 
seems tbat there is no proper pIal! for It, 
proper utilisation. 1 would like to know 
whetber aovernmenl would think over tho 
matter and ba ve a concrete plan to utlliso 
such vast resources of tbo natural &al. 

SHRI BRAHMA DUTT: I have al .. 
ready submitted that It IS under considera-
tion and we are in active dIalogue With 
the Assam Government; we arc stlU coo-
sldering; we are actively considering it in 
consultation with tbe Assam Government. 

SHRI R.P. DAS : Gas was found in 
tbe north eastern region in Tripura, Mani .. 
pur, Nagalaod, Arunachal Pradesh and 
Assam; Assam is an old area where gas 
was found loog before. Now the gas 
areas have been scattered over a big arca 
& the infrastructural faciiJtieS were as bad 
as anything in this region, and a substan-
tial quantity of gas is belDg flared up. 

In view of this, I understand GAIL 
was asked to prepare a report so that 
this gas could be properly utilised. Now 
the question is whether any report bas 
been· prepared for that. But the Minister 
has kindly said that there is a report. I 
would like to know details of that report. 
But, Sir, he has not given any details by 
which we could understand what has been 
done for the utilisation of gas in the 
north eastern region? How could this JZas 
be utili:sed ? 

SHRI BRAHMA DUTT : The project 
prepared by GAIL is around Rs. 400 
crores. If gas will be utilised for power 
plant and some industri:s which have 
been identified, the power plant will have 
to be constructed by the Assam Electricity 
Board. We are all to help them. 

SHRI R.P. DAS: I want to know 
whether GAIL has prepared any report 
for carrying up the gas to the doorsteps of 
the consumers. You just let us know the ' 
contents of the report and the recommend-
ations of the report, not what the Assam 
Government has done about it. 

SHRI BRAHMA DUTT: I have 
.Iready submitted tbat they have prepared 
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a prelimiaary report for R.s. 400 erOle. 
for thr.,. components: construction 01 
a plI'O liBea .. UIDI up of a power pia a' 
aDd development of a rreo las fieLd. 
After aU t~ formalilie. are ovor, a 
detailed project report will bave to be 
prepared. 

[TrllllS 1m i Oil ] 

SHill RAM PY ARE PANIKA : Mr. 
Speaker. Sic f only yesterday the beD. 
Ministor of Finance bad stated that gas 
cylloders will be supplied at eMaper rates 
Dot only to tbe North Eastern States aod 
to Himacbal Pradesh but to all the hilly 
areas in the country. But tbe present 
position ia that l.khs of people are in the 
waitjD~ liat for gettinl a gas connectioD. 
Will the hOD. Minister assure the Houle 
whether the production of gas will also 
simultaneously Increase to meet tbe pre-
sent L.P.G. demand in tbe country? What 
is your proposal in this reaard ? Do you 
ba\'e any ptans to produce more gas 
tbrough domestic resources 1 Wbat 5_P' 
are being taken to fulfill tbe assurance 
giYeD by tbe bon. Minister of FiD8nco· 
about L.P .G. supply? 

SHRI BRAHMA DUTT : This supple-
mentary does not arise out of the main 
question but I want to say that we are 
making all out efforts in this directioD. 
We have a 25 year plan under operation. 
The plant at Hajira has already started 
production. We are trying to increase 
tbe availablJity of gal. In order to bring 
it from remote areas, we sbalJ have to 
cover,.tbe entire Bangladesh and for that, 
we shaH have to negotiate with tbe Bangla-
desh Government. .But so far as the 
assurance of tbe hon. Minister of Finance 
Is concerned we sball try our best to fulfill 
it. 

WRITTE.N ANSWER'S TO QUBSTIONS 

[English] 

Revlta Usatio D of public sector 
.103. SHRI SUBHASg Y ADAV : 

SHRI M. RAGHUMA REDDY: 

'M11 _ MiDilt,r or ItiDlJSTR Y b •. 
pleased to state : 

(a> wbott.er 'JovHnmcal are consider-
io, &0 rovHali .. to public scctor to make 
it aD effective iDltrument of lener.tiDa lbo 
w:alth of the nalion; aDd 

(b) I if so, wbat concrete step. art 
cOIIMDJplated by GoverDtDent in tbi. 
direction? 

THB MINISTER OF INDUSTRY 
(SHit! J. VENGAL RAO): (a) It is tho 
cOOItan1 endeavour of tbe Government to 
make the public sector an effective Instru-
ment for aoneratina wealtb for tbe natioD. 

(b) Tbere are about 225 public sector 
entt.priMl 1ft diver.. fields and variGUI 
10DI term aod. short tel'ft) me86ures ha~e 
beeb taken to coati:nuousJy improve tbe 
petf01'mallc. of tho- public sector enterpri-
se •• ,propriate to individual enterprise •• 
Some of the more', important steps are io-
dicated bel~ : 

(i) Close monitoring of t~e perform-
ance of thege ente'tJ)rlses by tt.. 
concerned admintsttad'fe Depart-
ments/Ministries; 

(U) OrgaaisatioDal restructuring whe-
rever considered necessary ioclud-
ina. formatlon of holding com-
paDies; 

(iii) St.-.eamlluiog the procedure for 
timely completion of major pro-
jects with a view to avoiding cost 
and time over-rUDS; 

(Iv) Modernisation and tecbnololical 
upgradation; 

(v) Improved maintenance and mana-
aemeJlt practices; 

(vi) Delegation of incr.eased financial 
powers for incurring capital ex .. 
pendituccJ 

(vii) SqaiD. of Memorandum of 
Understanding between Govern-
ment and Public Sector Enter. 
prilel; 

(viii) ImprovlDI the system of selectlbD' 
of Top mal1apmeot pertODb"-
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al we" as timely filling up top 
vacancies and giving longer 
teuure to Board lcvei appoi'Dtces. 

(ix) Adopting participative style of 
manag.meot; 

(x) Provision of captive power fact-
IIties. 

(xi) Diversification of product-mix. 

(xii) Adoption of methods of Energy 
Comervatlon and Pollution con-
trol. 

s. No. 

Haryana 

1. 

2. 

Punjab 

1. 

Natne of the Project 

2 

Panipat St. III 

Yamunanagar St. I 

Ropar St. II 

Rajasthan 

1. Kota St. II 

2. Ramgarh Gas Turbine 

N.T.P.C. Project 

Setting up or Dew tbermal plaats ID 
Nortbero States 

• 105. SHRI P. KOLANDAIVELU: 
Will the Minister of ENERGY be pJftsed 
to state : 

(a) whether new thermal plants are 
being set up In Northern States; and 

(b) If so, the details thereof? 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : <a> and (b) Tbe 
followlDg thermal plants arc under imple-
mentatJon in the States of the Noith·&!rb-
Region :-

Capacity (MW) 

3 

210 

420 

420 

420 

3 

3. Ant8 Combined Cycle Gas Trubinc 430 

Deihl 

1. Rajabat Replacement 

UUat Pradesh 

1. 

2. 
3. 

4, 

A08para 'A' (Unit 3) 

AUlpara 'B' 

Tanda 

Feroz Gandhi TPS, Uuchablt 

135 

210 

1000 

440 

420 
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------------------------------------------------------------------
1 2 3 

N.T.P.C. ProJec:tl 

s. Riband STPS 1000 

6. National Capital TPP 840 

7. Auriya Combined Cycle Gas Turbines & S. T. 60~ 

Jammu &. Kashmir 

1. Pam pore Gas Turbines 

Power I cbemes sanctioned in Karaataka 

.106. DR. V. VENKATESH: Will 
tbe Minister or ENERGY be pleased to 
Itate : 

(a) whether any power schemes have 
been sanctioned in Karnataka in the last 
two years upto·date; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
BEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b) A 
Statement ;~ given beJow. 

Statement 

Power schemes sanctioned in 
Karnataka in the last two 

years (upto 20.2.1988).) 

S. Name of the 
:.lo. Scheme 

Capacity 
(MW) 

1. Diesel Generation Sets at 
Kolar, Bidar, Jamakhandi 
and IndL 

2. Sharavatby Tail Race 
Project 

J. Raicbur Thermal Power 
Station Unit 4. 

11.76 

240 

210 

75 

Luckoow ooit of Scooters lodi. 
Limited 

·112. SHRI INDRAJIT GUPTA: 
SHRI SANAT KUMAR 
MANDAL: 

Will tbe Minister ot INDUSTR Y be 
pleased to state : 

Ca) whether Government have decided 
to hand over the Scooters India Limited 
(Lucknow) to a private company: 

(b) if so, the reasons therefor and the 
details of tbe agreement arrived at for the 
purpose; 

(c) whether the employees and wor-
kers of the Scooters India Limited are 
very much agitated on this decision; 

(d) If so, tbe reaction of Government 
thereon; and 

(e) whether any other company in the 
private sector offered beUer terms than 
the one in whose favour Government 
decided? 

THE MINISTER OF INDUS fRY 
(SHRI J. VENOALA RAO) : (a) and (b) 
For the optimum utilisation of tbe skills 
and capacities created in Scooters India 
Limhed, which has been suffering losses 
since its inception, it has been decided to 
tranlfer the agreed assets and equjvalent 
liabilities of the Lucknow Unit of Scooters 
India Limited to a private manufacturer 
of 2 wheelorl aDd 3 wheelers, 
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(C) and (d) Some representations 
from workers & employees on this sub· 
ject have been received. Government 
have carefu'ly considered various options 
and kept the interests of tbe employees 
and workers in view. to the extent pOlsi-
ble, in arriving at this decision In the 
overall interest of the economy. 

(e) No, Sir. 

[Translation} 

Sfngaraull coal for Daml and Thermal 
power projects of Madhya Pradesh 

*113. SHRI KEYUR BHUSHAN: 
Will the Minister of ENERGY be pleased 
to state : 

(a) whether coal is not being allotted 
to dams and thermal power projects in 
~1adhya Pradesh by Singrauli Coal 
Mines; 

(b) if so. the reasons therefor; and 

(c) if not, since when the a'lotment 
of coal was started and the quantity of 
coal allotted so far? 

THE MlNISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRJ C.K. 
JAFFAR SHARIFF): (a) No, Sir. 

(b) Doe. oot arise. 

(c) Viodbyachal Power Station fD 
Madbya Pradesh bal been sanctioned • 
Iinkale of 25000 tonnes per month with 
effect from August, 1987 which was incre-
ased to 50000 tonnes per month wltb 
effect from October, 1987. The power 
station has. howev'lf, not availed the 
Jinkages sanctioned 80 far, but has 
becn drawing Its coal requirement from 
tbe stocks of Singrauli STPS. 

[En~Ush] 

Loss 10 Postal Services 

*114. SHRI PARASRAM BHARD. 
WAJ: 

SHRI BHATTAM SRIRAMA-
MURTY: 

Will the Minister of COMMUNICA. 
TIONS be pJeased to state; 

(8) whether Government sustained 
loss from the saJe of post cards, registe-
red articles. money orders. letters and 
parcels during 1984-85 and 1985-86; aod 

(b) if so, to what extent, item-wise? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (8) and (b) 
A Statement is given below. 

Statement 

The Profit/Loss sustained on t,bese services during 1984·85 and 1985·86 is as follows: 
Gain (+ )/loss (-) In Crores of R upecs 

1984-85 1985-86 

------

1. Post Cards (-) 38.72 (-) 44.41 

2. Registration (-) 43.48 (-) 57.04 

3. Money Orders (-) 29.05 (-) 31.68 

4. Letters <+> 00.73 (-) 08.21 

5. Parcles (-) OS.73 <+) 00.23 
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[Translation] 

Fair Price Sbops 10 Delhi 

.11S. SHRI KAMLA PRASAD 
RAWAT: Win the Minister of FOOD 
~D CIVIL SUPPLIBS be pleased to 
,tato : 

(8) whether it is proposed to open 
more Fair Price Shops in Delhi; 

(b) tr so, the number thereof and 
their location; 

(c) whether some Fair Price Shops 
are reported to be indulging in malprac-
tices in the distribution of essential 
commodities; and 

(d) if so, the details thereof and the 
action taken against them? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD A"lD 
CIVIL SUPPLIES (SARI SUKH RAM) : 
Ca) to (d) The entire Union Territory of 
Delbi is covered under the Public Distri-
bution System. New Fair Price Shops are 
Q.pooed whenever the situation so warrants 
du~ 'to increa'le of population In a parti· 
cular locality or resignatioD/cancellation 
of a (air price shop. It is not possible, 
tb~re(ore, to give the exact number of 
new fair price shops to be opened and 
their location. in advance. 

Fair Price Shops are required to 
adhere to tbe terms and conditions of the 
Authorisation letter issued to them and 
other .instructions/directions g;ven by the 
Administration from time to time. Cons-
tant vigilance is maintained to see that 
FPS owners fol'ow these instructions. 
Wbenever irregu1arties are detected in 
distribution, appropriate action is taken 
aaainst the defaulters. During 1987-88, 
the Administration conducted raids/chec-
kings of 2087 fair price shops resulting in 
tbe . detection of irregularities, such a. 
variation in stocks discrepancies in tbc 
Accounts books. irregular functioning, 
misbehaviour with public, non-adherence 
to payment Icbcdule etc., committed by 
rair price sbop owners. As a resuJt~ 

dep~rtmeDtal action was ,tak,en alaiDat the 
default~rs. Stern ~ctjon rOluUiag in "us-
pension or cancellation of licence. was 
taken fn 5) oases and FIRs were lod.aed 
in 56 cases. 

[English] 

GuideJioel for fixing productive 
capadt, 

·116. SHRI S.B. SIDNAL: Will 
the Ministor of INDUSTR Y be plealed 
to state: 

(8) whether his Ministry bas issued 
revised guidelines for fixing productive 
capacity of industricR covered by IPeclfic 
notifications issued during the period 
rangina from 1975 to 1978; 

(b) if so, the new guidelines issued; 

(c) to what extent they are different 
from tbose of 1975·78; 

(d) to what extent these new guide-
hnes have helped in achieving more 
productive capacity in tbe industries; 
and 

(e) how many industries were bcnefited 
by tbe guidelines? 

TH~ MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) No 
fresh or revised guidelines to fix produc. 
tive capacity in respect of iDdufitdes have 
been Iss\ucd recently. However, attention 
of the drugs and pharmaceuticals industry 
was invited recently througb a Press Note 
to the notifications Issued in the past in 
this regard. 

(b) to (e) Do not arise as no fresh or 
revised Suldelines bave been iSlued 
recently. 

Plan to connect all b.lock head.uRrte r. 
with telex 

·117. SHRI PRATAP BHANU 
SHARM A : Will the Minister of COM-
MUNICATIONS be pleased to state: 
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(a) whether OoverDmeDt have a plan 
a connect aU tbe block headquarters wftb 
tbe telex network in future; 

(b) if so, the details thereof; and 

(c) if not, the future plans for tbe 
telecommunicatIons system in tbe 
country? 

THE MINISTER OF ENERGY 
AND MINISTER OF COMMUNICA .. 
TIONS (SHRI VASANT SATHE): (a) 
No, Sir. 

(b). Docs not arise. 

(c) The telex connections are required 
by the business, industry and administra .. 
tive offices having Jarge amount of infor-
mation to be tranferred on teleprinters. 
As per the preseot policy, the Telex 
Exchanges are being opened at any place 
where there is a demand of minimum of 6 
telex connections. 

In regard to the block headquarters, 
the policy has been to provide at Jeast a 
public telephone at every block head-
quarter. By 1.4.1987, OUt of a total of 
4201 block headquarters, 4077 have been 
provided with public telephones. 124 
block headquarters in remote and areas of 
difficult terrain are stilJ to be provided 
with public telephones. These will be 
covered progressively during the remaining 
part of 7th and early part 01 the 8!h Five 
Year Plan. 

Pottery units in Uttar Pradesh 

·118. SHRI AlIT KUMAR SAHA : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have sanc-
tioned a pottery unit in Uttar Pradesh 
recently; and 

(b) if so, the details of the said unit? 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGALA RAO): (a) and (b) 
MIs. Indian Rayon and Industries Ltd. 
(Unit: Royal Ceramics) have recently 
been granted registration by tbe Directo. 
rate G~eral of Tochnical Development 

for the manufacture of Vitreous and BODe 
China Tableware. for a capacity or 6000 
M.T. per annum at Musafirkhana.. Diett. 
Sultan pur in Uttar Pra<lcsb-a No Indus-
try District. 

Propola) to lea.e out lick public 
sector enterprises 

·119. DR. O.S. RAJHANS : wnl 
the Mini.ter of INDUSTRY b. pleased to 
atate : 

(a) whether the proposal to Jease out 
sick pubHc sector enterprises OD a mana-
gement contract to professional manage. 
ment consultants still continues to be 
under consideration of Govt; and 

(b) if so, when a final decision Is to 
be announced ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) ~ (a) There 
has been no proposal under consideration 
of the Government to Jease out sick 
public sector units on a management 
contract to professional management 
consultants. 

(b) Does not arise. 

Assets, turnover and profit by BjG 
industrial houses 

• J20. DR. B.L. SHAILESH : Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether there bas recently becn a 
st(~P rise in the assets of the various large 
industrial houses in the country; 

(b) if so, the latest annual turnover 
and profits of each of the first 20 Jarac 
industrial houses; and 

(c) what steps are being taken by 
Government to prevent the concentration 
or economic power of the country In the 
hands of $ome of the industrial house. ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENG ALA RAO) : <a) and (b) 
The assets of large ind ustriaJ houses 



MAltCR' J, 19. 

J ....... bpJ9Ai ,or c.nt _d~8j' _ .. t 
''_'ne 1't8l ... od 1'86 r.peoti.MJ, c* •• 
.,...cDarI ,eu. A eta ..... 4101'd111 
... -...over and ,,.,.,It "'oro '- ill dIllS 
ror eacb of the Brit 20 Jar.. ...trial 
"0""1 il liven below. 

tc) n. 0.. ..... , ....... 11 \the 
...en_"~"."H'~ _ .... . 
tbe operation ., !lIte teCiCWOilldc .,. .. 
doe. Dot relult In tbe concentration of 
econollk; ~ • .tU ,ommen delrt· 
mente 

State._ 

TUfl\OW aoil ilroJt -be(Me t8ft fer the accountinl periods eoded duriol 1986 f'II 
~s r .. ~ .pa_ "~D 26 of tbe MRTP Act and beloDgiDI to tho 

top 20 Industrial Houe, 4'AHed accordJD, tl) tbetr -alsets in i986. 

aia.N; iP so; i J 4 P {P' •• s.. , 
Si. Name of the 
No. Industrial House 

1. Bir)a 

2. Tata 

,. Rdienco 

~. J .K. SineltalYa 

5, Tlla.,.r 

6. Mafatlal 

7. Modi 

I, LM'~'" & lo~bro 

9. M. A. Chidambaram 

. 10. Bajaj 

11. A.C.C, 

12. Banaur 

13. WalcbaDd 

14. Sbrl Ram 

IS. T.V.S.Iy.nier 

16. I.T.C. 

17. Kirloskar 

11. Hied_tan Lover 

19. Mahindra & Mabindra 

~. 1.<:.1. 

Turnover 

4266.09 

951.22 

1073.36 

1060.36 

J J67.79 

1 t04.55 

~60.2! 

4J3.21 

841.45 

805.86 

726.86 

5~.28 

806.94 

648.82 

1314.52 

5'1.92 

1()37.89 . 

554 25 

66'.61 

tal. tn erors) 

Profit before 
tax 

346.30 

287.64 

li1.~O 

64.37 

25.41 

50.82 

4.02 

38 SI 

~.S3 

97.96 

(-) 8.90 

1.68 

9.44 

9.44 

33.88 

16.50 

21.85 

76.97 

15.44 

37.50 

------------.~-----------------------------------------------



R¥pm. ,IdnIJUI'd".,,-MltTP eowbllliln 
1112. S9RI VIJA~ N. PATIL : 

WiU. tb. Minister 01· J.NDUSTRY be 
pleased. &0 'a&ate : 

<a> the number of various reports 
includlnl- administrative reports submitted 
to Government by tbe M'oDopoliel add j 
Restrictivo-· Trado Pra'ticea Commilsion 
durinl 1986·87; 

(b) tbe: names of bi. industrial houses 
autt Imttvtdtnrts· ttm·tmt·ft,ul ed· fit· theIe-
reporu; and 

(c~ , tbe action ..... Il by- Govern .. , 
00 the baaia of tIM M.a..T.P. Cemmilliea 
reports 7 

THE MINISTER. Oft &-rATE IN THa 
DBPA-ltTM2NT OP IMOtJSllllAL 
DEVELOPMBNT IN' 1U8 MtNISTRY 
OF INDUSTRY (SHRI M. ARUNA .. 
CHALAM) : (a) to (c) DuriD.~tb.~period 
April, 1986 to March 1987, the MRTP' 
Comminion had submitted only two 
administratlv" repom, Of)e' mr tbO'woJlli.na 
of tbe MR TP Commidion fOTI inchlit'ott· 
in the 15th Annua. Report ~ltridl' to 
the execution of the provisions of M R TP 
Act, J969' for tbe yeat 1985; ... flW ottJer 
relating to tlte pro\'i'hm~' (1' tk( motk¥--
polistic, restrictive and unfair trade 
practices as contatned to tAl'- MH'tP Act 

~ for the purpose of t~C'· AItltUI' 1ttyJioH' of' 
the Department of COmpaDY Affairs fltt 
the year 1986·87. Wbile the Annual 
Ref)or' pertaining , •. tbe, neeuDon· of! the 
pnwnioos of tlle l MRtTI! A¢t, 1969 fot tM 
year 19&5 wei laid, OO! tho- Tableref tbe· 
House on 25th August, 1'87, tIM ...... 1181 
Report 1986-87 of the Department 01 
CO_paDr Aifai'l's was c,reulaf;od, amongst 
th.,Membera·gf In· Hnsc 00 7,. AprJI,. 
1987. 

1113. cu. RIAM IPllAK1N9If''! 911ft;· 
tbe Mioia1er 01 ENERGY bo pJ ... od. to 
ltatc.., : 

(a, wltettier 1ft*' atHmtib1J''Oi' CJo~·' 
lllI'Dt· b,.'J been .. dt'awtr \ tlt"'ttie"llWII If''fft . 
;aptiOltlCt' c'1Iff!L 'l'ID,*~ ro, ~"'ar-: 
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eq.,ipIllH&" app.adaJ. iu the 'HlndustaD 
TlmOl~ of 23th J.aDuary, 198'8"; 

(b-). if IOi whether tbe 8borta .. 'of~ 
power· II" duo to late or slow suppJy. 01 
eqMipmODt· b, Db.rat Heavy IilcctricaJ. 
Ltd;,8bd 

(c) if 10. tM Iteps Ibefas tflk'n tJI'I 
p~ft4. to' ~ talteb for tlm~y IUI'P'Y" of 
equipraIGt 1 

THE MtNISrel\ OF S'T ATe '1M fltft 
D~~~tlTM~~T OF PO~R IN tHt:t 
MINISTRY OF ENERO~ (SJ:1kIMA1t~ 
SUSHILA ROHTAGl) : (a) ¥cs t Sir. 

(b) and (c) The present shortale 01 
pOftt ht ~rtUrinlY dUe to sbott'a1. in b,Ge I 
ael1ttatf(11t as a rritJlt df low teirt'volr' 
levels and increase in dcmand frdlI1' tlie 
a.ricultural sector. Delays in completion 
of'JJewr ptOj_., "'0 conttfbuter to JOSI 
of" iJeDt'tatfea. Sach d'Mdy. ate d~' t(j 
sefer*, taelors wbltb ilYClude de,.y itl 
supply of equipment by tM supplier." 
Including BHEL. The !Upp)y of equip-
meat by BHEL to various 'power projetts 
II being regularly' monitored by tk 
CeDtral Electricity Authority and tbe 
Depa .. tlbem of Power; Wberever tbere 
are delays, they are brought to tb.· netio.· 
of BHEl, from time to time to expedite 
tbe l leppl'.. Tbe ceDc,rned Department 
is .... appraiJCd 01 tbe mauer. 

Prod .. ~tlOIf or (.rllte' cole 

1114. SHRI PURNA CHANDRA 
~LJfC': Witt'tbe Mfnistet of BN);;R:GY 
b.~''''elsed tcr state: 

(a) whether tbe Ccntral Fuel Research 
lnstitulc, Dbanbad bas produced formed 
cote' for ute'in Itee'l mn1s; 

(c) wbe~.r Government havo decid.d 
to maDufaclure formed coke for economic 
u" tn' tl\~ stetl mitis; 

(d)i rif .ct~ wilen: and 

(e) if not1 tbe reasons therefor 1 



W,ltle" Answe', 

THE MINISTER OF STATE IN THE 
D~PARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFER SHARIEF): <8> to (e) Formed 
coke produced on the basis of Contral 
Fuel Research Institule technology was 
tosted in low sbaft blast furnace at KaliDsa 
Iron Works. Barbil (Orissa) and Indian 
Iron and Steel Company at Kulti. As 
the volatile content of formed coke was 
bisber than the desired level, tbe process 
of making formed coke was modified. 
However, the technology bas yet to be 
uPlraded to an economlca1Jy viabJe 
commercial venture. 

Development of coal i Ddustry 

lIaS. SHRI LAKSHMAN MALLICK: 
Wil1 the Minister of ENERGY be pleased 
to state: 

(a) whether Government have succe-
ded in plannmg the development of tbe 
coal industry to SUit the requirements of 
tbe Indian economy; 

(b) if not, whether Government have 
reviewed their policy; and 

(c) If so, the st eps being taken io 
this rtgard ? 

THE MINTS fER OF STATE IN THE 
DEPARl MENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFER SHARIEF): (a) The devc~op-
ment of the coal industry is rJanncd with 
a view to meeting the demand for coal by 
major consum("rs Hke thermal powcr 
projects, steel plants, railways, cement 
plants ctc. Based on the demand assess-
ttlent by the Planning Commission, coal 
production targets are fixed for each plan 
period and reviewed on a year to year 
basis in the light of change.; In demand 
and availability of resources for coal 
mining projects. During the first three 
years of the 7th Plan, actual production 
of raw coal as compared to tbe annual 
tarsets ,. shown below: 

Year 

1985-86 

1986-87 

1987.88 

W,'tte" Answer, 7~ 

Target 
(mtHton 
tonnes) 

154.5 

166.8 

183.3 

Actual 
production 
(million 
tonnf's) 

154.2 

165.8 

182.0 
(estimated) 

(b) and (c) As sbown above, produc. 
tiOD targets have substantially been 
achieved and no change Is considered 
necessary In the existang policy for deve-
lopment of the coal industry. 

Sugar Import 

1116. SHRI MOHANBHAI PATEL: 
SHRI H.B. PATJL : 

Will the Minister of FOOD AND 
CIVIL SU PPLIES be pleased to state: 

(a) thc quantity of sugar imported 
during the period Apri1.Decembcr, 1987 
and the amount involved; 

(b) the agency through which sugar is 
being imported and at what rates; 

(c) the criteria adopted for distribu-
tion of sugar to States and at what rates; 
and 

(d) the quantity proposed to be im 
ported and (rom which country alongwltb 
tbe terms of agreement, if any. reached 
with any country? 

THE f,MIN1STER DEPUTY IN lHB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (8) 
During the period April-December, 1987, 
6.13 lakh tonnes (PrOVisional) of sugar 
have been imported at a total cost of 
Rs. 178.45 crores (elF value) provisional. 

(b) The State Trading Corporation of 
India is the cacalising agency for import 
of sugar. The average C.I.F. price of 
imported sugar for the imports made 
duriRl April.December, 1987 works out to 
~" 2919/. (Approx.) per metric toone, 
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(C) Allocation of Imported susar to 
State Governments IS regulated taking 
into account requests received and past 
tODsumption trends etc. Stato Govern-
ments are supplied imported sugar at Rs. 
540/- per quintal '10 as to enab1e them to 
distribute the same to consumers through 
contro]Ied channels at pnces below Rs. 
6/- per kg. 

(d) The import policy is decided 
ta~.inl Into consideratIon indigenous sugar 
production, adequate availability for 
meeting Internal requirements, trend of 
International prices etc. The State 
Trading Corporation have informed that 
they have not c.·ntered into agreement 
with any country fpr Import at sugar. 

Subsidy to small scale industries 

1117. PROF. l\JADHU DANDA-
VATE : Will tbe Minister of INDUSTR Y 
be ph~ased to state : 

(a) whether 15~~) fubsidy which was 
available for the smal! scale indu~trjes In 
the backward Ratnaglfi district of the 
Konkan region of Mabarashtra has been 
discontinued; 

(b) if so, whether this decision has 
created grave discontent in the backward 
district of Ratnagirl due to further threat 
to its development; and 

(C) if so, whether the subsidy is to 
be restored 1 

THE MINISTER OF STATE. IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) to (C) Under the Central 
Investment Subsidy Scheme, 1971, District 
Ratnagiri in Maharashtra has been 
classified as a 'B' category backward 
district eligible for 15% Central Invest· 
ment Subsidy. The Scheme, as extended 
from time to time, was valid upto 
3J.l.l~88. Governmc'nt have not yet 
decided about Its continuance beyond 
31.1.1988. 

Import of Telex Machines 

1118- SHRI RAMASHRA Y PRA· 
SAD SINGH : Will tbe Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether telex machines are beinl 
imported, if so, the names of tbe countries 
from where imported; and 

(b) the salient features of tbe policy 
of installation of telex machines wltb tbo 
consumers? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) No, 
Sir. 

(b) As per the requirement of tbe 
subscnber, the Department of Telecom-
mUDlcations provides the telex machines 
with the telex connections. Subscribers 
are permitted to connect their own TP 
machines jf the same are compatib!e with 
the telex network. 

Export performance of Bbarat Heavy 
Eleelri cals Limited 

1119. SHRI AMARSINH RAT. 
HA W A : Will the Minister of INDUS-
TR Y be pleased to state : 

(a) the number and location of indus-
tries established by tbe Bbatat Heavy 
Electricals Limited In the country and the 
details of items beina manufactured in 
those units; 

(b) what has been tbe export perfor .. 
munce of the Bharat Heavy Electrical. 
Limited during the last three years; 

(c) whether there is decline in tbe 
export performance of BHEL; and 

(d) if so. the roasons thorefor aDd tb. 
steps being taken to incroase tbe export 
by BHEL durin, the coming year. ? 



THB MINHWBa OFrSTATB~IN THE 
DBPARTMENT OF INDUSTRIAL 
N¥ILOPMIlNT IN 'fHB MINI&l1RY 
GIl INDUST~Y (SHRI M. NaUNA--
GHAELAM): tal BHEL hal ll1B808Iae· 
turin, units in the couotry, The locattoa 
anet the .tems manufactured by thoae 
__ ·js livee ill ~ ... S_litRl .. t lMIew. 

(b) Tbe expOCIt ,orfer .. noe ef IliRL 
iocludiDI deemed exports duriol tbe last 
tbree 1car, Is as follows; 

Year (Rs. crorea) 

~17.' 

298.0 

263.7 

" 
('0) Tbo value 0' h90fh iu 19fJ6-.87 

wee .... the HI 198'·86. 

(d) Tbe reasons for decUDe'in the 
export performaDce of BHEL are as 
u~der : 

(i) Tbere j. severe competition io 
the power Beneration equipment 
market as tbe production capa-
ci«a 01- power pJant equipment \ in 
tbo world is far in excees of 
d ... od, 

(iI) Developed countries offer floor 
level prices and soft financial 
packages, thereby gainiog 
advantage. 

In osder·to increase exports, BHEL is 
working closely with MMTC and STC to 
off~t -eguiPfllent .. iolt counter. trade. 

Statemeat 

~"'iQft qt B.R8L·, m"SUJ"i\4t~~iDg. u~its and the ft~ms manulactured by them 

S. No. Name of Uait & Its 
location 

1 2 

l. He""y ~I~.rj~~h P~flf, Bh<mal 
(~.p ) 

3. Heavy Electrical Equiplllent 
Plant Hardwar (UP) 

4. Cegtral Foundry Porae Plant, 
Hardwar (UP) 

S. Heavy Power Equipment Plant, 
JIIy4.e,all"~ tAP) 

,,! Hiah Pressure Boiler Plant, 
Tiru_ctrlrapalli ~rr.mH Nae) 

7. SeIJ11l •• 14. r,. JtJ_ 
TirucbirapaUi (Tamil Hadu) 

Items of m.oura~tur •• 

3 

Thwtna. cl Hydro Turbine and Genera .. 
tor SGtI, Traction & Industrial Machi· 
nCI, Larle Ele~tflcal Machines, Trao .... 
formers, SWltchgears & Control Gears. 

Transformers, Bus Ducts, Diesel 
Electric Shunting Locomotives. 

Thermal & Hydro Turbine & G,enerator 
Se". Blectrical Machines. 

Steel, C.I. & Don·ferrous castinlS, 
Stool P'OrSiDaS. Bittets & Blooms. 

OillAi&., Therma' Se'a, Iodustrial Turbo 
So~ O •• ,!furtMoos. CompressOll, BowJ 
Md .... Pampa. Circu", Breakor •• 

TbeNaal &1 Nuolear S.am Geoeratore 
and V ...... 

Seaml.sl Steel Tube •• 



1 2 

8. Boiler Auxiliaries Plant Ranlpet, 
(Tamil NInJa) 

9. ElectroniCi Division Banaaloro 
(Karnataka) 

10. Electro-Porcelain DivlsioD 
BaDgalore (Karnataka) 

II. Insulator Plant, Jagdisbpur 
(UP) 

12. Industrial Valves Plant, Goind· 
wa) (Punjab) 

J3. Component Fabrication Plant; 
(Rudrapnr). UP 

Drlbi TelepboDe Directory 

1120. SHRI KAMLA PRASAD 
SINGH: Will the Minister of COMMUNI-
CATIONS be pleased to state when the 
n~w telephooe directory is likely to be 
issued in Delhi 8S the same has become 
ou.dated due to large number of chanaes 
in it ? 

THE MINISTER OF ENERGY AND 
MINISTER 'OF COMMUNICATIONS 
(SHRI V ASANT SA THE) : The: new tele-
phone direct ory for Delhi bas been publis. 
bed and its distrlbutiQD to subscriber will 
commeoce shortly. 

SeltlDK up of .as based iodultrie. In 
North-Ea.t ReaiOD 

1121. SHRI AJOY BISW AS : Will tbe 

1. 

Assam 

1 

H iDdustan Fertilizer. 
Corporation, Namrup 

3 

Boller Au~HarieJ. 

Control Equipment., Eoeru & Water 
Meters, Power Devices, Pbotovo)taici 
P.II~., ~Ol's. 

ID5ulal." &: BUibiDaa. 

Inlulator •• 

ludustrial Valves. 

Wind ,mUk, Bio ... , Oeaerating Sot., 
Solar Heatlna'S,.tMns, 

Minister or INDUSTRY b~ pfcased to .t.,. : 
(a) whether there is any propo •• 11o 

set up gal-based industries in North-Bait 
re,lob; 

(b) if so, tbe details thereof; and 

(c) the steps so far taken in this r.· 
lard? 

THE MINISTER OF STATE IN THB 
DePARTMENT OF INDUSTRIAL 
Dt!V£LO'MENT IN TRE MIN18Tlty 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM) ~ (a) to (e) Natural lis bal 
beeft committed for various ga. bllsed Pto-
jects in the N orlb-Eastern Region li'IUdi· 
cated below. :--

Mil1iab 
Cubic metres/day 

2 



Written Auwer8 MARCH I, 1988 $0 

2. 

3. 

4. 

,. 
6. 

7. 

8. 

9. 

10. 

1 

Assam State Electricity Board 

Katba1luri Power Plant 

Tea Estates 

Indian Oil Company (Refineries) 

Assam Petrochemicals 
Nalaland 

National Paper & Pulp 
Corporation, Tull 

Tripura 

Tripura State Electricity 
Board, Baramura 

Tripura State Electricity 
Board, Rokhia 

Domestic Supply (Agarta)a) 

Further commitments can be made as 
and wben additional gas becomes avai-
lable. 

Apart from these there is also a pro-
pOla) from A IDC for the setting up of a 
petrochemical complex based on sase De-
cision 00 this will be taken based on 
tecbno econmic considerations. 

TralnloR Programme by Rural Electrification 
Corporation 

1122. CH. RAM PARKASH: Will the 
Minister of ENERGY be pltased to state: 

<a) whether it is a fact that a training 
programme is being organised through the 
Rural Electrificatton Corpora fion for 
officers of tbe State Electricity Boards, 
State GoverDmeDt~ and Banks to guide 
rarmers is choosing and installing prope'rly 
matched and efficient pumping system; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROH! AOI) : (8) and (b) Tho 

2 

S.45 

1.00 

0.30 

0.22 

" 14 

0.22 

0.13 

0.75 

0.02 

Government of India has sanctioned a 
training programme at a cost of Rs. 11 
Jakhs to impart training to officers of the 
State Electricity Boards, State Govern-
ments and Bank in installation of efficient 
irrigation pumping system. The programme 
envisages to train about 800 field level 
officers and J 00 Si.lperVlsory level officers 
in batches. The programme will be of 3 
days duration for the field 1evel officers and 
two days duration for the supervisory level 
officers and is being conducted by tbe Rural 
Electrification Corporaflon LImited at tbe 
Central Institute for Rural Electrification , 
Hydcrabad and at the ins~itutes of State 
Electricity Boards, State Governments etc. 
Training programmes for one batch of 27 
supervisory Jevel officers and 3 ~atches of 
30,36 and 25 field level officers have already 
bern held. The officers so trained will not 
only give trainln~ to their own colleagues 
but would also render advice and guidance 
to the farmers io the selection and in.tall. 
atioD of cfficlent pumping system. 

SettlOR up of Industrial uoU. 
J l23. SHRI GADADHAR SAHA 

Will tbe Minister of INDUSTRY be plea-
led to state : 
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(a> tbe details or tbe proposall lubmit-
ted by different State Governments which 
are pending with Union · Government for. 
settlnl up new industrial units in their res-
pective States, State-wise; 

(b) when tbose proposals were recei-
ved; and 

(c) The action taken by Union Govern-
m~Dts to clear these cases and tbe reasons 
for the delay 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDOSTRIAL DE-

-
VELOPMBNT IN TIlE MINISTRY OP 
INDUSTRY (SHRI M., ARUNA. 
CHALAM) : (a) A Statement is liven 
below. 

(b) and (c) Out of the 63 Industrial 
Licence applications indicated in tbe State .. 
ment attached, 37 have been received only 
durinl January and February 1988. 21 
applications were received duriDS 1987 and 
tbe remainingg S during the yeara 1915 
and 1986. Applications which are not dis-
posed or within tbe prescribod time limit 
are reviewed and placed before tbe appro-
val committees for taking appropriate de-
cision. 

Statemeat 

State-wise number of Industrial licence applications received from State Govt. 
Undertakings (Including SlOe'S) which are at various stages of processing as on 23.2.88 

S. No. 

1 

l. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Kame of the State/Union 
Territory 

2 

Andhra Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Mabaralbt,. 

Maofpur 

Orilla 

Punjab 

Number of Application 

3 

2 

2 

9 

I 

4 

2 

6 

2 

2 

1 

1 

1 

4 
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1 2 ----IS. Rajasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

IJ. West Benaal 

Coal production target of Central Cn4-
fields Ltd. 

1124. SHRI SRIBALLAV PANI-
GRAHl : Will the MIDlSler of ENERGY 
be pleassed to state : 

(a) whether the Central Coalfields 
Limited has fixed higher target for the 
production of coal during the Se\'eotb 
Five Year Plan; 

(b) if so, the production of coal by the 
Central Coalfields Limited by tbe end of 
Ibe above Plan period; 

(c) the achievement made in the pro-
duction of coal as per the target; and 

(d) the steps taken to increase tbe 
production in order to achieve the Seventh 
Five Year pJan target '1 

THE MINISTER OF STATE IN THE 
D'LPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFER SHARIfF) : (a) fo (c) Some of 
the areas and coal mines under tbe cont. 
rol of the Central Coalfieds Limited (CCL) 
at tbe beginning of the Seventh Plan per .. 
lod i.e. on 1st April, 1985 were transferred 
to the new coal companies, Northern 
Coalfields Limited and Soutb Eastern 
Coalfields Limited with effects from 1st 
April, 1986. From the areas and mines 
which remain under the operational cont-. 
rol of CCL tbe production in the Jast year 

3 

4 

4 

6 

3 
---

Total 63 

• SIDC- Stafe Industria! Development 
Corporation. 

of the 6tb Plan period and expected pro-
duction durinj tbe 'jtbe Plan period Is 
indIcated below: 

Year Million toooes 

1984 .. 85 24.85 

J985 .. 86 24.13 

1986·87 25.11 

1987·88 25.01 (estimated) 

1988-89 27 53 (estImated) 

1989-90 27.82 (estimated) 

(d) The above indicated increase in 
'the production is planned to be achIeved 
by taking up new projects. · 

Report of IDOl on reopening of A.C.C. 
Babcock LId. 

1125. DR. SUDHIR ROY: WiU tho 
MinIster of INDUSTRY be pleased to 
Itate : 

(a) whether Union Government direc-
ted the Industrial Developmenl Bank of 
IndIa to update It» report for reopening 
tbe A.C.C Babcock Limited; 

(b) if 80, tbe details thereof; 

(c) whether the Industrial Develop-
ment Bank of India bas submitted jts re-
port; 
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(d) it so, tbo salient features of tbo 
said ,.pore; 

(e) the rlaction of Union Go,ernment 
thereon; and 

(f) the action taken OD the said report? 

THE MINISTER OF STATE IN THE 
DEPART~ENT Ot"' INDUSTRIAL DE-
VELOPMEN r IN j HE MINISTRY OF 
INDUSTR Y (SHRl M. ARUNA. 
CHALAM) : (a) to (f) ACe Babcock Ltd. 
a company In the pnvale seClOC enaaaed 
JO tbe manufacture of boJlers for ,be power 
seclor. olccl a peuuoo beJ~re tbe Bombay 
H'ab Court 10 O~'olJcr, 1986 wUldJo& up 
of the atretlcs of the company. The two 
uniu of the company In West Bengal and 
Karuataka arc lYIDi closed since theo. 
lOBI had prepared a packasc for the r.-
habllitat~oo of the company. 00 ex,mi· 
natior.. this was found to be non-bankablf'. 
lOBI has submItted a revised package for 
tbe reVIV.i I of the company recently. The 
proposal has worked out the minimum 
fiooncLil requirements and orders in 
addition to various reliefs and concessions 
on the part of the Government of Kar-
nataka and West Bengal, financial institu-
tions. banks aod the promoters, which are 
essen'ial for t~e ro.opening of the comp-
any. No final decIsion has been taken on 
the package. The company has also made 
a reference to the Board of Indu,trial and 
Financlai Rc:cons(ru~t 100 under tbe pro. 
visions of Section 15 (1) of the Sick In-
du,trial Companies (Special Provision) 
Act, 1985. 

Use of Foreign Trade Mark. 

1126. SHRI HAFIZ MOHO. SIDDIQ : 
Will the Minister of INDUSTR Y be plea .. 

lod to state : 

(a) the details of the resttiction~ on 
use of fl)r~ign trade: mark while clearing 
foreia n collaborations; 

(b) whether it is a fact that many com-
panies ~re u,ing foreign trado mlrks, even 
tbougb they are specifically rorbjddoD to 
use tbem; and 

(c) if so, the action takeD/proposed to 
be taken against errina. compaoles 1 

THE MINISTER OF Sf AlE IN THS 
DEJ!ARIMbNf uf INl>USIRIAl- DE. 
Vt:.LO.PMbNT IN IHb MINl.)TRY OF 
INUUSIRY (SHR! M. AKUNA. 
CHALAM) ; ("'J Wolle approv'ns tordiO 
coHaboUlUun a"reem .. ntli" a cOlldu.oo J' 
laid down 'hat Ln~ ust: 01 tOfCjjO ordDd 
names wul no~ be o.illoweJ on pcodu~ts 

meall' for lDteroal sajes. 

(b) Under the existing law, there 1. no 
r •• tl"&~lioQ on tbe use of forCjlD trade 
marks, It It does oot Involve any darect 'or 
Induect cO.1siderauon In 10reiSo excbanjo. 
further, trade marks Cain be used wunoul 
reaistration or before or attcr 'bt: expiry 
gf reilstrauon WUhOUl [be pcott!ctlon affor-
ded by lbe Trade and MerchandISe MarkS 
Act. 

(c) In case of vlolation of any ~ondit. 
ion of approval of forelgo coJJabora& .. 
ion, tbe agreement IS Hable to be caoceUed, 

Gas for combioed cycle power station 
Aodbra Prad e~b ' 

1127. SHRI SURESH KURUP: Will 
the Minister of l:.N ERG Y be pleased [0 

state: 

(a) whether the OH and Natural Gas 
Commission has declded to provJde req ui-
,cd gas for 6x25 mcaawau combined cycle 
p~wec station based on ·natural 8as in 
AlJdhra Pradesh; 

(b) jf so, the 4etat}s thereof; 

. (c) whether the said proposal was lying 
With tbe Central Electricity Authority; 

(d) if so, since whon it was layinS; 
and 

(c) when it i. likely to be cleared ? 

THE MINISIER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISlRY OF ENERGY (SHRI 
SUSHILA ROHTAGI) : (a) and (b) Tbe 
availability of about 0.4 MMCMD of gas 
foc a 3x31 MW combined cycle gas tur-
bine power station at Narlapur-Razol, 
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fa Anclhra Prade.h, iD lieu of the earlier 
proposal for U2S MW combined cycle las 
turbine power atation, bas been confirmed 
to tbe Government of Andhra Prade.b. 
The lal wouJd be made available by the 
end of 1989-90. . 

(c) to (0) The revised proposal In res-
pect of a 3133 MW combined cycle sea 
turbine power station, which was received 
from tbe Andbra Pradesh State Electricity 
Board in January 1988, has been techno-
economically cleared by tbe Central 
Electricity Authority and investment appr· 
oval has also been accorded. 

Allocation of molasses to Orilla 

1128. SHRIMATI JAYANTI PAT· 
NAIK: Will the Minister of INDUSTRY 
be pleased to state: 

(a) the total quantum ot molasses 
lupplled to Orissa in 19B7-88; 

(b) whether there is a need to increase 
tbe allocation of mola.ses to Orissa; and 

(c) If so, the steps taken to increase 
the allocation of molasses to Orissa in 
1988.89 ? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) The alcohol 
year is reckoned from 1st December to 
30th November. Inter-state allocation of 
molasses is made keeping in view the sur-

plules declared by the surplus States. 
Accordingly, during the alcobol year 1986-
87 (Decomber, 1986, Novomber, 1987) aD 
allocation of 12,000 MT of molasses was 
made to Orilsa. 

(b) and (C) For tbe current alcobol 
year (December, 1987-Novcmber, 1988) tbe 
shortfall has been estimated at 13,000 MT 
against which an allocation of 6.000 MT 
bas already been made to Orissa for the 
first six months of tbe ycar. 

ladaslrle. eltabllsbed 10 backward areaa 

1129. SHRI MATJLAL HANSDA : 
Will the Minister of INDUSTRY be plea-
sed to state : 

(a) the total number of industries 
established in backward areas durin8 tho 
last three yearl, year-wise and State-wise; 
aDd 

(b) tbe Dumber of persons employed 
in thole tndustries, State-wIle details there-
ot 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINIS-
TRY OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) A Statement ;s given 
beloW. 

(b) Details regarding number of per-
sons employed in the licenced industrial 
projects are not centrally maintained in 
the Ministry of Industry. 

Statement 
Year-wise and state-wise break-up of Dumber of industrial licences issued for 

backward areas during tbe Jast three year s. 

State/Union Territory 1985 1986 1987 

1 2 .3 4 

1. Andaman '" Nicobar 2 1 
Islands 

2. Andbta PradelH j1 22 22 

3. Arunachal Pradesh 6 1 1 

4. ·A.sa~ ,2 . j 
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1 2 3 4 

,. Bihar 3 3 

,. Dadra 8r. Nasar Havcli 2 1 2 

7. Goa Daman & Diu 4 2 8 

R. Gujarat 34 46 26 

9. Haryana 13 11 S 

10. Himachal Pradesh 12 9 3 

11. Jammu & Kashmir 6 4 S 

12. Karnataka 23 18 14 

13. Kefa1a 15 S 3 

14. Madbya Pradesh 29 25 12 

15. Mabarashtra 43 2& 20 

16. Manipur 

17. Megbalaya 2 

18. Mizoram 

19. Nagaland 1 

20. Orissa 6 1 .... 

21. Pondlcberry 12 2 1 

22. Punjab IS 6 2 

23. Rajasthan 25 12 7 

24. Sikkim 1 

2S. Tamil Nadu 68 23 14 

26. Tripura 

27. Uttar Pradesh 44 34 23 

28, West Benaal IS 9 , 
2t. State not indicatedJ 1 3 6 

More than one State 

Total: 427 278 192 
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Super thermal lIower plaot at BaDkura, 
Welt Beoga. 

1130. SHRI NARAYAN CHOUBEY : 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether OoverDm~nt have drawn 
any scbeme to construct a Super Power 
plant in Bankura dlstrict, West Bengal; 

(b) whether the required land for the 
purpose has been secured; 

(c) if Dot, when it is expected to be 
se~ured; 

(d) tbe year-wise a flount Government 
propose to spend fur the construction of 
the plant; and 

(e) when it Is likely to be comp. 
Itted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Government 
have approved the setting up of a Thermal 
Power Station of 3x.210 M W capaciry by 
Damoddr Valley Corporation at Mejia 
in Bankura district of West Bengal. 

(b) and (c) 90% of the land bas 
been acq uired, and t be rest is under 
various stages of processing. 

(d) The approved cost of this project 
is Rs. 506 crores out of which a sum of 
Rs. 217 crores has been provjded durjng 
the Seventh Plan. 

(e) The project is scheduled to be 
completed 1992-93. 

Jmpro~emeDt in quality of stamps aod 
seals 

1131. SHRI SHANTARAM NAIK: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Government have set 
op a committee for the purpose of recom. 

mcodloa measures to be taken to improve 
the quality of stamps and soals; 

(b) if so, when the said committeo 
was appointed and the terms of reference 
of the commitlee; 

(c) whether tbe committee has given 
its reports; and 

(d) if so, the essential features of its 
recommendations ? 

THE MINISTER OF ENERGY AND 
MIN1SfER OF COIV1MUNICAflONS 
(SHR! VASAN r SA fHE) : (8) Yea, Sir. 

(b) Tho CommIttee was aPPolDled 00 

25·8·1986 The broad lerm~ of reference 
were to review and suggest Jmprovl!mcuts 
in tho procedures. 

(i) To exercise quality control about 
the raw materials with special 
reference to percentage of carbon 
contents in steel used. 

(ii) To effectively eo')ure quality 
control in tbe supply of ')teel by 
the Supdt. tor ensurmg un fJrm 
quality of stamps and se...lls and 
generally Improve manufdctunng 
tecnhiquec; by adopting sclen inc 
procedures. 

(iv) To study the pricing raftern of 
of all stamps and seals. 

(VI) To review the system of payment 
of overhead charges including acc. 
eptance of some of the Society's 
liabilities like Emplovees Pro .. 
vident Fund, Sales Tax, etc., 
for past periods. 

(c) Yes, Sir. 

(d) Committee bas made the fo\lowioS 
recommendatlons : 

l. To enSure quality control, the 
department should supply tbe 
raw material for prod!lction of 
.'a~ps and seals; 
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2. To improve quality 0' the 
stamps, the present obsolete 
technology should be replaced by 
more suitable technology parti-
cularly w.r.t. hardening and 
tempering of final product. 

3. Some modern machines like 
lathe machines and electric 
furnace shoutd be installed. 

4. The Department should take 
over the more vital part of the 
production which has impor.tant 
bearing upon the quaJity of the 
stamps. 

s. A new pricing structure and 
formula for overhead charges 
ha ve been made. 

6. A more comprehensive a.gree-
ment bas been drafted to ensure 
greater control over the affairs 
of the Socit ty. 

7. Acc·:ptance of portion or the 
prer"ent liahility of the socIety 
has been suggested. 

S~bt'mes taken up by K VIC in tribal 
bel t 

] 132. SHRI ZAINAL ABEDIN: 
Will the Minister of INDUSTRY be 
plea~ed to state: 

(a) the schemes taken by the Khadi 
and Village Jl1dustries Commis~lon in the 
tribal belt of the country dunng tbe Jast 
three years, State-wise; 

(b) the number of persons benefited 
by these schemes. year-wise and State-
wise; and 

(c) the schemes which would be 
taken up during 1988-89 with State-wise 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUS fRY (SHRI M. ARUNA .. 
CHALAM): (a) to (c) Information is 

beln. coUdcted and will be laid oil tbo 
table of tbe House. 

Introduction of electronic mall .ervlce 
tbrough I NTELSA T 

1133. SHRI JITENDRA PRA· 
SADA: Will the Minister of COM· 
MUNICATIONS be pleased to.state : 

(a) whether Government contemplate 
to Introduce electronic mail setvice 
through INTELSAT in seven main cities 
of the country; 

(b) whether the technology of ele-
ctronic mail service will also be introduced 
for serving more need regions 
like mountainoous billy and remotest 
areas of t be country which receive the 
postal articles in a long time ranging from 
one to two weekI): and 

(c) if so, the details thereof and the 
time by which such a service wilJ be 
Introduced in these regions? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 
It is contemplated to introduce as a 
Pilot Scheme, Electronic Mail between 
seJected cities. in tbe first instance. 

(b) and (c) No time Ji mil can be 
fixed and announced at tbis stage. A 
number of technical, technological and 
operational factors, as they emerge from 
tfme to time. have (0 be taken into account 
before introducing this service at any new 
station. NQ assurance is therefore possi-
bJe, in this area of rapid technological 
change-so 

Supply of Naphtha to ind ustries 

1134. SHRI MOHANBHAI PATEl:. : 
Will the Mini~ter of PBTROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the rate at which the napbtha is 
beiDa supplied to petro·cbemical and 
feltilizor industrios; 

(b) whether it i. a flct that tbe 
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pla.tic manuracturers bave urled tbe 
Govorument to supply naphtha to tbem 
at tbe same price as supplied to fertilizer 
iodustry; and 

(c) if 80. tbe action taken by Govern-
ment to save plastic industry ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) The ex-storage point price 
of naphtha for rertilizer use is RI. 1982/ 
31 MT. For general use including Petro-
Cbemical use the ex-storage point prict 
i. Rs. 321 1.00/MT. This is .exclusive of 
applicable excise duty. 

(b) Yes, Sir. 

(c) No decision bas been taken in 
tbe matter so far. 

Aecumalafed Joss of Scoottrl India Ltd. 

113S. SHRI ATISH CHANDRA 
SINHA: 
SHRI M.V. CHANDRA. 
SEKHARA MURTHY: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) tbe total accumulated loss of the 
Sccoters India LImited, Lucknow as on 
31 January, 1988; 

(b) wbether the Company bas never 
earned any profit and is unable to cope 
with the competition posed by the private 
aector industry; 

(c) if so, the facts and details there-
of; and 

(d) the action proposed to be taken 
to overhaul the management with result 
oriented persons and to bring fruitful 
relults to the company? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTRY 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM) : Tbe total accumulated los. 

of Sccoter. Iodia Limited as on "31.1.1981 
is about Rs. 128. crores. 

(b) and (c) The Sccotors India Lid. 
bas been incurring losses since Inception 
mainly on account of the followinl 
reasons :-

(i) The consumer preference for 
other make. of secoter8. 

(ii) Sub·optimal scale of production 
and low capacity utilisation. 

(Iii) Poor liquidity due to continuing 
108ses. 

(iv) Old plant & machinery and 
inadequate techolcal support. 

(d) On careful consideration of 
various options, Govt. have decided to 
transfer agreed assets and equivalent 
liabilities of Lucknow unit or Scootors 
India Limited to a leading two. wheeler 
manufacturer. 

Foreign collaboratloDs 

1136. SHRI R.M. BHOYE : Will tho 
Minister of INDUSTRY be pleased to 
state: 

(a) the number of foreign collabor-
ations approved durlDg the Jalt throe 
years; 

(b) whether there bas been any 
decline; 

(c) if so, to what extent; and 

(d) the details regarding the progre •• 
of these collaborations, year.wise? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : <a) 2834 proposals for foreigD 
collaboration were approved durin. tbo 
period 1985 to 1987. 

(b) to (d) GoverDDloDt approved 1024. 



957 and 853 forel.. ,coH.t.erUieo pro-
posals in the years 1985, 1516 ct 1'87 
r .. peeti vely. The detail. of approved 
foroigo collaboration sbowiog the names 
of the Indian and foreian firml. items of 
manufacture and nature of foreiln colla-
boration are published on a monthly 
basis by tbe Indian Investmeat Centre as 
• supplement to Its monthly ne\\T. letter. 
CopIes of tbis publication ·are sent r~.ul. 
arly to Parliameot Library. 

ForellO Collaboration Projects 

1]37. SHRI MANIK SANYAL 
Will the Minister of INDUSTRY be 
pleased state : 

(a) the names and details of these 
countries with whom foreian conaboration 
projects were approved for implement-
ation during 1987; and 

(b) the total investment in each of 
these projects and estimated period when 
these projects are to be completed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : <a> During 1987, 853 forejgn 
collaboration proposals were approved by 
tbe Government. The details of approved 
foreian collaboration showing the names 
of tbe Indian and (oreian firms, items of 
manufacture and nature of foreign coll-
aboration are publisbed on a monthly 
basis by the Indian Investment Centre al 
a supplement to Its monthly news Jetter. 
Copies of this publication are sent requl-
arly to Parliament Library. 

(b) Out of 853 proposals approved, 
242 involved financial participation by the 
foreign companies amounting to Rs. lOt 
770.575 lakhs. As a matter of polley 
specific information relating to iDdividual 
companies, particularly in relation to 
financial details are not revealed in tbe 
public iDterest. It lenerally takes two 
yoars or more an approval to reach tbe 
staae of production. Follow up of the 
approvals aDd watchiDI the implement-
ation thereof il tbe responsibility of tbe 
Administrativo Ministries. 

Wrtltsn .4nrNe1s 

• liT .D. laeRU, la Vark.l. T.I ...... .K .... qe 10 Tri,udrll8l Dlstrtet. 

98 

t J 38. SHRI T. BASH2BR : Will 
tile Minister of COMMUNICATIONS bo 
pleased to ltate : 

(a) tbe preseat capacity of Va'kel • 
telepbone excbao,e in Triveedrum 
diltrict; 

<b> the Dumber of applicatiOfts' o~! tho 
watfin.'Mtt ler telephone COB lloct loat: 

(c) whetber Government propos. 
to introduce STD facility at Varkala; and 

(d) if la, the details thereof? 

THE MINISTl!R OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SA THE): (a) and (b) 
Varkala is 400 Jines MAX-II exchanse 
having 340 working connections and 312 
on tbe waiting list. 

(c) Yes, Sir. 

(d) Varkala is planned to be connec-
ted to Trivandrum TAX for STD facility 
which is likely to be introduced before the 
end of 7th Plan. 

Palmolelo 011 to S!atel 

1139. SHRI MANIK REDDY: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(8) whether it Is a fact that Palm olein 
edible oil is available in plenty to the 
Delhi residents and the citizens in rest of 
tho States and Union Territories have to 
wait for months together; 

(b) what is policy in distributing this 
oil to the States; 

(c) the demand and supply for each 
State/Union Territory for the last three 
years; and 

(d) tbe reasons for not meeti08 the 
requirements of tho Statos in full ? 
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tHe DEPUTY MINISTER IN THB MI-
NISTRY OF FOOD AND CIVIL SUPP. 
LIES (SHRI D.L. BAITHA) : (a)&(b) The 
.)Jocation of imported edible oils 10 State 
Governments/UnioD Territorie. is made 
by Central Government from month to 
month on tbe baais of tbe demand, price. 
of Indigenous edible oil. in tbe open 
market, availability 01 oil. witb State 
Trading Corporal iOD, festival 10aSOD and 
pace of Hrtinl by State./Union Territori ••• 
It i. not correct to 81, tbat States/Union 
Tcrritoriel othor than Dolbi bavo to wait 

lor month. tOleCbor. 

(c) A Statement JDdlcatio, tbe demaDd" 
and lupply of imported palmoleln to tbe 
palmoloiD cODlumiD, States/UTa ia aiveD 
below. 

(d) The allocation of imported edible 
oU. UDder PDS is meaDt to luppJement 
tbe availability of indiaenous edible oU. In 
tbe open market and Dot to mcee tb. 
total demand of Stato Govern rpent/UT 
AdminiltratloG. 
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I_cre ••• I. power rate. to wipe out 101se. 
of St. te Electr. cit)' board. 

1140. SHRI K. RAMAMURTHY: 
WilJ the Minister of ENERGY be pleased 
to Itate : 

(a) whether the Planning Commission 
bas SUllested that the Power rates be 
pusbed up by 3 per cent to 178 per cent jf 
the recurrlns losses of State Electricity 
boards are to be wiped out; and 

(b) if so. the steps being taken to 
ensure that both the farmers and the 
industries. who consume substantia) power 
arc made to pay appropriate cbarges 
which will cnable the State Electricity 
boards to prevent such recurring Josses 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
IUSHILA ROH r AGI) : (a) Tbe Planning 
Commission have generally been emphasis· 
ing the need for the State Electricity 
Boards improvrng their operational 
efficiency and for sUltabJe revision and 
rationalisation in their rates so as to earn, 
as envisaged in the ElectfJcity (SuppJy) 
Act, 1948, a Det 3°0 rate of return. 

(b) Under tbe Electricity (Supply) 
Act, 1948, the power to fix tariffs for 
consumption of eJectricity by dJfferent 
categories of consumers vests in tbe State 
Governments/State Electricity Boards. 

Purchale of bomoeopathic medicines by 
National Tbermal Power Corporation 

1141. SHRI RAMASHRAY PRASAD 
SINGH: Will the Mimster of ENERGY 
bo pleased to state : 

(a) the quantity and cost of tb_ 
bomoeopatbic medicines purchased by th., 
National Thermal Power CorporatioD for 
the treatment of ns staff durldg laat tabrel 
years; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAOI) : (a) aDd (b). The 
information is being collectod .nd wiH bo 
laid on the 'fable of the House. 

Cost overrun In ongoluK ceotral ,ower 
projects 

1142. SHRI SYED SHAHABUDDIN : 
Will the Minister of ENERGY be ploasod 
to refer to abe reply given to Ua8tarred 
Question No. 48 on 10th Novcmber,.1987 
regardlDg cost overrun in on80iDI central 
power project. and state: 

(a) the cost overrun In oacb 01 the 
20 projects Jistod in tho above replYi 

(b) the total Dumber of, onleln~ 

centra) power projects; and 

(c) the estimated time.laa in the com-
pletion of each of these 20 projects as 
compared to tbe oriliaal target dato for 
compJetlon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER! IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHATGI) : (a) and (0) The 
information is given in the Staloment 
below. 

(b) Twenty-eight (28) Central Sector 
Ponr Projects under the De,artmerat of 
Power are currently under implementation, 
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InstallatioD or 25 IInel s.all,automAtle 
elchallles II Hlmacbal Pradesh 

1143. PROF NARAIN CHAND 
PAR.ASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
atate : 

(a) whether instructions have been 
1.lued by the Directorate of Telecom for 
tbe installation of 25 line small automatic 
exchanges in such a manner that the 
projects in respect of which at Jeast 10 
final payme.nts have been made are taken 
up ;0 a chronological order; 

(b) if so, the date on wbieh tbe iD-
structlons bave been issued to the Telecom 
Circles and the exact instructions issued; 

(c) the names of the projects in 
Himacbal Pradesh for each or the TeJecom 
BOlincering Divisions where atleast 10 
final payments have been made ror such 
exchanges as on date. along with the date 
of completion of final payments, In each 

case; 

(d) whether tbe installatioDs for the 
projects have been taken up in tbe chrono. 
logical order of payments; and 

(e) if not, tbe reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Yes, Sir. 

(b) 9tb February. 1988 Accordina to 
these instructions the Inter .. seprlotity bet .. 
ween the new exchanges to be opened 
should be established on basis of the date 
of payment of the 10th application. 

(C) Details are given In the Statement 
below. 

(d) Yes t Sir. Chronological order is 
foHowed in each aecondary switching 
area. 

(e) Not applicable in view of (d) 
above. 

Statement 

Name of Engineering Division 

1 

1. Dbaramsala 

Details of Projects 

Name of 
Station 

2 

1. Mair 

2. S. P. Terrace 

3. Risblketb 

4. Patlandar 

5. Ladror 

6. Bharoli-Katan 

7. Bharari 

8. Dulebar 

9. Salooni 

10. Uba! 

No. of Project 
Sanctioned 

3 

08/04/87/TDI!DMA 

30/6/87 ." 

8/10/87 ., 

14/7/87 " 
21 /7/~7 ., 

24/11/87 " 
26/12/87 ,., 
28/12/87 " 
31/12/87 " 
12/1/81 " 
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I 2 3 

J I, Jang)cberi 18/1/88 ,-

12. Rakb 20/1/81 " 
13. Harchakian 10/2/88 " 

2. Sbimla 1. Jounajl 26/11/87/TDESM 

2. Balbi 16/7/88 " 
3. CBA 3/2181 ,. 

3. Mandi 1. Makriri 8/2/88 TDIMND 

Exploitation of new coal reserves In Aodhra 
Pradesh 

1144. SHRI V. TULSIRAM : WiJJ the 
Minister of ENERGY be pleased to statc : 

(a) whether the Central Coa1fie1ds Ltd. 
have drawn up a plan to exploit new coal 
reserves in tbe country; 

(b) if so, the details of tbe scheme and 
the amount to be spent thereon; 

(c) the State-wise area tbat will be 
exploited uDder the scheme and expected 
amount to be incurred on each of them; 
and 

(d) the places in Andhra Pradesh to 
be eXJ: loited aDd tbc amount reserved 
therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY lSHRI C.K. 
JAFFER SHARIEF) : (a) to (c) Yes, Sir. 
According to the p1an drawn up, Central 
Coalfields Ltmited is expected to produce 
about 20 million tonnes of coal by 1989-90 
and 49 million tonnes by 1994-95. This 
will be achieved by producU on from ex-
isting mines, oponing of new mine. and 
reorganisation of existing minotJ. A pro-
vision of Rs. 122 crores bas been made for 
Central CoaJfieJds Limited in the Revised 
J!stimates for 1987.88 and for Budget 
Estimates 1988·89 the provision proposod 
is Rs. 180 crores for this purpose. Some 
of the major projects for wbicb project 

reports have been formulated and their 
likely investment is given below : 

Anticipated Investment 

(Rs. in crores) 

1. Piparwar Opencast 450.00 

2. K.D. Hesalong 150.00 
Opencast ExpansIon 

3. Jharkhand Opencast 50.00 
Reorganisation 

4. Ashok Opencast 250.00 

5. Urimari Open cast 80.00 
Expansion 

All these coal projects are located in 
Bihar. 

(d) Coa] mJning activities in Andhra 
Pradesh are belDg carried out by SiDgareni 
Collieries Company Limited. Some of 
the Dlajor projects which have been from-
ulated and thcir likely investment are 
indicated below :-

Project Capacty Anticipa-
(mt)l )i ted In-

vestment 
(Rs. in 
crores) 

----------.......--- - --
I 2 3 

1. Ramagundam 275 256.94 
OpcDcast III 
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1 

2. Ravindra Kbani 
New Tech. 

3. Goled - LODlwatJ 

4. CilmDur 1 .. 11. 
Incline 

2 

1.00 70.00 

0.76 60.00 

0.90 60.00 

--- - ---~-----

[Translation) 

Set"" .p fir poJ,ester staple fibre factor1 
10 Jbabua district of Madhya Pradesh 

114S. SMD. I DILEEP SINGH 
BHtJRIA : Will the Minister of INDU~· 
TRY be pleased to stale: 

Ca) whether Governmrnt propose to 
let up a polyester staple fibre factory at 
Meghnagar In Jbabua district of Madbya 
Pradesh; 

(h) if not, whether agriculture land 
acquired for this purpose frem the trfbal 
people is to be restored to them; and 

(c) if not, whether Government will 
consider 10 establish some other industry 
in tbe public sector at this site? 

THE MINISTER OF INDUSTRY 
(~HRI J. VENGALA RAO): (a) MIl. 
Madhya Pradesh Fibres Ltd. a oint sector 
undertaking of tbe Madhya Prados-h State 
lAdustnal Development Corpora hOD Ltd., 
were granted an industrtal licence for 
establishment of a new ugdectaking in 
Dist. Jbabua in tbe State of Madhya 
Pradesh for the manufacture of Polyaster 
Staple Fibre for a capacilY of 15,000 
tonnes/annum with pormission to e"pand 
tbe capacity to 30,000 tonnes/anoum. 

(b) and (C) Do Dot arise. 

[English] 
COJDmlssiooing of HydeJ Power Projects 

1146. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of ENER-GY 
be pleased to state : 

(a) whetber Government are goinl to 

Jay down more stress on the generation of 
power (rom hyde) ,ourcea duriDS tbe Eja· 
btb Five Year Plan; 

(b) wbether efforts are beiDa made to 
commission some of the hyde) prC'jects In 
the current Seventh Five Year Plan Period; 
and 

(c) If so, the broad features tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHATGI): (a) Every r effort 
is being made to promote hyde) generation 
810"1 with other sources of power and tbis 
policy will cootinue during the Eighth Five 
YellI Plan also. 

(b) and (c) Out of a capacity addition 
of 22.245 MW envisaged during tbe Seven-
th Plan period, a capacity of 5541 MW 
(25%) is planned from hydeJ sources. 

Sett .... up of Teela.oJeay Uolts by NRls 

1147. PROF. P. J. KURIEN: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government propose to 
encourage Non.Resldent Indians to set up 
units w;th Jatest technoJOIY from abroad; 

(b) if so, the details thereof; 

(0) whether the reluU achieved has 
bel.. n satlsfdctory; and 

(d) if not, the reaSODS thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT O:P INDUSTRIAL 
DE'VELOPMIiNT IN THE MiNISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) aad '(b) The noo·rC8l" 
"eat ludlaD' _e welcome lo.ot up LQdust .. 
rial units in IDctia in aOCOl1Gaace with the 
la4ustrial policy as amend" frGm time to 
t_. They caa let 'fIJptbose UDi18 ~"'h 
tMir OWO 'odlllooloaY. Tlse-y cp a 1&0 soek 
fOr.ian lCOnaboJatiOn. if required, '0 im· 
plement tbe projoct. 
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The Don-resideDt Indians have been 
liven the benefit elf rllp.triafloe of 'capitai 
iDvested aDd income carM'd tbefoOS upte 
40% of tbo total capital to act up Dew 
industTial projeOia or lub9t8nti.l opa.ion 
o. tbo eXlstlO8 unitt. I. e:aport oriented 
induatCJes, priority Industries, Hotels of J, 
4 or S stU' ,ca •• e{y., HospitaJt WJlb largo 
capil.a1 euda~l, tbe baietitl of repatriat. 
ion on NRI Inveltment can bel upiO 74% 
01 the total capital. 

(c) and (d) Sinco NavGmber. 1.983 when 
tbe Special Appr0.,.al. Committee wa. ae.c 
up to consloer proposal hom NRlI, and 
upto lbe cod Q' 1987., GOVl. bave approved 
193 proposals from DOD'trOSluot Jadjaos 
for setting up IDdustnal units ID lndl •• 

Rise 18 prlcee of aible .n. 
1148. SHRI JAGANNATH PAT .. 

NAIK: 
SHRI R.M. BROYS: 
SHRI LAKSHMAN MALL ... 
lCK: 
SHRI G.S. BASA V ARAJU : 

SHRI S. M. GURADDI : 

W,II the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether tbo prices of edible oils 
have flared up despite a modost increase 
in produclion of oilseeds durilll 1987. 

(b) whether the wide'spread drought 
in major ollseeds producing States coupled 
wJth restricted availability jacked up the 
prices to unprecedented Jeveis causing 
grave concern to the trade and industry; 
and 

(c) if so, the effective steps takcm by 
Government to improve the availability of 
edible oils and control the rising prices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIS<3 (SURf D. L. BAITRA) : (1l) 
DuriQg 'be past 12 months endiQS Decem-
ber. 1987. the wholesale price Index in res-
pect of,edible oils b_s mpv.cd by 22.7%. 

in tbe couatry during Kbaril. 1987, which 
affected othoods production. JD tile plitt 
6 'mon~s eowD, aecember, 1987, tbe 
Coosumer P1:lce 1udex for 100 .. 1.,' 
Workers mov«l up by·5.2% wbile,. in !tb. 
same 6 meum! l •• t year., .t bad 1DO~. 
up by 4.6%. 

(c) (i) States have been advised re-
peatedly eveD at Chief Ministers Jevel to 
lake SlrlD&Cnt action alalDst speculators, 
boarders and other anti-social elementl. In-
spection of Vanaspati Unit was intensified 
to enaur. tblU aU odtble oHs are prepody 
used and adequate van.spall it delp8U;bod 
for .11. 

(iI) The allocation of imported tdibl. 
oU. under Public Distribution Systom 
as well aa vaoaspali industry hal been 
.uhltantiall), iDcrealed. 

(iii) Voluntary price agreement witb 
vanaapati industry and discussions with 
oil Industry. 

(iv) C~dit control for odible oilseeds/ 
oil bas been tishtenod wah effect from 
15.1.87. 

(v) Stock limit of edible oils and oil .. 
leeds bas beeD reduced under Storage 
Control Order. 

Import of sugar opposed by sugar inddstry 

1149. SHRI Y. S. MAHAJAN : Will 
the Minister of FOOD AND CIVIL 
SlJPPLIES be pleased to ttate : 

<a) whether it Is a fact that the sugar 
jadunry has oPPoled the Import of SUflar; 

(b) if '0. tbe reaction of Government 
tbeTeon; and 

(c) what concrete steps Government 
propose to take to ensure stabUIlY of suaar 
prices in case slliar in Dot Imported ? 

TUB DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPP~IBS : (SRRI D.L. BAITHA): (.) 
and (b) The IUSar industry is Dot in lavour 
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of import of sugar. The Government J. 
alao working towards phasing out import 
of lugar completely. The policy is decided 
takiDS into consideration indigenous sugar 
production, adequate avaUability for meet-
log internal requirements, trend of inter-
national prices ctc. The interest of the 
consumer and sugarcane growers as well 
as tbose of the producers of sugar are 
always kept in mind while evolving the 
policy. 

(C) With the sufficient carryover stocks 
in tbe beginning of tbe season, the pro-
duction during tbe current leason and 
plaoDed arrival of imported sugar, if any, 
there would be sufficient availability of 
sugar to meet the domestic requirement. 
Government had already initiated the foH-
owing measures for maintaining tbe sugar 
prices at reasonable levels : 

(i) Increased level of levy and free-
sale release. 

(ii) 10 days turn-over period of stocks 
by' wholesale sugar licence dealers 
was reduced to 7 days. 

(iii) Wholesales to wholesalers trans-
action accompanied by physical 
dsJrvery of sugar restricted to one 
transaction only. 

Import of raw sogar 

I1S0. SHRI V. S. KRISHNA IYER : 
Will the Minister of FOOD AND Cl VIL 
SUPPLIES be pleased to state: 

(a) the quantity of raw as wen as 
whlte sugar imported durin8 1987; and 

(b) whether It Is proposed to Import 
only raw sugar which is cheaper than the 
white sugar and process :t domestically? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA) : (a) 
Only refined White Sugar is being impor-
ted. A quantity of 8.16 lakh tonnes (Pro-
visional) was importe~ durins the calendar 
,ePf 1(}81. 

(b) There i. no proposa] to import 
raw suSar in tho country. 

A,allability of life .. ,log drugl at su-
Idised ratts 

1151. SHRI P. M. SA YEED ~ WiIJ 
the Minister of INDUSTRY be pleased to 
state : 

(8) whether the President of Indian 
Medical A 4iSOclatlon bas urged Govern-
ment to exempt all life saving drugs from 
aJi types of taxation and also to make 
tbem available to the needy poor at 
subsidised rates; and 

(b) the reaction of Government there-
to and steps proposed to be tak en by 
Government In this regard? 

THE MINISTER OF INDUSTRY 
(SHRI J.VENGALA RAO) : (a) Yes, Sir. 

(b) Such request/recommendations 
are examined by the Finance 1\{inislry tn 
consultation with this Department. 

Vana spatl Policy 

J 152. SHRI G .S. BASA V ARAJU : 
SHRI S.M. GURADDI : 
SHRI KALI PRASAD PAN. 
DEY: 
SHRI SANAT KUMAR MAN-
DAL: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to stale: 

(a) whether it ;s a fact that his Minis-
try bas prepared a new vanaspati policy; 

(b) if so, what are its main features; 

(c) whe.her (tovernment propose to 
scrap the vanaspati price control; and 

(d) if so, the main reasons tbereof'l 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
S'UPPLIES (SHRI D,L. BAITHA) : <a> 
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and (b) There has been no change in the 
vanaspati policy . 

. (c) and (d) The voluntary price disci-
pline by the vanaspati industry is conti-
nuinG. 

Loss in N.e .t:.F. 

1153. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) wh~tber the National Consum~r 
Co·operatlve Federation of India Limited 
Is running In loss; and 

(b) if so, the details thereof and the 
steps taken to improve its working 1 

THE DEPUTY MINISTER I~ THE 
MINiStRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
Yes, Sir. 

(b) The details of losses suffered by 
NCCF, year-wise, are as under :-

1 83-84 

198~·85 

1985.86 

1986-87 

(Rs. in lakhs) 

120.12 

254.34 

271.47 

257.36 

~ 03.29 
............ --~- ._-- -----...------~ ___..._ .... .......___.~- .... -------.. -~ ----~ 

The following steps have been taken 
to improve the working of the NCCF :-

(i) The Board of Direct ors has been 
superseded by the Central Reg-
istrar of Cooperative societies 
vide bis order dated 15,)0.1987 
and Secretary, Civil Supplies. 
bal been appointed as its Ad-
ministrator. 

(ii) Managemeot Information System 
has been introduced. The worke 
ing of the Branches is being 
monitored close)y", and De~cssary 

guidelines have been issued to 
improve tbeir fUDctioning_ 

(iii) Due to a reduction in tbe aHot-
ment of cODtrolJed cloth as per 
the Governmcnt of Inaja Policy, 
there bas been a loss of income 
which is bClng gradually reduced 
by handling additional conlumer 
items. 

(IV) Certain economy measures have 
beeD introduced and a Special 
Cell has been created to expedlto 
recoveries of sundry debts. 

Rise in prices of cougb syrups. 

1154. SHRI MANVENDRA SINGH: 
SHRI RAJ KUMAR RAI : 

Will the Mini1)ter of INDUSTRY be 
pleased to state; 

(a) whether the prices of aU cough 
syrups have gone up during the last two 
months between 60 per cent to 300 per 
cent; 

(b) ~hether the major selHng cough 
syrups have been exempted from Drugs 
Prices Control Order, 1987; 

(C) whether all cough syrups were 
under pracc control as per Drugs Prices 
Control Order, 1979; and 

(d) it so, the reasons for decontrolJins 
the pCl~es of cougb syrups from price con-
tro! '/ 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) Prices of 
some cougb syrups based on price decont-
rolled bulk drugs have gone up. 

(b) Those cough syrups which contain 
bulk drugs coming under categories 1 or 11. 
of OPCO. J987 come under price control. 

(c) Most of the cougb syrups were 
price control Jed under tbe DPCO, 1979. 

(d) : All coush syrups not cootainiol 



• ." 01 tbe bulk dr. recemmeaded for 
price control by tbe ]{.elkwr Celnmitteo 
bave bOOD exempted from price control. 

GuAM ..... for ... facture of akobol 

11S5. SHill RAM SAHADUR 
SrMGH : Will rile MIDi.\ct of INDUSTR Y 
be I1ltued to state : 

(a) whether it Is a fact tbat there ilre 
no set nOTm$ or guidelines fo,(, scHiDK up 
Dew ca,aclties for the manufacture of al. 
cobol for potal>te Pl1f'poscs from faN 

material; 

(b) whether tbere are luideliaea for 
tbo manufacture of alcohol (com molasses; 

(c) whether Govemmeot have received 
aoy request for issuing guidelll1es on new 
alcobol units: 

(d) whether Government have taken 
any decision on the request; and 

(e) if so, the details thereof? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (e) 
There IS ban on new ca pac! ties/expansion 
of capacities for manufacture of alcohol 
from mo'asses for potable purposes, except 
in tbe case of 100 per cent Export Onen-
ted Units. Recently, the Government of 
India bas decided to relax the ban on 
manufacture of alcoholic dnoks from raw-
materials other than molasses. Guidelines 
for sanctaoning new licences under this 
policy will be issued shortly. 

Need for alternative source of eDergy 

]156. SHRI ATAUR RAHMAN: 
SHRI MANIK REDDY: 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
atate : 

<8' whether Oovettldlent ar~ workins 
on atternative soorce or enerty I~e com" 
pressed natural gas in view of the growing 
pnoel of petrol, die •• l e~; 

(b) if so, what is tho staae of de'" :op • 
ment made by tbe Rcaearcb and DevcJo~ 
ment WIDg, if aoy, and what are tbe diffi-
culties faced by the SCientists '1 

THE DEPUTV Me,ISTER IN THE 
MINISTRY OF PETROLEUM ANt) 
NATURAL GAS (SHIR RAFIQUE 
ALAM) : (a) and (b) 1 be usaae ot com-
pressed natural sas (eNG). as an auto-
motive fuel (or the substitution of d iese!1 
petro) has been taken up by ONGC 00 an 
experimental basis at various operational 
centres namely, Bombay, RaJamuodry 
(A.P.), Gujclrat and j rlpura to examme 
tbe SUitability and economic Viability of 
tbis alternatIve in Ind.an condItions. 

Colt study of production of man-made 
fibres and yarD~ 

1151. SHRI D. P. JADEJA: Will 
the Minister of INDUSTR Y be pleased to 
elate: 

(a) whether Government had asked 
tbe Bureau of Industrial Costs and Prices 
to conduct a study on the cost of produ-
ction of the man-made fibres and yarns so 
as to determine the fair selling price; 

(b) if so, the results of the study and 
steps taken to ch~ck imports of man-
made fibre or yarn or fabric when the fair 
pnces are determlDed; and 

(c) the details of Government's policy 
in this regard 1 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) The 
Bureau of Industrial Co~ts and Prices 
(Blep) bas been asked to conduct a cost 
study of polyester staple fibre and polye-
Iter ft'ameftt yarn industries. 

(b) and (c) The BICP has not fina)i~ed 
the COlt atudy report yet. 

Ouelit,' of BBEL Equipment 

11~8. SHRt MOHD. MAHPOOZ 
ALI ICHAN : Will tbe Minister of INDU .. 
ST&Y be pleased to slate: 

(.) whether tile State Elc~tricltl 
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Beards have been c~M.,lafDin8 about the 
inferior quality of BHEL equipment, biab 
prices, especially for spares and other 
oonditions prescribed by it, which ha vo 
been eroding tbelr resources; 

(b) if so, the details thereof; 

(c) whether Government have cnti· 
cally examined tbe complaints of the State 
E.lectrlcity Boards; and 

(d) If so, the outcome thereof statiDI 
the cor.rective measures taken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN TaB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMANT IN THE MINI .. 
STRY OF INDUSTRY (SHRI 
M. ARUNACHALAM): (a) and (b) Some 
initial problems Jike hydlogen leakage 
were noticed during the process of techno-
logy absorption. BI-l EL has systematically 
overcome these problems. Generation 
taf gets set by the CEA for BHEL sets 
have been consistently exceeded over the 
last three .years. Pricing of BHEL equip-
ment. including spare4), was reviewed by 
the Bureau of lnd"strial Costs ,and Prices 
ano found reasonable. The 6ernas and 
conditions for sale of BHEL equipment 
are based on the model contract evolved 
by tbe Central Electricity Autbority. The 
losses suffered by Slate Electricity Boards 
are due to a variety of reasons. including 
problems with the equipment. 

(c) and (J) Regular review ~6ti,llgS 
are held by CEA and State Electricity 
Boards wilh Sharat Heavy eloctricaJa Ltd. 
00 the performance of BHEL sets aDd 
remedlal ac'ion~ are taken by BHEL for 
resolving the problems noticed. 

Foedgra.hts to Orissa for elDplo'frmellt 
programmes etc. 

1159. SHRI BRAJAMOHAN 
IMOHAN ry: WiH the MiDlster of 
FOOD AND CIVJL SUP,PLIES 
pc pleased to state: 

{a) the q.uantit~ of foodsMiDB ....... Jied 
to Orissa for omp~oymef)t precrammcs 

Icbftl'JC dutlo, tbe year 1985·86, 1986-87 
and 1987·88 Cupto 31 January, J«)88) and 
wbat was the demand of State Govern-
ment; 

(b) the quantity of tood,rains supp-
lied to Orissa for schemes In tribal areas 
at sp'ecial concessional prices durinl 1985. 
86, 1986-87 and 1987·88 (upto '31 January, 
1988); 

(C) the demand of tbe State for tbe 
purpose; and 

Cd) whether any review of the imple .. 
,mentation of these projects is being done 
by tbe Food Corporation of India or by 
aDY central agency; if so, the details 
tbereof? 

TH'E DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): (a) 
A Statement showing tbe quantities 01 
(oodgrains received by the Government of 
Orissa during 1985-86, 1986-87 and 1987-88 
(so far) under the National Rural Employ-
ment Programme and the Rural Lalldless 
Employment Guaranttee Programme is 
given below. 

(b) The quaotities of wheat aDd rice 
issued by Fel to the Govt'mment of 
Orissa under tbe scheme (or supply of 
roodgrains at s-pecjally subsidised prices 
to people living in Integrated Trrbal Deve-
lopment Project areas durl(jg 1985-86, 
1986 87 and )987·88 (upto 31 January. 
1988) are as under: 

(In thousand tonnes) 

Wheat Rice 

J 985-,86 (from Dec, 3.0 1.9 
1985-March 1986) 

191Ui·87 12.2 40.6 

1987-88(upto January 19.0 83.0 
31, 1988J 
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cc) Issues of foodgralns under the 
scbeme for supply or wheat and rice at 
Ipecially subsIdised prices in the ITDP 
areas are made out or the allocations for 
tho Public DistrIbution System. No sepa-
rate allocations are made for the purpose. 

(d) The scheme has been reviewed in 
the liaht of the ohservations and reco-
mmendations of the reports of Central 
official teams which visited the ITDP area~ 
In various States and tbe evaluati on stu-
dies conducted by some private agencies. 

Statement 

Quantities of foodgrains received by 
the Government of Orissa under the 
National Rural Employment Programme 
(NREP) and the Rural Landless Employ-
ment Guarantee Programme (RLEGP) 
during j 985-86. J 986·87 and J 987.88 (so 
far) : 

(In metric tonnes) 

Year N.R.E.P. R.L.E.G.P. 

1985.86 22028 8641 

1986-87 43848 36186 

1987·88 33527 31435 
(so far) 

Violation cases under Weights and 
Measures Act aod Essential Commo-

dities Act io Delhi 

1160. SHRI RAM SAMUJHAWAN : 
W.II the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the number of cases registered aga-
inst the traders in Delhi for tbe violation 
of the Essential CommcdJtles Act, 1955 
and tbe Weights and Measures Act during 
1985, 1986 and 1987 and how does it com-
pare with the last three years; 

(b) the action taken against t he defa-
ulters; and 

(c) the steps tak~n to safeguard the 
Interests of tbe consumers ano to streng-

tben the above said Acts and Rules mado 
thereunder? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
The number of cases registered against the 
traders in Delhi under the Essential 
Commodities Act, 1955. Weights and 
Measures Act, 1958 and the Standards of 
Weights and Me-asures (Packaged Commo-
dities) Rules, 1977 during the last three 
years, viz, 1985 to 1987 are given below:-

1985 1986 1987 
-_,.,.,. ... _---- --- -
E"sentlal Commodities 1253 1610 1825 
Act. 1955 

Weights and Measures 2358 3576 6114 
Act, 1958 

The Standards of Wei- 256 270 195 
ghts and Measures 
(Packaged Commodities) 
Rules, 1977. 

(b) and (c) Legal and departmental action 
has been taken against defaulters. Rele. 
vant Act and ru es are also amended from 
time to time to safeguard the interests of 
the consumers. 

The Essential Commodities (Special 
Provisions) Act, 1981 bas been extended 
for a further period of five years w. e. f. 
1.9 87. The Centrdl Government has 
also enacted a comprehenSive leaislation. 
namely, the consumer Protection Act. 1986 
which applies to a1l goods and services to 
prote~t the interests of the consumers. 

Agreement with vanaspati manufactorer. 

]]61. SHRI SATYENDRA NARA-
Y AN SINHA Will the MlDlster 
of FOOD AND CIVIL SUPPLIES 
bo pleased to state: 

(a) whether tbe agreement with vana-
spati manufacturers to bold the price Jioe 
of vana~pati in excb 8nge for supply of 
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Imported edible on. upt-o 8S per CIDt hal 
worked succelsfuHy; 

(b) if so, whether Government propo-
se to extcnd this agreement for the ncxt 
six montbs when pressure on edible oil 
prices is likely to be the maximum; and 

(c) ir not, what other steps arc pro-
posed to be taken to hold tbe price line 
of vanaspati ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
to (C): Voluntary price dislplinc whIch 
was earlier agreed upto November 1987, 
still continues successfully. However. tbe 
total percentage of allocation of imported 
edible oils to "anaspati units bas been 
brought down to eighty. 

[Tralts/atioll} 

Development of lourees or eoe rgy 

1162. SHRI HARISH RAWAT: 
Wi)) the Minister of ENERGY be pJeased 
to slate: 

(a) the total amount spent in various 
States since First Plan .or the develop-
ment of sources of energy; 

(b) wbether it is a fact that Jess 
amount has been spent In Uttar Pradeab 
as compared to its population and energy 
requirements; and 

(c) If so, the reasons therefor and 
the steps being taken to provide more 
funds for the development of energy in 

this State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) to (c) The 
total expenditure incurred for power acetol 
in all the States/U Ts and tbe sbare of 
Uttar Pradesh in it sinco tbe First Five 
Year Plan IS indicated in tbe Statement 
below. Uttar Pradesh accounts for about 
16% of the total population of tbe country 
and its share in the investments made in 
power sector has been about 14.9%, on an 
average. In addition, ex:penditure bas 
also been incurred in t he central sector OD 
the setting up of power stations and asso-
ciated transmission systems in Uttar 
Pradesh and other parts of the Northern 
Region for the benefit of all the States/ 
UTs in the Reg:on. Allocation of funds 
for power projects implemented ;n the 
State Sector is made in the States' Annual 
Plans by the Planning Commission in 
consultation with the State authorities. 
Depending on the availability of resources, 
efforts are always made to provide ade-
quate funds for all the States including 
Uuar Pradesh. 

The expenditure on the development 
of other major sources of energy, namely, 
coal, petroleum and natural gas, which are 
site specifi~, is incurred with reference to 
the availability of deposits reserves, on a 
national basis. Apart from this, invest-
ments are a'so being made in the central 
sector as well 8S the state sector for the 
development and exploitation of non-
conventional sources of energy such as 
biogas, solar energy, wind energy and 
improved chulhas. 

Statemeot 

Expenditure Incurred for Power Sector 

(Rs. in Jakhs) 

Tutal of wbich share 
Plan States UT's (States+ of Uttar Prad. 

UT's) esb % 

1 2 3 4 5 6 

17849.7 13 17862.7 2341.8 13.1 
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1 2 3 5 

II Plan (1956-61) 42631 203 42834 5691 13.3 

111 Plan (1961.66) 11386' 2796 116661 15619 13.4 

Annual Plan (1966-1967) 315J5 143'.9 32954.9 S802 J7.6 

Annual Plan (1967-1968) 32789 139S.2 34184 2 6345 18 6 

Annual Plan (1968-1969) 34660 1563.8 36223.8 S389 14.9 

IV pJan (1969 .. 74) 249~77 56:i9.2 ~5216 2 44624 17.5 

V Plan (1974-79) 650780 12M8.3 662788.3 1114'8 16.8 

Annual Plan (1979-1980) 181711 4165.1 185876.1 25047 13.5 

VI plan (1980-85) 12'85.51 27363.5 1325914.5 186935 14.1 

VIJ Ph,D (198.5-90)· 2268616 53516 2322192 339500 14.6 ---- --- ---- ---- ---
4922604.7 1710103 5032707.7 748751.8 1488 

• Outlay 

[English] 

Senlall of equIty shares of public sector 
undertaking to its employees 

1163. SHRIMATI GEETA 
MUHKERJEE: Will the Minister of 
INDUSTR Y be pleased to state: 

(a) whether Government are consi-
dering a proposal mooted by the chief 
executives of public sector undertakingl 
to sell 25 per cent of the equity shares of 
tbe public sector undertakings to their 
employees; and 

(b) jf so, the details tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALM) : (8) and (b) One of the reto-
mmendation of the Conference of Chief 
Executives of Public Sector Undertakings 
held in January, 1988 is that, where possi-
ble. tbe successful public sector under-
taldna should be able to offload upto 

25% of the sbares to tbeir employees and 
general public at market value. The reco-
mmendations of tbe Conference are under 
consideration of tbe Government. 

Upper Kolab byde) project in Orissa 

IJ64. SHRI RADHAKANTA 
DIGAL : Will the Minister of ENERGY 
be pleased to state: 

(8) whether the first unit of tbe 
Upper K olab Hyde) Project in Orissa has 
i'een further deJayed: 

(b) if so, the reasons therefor; 

(c) whether it is due to the snag in 
the equipment supplied by the Bharat 
Heavy Electrical$ Limited (BHEL); and 

(d) if 10, the steps taken by Govern-
ment to remove the bottleneck and lee 
tbat the project is executed without further 
delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENEROI (SHRIMATI 
SUSHI LA ROUT AGI): <.) Tbe first unit 
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of Upper Kolab byde. projoct in Orilsa wa. 
rolled 00 18th Docember, 1987. 

(b) to (d) Do not arile in view of 
8Dswor to (a) above. 

[Translation] 

CommuDlcatioD facilities i. ,ill_les 

1165. StiRI RAMSWAROOP RAM: 
Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a> tbe number of vinalel with a 
population of about 1 SOO provided com-
munication facilities durinl tbe past tbree 
year.; and 

(b) the State-wise dctails thereof? 

THE MINISTER OF ENeRGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b) 
The information is belDg collected aDd 
will be laid OD the Table of tbo House. 

Price iDcrea§e of ess.ntlal CODUD04UI el 

1166. SHRI KRISHNA SINGH 
Will the M"inister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

t a) wbether prices or various essential 
commodities under tbe Public Distribution 
Systcm have been increased from JaDuary 
1988; 

(b) if so, the details thereof; aDd 

(c) the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : <8> 
to (C) There has been no change in the 
central issue prices of esscntial commodi. 
ties supplied tbrough tbe Public Distribu-
tion System w.e.f. 1.1.1988 except in tb, 
eale of levy sugar the price of wbicb has 
been reviled upward rrom Its. 4.85 per 
ka. to R.I. S.IO per kl. consequent upon 
aD increase in tb. It.tutor1 miDimum 

price of luaareane for the 1987·88 lealOD 
from Rs. 17/. to RI. 18.50 per quintal 
linked to 8.S% recovery aDd hl8ber 
maDufacturiDI cost of snlar determined 
for the production of tbe IUlar year 
1987.88. 

Uaiform .Iab rate 08 electricity cODsume. 
by agriculturIsts 

1167. SHRI G. BHOOPATHY 
Will tbe Minister of EN ERGY be pJeased 
to Itate : 

(a) whether there is any proposal to 
determine unIform sJab rate on eJectrjcity 
consumed by tbe agr.cullurists tbrougbout 
tbe country by taklna tbe eleculcity 
operation systems eXIStlDg in the country 
UDder the control of tbe Union Govern .. 
ment; and 

(b) if not, the reaSODS therefor ~ 

THE MINIST~R OF STATE IN THS 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (8) No, Sir. 

(b) Under tbe Electricity (Supt)ly) 
Act, 1948, tbe power to fix tariff for 
3upply of electricity to various categorlcs 
of consumers vests in the State Electricity 
Board/State Government. 

Production targe t of coal 

1168 SHRI RAM PYARE PANIKA: 
Will tbe· Minister of ENERGY be pleased 
to state: 

(a) the target of production of coal 
during the current financial year; 

(b) whether tbe target is expected to 
be fulfilled or there will be shortfall; 

(C) whether coal shortage bas beeB 
bittinl production iD thermal power units; 
aDd 

(d) if so, the steps being taken to 
Improve tbe situatioD ? 
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THE MINISTER OF STATE IN THE 
DePAR.TMBNT OF COAL IN THE 
MINISTRY OF ENERGY (SHJl.I C .. K. 
JAFFAR SHARIEF): <8> The overall 
target· for coal production during the 
current financial year (1987-88) was fixed 
at 183.S0 m.t. as per the fonowing break-
up : 

Coal India Ltd. J58.00 m.t. 

Sioaareni Collieries 20.00 m.t. 
Co. Ltd. 

Captive Collieries 5.S0 m.t. 
(TISeO/IISCO/DYC) 

183.50 m.t. 

(b) During first 10 months of the 
current financial yt:ar (April 1987-JaD 
1988) total production of coa 1 bas been 
142 87 m.t. While Coal India Ltd, is 
expected to fulfil its target of production 
of 158 m.t.. there will be shortfall in 
production in SCCL and also in the 
captive collieries of TISCO/IISCO and 
DVC. 

(c) and (d) During tbe period April '87 
-Jan., 88, thermal power statJons 
received 14% more coal than during the 

SI. Name of the Project 
No. 

1 2 

I. Salal Hydro-electric 
Project (Stage-II) 

2. Chamera Hydro-electric 
Project (Stage.I1) 

3. Uri Hydro .. electric 
Project 

4. Rangit Hydro-clectric 
Project 

,. Baglibar Hydro-electric 
Project 

same period in 1986 .. 87. By dose moni-
toriDI and prompt remedial action, tbe 
reqtril'emeat of coal therma I power stations 
are beiDI met 00 top pcioritt'. 

New bydro-electrlc power profeet. 

1169. SHill M.V. CHANDRA-
SEKHARA MURTHY: Will the Minister 
of ENERGY be pleased to state: 

(a) wbether Government have fioalllcd 
some new hydro-electric power projects 
for different parts of tbe country; 

(b) whether the Nationa) Hydro-
electric Power Corporation Limited, a 
public sector undertaking has been entrus-
ted with the jobs for execution; 

(c) if so, the details thereof; and 

(d) tbe modes and sources of finance 
for the proposed power projects 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI. 
MATI SUSHILA ROHA TGI): (a) 
Yea, Sir. 

(b) to (d) The details of new projects 
entrusted to National Hydro-electric 
Power Corporation are as under:-

Installed 
Capacity 
(MW) 

3 

3xllS MW 

3xl00 MW 

4,,120 MW 

3x2O MW 

3x150 MW 

Area of location 

4 

District Udhampur, 
J&K. 

District Cbamba, 
Himachal Pradesb. 

District Baramulla. 
J&K. 

District South Sikkim 
Sikkim. 

District Doda, J&K. 
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1 

6. 

7. 

2 

Sawalkot Hydro-electric 
Project 

Dhauliganga Hydro-electric 
Project (Stage-I) 

3 

3x200 MW 

4x70 MW 

4 

District Doda, J&K. 

District Pithoragarh, 
Uttar Pradesh 

These projects will be funded through Central Plan allocations and some of 
relource sap is envisaged to be bndged by external/financial assistance. 

",orld Bank credit for power scbemes 
of U.P. 

1170. SHRI SOMNATH RATH : 
Will tbe Minister of ENERG Y be pleasl"d 
to state: 

(a) whether Rs. 7 crore credit is 
likely to be received from World Bank in 
1988-89 for p',wer schemes of Uttar 
Pradesh; and 

(b) if so, the steps bemg taken by 
Union Government for th~ construction 
of power projects and to renovate the 
existing projects ? 

THE MINISTER OF STATE TN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) (a) and (b) 
The World Bank are IikeJy to extend 
assistance of about US S 300 million for 
the U.P. Power Project 10 the State 
Sector, for whJch negotiations are 

expected to commence shortly; furtber 
details would be known after conclusion 
of tbe Agreements with tbe Bank. 

Refund deposhs for Appollo Scooter. 

1171. SHRI SARFARAZ AHMAD: 
Will the Minister of INDUSTRY be 
pleased r 0 refer to the reply liven to 
Unstarred Qut"lItion No.7 332 on 21 April, 
1987 regarding refund of deposits for 
AppolJo Scooters and state: 

(a) whether the information bas sioeo 
been collected about the claim appJlca. 
tions for the refund of deposits mado for 
allotment of AppoJJo Scooter and tho 
number of claims settled so far; and 

(b) if so, the details thereof f 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) and (b) Yes, Sfr. A 
Statement Is given below. 

Statement 
MIs. Sehkari Udyog Bharatpur Ltd. IS not registered under the Companies Act, 1956 
and is a cooperative society registered with the Assistant Registrar of Societies, 
Bharatpur. The said authority has furnished tho! following information: 

Question 

(a) the total Dumber of claim applications received so 
far by the Liquidator of the Praja Sehkari Udyog 
Bharatpur Ltd., Bharatpur sec'king return of their 
deposits for allotment of Appollo Scooters; 

(b) 

(0) 

whether any claim out of them has so rar been 
settled and the amount refunded to tbe claimant; 
and 
if not, tbe "easons for tbe delay in lettlin8 these 
,Jajm. ? 

Answer 

Nil 

Nil 

Does not 
arise, 
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[Translation) 

LPG ageacln at Chambal dl.lsioa la 
Madby. Pradesb 

1172. SHRI KAMMODI LAL 
JATAV : Will the M;nister of PETRO-
LBUM AND NATURAL GAS be pleased 
to atate : 

(8) the numb~r of tebsils in Chambal 
DivilioD of Madhya Pradesh where LPG 
agencjos are proposed to be opened; 

(b) tbe Dumber of gas agencies, out of 
them to be alJoued to Harljans and 
Adivasls, separately; and 

(c) if not, tbe reasons therefor, and 
further action being taken in tbis regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM: (8) and (b) 011 industry bas 
planned to introduc~ LPG facility in the 
following Tehsils in CbambaJ Division of 
Madhya Pradesh; the selection process in 
respect of them bas been initiated : 

s. Name of 
No. the 

Tehsil 

1. Ambah 

Name of 
tbe 

District 

Morena 

Cat~. 

gory 

sc 

(b) whether Government have already 
spent about Rs. 40 crores on this project; 
aod 

(c) if so, the action laken or proposed 
to be taken by Government to extract 
oil from the oil reserves at the depth of 
six thousand feet in Betia ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) aod (b) No, Sir. However, 
ONGC had dnJ!ed one weB 'Gandak-l' 
upto 5314 metres near Bellah in West 
Cbamparan district of Bihar. ThiS was a 
parametnc weJl and drllhog was termina_ 
ted on achieving the 8~01oglcal objectlve. 
The cost of tbe weI! was about RI. 15 
crores. 

(c) As no oil reserves have been 
established in the area. the question of 
extraction of oil does not arise. However, 
furtber exploration in the basin i'1 
continuing. 

[English) 

Pooyamkutty Hydro Electric Project, 
Kerala 

1174. PROF. R.V. THOMAS: 
SHRI VAKKOM PURUSHO. 
THAlvtAN: 

Will the Minister ot ENERGY be 
2. Sabalgarh Moreoa Open pleased to state: 

(c) Docs not arise. 

lDriliJng by ONGC In Bih.r 

J173. SHRI KALI PRASAD 
PANDEY: Wi11 the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether some years ago tbe Oil 
Ind Natural Gas Commission had drilled 
upto tbe depth of 5400 feet in Detia dist. 
rict of Bihar to explore oil reserves and 
drilling was stopped thereafter due to 
dovcloPPlent of cracks; 

(a) whetber the project report of 
Pooyamkutty Hydro-electric Project sub-
mitted by Kerals Government has been 
rejected; 

(b) if so, the reaSODS therefor; and 

(c) whether this project is belDI 
reconsidered ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTR.Y OP ENERGY (SHRIMATI 
SUSHILA ROHTAOI): <a> to (c) The 



Written Answers PHALGUNA 11, 1909 (SAKA) Written Answers 

Pooyamkutty Hydro-electric Project hal 
been approved by the P)aDDing Commis .. 
sian in August, 1986 However, clearance 
from the forest angle has not been 
accorded by the Ministry of EnvironmeDt 
and Forests. 

Peformanc e of public sector compaalel 

1175. SHRI VIJAY KUMAR 
MISHRA : Will the Minister of INDUS-
TR Y be pleased to state: 

(a) the present financial performance 
of public sector industries both under 
direct control of Government and public 
corporations; 

(b) whether th..: generation of resources 
of public sector Is as envisaged in tbe 
Seventh Five Year Plan; and 

(c) the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALA M) : (a) A detailed report on the 
fioanciaJ and physical performance of all 
public sector companies and corporations 
for the year 19R6-87 has been laid on the 
Table of the House on 25.2.1988. 

(b) and (c) During the Seventh Five 
y ~ar Plan. Central Public Sector Enter. 
prises were expected to gcner:ite internal 
resources of Rs. 23013 crores In addition, 
they were expected to contribute Rs. 
11490 crores towards additional resourco 
mobilisation during tbe Plan period. 
Dur;ng the first two years of the Plan, 
the details of year-wise targets and actuals 
are as follow :-

(Rs. in crores) 

Year Target Actual 

1985-86 3438.64 318.5.32 

1986-87 3790.51 

EspeDdll ure OD foodaralo Iubsldy 

1176. SHRI UTTA~I ~ATHOO: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the subsidy provided in respect of 
foodgrains suppJies during the current 
financial year; 

(b) whether the amount is expected 
to be exceeded as a result of dcouaht in 
different States; and 

(c) if 80, tbe estimated excess amount, 
if any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
Rs. 2000 Crores. 

(b) and (c) The amount of f'lod sub-
sidy depends upon tbe level of procure-
ment, off-take, food stocks and other 
faclors. Due to drought. off-take of 
foodgrains may Increase tbis year and may 
affect the food subsidy. 

Modern Rice Mill at Palghat, Kerala 

1177. SHRI V.S. VIJAY ARAOHA. 
VAN: WiJl the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to stale: 

(a) whether the Modern Rice Mill 
at Palgbat. Kerala is lying closed (or tbe 
past four years; 

.. I 

(b) whetber the workers have deman-
ded re-opening of the mill; and 

(c) if so, the reaction of Government 
thereon? 

THE DEPUTY MINISTER IN THB 
MI~ISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAltHA): <a> 
The Modern Rico MiIJ at Pal,hat, Ker.l. 
bas not been operated for tbe past two 
years. 

(b) Yes, Sir. 
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(c) Food Corporation of India have 
decided to dispose of 14 uneconomic 
Modern Rice Mills. The mill at Palgbat 
In Ketala is one of these mills. However. 
tbe matter is being contested by the 
Employees Union in the H;gh Court of 
Korala and is subjudice. 

ReeommendatioDs of BalJal CommlUee 

1178. SHRIMATI BAS A VARAJE-
WARI : Will the Minister of IN DUSTR Y 
be pJeased to state: 

(a) whether it is a fact tbat most 
of tbe States have express-ed their OppOSe 

tion to some major recommendations of 
the Baijal Committee in respect of central 
lubsidles (or industria'isat1on of backward 
aroas in the country; 

(b) if so, the States which have expres-
sed their opposition; 

(c) the other States which have accep-
ted the proposal in fut!; and 

(d) by what time the recommendations 
of the Baijal Committee report are Itkely 
to be implcrncnt~d ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
bBVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRT M. ARUNA-
CHALAM) ; (a) to (d) The Baijal Com-
mIttee had taken into account the differmg 
views of the State Governments while 
prepariDg its r'!port on revision of the 
scheme for industrialisation of backward 
areal. The report of the Committee is 
still under consideration of the Govern-
ment. 

[Translation] 

S.T.D. facility in district headquarters 
01 Rajasthan 

1179. SHRI VIRDHT CHANDER 
JAIN: win the Minister of COMMUNI. 
CATIONS be pleased to state : 

(8) the names of the district beadquar-

'ters in Rajasthan where S.T,D. facility it 
proposed to be provided: 

(b) the definite date by which STD 
faCility i5 likely to be provided at tbose 
beadquarters; and 

(c) the reasons for not providing 
tbis facility at these headquarters so far? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (8) The names 
of distract headquarters in Rajasthan 
where srn facil.ty Is proposed to'be pro-
vided are giv~n below :-

Banswara Barmer, Bhilwara, Bundi 
Chittorgar h, Ch UU, Dungarpur, Jaisalmer, 
JaJore, Jhalawar, Jhunjhunu, Pali, Swai-
madhopur, Sikar, Sirohi. Sriganganaaar 
and Tonk. 

(b) The year-wise programme is indica-
ted below: 

1988 1989 

Bundl Bhilwara 
Sriganga- Dungarpur 
nagar Pali 

1990 

Banswara. Barmer, 
Churu. Chittorgarh 
Jaisahner, Jalore, 
Jbalawar, Sikar, 
Sirohl Swaimadho-
pur, Tonk and 
Jhunjhunu 

(c) Within tbe available resources, 
progressively all lh~se headquarters are 
being provided with this faCility. 

[ English] 

Legislation for distribution of molasses 
from sugar factories to distillerIes 

1180. SHRI SHARAD DIGHE: WiJl 
tbe Minister of INDUSTRY be pleased to 
state : 

(8) whether it is a fact that Union 
Government are considering adoPtiD8 
central legislation to control distribution 
of molasses directly from sugar factories to 
distilleries; 



(b) if so, wbeD •• d tbe broa~ outlJDOI 
of luch a 1 eaisJat'oD; aod 

(c) whether Govefnmoot have invIted 
the views of tbe 'iurplus molasses States? 

THE MINISTER OF INDUSTRY(SHRI 
J. VENGALA RAO) : (a) to (c) CoD9ider-
ing the problems bej~a fa;ed by the defu:it 
States in obtainl.nl molasscs from surplus 
States t suggestIons for a Central legislation 
for distribution of molasses from sugar 
'actories to distilleries have been received, 
which are at a preJimiDary staae of con-
sideration. 

SeUiag up or industries with central 
anlstance io Uttar Pradesh (U.P ) 

1181. SHRI SALEEM I. SHERVANI; 
Will the Mini~ter of INDUSTRY be 
pleased to state the number of industries 
set up with central assistance in Uttar 
Pradesh till date? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTR.Y 
OF INDUSTRY (SHRf M. ARUNA-
CHALAM): Information with regard to 
the Central Industrial Projects in U. P. 
is being collected and will be laid 00 the 
Table of the House. 

ComlDllsion'nR of Panki Power Station 

1182. SHRI VISHNU MODI: Win 
the Minister of ENERGY be pleased to 
atate : 

(a) whether 284-M.W. Panki Power 
Station bas completely stopped generation; 
and 

(b) if so. the steps taken or proposed 
to be taken to start commissioning of 
the above power station? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHATOJ): (a) There are 4 
units at Panki Therma] Power Station, 
two of 32MW each were imported and 
two of 110~W each were supplied by 
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BHEL. AU the 4 utlits are, at present 
under repair. The two Imported units 
which were instatled more than 20 yean 
back are under repair from Sept., 1986 
and May, 1986 respectively. The repair 
work on tbe first unit is almost over and 
the unit is expected to be back In opera-
tion by March, 1988. The leCQDd anit 
which was damaged severely in a blast in 
1981 was re-commissiooed in Fed., 1915 
after repairs. The turbine again sufferod 
damage on 6 5.1986, and the turbine rotor 
required replacement, for whjch UPSEB 
have placed a Letter of intent with MIs. 
KWU. West Germany. The unit is hkely 
to be ce-commissioned by the end of 1989. 
The third unit is shut down since 
24.10.1987 due to damage to the generator 
transformer, which is under repair. Dur-
ing the shut down period, the renovation 
and modernisation of tbe unit is also being 
carried out. The unit Is likely to be back 
in operation by the end of April, J 988. 
The fourth onit bas been under shut down 
since 22.6 1987 due to a furnace exp)osiOD 
wbich caused extensive damage to the 
boiler. The unit i, under repair. Simul-
taneously, renovation and modernisation 
of this unit is a)so being undertaken. 
The unit is likely to come back in opera-
tion in March, 1988. 

Leather In dustry iD Orissa 

1183. SURI HARIHAR SOREN : Wil 
the Minister or INDUSTRY be pleased to 
state: 

(a) whether tbere is a need to set up 
more units of Leather Industry in Orissa; 

(b) wbether aoy forma) proposal bas 
come rrom the State Government in this 
reprd; 

(c) if so, the action taken by Govern-
ment thereon; and 

(d) the detaHs thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) There Is scope for settiDB 
up leather units in Orissa. 
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(b) No (ormal proposaJ hal beea 
received from the State OoverQment fa 
tbls relard. 

(c) aad (d) Do Dot arise. 

[Trdllsitl1itlllj 

Flnanc.al a •• iltlnce to asers of lobar g'l 
plaDt. 

1184. SHRI RAM PUJAN PATEL: 
Will tbe Minister or ENERGY be pleased 
to .ta" : 

(8) wbether finallcial as.istance il 
beiDa liveD to the users of lobar .as 
plants in villages; 

(b) if 10, wbetber sucb assiltance is 
liveD directly or through employees; 

(c) wbether Government have come 
to know of instances or bungling in liviD, 
lucb financial assiltance through employees 
resultiDI in denial of assistance to user. ; 

(d) ir SOt tbe action taken thereoD; 
IDd 

(e) whether Government propoae to 
live sucb aSlistance directly to the 
ulers 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b) 
Central subsidy is being 8iven to benefi-
ciaries for settina up ramily size biolaa 
(lobar gas) plants under the National 
Project ror Biolas Development. The 
lublldy is not liven directly by the 
Central Government or throUlb its emp-
loyees. It is routed through tbe State 

Governments aad Kbadi and Vii lase 
ludu.tries Commi •• loD, Bombay. 

(c) aad (d) No, Sir. 

(e> No, Sir. 

[E",lishj 

Raid eOldueted OD boarder. aad black 
marketeera 

1185. SHRI RANJIT SINGH GAEK-
WAD: Will the Minister 01 FOOD AND 
CIVIL SUPPLIES be pI eased to state : 

(8) tbe concrete Iteps taken by Union 
Government to arrest hoarders and black-
marketeer. of essential commodlt ies 
exploiting the situation caused due to tbe 

scarcity followed by unprecedented drougbt 
in the country; and 

(b) if so, tbe details of raids conduc-
ted durina 1987, the persons arrested and 
prolecutioDS launched. statewise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
and (b) Action aaainat unscrupulous per-
sons Indu1ling in malpractices iD tbe trade 
of es.ential commodities such a hoarding 
and blackmarketlol ia being taken COD. 
tinuously by tbe States/Union Territories 
under the Essential Commodities Act , 
19.55 and tbe Prevention of Blackmarket-
ini and Maintenance of Supplies of Essen-
tial Commodltie. Act, 1980. In vIew of 
the drought situation prevailing in large 
par s of tbe country, the Statcs/UTs were 
a~ktd to intensify the drive against boar-
ders, bJackmarketeers etc. A Statement 
indicatiog tbe results or such a drive 
launched by the States/UTa Is liven below. 

StatemeDt 

Prolresa of deboardiDI drive launched in States/U.Ts. rrom 1.8.1917 to 31.12.1987 

S. No. State/UTa. 

J 2 

1. Andhra Pradesb 

No. of 
raids 
caaducted 

3 

-

No. of No. of proaecut-
perlona iODa launched 
arrested 

4 S 

'48 '66 
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1 2 3 4 5 

2. Aasam 951 12 71 

3. Arunachal Pradesb 

4. Bihar 128 Sl S5 
,. Gujarat 985 11 -
6. Goa 1180 1 1 

9. HaryaDB 215 18 20 

S. Himachal Pradesh 

9. Jammu &. Kashmir 

10. Karnataka S22 66 38 

11. Kerala 1424 , 
12. Madbya Pradesh "'2 14 29 

13. Maharashtra 16521 359 356 

14. Manipur 

I~. Megbalya 54 

16. Mizoram 1 .. 
17. Nagaland 

18. Orissa 698 1 7 

19. Punjab 3139 2 

20. Rajasthan 3~ 90 

21. Sikkim 1 1 

22. Tamil Nadu 596 40 7 

23. Tripura 

24. Uttar Pradesh 13508 361 550 

25. Welt BeDgal 271 2~ 

26. A &. N Islands 1495 7 5 

27. Chaodigarh UT. 99 

28. Dadr. &. Nagar Haveli 4 

29. Delhi 1291 1S 6S 

30, Lak.bad" •• p - ..... 
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1 2 3 

31. Pondicherry 584 

32. Daman & Diu 

Total: 44192 

[Trans/ation] 

Delay in supply of LPG cylioder refills 

1186. SHRI SHANTI DHARIW AL : 

DR. PHULRENU GUHA: 
SHRIKAMALCHAUDHRY: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

<a\ whether the cooking gas cylinders 
are not being supplied In time to the 
consumers in a large number of cities and 
towns; 

(b) whether it Is a fact that there is 
sufficient stock of cooking gas in the 
country; 

(c) if so. tbe reasons for inordinate 
delay in the supply of cook iog gas by tbe 
concerned agencies in places hke Delhi 
and Rajasthan State; and 

(d) the steps Government propose 
to take to remove the difficul ties faced by 
the consumers at all the places? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NA1URAL GAS ,SHRI RAFIQUE 
ALAM) : (a) to (c) Backlogs in supp1y of 
LPG refills have developed in recent mon-
ths in severa 1 parts of tbe country inclu-
ding Rajasthan and Delhi mainly on 
account of overall sbortfaH in the bulk 
availabUity of LPG, apart from movement, 
industrial re1ations and other operational 
cODstraints; 

(d) Efforts are being made to maxi. 
mise tndigenous LPG production and also 
llUamcnt $upplies throu,h imports to the 
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extent feasibJe. The situation is being 
closely monitored by the oil industry with 
a view to ensuring regular LPG supplies 
to the consumers. 

Productioo of CemeDt 

1187. DR. PRABHAT KUMAR 
MISHRA : Will the MinIster of INDUS-
TR Y be pleased to state : 

(a) whether the demand of cement 
bas increased to a great extent in tbe 
country; 

(b) whether the production of cement 
was Jess than the estimat~d demand in the 
year 1987; 

(c) whether Go\ernment propose to 
set up a cement factory at Bllaspur In 
Madbya Pradesh to meet the increasing 
demand of cement; and 

(d) if so, tbe steps being taken in 
tbis regard. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The production 
of cement in the country bas JDCrea5ed 
from] 8.56 mimoD tonnes in the year 
1980-81 to 36.50 million tonnes during 
1986-87. The growth of demand during 
thts period is quite evident from the fact 
that despite the increase in indigenous 
production, tbe import of cement has 
also come down rrom a level of 19.74 lakh 
tonnes during the year 1980.81 to 1.76 
lakh tonnes in 1986·87. The production 
of cement in the country is, by and large, 
lufficient to meet the demand of tbe coun-
tr)' and there Is DO report of shortale, 
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e~cept In packets, where difficulty has 
arisen mainly bec:ause of transportation 
problems. 

(c:) ~nd (j) Government have already 
Issued industrial Licences to Cement Cor-
poration of India Limited and Mis. Raym-
ond Woollen Mills for setting up factorres 
In Bilaspur in tbe State of Madbya 
Pradesh. 

[E"glish] 

Electrification 0 f "illages io We6t Bengal 

1188. DR. PHULRENU GUHA: 
WiJl the Minister of ENERGY be plea~ed 
to state: 

(a) the number of villages electrified 
so far in West Bengal; 

(b) whether Government have aoy 
&;)ao to electrify all villages of West Ben-
gal by the end of the Seventh Plan period 
and 

(c) if not, tbe reasons thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl) : (a) 22,722 villages 
are reported to have been electrified In 
We~t Bengal by the end of January, 1988. 

(b) and (c) There are 38,0: 4 vi1Jages 
(1971 census) in West BenJ(aJ, out of which 
19 201 villages had been electrified by the 
end of the Sixth Plan. The Seventh P aD 
eavisages olectrlfication of 14,918 villages 
thereby leaving 3955 villages for e!ectri-
fication beyond 7th Plan. All tbe remai-
nins villages are expoct~d to be eleclflfied 
by the end of the 8th Plan, subject to tbe 
availability of resources and IDputs. 

Electrification of vi Uages In Punjab 

1189. SHRI KAMAL CHAUDHARY: 
Will the Minister of ENERGY be pJeased 
to state: 

(a) the number of villales, district. 

wise. in Punjab electrified till December, 
1987; 

(b) ahe Dumber of vilJajes, partieu-
JafJy in tbe district of HosbiarpUt, and 
also in other distric:ts of Punjab proposed 
to be electrified during the current Five 
Year Plan; and 

(c) the time by wbich all tbe vUlage, 
in punjab, particuJarly in Hoshlarpur 
distr;ct are likely to be electrified 1 

THE MII\ISTER OF STATE IN THB 
DEPARTMENT OF POWER IN 1H'B 
MINISTR Y OF ENERGY (SHRIMAtl 
SUSHILA ROHTAGI) (8) to (e) All th-., 
inhabited vtllages in Punjab have been' 
electrified. 

World Energy Conference 

t 190. SHRI H. N. NANJE 
GOWDA: Will the Minister of ENERG Y 
be pleased to state : 

(a) whetber three day meeting of 
the World Energy Conference was held' in 
January in Jodhpur; 

(b) if so, the maio topics discussed 
during tbe meeting; 

(c) the outcome of the meeting; 

(d) whether Government are consi. 
dering their suggestions; al1d 

(e) if so, how many of them hay. 
been accepted by Government 1 

THE MJNISTER OF STATE IN tHE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIM~TI 
SUSHILA ROHTAGI) : (a) A meeting of 
the Committee on "Energy Problems or 
Developing Countries" of tbe World' 
Energy Conference was held at Jodhpur 
from 23rd to 25th January, 1988~ 

(b) to (e) In the meetmg, the Commi· 
ltee doli berated on the strategy to be follo-
wed in organising material/information 
in respect of the following topics indcnti. 
fied for study at part of its wor-k prolra1 
mme for 1986·89 : 
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I, ROlional studies on househoJd 
cuerlY demands and trends ID 
inter-fuol substitution. 

2, Strategy for tbe developmont of 
human resources in the energy 
sector of developing countries. 

3, Energy technology case studies 
for developing countries (from 
both indus (Clahsed countrIes and 
deveiopin& countfJCS sources). 

The Committee is an ad-boc forum 
within the World Energy Conference and 
it will present tbe final outcome of the 
studios orgaDised by it at the next cong-
ress of the World F.nersy Conference to 
be beld in Montrea. (Canada) in 1989. 

Reopeoing of closed small paper mills 

1191. SHRI Y ASHW ANTRAO 
GADAKH PATIL : Will the Minister of 
INDUSTR Y be pleased to state: 

(a) whether a number of small paper 
mills closed down during tbe current fina-
ncial year; 

(b) if so, the details thereof and the 
realODS therefor; 

(c) whether it IS a fact that the All 
Ind;a Small Paper Mills Association bas 
urged Government to take immediate steps 
to re-open these small unats; and 

(d) if so, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSfRY (SHRI M. ARUNA. 
CHLAM) : (a) and (b) The performance 
of tbe small paper miH! In general bas not 
been satisfactory mainly on account of 
the following factors:-

(i) Installation of inferior, lDadequate 
and Inappropriate equipment. 

(ii) Fluctuations in the availability 
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and price of raw material used 
by the mills. 

(iii) Manaaement deficiencies aDd 
skilled labour scarcity. 

(iv) Absenco ot technically and econo· 
micaHy lound rocovery systems. 

(v) Time and cost over-runs at tbe 
project implementation stage 
resulting in higher financial 
burden. 

(vi) Inadequate availability of power 
and aJso good quality coal sulted 
for the bOilers llls(alled in the 
mills. 

67 units manufacturing paper ODd 
pal'tr board borne on the roJJs of Direc-
torate General of Technical Df. velopmc:nt 
have not reported production In the last 
two years. Most of tbese are small peper 
mills using mainly mon-conventlonal raw 
materials, such as waste paper and agrj. 
cultural residues. 

(c) and (d) Representations have been 
received from time to tIme from the All 
India Small Paper Mills AS'Joclation for 
the growth and healtb of small paper 
mi1ls. Various reliefs and concesSIons 
have been extended by Government from 
time to time to enabl~ the paper industry 
in general to improve its capac'ty utilisa-
tion and financlaj ViabilIty. Among tbe-m

J 

the following reliefs and concessions are 
expected to directly benefit the small paper 
mills to a large extent :-

(I) Import of pulp and waste paper 
have been placed on ~OL. 
Import of pulp IS allowed free of 
cUltoms levies. 

(ii) Manufacture of writing, printing 
and kraft paper containing not 
Jess than 7510 by weight of pulp 
made from bagasse is exempted 
from payment of excise duty. 

(iii) Paper and paper board manu-
factured by smalJ paper mIll' out 
of pulp contaiDin8 not lesl tbaD 
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500A> by weight made from Don-
conventional raw materials are 
charged concessiooa) rates of 
exc,se duty. 

(iv) The facility of payment of excise 
duty on incremental basis for 
successive slabs has been exteo-
dtd to small paper mills from 
1.4.1986. 

(V) Flex. bility allowed to the industry 
to manufacture all varieties of 
paper and paper grade pulp inclu-
ding paper board/straw board 
within the overall licensed 
capacity. 

(vi) Requirement of Industria) Licence 
has been dispensed with in the 
case of manufacture of writina, 
printing and wrapping paper from 
agricultural residues, wastes and 
bagasse. 

(vii) Restrictions on export of paper 
and paper board have been 
removed. 

[Translation} 

Constitution of telepbone advisory 
committee. 

11 -,2. SHRI MANVENDRA SINGH: 
WaH tbe Minister of COMMUNICA. 
TIONS be pleased to state: 

(8) the names of the districts and the 
States where Telephone Advisory Commi. 
Utes have not betn constituted so far; 
and 

lb) tbe time by which tbe advisory 
Committees for the aforesaid pJaces will 
be constituted? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SH RI V ASANT SA TH E) : (a) Telecom I 
Telephone Advisory Committees of aU the 
Teleco. Circles and Telephone Districts 
ha ve been formed, except for Amritsar 
Telephone District whose term bas ex-
pired on 29.02.1988, 

(b) Action bas been initiated to re-
constitute the Amritsar Telephone Advisory 
Committee. 

[English] 

Self sufficiency 10 011 

1193. SHRI K. S. RAO : Will the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

<a) whether India ia yet far from achie. 
ving self-sufficiency in oil; and 

(b) if so, the reasons thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUB 
ALAM) : (a) and (b) Self sufficiency in 
crude oil at present is about 66% because 
the rate of growth of consumption of pet-
roleum products has been rar more than 
tbe rate of growth of domestic crude oil 
production. 

Employment po lentlal under Punjab Agro. 
Peptic') proposal 

1194. SHRI CHINTAMANI JENA : 
Will the Minister of INDUSTRY be pJea-
sed to state: 

(a) how many plants will be located 
in Punjab and bow many outside Punjab 
for the manufacture of snack foods UDder 
Punjab Agro.Pepsico jomt ventures pro-
posal; and 

(b) how much employemenf is likely 
to be crcated from these plants ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (8) Mis. Punjab Agro In-
dustries Corporation have stated that tboy 
propose to set up only one plant inltlaJJy 
for snack foods in Punjab, 

(b) MIs Punjab Aaro Industries Cor-
poration have informed that their proposed 
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plant In Punjab will provide direct employ .. 
ment to ~OO persons and iodlr~ct employ-
mont oPl'ortunities to a substantial number 
of people in agriculture. ancillaries. retail 
and distribution systems. etc. 

Power projects recelling World Bank credit 

1195. SHRI C. K. KUPPUSWAMY: 
Will the Minister of ENERGY be pleased 
to state: 

(8) tbe number and name of power pro-
jects at present receiving W~rld Ba~k 
credit or other external assIstance 10 

India; 

(b) if so. the details thereof; 

(c) whether any proposal has been 
re.ceived from Government of Ta.mll Nadu 
(Ilt extetna assistance for any new power 
.cheme; and 

(d) if so, tbe details thereof 1 

THE MINlSTER OF STATE TN THE 
DEPARTMENT Of POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI) : (a) to (d) The 
401ired information Is being collected and 
will be laid on the Table ot the House. 

[Translation} 

Criteria (0' Issue of Industrial Licences 

lt96. SHRI MOH D. AYUB KHAN: 
Will the Minister of INDUSIR Y be pJea. 
sed to state: 

(a) the criteria adopted while giving 
industrial licences to emrep·eneurs; and 

(b) whether a siogle big industrialist 
ca.o. be granted severa) industrial licences? 

THE MINISTER OF sr ATE IN THE 
DEPAR.TMENT OF INDUS rRIAL DE-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) (8) : The criteria adopted 
wbile examiniDIE industria) licence appli-

cAtiOQl incJude priority 01 the industry 
as outlined in tbe p, vo Year Plans, tbe 
scope for fUrther licensjng taking into 
account tbe projected demand and availa-
biJity. the net effect on balance of pay-
ments haviog regard (0 O~port possibiJitics. 
locational aspects, employment potential 
possibility of sub-contracting to small scafo 
aad ancillary units. competence of entre-
preneurs t and techno-economic feasibJlity 
of tbe project. 

(b) Industrial Jicences are granted against 
Jodividu.ll applicatioD! received and as 
such one undertaking can apply for more 
than one industrIal licence. 

Conversion of Sarna felephoae exchange 
iolo electrouic exchaage. 

1 ~97. SHRI AZrZ QURESHI : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal to 
replace the existing Satna Telephone Ex-
change (Madhya Pradesh) by an eJectro_ 
nic one: 

(b) if SOt the time by which it will be 
completed; and 

(c) if not, the reasons thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE); (a) No, Sir. 

(b) Question does not arisl! in view of 
(a) above. 

(c) Land for construction of a new 
telephone exchange building is not avai-
lable. 

Setting up of rubber based iodoslrlell in 
kerala 

1199. SHRI K. KUNIAMBU : Will 
the Minister of INDUSTRY b. pleased to 
state: 



Ca>. ",,~~pr~trfPIF!t'ft"FR~d~"'~, ~~'PJ 
made on tho POSSlb1"ty or settlna up 
rubber-based industries in tbe major rubber 
8rp~n~ ltt/~He~fl~~ ~,e!i1\\~, .. 

(d) if so, tbe detaJ)s thereof? 

r~~ MtNISl'E~ ot S~ .-(Th tN "tRE 
riE~A~TM~NT O~ rN't)trsTR~A[' OE~ 
VELOPMENt IN TB~' MINISTRY lblf' 
INDUSTRY (SHRI M. ARUNA-
CHALAM) ~ (a) and (b)1 ~: ~lr. There is 
DO ~eed to condUct research an I thet post-
bifi'tyl of set'jog up Rub'bet' Based'Itl{ibstr-
Tel 'in the rdajtJt tubbet grbwmg o.s\ticts 
of Kerala, as any rub~er based indilsh'y 
can be set up In that Stc teo "\ r 

.. i.,... I I 
(~) 8Qd (d) TJle l.,J(jvernplent have not 
:l d 1 , ~ eonslc.'ere any such pro~o~a'. rroposaJs 

if any. win be con~udered on merits as per 
the ~xlstJOg pol,cy. 

f ( I ~ 

S.ljl,~ 40wn of PQI~elt(:'r staple G~re plant by 
R ~lIaflCe IOdos"ies Ud. 

I
J 

1200'. SHRI INDRAJIT GUPTA : 
Wilt tb~ Mlrdgler of I'NOUS11RV be pea. 
.cd to sUite : 

(a) wbether th~ 1ie1ianc~ )Industries 
Ltd, bas shut down its polyester staple 
fibre plant; 

(b) whetber it is also a fact that two 
other PQlyester staple fibre manufacturers, 
Oriasa Synthetics Ltd. and India polyfibres 
Ltd, "yo b~qi working at less than 30 
poreent capafi~~, !IJ.nd 

(c) it ~O. tkll dMaf"'1bereof and tbe 
i.,...lMt for,., "oor·1 tperto,tnance of these 
iualtil?J 

t.~ 

Rollance IDd~I~lries Ltd. bas been closed 
.,l~C rJf) ~~ h ef lkfr.~ . .q ..•. _ QC Pl '.I. 

(b) and (c) No, Sir. MIs. Orissa Sy~ 
~tbctifs ~tdt had be~D WprkjDI at ~D aver-
~~~ '~atc ti~ 45%. 'Ho«reV'ef.( ih~ ~tac.,t bal 
been 8b~ut do~b ~ '.hlee ttl'.i9~~ .. ~~IKf;i4. 
India Polyfibres Ltd. worked tb~Jr 'pllhit 
durio& J987 at the averrge rate of 61 %. nr' J»fllnt ~ tia_ r arloll 'topped prbdU'dtloD 
rtiSm' ~tfJ P~bttlatly i9gS: ' . -

At present more productIve capacity 
h! avail:able as I 8.8eiolt tIM Iodipuous 
demsftd. Hence, tbese uaJts hav. re(li'lf' 
their production or closed down" tmaiJ' 
plants. 

Stflt rig up or KemUi.l3havAD i hydel P,oJ~tt 
in Ker":. 

1201. SHRI MULLAPPALl Y RAMA. 
tItANDR~N" : ~WJJr the Mi11ls~t of 
ENERGY be "teased to ~r'ate!' . . 

j I ( ) \ h h.' l,.l f "I a w ct er there ~s any Aro~osaJ f", 
~ettJ~$ uP. of Kerala-Bhavani Eydel PrQ-
Ject Ip ,the State of Kecc..la; 

(b) whether Karnataka and Tamil 
Nadu OQv~rnOl~nt~ bav~ ClI1P I COD$CDted 
,to tbis proposa I; anc;i 

(c) tho action ta~c;p j).y Gov.rnweQt 10 
;tbis regard ? 

6 tilE MtNISTFR O~ STATE IN THE 
bJ:;PARTMENT OF POWER IN T8B 
Mtl~tSTItY OF ENERGY ,SHRtMATI 

I I 'S'O'sI-tTtA ROHTAGJ) : (a) Yes, Ssr. ' 

n 'J (~) the proposal for setting up of 
Kerala-Bhavani Hydel Project In ketal. 
IS In abeJ8nce as Karnataka and lCe\raJa 
haveFDol reached a~conseDsus on the inter. 

Jill, 1 t b' ! ., f state aspects 0 t e qroJect. 

Increase HI tmpaf!t !O{lsugar 

1202. SHRI MUI-.ILABP~~LY ~~MA· 
CHANDRAN : Will the Minister of 
fQOQ(lI\t-1~ ~IJlIL SUrPLIE8 be plea-
s ... , ... ,,.,: . 
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(a) whether Gover.ment kave were",. 
led tbe import of sugar from 1st January. 
1988; 

(h) .if so, ,the details of impQrt of sUiar 
pCEmitted by Uovcrnmeot since l.t Janu-
ary, J988; 

(c~ the compalativ,e fia,ure8 .abowitl& 
price of im ported.and domestic sUBar I.e .. 
pectiveJy; and 

(d) the "ct of import of sugar by tM 
ltate Tt'adiog Corporation on the price of 
«Iomestic lugar 1 

THE DEPUTY MINISTER IN THE 
MiNISTRY OF FOOD AND CIVJL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
No, Sir. 

(b) to (d) : The quantity of sugar to 
be imported is decided taking into consi-
deration indigenous sugar production. ade-
quate availability for meeting internal de-
mand, trend of irternatlonal sugar prices 
etc. The Government is also working to-
wards phasing out import of sugar com-
pletely. 

The Quantities alrflady imported are 
partly delivered to the State Governments 
for distribution through controlled chao-
nels at prices less than Rs. 6/- per Kg. and 
part of the sugar Is auctioned by the FCI. 
at important consumption centres. Open 
market sugar prices have fended to stabil-
ile as a result sDd the possibility of any 
runaway increase in sugar prices has been 
effectively checked. The imported s.ugar 
i. aeHing In the open market at a price 
around Rso 6/-per Kg. and the price of 
indigenous sugar ranges between Rs. 6)0 
and Rs. 6.80 per Kg. 

Establishment or electronic telephone 
excbaDges 

1203. SHRI AMARSINH RAT-
HA WA : Will the Minister of COMMU. 
NICATIONS be pleased to state: 

(8) the number of e1ectronic auto-
matic telephone excbanlles establJmetl in 
tbe ~ountry so rar aDd the names of the 

cities whicb arc bivin, fbis facUity; 

(b) the num"er of electronic auto-
matic telephone exchanges IikeJy to be 
eltablised during the year J988 and the 
Dames of place.; 

(c) the Dumber of such .excba-t\iCI 
manufactured in tbe country annuaUy: 
aDd 

(d) whether there is any proposal to 
increase the production of such exchan-
sea in the country or to import them to 
meet the incr.easing demaDd 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICA lIONS 
(SHRI VASANT SATHE) : (a) (i) 130 
electronic automatic teJephone eKchanaCl 
have been established 10 rar 10 tbe 
country. 

(ii) Following cities have been pro .. 
vided with the facIlity of electro-
nic telephone exchanges. 

Bombay, Delhi, Calcutta, Mad. 
ras, Bangalore, Ahmedabad, 
Hyderabad, Kanpur, Patbankot, 
Sriganganagar. SITsa, Gandhi .. 
dham, Kurnool, Varaval, Dlbru. 
garh. Jmpho), Karur, Gurgaon, 
Gaulberga. Changancberry, 
Parlfmarwar, Udipi, Porbandar, 
Tinsukhia. Beawar. Mehsana, 
Gaya, Kb.anoa, Margo, KaJam_ 
bali, Alwar, Jorhat, Srlnag81, 
Gandhinogar, Abobar. SJ1cbar, 
Armoor, Kothagudam, 
Ramachandrapuram, Rajpe, 
Yc)wal, KaJpetta, Mannar, Dhar, 
Balagbat, Guna, Shivpurl. Half-
loog, Lungleb, Hamlrpur, 
Mandla, Sbajapur, Ambikapur, 
Bhind, Manmed, BIJaspur, 
Nahan, Baripada, S\\'ai Madho-
I'ur. Swal Madbcrpur (RS), Sirobl 
Fa.e.hpur, Paud. Kulu, Keonjhar, 
Dhenkannal, Chatturpur, 
Dungarpur, Tonk, JhunjbuDu, 
PttbOlliJadl, Olai. SultlDpur, 
Ranlkbet. Sainthia, TambrMn, 
Na.inital. VCIDdavan, Sadabad, 
o ovcrdhan, Rudarpar, CburbaC, 
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Kitoor.., Udayamperoor, Habba-
Budd;, TrailliDa Centre (N OIDA) 
Cochin (P1'Z), N~*da ($'Utaj,pur 
FTZ), lCashiJ)ur, ValkoD, UJliani, 
Koslkalao, A1blora. 

(b).410 number of local Main/SxpaD-
sl.on electroolc automatic telepbone 
exchanges are likely to be established at 
tbe place! shown in the Statement below 
duriol. the year 1988.89. 

Cc) (i) l'be Mankapur unit of ITI bas 
manufactur.ed 28.000 lines and 
1,20,000 hnes of E-I0 Box-
chaDiO equipment dwioa 
1985-86 and 1986-87 reapeet ... 
vely. The unit is targettod to 
produce 1,90,000 lines during 
1987-88 and bas manufactured 
94,496 lines till January, 1988". 

(U) Pa1dbat unit of ITI is tar,aetted 
to produce 15 000 linci of 512 
Port IL T switch in 198.7· 88. It 
bas produced 8900 lines rrom 
April, 1987 to January, 1988. 

(d) (i) The Mankapur unit has 
planned to produce 4,00.000 
lines during b8S·89 and 
5,00,000 hnes during 1989-90 
of E-IOB equipment. 

(ii) The Palghat unit has plans to 
produce 25,000 lines of ILT 
equipment during 1988-89, 

(iii) ITJ, Banga10re bas plans to 
produce 1,00,000 lines of C-
OOT equipment during 1988-
89. 

(iv) 33,200 lines of NEAX electro· 
nic exchange equipment is 
proposed to be imponed. 

(v) 20,000 Jines-of FBTEX electro· 
me exchange equipment is 
proposed to, be imported for 
metropGtit8ll cillel. 

Statemeat 

Nalbes of places where a\Jtom.ti~ 

electronic telephont exchaoges are likely 
to be establisbed during t"9¥8-89. 

Calcutta, Visakhapatnam, Madras, 
Bombay, Delhi, Bangalore, Hyderabad, 
Amritnr, AlbDlodabad. B.liopal, Badarpur, 
G8'2JIabait, NOlda, PUne, POM Btair., 
Blrad racha lam, Tadipatri ll Gulabbl'_ 
Sttamarbi, Dumka, Hajlpur,. Madbubani, 
P.rnOB, Kathua, Jamltbandl, Kumta, 
Tiplur, J-bllbua)Rewa, Sidhl, Poelbampur 
(Ghar) CbmdwKa, JagdaJpur, Botu.t, 
Dati&-, Kbal'8one, 1 ikamgarb,Prabaranpl"Z 
Mahad, Dbarav. Maog80o, AlzwaJ, Ji.adbl l 

Banj, HaiJakandy, D.phu, ElaDaaar, 
Goraya. Palwal, Samalkha, Sanewal t Uoa, 
Chamba., Makrana, NalPur, JaJore, Ja.sel. 
mort Jhalawar, Bundi, Guddalpot, 
GumldlpOondJ, MaraimalJDoagar. Raolpel 
Tuticorin·Port Trust, Slva&anaa. Baraut, 
KburJa, SJkandrabad, Gazlpur, Lalilpur, 
Banda, Korapu t , PhuJbam, Sundargarb, 
Mipurdwar, K.tcha, Ram Nagar, Barmer. 
Baytu, Panchpadra, Samdhari, Siodbri, 
Siwana, BicboJlm, Chikodl, NeeJamaDsa-
Jam. Kishenganj. Rajula J Nara.Dsarh,I 
Sa.vdbaura, Karjat, SlVardhan, Roha, 
Bbawaniprh. Lchregaga, Mert&oity, 
Doedw8na, Kuchaman city. 

In addition to the above places : 

1. Five stations are bemg identificd 
for the installation of 512 Port 
IL T Swltcbes. 

2. Stations where 300 C·DOT ex ... 
cbangcs are to come are be'DS-
identified. 

PreJects of sort drinks compaole. ill 
foreillD countries 

1204. SHRI AMi\RSINH RATH:' 
A WA : Will the Minister of INDUSTRY 
be pleased to state: 

(8' tbe names of the Indian Soft 
Drinks compnDies which are haviDI tbe'r 
projects in foreign countries; 

(b) the steps being lliken to encour .. 
age Indian soft drinks companies to boolt 
mair trado and locate more markot jQ 
fbMi&ll countries; aQ<l 



(C) t~~" (~qvq'::~OJpn'·, pp,I,":t· . to 
allow foreign co6,panies to I ~ave f'Hefrl 

P19J~~t,s" in I~~~ ~~uDtfY ? 

1 J .... HB"HUN~ST6R, ,OF $t.ife IN ,J,~~ 
Qid»ARTMBNT I OF INPU~J~JA4 
{HiV,iiL.OPMEN(T IN. tTHanM'~J~1;~M 
OF~ .INOVSTRY ,1(8Hi.l ¥.l .J\~.li~ 
QUd.,AM) ;, (.) M/s. BMlO\ (E~Q"') 
P,Yt~lMd. ,MIs. \ lCMDP& ,Bett"rqQS, , 1!¥tl L,"., aed Mia", ~i4lcri ~n~f'. l1vt. ,JJd •. 
at,~!~ t ... .,ing lotot, v",'UrA "r~~t1 
eiH'M4t. 

1» t ro enC'()'ar~ge 'expotl8 of 1~bt1-r 
ald'offo1iC" be-Vera.e bases' C.C.S. at IS% t. 
gritl1i6tl''Ilnd import jfepleni~Df l at ~~ 
Beside'S~l tbis, I ftir marke'f de~el(j~metlt ,n 
foreiSb couutri~s, market 8evetbtfniefl' 
ais'Htance can tie at8nted. 

( 

(t) I Foreign coDabotation, j finafJeiat 
ot t~~11ica}, for m81lufacture of consumer' 
prGdVcfs ~5 conside~d 00 meritS if such 
collaboration Ut justlfiod laklns"' iD10 
oen!litkratioD factors sue" at nature lof 
tile tedh'l16logy to. be} Imported. lIVIIitaDi..,.y 
of indigenous tec:h~0Jogy potential lot 
export earnings and the like. 

j 

{Trans/atlonj 

I ;;",pt:o,al(4of~betmfll Power Plants of 
1 ... I I ll'ladbya Pradesh 

1205. SHRI KEYUR BHUSHAN: 
Will tbe' Mtnuuer of £NER(i1' be pJeased 
,*,18llt8 l: 

(a.) whether many project reports such 
lA tandhav,"IIMantf/ Vi$hrampur 6nd 
Peoch seot by Ma'(tlJ~a' Pradesh Govern-
~/ar~ ~c'!ldj9" wJth Union Gov~~nQlent 
I~~l-~p~pr,l; i}od 

(b) whether Government have take~' 
,,~ci.iqp ~hat lin future! tpe~"l PQwer 
IlhJR-~s wiJ} be. ~ct UP Jp cc;ntral secto~ 
alone I:e. by tb~ Na~ioD~l TberJ.llal p~t~/~t 
Corporation and the project ieporis '~scnt 
bJ . .f~~~~s ~wiP QO~ b~ clcar~d ? 

li. l~Pm1MfNISTmtiOFS1TA'fB IN llHS 
DB}> f.RTMENT OF' .i}l@WiB1\!nINr~!.IJHa 

I ... ;w, ¥".~ .. 1198~, the M pea pad (orwar-
de4 A prS'J~9,t, f~~l~ilat)' feport in respect 
of a thermal power station at Bishrampur 
(2x2JO MW). The proposal was examIned 
b~ tbe CEA \ ib con.,uftat,{)f) .fth tho 
MFEB' and was Rot ~tlnued further in 
the ab$ence of 1(:081- linkage atid Jack of 
adeqUate fubds. 

~b) No, Sir. 

\ 'I 

[~lfglishJ 

Productlot. drp.'etty 6r LPG' cylinder 
manufacturing units 

I ~ , 

'12n6. SHRI GADADHAR SAHA: 
Will tbe MIDist~r bf 'INDUSTRY be 
pleased to state: 

(a)' the nutnber ana \ tbcation of 
L.P.G. Cylinder manufdct'uring units 
which are presently in production; and 

(j THE MINISrrER OF MB'lfE IN THE 
DEPARllMIENT "QJ;i'i _.I" INDUSTRIAL 
DIiVRLONiiN'f1 I,N tTHB ,MINISTRY 
OF INDUSl'Rty) r(811dU IMlJ 1 ARUNA· 
CHALAM): (a) and (b) A statement is 
given below : 



Statement 

Si.(I~ ~ Names,9.(,t.il~ ~~nu.fac~urip8 
No. umtl 

, i( .. 'trUll' ,t. 
1 2 

(j I , un nFiLn I 
I. The Hyderabad Allwyn Meta I 

I IWorks Ltd .• Hyderhti~tt~' w\:l' 
2. Ipdian Gas Cyl. Faridabad 

J! " ~ ... h u' r~ ) 

3. GauDon Pressure Vessels ltd., 
Bombay, Maharashtra 

4. Universal Cyl, LId.. Alwar 
Rajasthan 

~ r \ 

S. Kossn Metal Products (P) Ltd., 
Kamleshwar, Nagpur 

6. Kosan Metal Products (P) Ltd., 
Bombay 

, 
7. Hlndustan Gen1. lods. Ltd., 

Delhi 

8. Midco Containers Ltd., Ahmeda-
bad 

9. BPCL, Allahabad, UP 

10. Jay Cyls, Sikanderabaq."AB tl 

11. ~tandard Cyls. Gurgaon, Haryana 
) Ii'" i 

12. Apeejay Structurals (P) Ltd. 
BurdwaD, Orissa (Thomas Mouget 
" Co. IndIa Ltd.) ~ '1$. 

14. \' Hindustan Wir~JJM\4$,,.. fiMj~abad, 
Haryana 

I!.) Larswin Engg. (P) Ltd.lI·'R~dera .. 
bad 

'( I 

16!), ,Larswin Appliances ',(~~ Ltd .• 
Bydcrabad 

l' f,. j ~ahuwala Cyls. Ltd.1y It lX~akba. 
pltolm A.P. 

LocaCion 

Raogareddy 
'I I" 'I 11 I' 'I I 

BalJabgarb 
~ J. I ~ 

Mabul 

Alwar 

Kamlcshwar 

Mabul 

\ l 
Delhi 

Valva 

1..(1 • 

Naini 

Burdwan 

Be)gaon 
I 'I \, 

Ran .. rcdd,( I 

IIJO't ~ 
.~L, 

]0,00 
I,d 
I I l 

5.00 
ri j -' 

11!OO 
,,.!' 

"'.00 

1.20 

I l~OO 

(1.00 

IJ.80 

~"OO 

1.00 

1.50 

1.62 

.-z.50) 
t 1 

r "6. ()(}t . 
l 

I 

6.10 
! I i): 
il 
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l8. Industrial Oxygen Co. Ltd., 
Govlodaarb, Punjab 

19. BTP Structurals (P) Ltd., Belgaon 
Karnataka 

20. Punjab Oas Cyls. Ludhiana 

71. Indian Kitcben EquIpment Pvt., 
Ltd., Ghaziabad UP 

22. Sabu Cyl. & Udyog Pvt. Ltd., 
Tamilnadu 

23. Suburban Ind. Pvt. Ltd., Bhuba-
De8bwar, Orissa 

24. Qurera Gas eyl. (P) Ltd., 
Faradabad 

2S. Prashnath C),I. (P) Ltd.. Denga. 
lore, Karnataka 

26. Expo Oas Containers (P) Ltd .. 
Bombay 

27. Naspur Fabri Forge (P) Ltd., 
Nagpur 

28. Bharat Wagon & Enlg , 
M uzzaffarpur 

29. ANS Container, Medak, AP 

30. Rajasthan Cy I. & Containcrs 
.Ltd. Jaipur 

31. Prestige Fabricators (P) Ltd" 
Dewas MP 

32, Bharat Drakes & Valves, Calcutta 

33. Konark Cyl. & ContaIners (P) 
Ltd., Bhubaneshwar. Orissa 

34.. Malav Metals, Dbaf, MP 

35, Punkaj Gas Cyl. Ltd., Gbaziabad 

36. Balmer Lawrie & CO. Ltd. 
Mathura 

37. Supreme Cyl. L1lt" Bbtwadl 

3 

Gobindgarh. Paliala 

BelaaoD 

Ludbiana 

Gbaziabad 

Chingleput 

Bbubaneshwar 

Hissar 

Benaalore 

AuraDgabad 

Nagpur 

Bela Ind. Area 

Medak: 

Jaipur 

Dewa! 

Calcutta 

Bhubaoesbw&r 

Mar 

Sahlbadad 

Mathura 

Alwar 

4 

2.40 

2.50 

2.1'0 

8.00 

1.00 

1.00 

1.00 

1.80 

]00 

3.00 

],00 

6.00 

2.50 

LOO 

1.00 

3.00 

2.00 

800 

2.50 

1.00 



113 

1 '2 

38. Ma.uria UdYOR Ltd., New 'DeLhi 

39. Verney Containers P. Ltd., AP 

40. Him. eyl. P. Ltd. Una, H.'P 

41. Sreenidhi Engg. Ltd., Hyderabad 

42. Tungabbadra Machinery & Tools 
Ltd., Kurnool 

43. Sanmati Metats Ltd., Bhopal 

44. AKMN Cyl. 'Po Ltd., MUliri P.O. 
Trichy District 

45 Bengal Tools Ltd., Burdwan. 
Calcutta 

46. Samarat CyJ. & (Heavy EOII. :Co. 
P. Ltd. Ja"na (Ma1u,rafbtra) 

47. Associated Cyl. & Accessories 
tP) Limited, Madras 

I mport of eru de oil from USSR 

1208. SHRI SRIBALLAV PANI. 
GR A.HI: Will the MinIster of PETRO-
LEUM AND NATURAL GAS be pJeased 
to state ~ 

(a) whether Government have a pro-
posal to import crude oil and some other 
petroleum products from the USS1t; 

(b) jf so, the total Quantum of crude 
oU and petroleum products proposed to 
be imported from the USSR during 1988· 
89; 

(c) the steps taken in nlis direction; 

(d) the value of import bill; and 

(0) tbe details tbereof? 

THE DEPUTY MINISTER IN THE 
MINISTItY OF PETROL'EUM AND 
NATURAL GAS (SHill RAFIQUB 
ALAM) : (a) to (C) A quantity of 4 

3 

Faridabad 

Rangareddy 

UDa 

,Madlonda 

'Kuroool 

Mandecp 

M "siri, Tricby 

Burdwan 

Jaloa 

Pondicherry 

4 

1.00 Est. 

1.00 

1.20 

IJ80 

2,00 

1.00 

1.00 

1,50 

2.00 

300 

1174 

million tonnes of crude oil and 2.S miJlloD 
toones Dr .petroleum products is proposed 
to be imported from USSR during 1988 
under tbe Indo-Soviet Trade Plan, A 
contract to tbis effect has been ooncluded 
by the Indian Oi' Corporation with tbe 
concerned Soviet ofganisat!on. It is Dot 
possible to precisely indicate at tbis staae 
value of the import on account of the 
UDCCrJaintiea in the oil market. 

AllocatloD of foodgrainl to Orissa 

120g. SHRIMATI JAYANTI PAT. 
NAIK : Will the Minisfer of FOOD 
AND CIVIL SUPPLIES be plewed to 
state : 

(a) the total a Ilocatlon of different 
kinds of foodgrain! made to Ods,. till 
the last quarter of 1987 agaiDlt tb, 
demand; and 

(b) the allocation of food,raiDs pro. 
pOled for ) 988 ? 

THE DEPUTY MINIST£R IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): <I) 



The allQCatioD Ind demand of wbeat and 
rico u'der public dlstribtrtioD system 
durta. 1987 in rospect of Orissa was as 
pnder : 

Wlaeat 

(In '000 tODnes) 
"J ! , ~ "I T 1 n" ~i DeD'1.no r 1\) otment 

315 

2&6.; 

. 1 ~S5 

t1276 
--------

Total 601 l:Jl l ;531 

(~> The allotments are made to tbe 
v.riCUslStates on a month to.;titditth basis. 
takiB_ into account th~ ov~rall availability 
of .i(Scks in the Cebfta' p(J6r,' fl relative 
need. of tbe various States, market 
.va~,bihty and other related r"~~,9's. For 
tho porjod January, 88 to ~arcn, ~8, tbe 
State Government has already been 
anol~d 70,000 tonnos of rice .~Rd 69,000 
tonnes of wbeat. 

Waltlna Ult for telepbone coooections 
! ) ~ 10 States 

1210. SHRIMATI JAYANTI PAT-

NAIK: Win tbe Minister or COMMU-
NICATIONS be pleased to Itate: l 

ta) wh~tb,r OovefllJ11ent hAve JJ.nder-
l,-u ")"11 'J1 J /t t Ii j- r } \ . . I 1 J " r taIcen to c eAr tbe waiting nst for tele-
I?pone fC,OPI\CCtioDS in ddferent .$tate,; • A ) J .·1..illdd/l ) j 1')1 Lf I \ 

~b~1 if;.'p~ hg .. : mpn~ ~ppl¥:latiQql for 
telephone connections were pending in 

i Odssa and atber States as on 31_ t2-1~87; 

(C) tbe teJCPbo~ej\ cp,oeGtfpns provi-
ded in each State during tbe year 1987; 
and \ 

n f I (d}) ttbo pr.sot1t waitiiIJ lUst position in 
djfYerent States 1 ' 

THE MINISTER OF ~~ERGY rAND 
MINISTER OF COMMUNICATIONS 

,(5HBr' NM~T ;$Ar~ij)..: (a) YO$" Sir, 
pro81'''J~W1 ~ ~Qe ~ours, 'I 

<b) (0 (d) The intbtmations is liven in 
tho Statemefit belb'w. I ( 

,Statement 

NaJrte or Starel 
J 1,Tn,qQ Tera:itory 

.I J I ~.(I 

11, 
, Andhra PradeS!{' 1 

'2.~ As*jm 

I ~,. Bihar 
\) II i f j 

, 4~ I otij.r~( 
,~I ~ i f 

s. Haryan. 

~ ~~ r) 1 RlttJ'cbWI'~8Fs\ . 

7. J.& K 

. 8. I lC.rn*takl i 

W8it(~1 li~t a. 
• , I 

i()n J 1(012.. 87 
(b) & ld) 

3 

C5S/)18 
,I 

8.767 

:) 16,:.076 

),Ol.04H 

26.6S~J 

4,140 

, ~~ 
p P.;2~ ~, 
)672t(,P 

" 10 

I TeJephon~ 

• conneCU01J8 t 

provided 
during the 

ytat 198T (c) 

4 

2,008 

6,472, 

2,883 

~ 

2.,105 
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1 2 8 4 

9. ,a) Iterala 1,00,189 13,994 

(b) Latahdwccp (U. T.) 116 84 

10. Madb,. Pradesh 46,677 10,331 

11. Mabar.lbtra 3,31,300 58,960 

12. eo. 5,673 416 

13. North East (comprising States or 4,131 711 
Arunachal Pfadet;h, Manipur. Megbalaya, 
Mizoram Nagaland and Trtpura) 

14. Orissa 

IS. Punjab (including Chandiaarh. UT) 

]6. Rajasthan 

17. Tamil Nadu (including 
Poodichcrry (UT) 

18. Uttar Pradesh 

19. West Bengal (including U.T. of 
Andaman and Nicobar 
and Stale of Sikkim) 

20. Delhi (UT) 

Classification or backward areas tn West 
Beogal 

1211. SHRI MATILAL HANSDA: 
Will tbe Mini~ter of INDUSTRY be plea-
sed to state: 

(a) whether his Ministry has classified 
tbe industrially backward areas in West 
Bengal; 

(b) if so, details thereof; 

(c) the action taken by Union 

6,IS7 3,839 

65,207 9,961 

50,196 4,937 

90,370 27,410 

57,001 17,847 

46,854 11 ,230 

2,00.450 42,744 

Governm~nt for indu'itries in those areas· 
and ' 

(d) how far the classification as back-
ward areas have helped the industrial 
development of tbose areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENf IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (d) The following 
districts of West Bengal have been identi-
fied by tbe C~nt~al Govt. as industrially 
backward dIstricts and arc eligible for 
sraded rates of central subsidy :_ 

. ,. , 



cat ... r, "It.' 

Name of District 

l. Bankur. 
2. Cooch Bebar 
3. Jalpa'guri 

4. MaIda 

J. DarjeeJiol 

Caff .. ,,'B' 

1. Purulia 

~, Midnapur 

3. Nadi~ 

1. Birbbum 
2. Burdwao 

3. Hoogly 

4. Murshidabad 

S. West Dlnajpur 

110 

Rite of Subsidy 

25% (subject to • maximum of RI. 25 lakhs, 
IDb.Dced to RI. 501ikb. Ja tb'e case of 
electro.nie units beilff'" _'1.11111, Dilldct.) 

15% (Subject 10' ma'Jlmum oral. J5 lakbs) 

10% (Subject to a maximum of RI. 10 J.Wbs) 

Besides they are also eligible for concessiona) fioRn::e etc. 

Tbe foHowing Blocks in 'B' and cC' cateaory backward diltrlcts of West Bengal 
are oat eligib1e (or subsidy as investment. In thew btooll. MY. uceeded R.. 38 crores 
• Oil 31.3.1983 : 

Name or the Block 

I. Serampore.Uttarpar. block 

2. Chinsurab-MOIra block 

3. CbaodanNagar-Bbadre"l*arslotur 
bloCk 

4. Chlkdo block 

5. Sutabata I block 

6. DUllIapor-FarWpur block 

7. Hiral)ur block 

8. Salampur block 

District 

Ho~.y 

Hooably 

HOOIbl, 

Nadia 

Burdwan 

Burdwan 

lIurdwaD 

The followiDI Dumber or Letters of IDteDt (LOll), lodustrial LlceDce. (ILl). SIA 
Rc.iatration, and OQTD Registrations b.~o been Issued to backward districts of tbo 
StaCO ; 



Yoar 

1985 

1986 

1117 

Lot 

.31 

25 

~ 

IL 

1.5 

9 , 
CeDtral pablle •• ctor .... t ...... It, ..... 

Bea ••• 

1212. SHR! PUaMA mANOAA 
MALIK: Will the Minilter or INDUSTR Y 
be .pteNecl tal •• ': 

(at ne taJ81 e=ellr.' D_lIo ~ .... 
iD" .. tmeat in M'cdlltaal ..... Jl)l.fWl1; 

(b) tbe annual turoover ot tbesl under· 
tKMtrs, ... it·.,.. ..... a' ....... ..-d .be 
DIMI~r Me ~ PNCDM.I.Dt ~ud ~pp[.r)' 
empwyees; 

(c) the new "", .. moftlt "'~ 4D 
tbo public sector by U oion Government 
in WClt Ik~; 

~ .e\ber aoy ·IMW. p~tJ w.o.uld be 
set up; 

(r) if oot, tbe reasons tberefor? 

SI. Enterprises Projects 

No. 

---

'!fA ilo .... 

• 
73 

St 

51 

24 

II 

1 , 

182 

THE MINISTER OF INDUST,r 
(SHRI J. VENGALA RAO): C8> Tbe 
'-"J.MiP ... ~I~ '1W.~ Jp W~t ~al 
1w~.II.:p~~~1 .c~~,»,Qs~ AtQQd 
at RI. ~~,~4 J:~~lrOs"",o,n .~,I.~jO~~~7, 

(;, iN .-..1 j~,r ADd irpfit/ 
'-' lot IP¥·S7 by",1 t.b.e "ublic ,~ 
e .. "GPiMs akh Uleir ~~d ojfic~5 1~~',t.e4 
UttW!elt .B~Jl ~er. As. 4097~60 cr.Ol-'.' 
__ ,its. """) )84 11 ."01'" r~,cJjv.e(y. 
~·Ju._~ :Qf~ou~s ,Ooa.IFjS to ,tl 
~.,ublk: ,~ctOt units lo~tedl in W~, 
B.QN.I'¥al.4.2Z J,kbs oa 3l.3.1987• TMir 
"'a~.-o J¥(maP4'ot ,and tc.Q;\ROrJl1 
i&..w t"vMab'-. 

(c) During tho 7«h Plan .p~riod" • ~~. 
Investment or the order or Rs. 1240 crores 
hu t\ec;Jl onvisagpd in West Denial in tbet 
Industries and Mlnera1s Sector. 

(d) to <f> Details of new projects for 
-'tC'll oud., 1aM.~ ~asm_ed;.iJl cb. 
7t1l . P1atl ate .wen .. bolew ~ 

klloeatien MWisqed-tiD 
.,l\.e 7th PJao 

(~ •• 10 Clores) 
:.. ,Ira...,....... .. •• .",.". -

1. Indian IroD cl Steel Ductile IroD Ipq.· ~J)O 25.00 
.co. Ltd. project, BurnpuJI'JIj 0_ 

QJOdrrDilatioD etc. 

2. J ~SlOP " Co. Ltd. "t"'dlt~ componcnt, 7.75 
, elf..,., .Acid e~\DlPln 
and miniDI oq~t 

_oiMts. 
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Loas-range plan for petrochemicals 

1213. DR. B.L. SHA1I4ESH : Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether any lona .. range plan bas 
been drawn up for meeting tho srowinl 
demands for petrochemicals in the country 
both in the private and pubhc sectors: 
aDd 

(b) if so, Its broad outlines aDd tbe 
targets set down for tbe manufacture and 
marketiog of the various products ? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) and (b) 
A Jong-term perspective plan for devolop-
ment of petrochemicals industry has been 
prepared by aHigh Level Committee. This 
Committee bas projected demand estimates 
for various petro-chemical items. For 
meeting the demand-supply gaps, Govern-
ment have received various proposals for 
setting up of petrochemical complexes. 
which are considered on the basis of 
tecbI'o·economic viability. 

Esploration of remote bydrofarboDs ftDd. 
bJ ONGC 

1214. DR. B L. SHAILESH : Will the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) wbetber the 011 and Natural Gas 
Commission bas chalked out a pbased 
programme of deep water exploration and 
.ub-sea completion s~stem to exploit 
remote hydrocarbon finds; and 

(b) it so, its broad outlines, the capital 
outlay involved and steps envisaged for 
the optimisation of offsbore desians to 
reduce cost? 

THE DEPUTY M] NISTER IN THE 
MINI)TRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUB 
ALAM) : (a) No, Sir. 

\b) D"es nQt Irist. 

Written Answers 

Let, 08 eoeoaut ha.k 

121S. SHRI MULLAPPALLY RAM-
ACHANDRAN: WjJJ tb~ Minister of 
INDUSTR Y be pleased to state: 

<a> wbether Government have received 
any now proposal from Government of 
Kera)a to modify the levy scheme for 
coconut husk to increase procurement of 
husk in tbe State; and 

(b) if SOt what is tbe decision of Union 
Government in this relard "I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) Yes, Sir. 

(b) The proposal of the Government of 
KeraJa for introduction of tbree point levy 
OD coconut husk has been approved by 

tbe Central Government. 

Rigs owned by ONGC 

12J6. SHRI MULLAPPALLY RAM. 
ACHANDRAN: Will the MJoister of 
PETROLEUM AND NATURAL GAS be 
pleas~d to state: 

(a) the Dumber of rils owned by Oil 
and Natural Gas Commission for offshore 
dri IJing; and 

(b) from which dates, which countrfes 
and at what cost were each of them 
acquired? 

THE l)EPUTY M1NISTER. IN THE 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRI RAFJQUE 

ALAM) : (a) Nine. 

(b) The details are al under :-
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Rig Type Make/Country Rs/Crore Date of 
Appro~. Delivery 
Cost 

1. Sagar Samrat Jackup Mitsubishi, Japan 12.70 Oct. 72 

2. Sagar Pragti Jackup CFEM, FRANCE 27.79 Oct. SI 

3. Sagar Shakti Jackup Robin Shipyard, 35.97 Oct. 82 
Singapore 

4. Sagar Gaurav Jackup Robin Shipyard, 35.97 Dec. 82 
Singapore 

S. Sagar Prabhat Drillship RDS & Paul Llndeocan 48.33 Feb. 83 
KleJ W. Germany 

6. Sagar Jyoti Jackup Hitachi Zosen, Japan 45.69 April. 83 

7. Sagar Ratna Jackup Hitachi Zostn, Japan 39.06 Jao. 85 

8. Sagar Vijay Drillshlp HitachI Zosen. Japan 58.01 Jan. 85 

9. Sagar Bh ushan DrilJsbip HSL. India 70.70 Oct. 87 

Review of import a nd ex port policy or 
cement 

1217. SHRI SHANTARAM NAJK: 
Will the MIUlster of INDUS fR Y be plea-
sed to state : 

(a) when was the policy of import and 
export of cement last reviewed; and 

(b) tbe details of the present policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUS 1 RIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The Government 
decided to import cement in 1978 in order 
to meet the gap between tbe demand and 
supply of cement. and promulgated a 
special order called the Imported Cement 
Control Order. The imports between 
January 1978 and February i 982 were on 
Government account. After the introduc-
tion of partial decontrol of cement with 
effect from 28th February 1982. imported 
cement is treated at par with non·levy 
~OID~pt. I.e., imported cement is Dot sub· 

jected to the price and distribution con-
tro's, and import of cement is c8n8lised 
through the STC under OGL. Imports 
and distribution are made by STC as per 
the policy of tbe Government. 

As per the e~istJng policy applicable 
for the period 1985 .. 86 to 1987-88 import 
of cement except oil weJJ cement required 
by ONGC/Oi~ India Ltd., is caDalfsed 
through STC only under OGL on 8uthori. 
satloo by tbe Government. In view or 
easy availability of cement. no import bas 
been authorised since the fioancia' year 
1986-87 except for certain specjal varletie. 
of cement to meet specific demand from 
particular and users. As regards exports, 
these are permitted only to Nepal and 
Bhutan. 

Telepbone system In Goa 

1218. SHRI SHANT ARAM NAIK ! 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether it is proposed to improv, 
the telephone system In Ooa; aDeS 



(b) tfw. the -detaiis 1hereof , 

Till! 'MINISTER OF IBNERGY AND 
MINISTER OF COMMUNICATIONS 
(SaRI VASANT SATHE): <a> Yes, 
Sir. 

(b) Telepbone ser vjces in Goa are 
aoner.lly satisfactory. However. for 
furtber improvement, following action havo 
beon hritiateH under Mission Botter Com-
munication p~ogramme of the Department. 

(t) Replacement of worn out electro-
mechanical exchanges to improve 
tbe workID8 of internal equip-
ment. 

fl) DtWlsing up aDd fitting of DPs 
and provision of dlOP wires for 
impr.ovement ,of external plaats. 

(iit) Rer>lacemcnt of heavy overhead 
alignments by small size under-
around cables. 

(iv) Expansion of exchanges. 

. (v) Customer oriented trainLQ& to the 
ataff. 

(vi) Replacement of maDual exchan .. 
ies by automatic exchanges. 

<"jl) latradactioo of Natwoal lubscri. 
ber .diallioa. 

(viII) cCommisskmmg of UHF }inks. 

(ix) Replacement of small capacity 
electro-mecbanical ex-challies by 
128 Port C-DOT Blectronic 
Exchanae 'Equipment. 

Hydr o-electric power plantl uDder execu-
tlOB of Natiooal Hydro-electric Corpora-

deet..tmUed 

1119. sKat ATISH CHANDRA 
SINHA: Will (he Minister of 'ENBRG¥ 
be pleased to state: 

.(It) I fbe detail. ot tbe lb •••• Jecuic 
power projfQtl :that, be. ·baeD 16aHfed I.t 

instaliatioD 111 tHfferettt par-ts -ef .the 
.co.ua.try; 

(b) the details of the bydro·electric 
power plaots which are under eAccutlon 
by !be National Hydro-electric Corpora-'A. Ltd.: 

(c) the "aloes of finance of new 
power projects and rheir areas of location; 

(eI) tbe present share of power genera-
tion by the hydroelectric power planls in 
the total po~r aoncralJOll of 'be country I.' OD date; and 

(.c) tbe action beIng taken to expedite 
the projects ? 

THE MIN1STl:R OF STATE IN tHE 
DEPARTMENT OF POWl:R IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): tal The details 
of hydro-electric power projects 
technoeconomically cleared by 1he Central 
f!ltttrtcity A-utbority dunng the 7lh Plan 
pO£iod ~upto 31.1. 88) for installation of 
different pans of the country are given in 
tbe Statement below . 

(b) The details of the hydro-electric 
power projects under execution by Nation-
al Hydroelectric Power Corporation are as 
under :-

1. Chamer. Hydro-electric Project 
(3 x 180 MW) In Himachal 
Pradesh. 

2. Du) .. Hasti H. E. Project (3 x 130 
MW) in Jammu & Kashmir. 

3. Tanakpur H.E. Project (3 x 40 
\M'W) m Uttar Pradesh. 

(C) The Projects sanctioned for hn"le. 
ment.tioDs~by the State Governments are 
funded under State plan allocations and 
&ite p~ojects approved for execution by 
N,"ional Hwdroelectric Power Corporation 
tn I,be Contral Sector are being funded 
:tb,o~lb Contral Plan ,a locations. The 
",OUlce ~p Js brldged to some extent by 
iatcraalAnd ",,,temal borrowinls. 
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(d) De ..... e.I power .e •• 8fioD by 
IIydro .. clectric power projecea • tile' tetal 
pe\Ver lettt,at~. of tbe CooDtr, al OD 
24.2.U is indicated betow :-

Program- Actual Percent81e 
med genera. genera- of actual 
tion trOD aen.ration 

(MU) lMU) 

Therma1 399.79 411.76 

14.30 2.38% 

Hydro 131 83 114.3S 

540.89 600.41 )00.00 

(e) The action taken to expedite the 
projects includes cJose and regular mODi· 
torlDS of the various activitieS' tn the 
implementation of the projects and coord· 
inating activities of tbe project authorities 
and other concerned agencies sond .DeJ)8ft-
meats. 

Name of the 
Project 

1 

Northern Region 

JamDJu & Kashmir 

1. Chenani StaRe 
II & 111. 

HJmacbal Prades.b 

1. Larji 

2. Bhava (SVP) AUI. 

3. Ganvi 

4. Ubi Stage III 

Uttar Pra.tesb 

) . SobJa 

2. SIIt'itt8sar 

Installed 
Capacity 

tMW) 

2 

2xl +2x2 

3 x 42 

.3 x 7.5 

4 &17.S 

3 x 2 

6 x .s~ 

Punjab 

J.. S .. Y.~. 2.~ J,i. + ~ 
Central Sector 

1. Salal Stage fl 3 x US 
(J & K) 

2. Charnera StalO 3 x 100 
II (H.P.) 

3. DhauJiganaa Stale 4 x 70 
I (V.P.) 

Joiat Se'Ctor (Government of I ad la- .Dd 
cODcerned State Government) 

1. Nathpa Jhak(i 6x2SO 
(H.P.) 

Welt KegSo 0 

I. Rajgbat (UP/MP) 3 .. J~ 

2. Birsinghpur I x 20 

Mabarashtr. 

1. Manikdoh I x 6 

2. KOJ'lla Stage IV 6 x 125 

3. Warna 2x8 
4, Dqdhsanga 2 " )2 
5. GbatghaT 2 x 1:t5 

Southern k egioD 

Karlt8"ka 

1. Sbaravati 
Modernisation 

Tamil Nadu 

1. Pykara Ultimate 3 x SO 
Stage 

2. Satbanur Dam t x " 
3. Lo.er Bhavani 2x4 

Ker.ls 

1. C~.lak udy Staae l:l 40 + 2x60 
II, 
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1 

ADdbra Pradesb 

1. SriaaiJam LBPH 

Ea.tera Region 

8lbar 

1. Cbandil L B.C. 

Sikld .. 

Myanlchu 

Upper Rongliichu 

Nort. Ealtera Region 

Tripara 

1. Gumt. (Uprating) 

Araoatbal Pradesh 

1. Sessa Nallah 

2 

9 " 110 

2x4 

4xl 

4 x 2 

3 x 0.5 

Sta£Dation In crude oii production 

1220. SHRI R. M. BHOYE: Will 
tbo Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) wbether the stagnation in the 
country's crude 011 production is likely to 
~ODtinuc tbls year also; and 

(b) If so, reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b) Production of crude 
0,1 in the country since 1984-85, Is as 
under:-

Year Production in Million TonneCJ 

1984-85 28.99 

1985-86 30.17 

1986-87 30 SO 

1987-88 (Target) 30.46 
- ---------

With the Bomba, Bi,b field havinl 
rtacbed plateau level 0' production and 
reduced flow of oil from agein. oil fields 
01 Assam, the current year's taraet is 
marginally lower than pre,ious year's 
productioD. 

Import of PeDlcllJiD~V 

1221. DR. KRUPASINDHU DUOI : 
Will the Minister of INDUSTRY be plea-
sed to refer to the reply given to Unsta-
ned Question N. 4664 on 8.12 1987 regar-
dIng use of PenicilIJo·G 1st crystal. for 
production of 6-APA and state: 

(a) whether import of Penicillin-V 
has been allowed to a unit which bad also 
imported PenictlhD.G; 

(b) wbethet same treatment bas been 
denied to oCher units which had imported 
both Penlcillin·G and Penlclllln-V .n tbo 
past; and 

(c) if so, the reasons therefor? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) (8) to (C) 
The present policy of the Government is 
to allow Import of Penicillln-V to those 
companies who had be:n allowed to Import 
the same In the past. No new company 
are bemg encouraged to base their pro-
ductIon on Peolcllhn-V. 

Urban CODsumer Cooperative Stores 
in States 

1222. DR. KRUPASINDHU BHOJ : 
Witt the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether some State Government. 
have sent any proposals to his MlDistry 
for development of Urban Consumer 
Co-operative Stores under the centrally 
sponsored scbemos; 

(b) if so, the details or tbe proposals 
received from different State.; and 

(c) tbe action taken thereon ? 
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THE DEPUTY MINISTBR IN THE 
MJNI,)TRY OF FOOD AND CIVfL 
SUPPLIES (SHRI O.L. BAITHA) : (a> 
Yes, Sir. 

(h) and (c) Under tho centrally spon-
sored s(.h..: '1 -' .)[ J~\ elopment of consumer 
cOODerativ:~s In urban areas, assistance Is 
liven (0 the States on a project basis for 
opc04ng of de ;"3 rtment stores, large sized 
reta!) outlets, smitH branches and mobile 
van shops b} t~.! Vwholesalc stores, primary 
stores and state federations. In addition. 
financial assIstance IS given for rehabili· 
tation of weak and sick consumer coope-
rattvc stores, for tbe setting up of consu-
mer industries ~n tbo cooperative sector 
and for the setting up of regional distri-
bution centres hy cooptraUves and for 'he 
expansion of activities by the State Fede-
rations. During the current financial year 
(1987 .. 88). propoials for financial asistance 
for the above mentioned projects were 
received (ro:n 16 States. ASSistance amo-
unting to Rs. 43.32 lakhs has so far been 
relo8"ed, 

Company 

Eastern Coalfields Limited 

Bharat Coking Coa' Limited 

Central Coalfields Limited 

Northern Coalfields Limited 

Western Coalfields Limited 

South Eastern Coalfields Limited 

·North Eastern Coalfields 

ProdactJoa target aebfeved by Coal 
Tndrs Limited 

1221. DR. KRUPASINDHU BHOI : 
Will the f.,1:n;~ter of ENEQ,GY be pleased 
to state: 

(a) tbe target set by the Coal India 
Limited for the production of ('081 durinS 
tho year 1936-87; 

(b) the actual productton achieved 
by Coai India Limited during the above 
year; and 

(c) the detal1s thereof? 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF COAL IN THe 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFAR SH ~RIEF): (a) to (c) In the 
Annual P!an 1986·87 coal production target 
of Coal Iodia Limited was fixed at 143,50 
million tOOD.,I. Against this target, the 
actual production was 144.77 million 
tonnes. The figures of target and actuaJ 
production 10 tbe subsidiaries of Coal 
India Ltd. are given below:-

Target 

1986·87 

2S.6O 

24.00 

25.00 

13.40 

1900 

35.50 

1.03 

(In miJIion tonces) 

Actual Production 
19P6·S7 

2562 

2~.Ol 

25.14 

13.60 

19.34 

36.15 

0.91 

---- -----
Total 143.50 144.77 

(III North ~ast~rn CoalfieJds is a division or Coal India Ltd.) 
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12%4. SHRI MANIK SANYAL: 
Win tbe Minister of INDUSTRY be pte •• ""'10 .. te : 

(a) the taraets fixed 'or )9ttS~86, 

'JN6 .. 87 lod 1987 .. 88 uDd~r the self-employ-
..... ' .obeme lor (he educatod unell1plQyed 
youths in tbe country; Slate-wile; 

(b) the amount wbieb -wal ear-
_Ned dMiPI tbe above yoars to jwple" 
.... tM schtme, State-wile; 

(c) "'bet her GoverBmeut are a .. lre 
tItIt lome of tbe banks relas~ to 'enter-
tain the • .,,,licattons of the uD.mJ)JoyN 
youth after their soiectioD by District 
lndultries Centrel; aDd 

(d) ir so, tbe action taken by Gove .. 
rom.nt in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDl"5l'ltY (SHRI M. ARUMA-

CB'M..A'~) ~ (a) A St,tement tbowlD, 
Stlte-wile taraet. fixed for 1985·86, 1916-
87 and 1987-" (ad-hoc) II liveD below. 

(b) Undcr the schcme, the Celltral 
GoverDm~t allocates to States only phy-
sical ta,raetl in terms of Dumber of bene-
!icJar1cI lad do Dot allot funds to impJe-
r.m~nt tbe scheme. The Joanl are sanctio-
Did by tbe banks on the recommendatiom 
or DIe Task Forces. Tbe capital subsidy 
to the,extept or ~% OD eacb loan caDtra-
~ is paid out of Central Budlet routed 
tbloqah Reserve Bank of India. The 
.1I)0uot earmarked OD ICCOUD t of c.pital 
(ubsidy durinl the yearl 1985·86, 1'8647 
and 1987·81 il a. uader:-

Yelr 

1985·1'6 

1"'7 
1987-~8 

~paeu.pt (RI. in crort.) 

95.00 

94..60 

70.00 

(c) and (d) Government is aware tbat 
despite Talk Foree recommendations some 
ca.os do let rejected by tbe banks OD 
scrutiny which ii, witbin Ul~ir competence. 

StatemeDt 

Stat~·"lle targeta fixed uDder SEEUY Sebeme from 198~-86 to 1987·18. 

S.No. Name of the State/UT. 1985·~6 1986-87 1987·88 Adboc 

1 2 3 " S 6 

1. Andbra Pradesh 17 300 17 300 8,650 

2. Assam 6,200 6.200 3,100 

3. Bihar 29.600 29,600 1+,100 

4. Gujarat 10,700 10.100 S.HO 

5. Hary.nB 4.600 4,6()0 2,300 

6. Hima .... 1 P~a4esh 1,600 1,600 800 

7. Jammu" Kashmir 1.400 I J.400 700 

8. KarlSatek, .12,MlO llJOO 6..200 

9. Keral. 13,000 201000 10,000 



1 

J8. 

11. 

12. 

J 3. 

14. 

IS. 

Ie! 

17. 

II. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 3 

M adbya Pradesh 17.600 

Mabarasbtra 15,580 

Manipur 1.~09~ 

Megba)a,. 300 

Na.,famd 20(f 

Orissa 9,300 

PUnjab 15.00&' 

Rajasthan to,300 

Sildcim l00l 

Tamil Nadu 11.100 

Ttiputa 9()() 

UUar Pradesh 31.300 

West B~d.al 24,300 

A & N Islands 100 

Arunacba1 Pradesh 100 

Chaodisarh 500 
Dadra, & Nalar Haveti 100 

Goa, Daman & Diu 

Mizoram 

Poadicberr, 

Laksbadweep 

Total: 

350 

200" 

450 

2,43.000" 

U .... t4'i- 7,000 

btft.d 

Orand Total 2,SO,00CJ' 

Written Answer, J9.& 

4 s 

11,~otJ B,l00' 

J 5,504 7,7$0 

1,500 750 

300 ISO 

20lt IDO' 

9.300 4,650 

1~,Of)tj , 7.~00' 

10,300 5,150 

101 ~O 

18,100 9,.o5Q 

~ 4S0 

31,3M' lS,6~U 

24,300 12,150 

100 SO 

100 SO 

500 175 

JOO 50 

350 175 

2!O 125 

4jO' 225 

SO 

2:50.00~ 1,25:008' 



Written Answers 

Tea.er for parcbale of bomeopathlc: med' .. 
dna b)' NatloDal thermal Power CorporatioD 

1225. DR. KRUPASINDHU BHOT : 
Will the Minister of ENERGY be pleased 
to state: 

(8) whether the National Thermal 
Power Corporatson bad floated tcnders 
for purchase of homeopathic mediclOes 
during tbe last two years; 

(b) it so, tbe clinical efficacy of the 
products purcbased for treatment of eyes; 
aod 

(c) the reaction of Government in tbe 
matter? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSflILA ROHTAOI) : (a) to (C) Enquir-
ies in rcgard to purchase of homeopathic 
medicines bave been issued by some pro· 
jects of the National Thermal Power Cor-
poration (NTPC). No adverse reaction 
hal been noticed in respect of various 
medicines procured. 

ID,estmtot by non-ret;ideot Indians in 
power lectors 

J226. SHRZ LAKSHMAN MALLICK: 
SHRI S.M. OURADDI : 

Will the Minister of ENERGY be 
pleased to state : 

<a) whether it is a (act that non-resi· 
dent Ind.ans in tbe Gulf areas who have 
extensive business interests are willing to 
Inve.t iD power sector in India and pro-
mote exports; and 

(b) If 10, tbe reaction of Union 
Government and the procedure adapted 
in tbis regard ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAOI): <a) and (b) No 
Ipecific proposal in regard to investment 
ID the power lector bas boen received 
rrOlQ 10l DOD-r,sldent ~ndt'D in the Gulf! 

Decline 10 production of Bbarat Heav, 
Plate. aDd Vesse's Limited 

1227. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of INDUS-
TR Y be pleased 10 stato : 

<a> whether there is a decline by aro .. 
und 20 per cent In the production of pro-
cess plants in the Bbarat Heavy Plates and 
Vessels Liimtcd, Visakhapatnami 

(b) whether tbere is lower level of 
orders book and if 10, tbe details of tbe 
lame for tbe )a~t three years; BDd 

(c) the profits carned by tbe Bharat 
Heavy Plates aDd Vessels Ltd. during the 
last three years. separately 1 

THE MINISTER OF STATE IN THB 
DEPARTME~T 01-- INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUS rR Y (SHRI M. ARUNA-
CHALAM) : (a) Yel, Sir. 

(b) The Year-wise value of orders re-
ceived during the last three years is given 
below:-

(Rs. Crores). 

1984-85 57.27 

1985.86 79.23 

1986·87 157.21 

1987·88 86.75 
--------"'" 

(Upto cnd Jan. 88) 

(C) The profits before tax for last three 
ycarl are given below: 

1984-85 

1985·86 

1986-81 

(Rs. Crotes) 

Profit (+) Loss (-) 

<+) 8.92 

(+) 910 

(-) 0.29 



~oi 
, 

Written Ans-wers PliAtOVNA 11, 1909 . .JsAkA) Wrillen Alllwers 

[Translation] 

Integrated Icheme rOl" production of power 

1228 SHRI R.M. BHOYE: Will the 
Minister of ENERGY be p'eased to state: 

(I) wbether it is a fact that tbe Eco-
nomic Environment Review Team of the 
0,) and Natural Gas CommisSion bas sub 
mitted a 12 point loog term lotegrated 
scbeme tor ttle production of power to 
meet the IDcreasing demand of power in 
tbe country; 

(b) if SOt tbe detail, thereof; and 

(C) the reaction of Government there· 
to 1 

THE MINIS fER OF STATE IN THE 
DEPARIMENT OF POWER IN lHE 
MINISTRY Ol~ ENERGY (SHRIMATI 
SUSHILA ROHTAGl): (a) and (b) The 
question apparently relates to a report 
prepared by lhe Economic bnvllonment 
ScanolOg Group of ONGC on "Future 
Energy Options", which suggcMs a 12 
point energy policy framework envisaging 
formulation of an lnle~l ated cn~r8Y plan, 
acceleration of Exploratory effort for 011 
iocludlog exploration abroad, impJementat-
ion of a National Gas Grid, reducmg de-
pendence on 011, conservation of energy, 
bUlldmg up of energy data base, incentives 
for sWltchlD& over to Don-conventional 
energy sources, researcb and development, 
human resources development and Increa. 
led allocation ot resources etc. 

(c) The strategy of tbe Government 
already encompa!lses many of tbese su. 
Ilcstions. Tbe strategy is reviewed from 
time to time aDd suitable a1justmenta are 
made as and when considered necessary. 
As rClarda the suggestions rertaining to 
exploration for 011 in basins abroad, 
Oovernment of India and the Govern-
ment of tbe Socialist Ropublic of Vietnam 
have agreed. in principJo~ to co::>perate 
ror exploration of hydro-carbons in Viet-
aam. ONOC IS also con.,derins a pro. 
posal to take up exploration venture in 
Tanzania. 

Retr.acbmeat ID loss .. kiD. public ....... 
taklog. • 

1229. SHRI DILBEP SINGH BHU. 
RIA. Will tbe MiniSter of INDUSTRY 
be pleased to state: 

(a) wbether the number or employees 
in loss making public undertaklPI Is ver., 
high as compared to the Dumber 01 eatpfo-
yees worklOg In such undertaki.oaa in 
many otbtu couDtrleS, which is considered 
to be ODe 0' tbe reasons for 101. boiDa 
suffered by tbese undertakiols; and 

(b) jf so, whether Government propos. 
to effect aoy retrenchment in tbese under-
takings '/ 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : 
(a) In tbe absence of published Itatistics 
In varIOUS enterprises in other countries. 
it is O.)t possible to make any comparisoD 
between the maonlDg pattern of loss mak-
log public ~ector enterprises wjth tbeir 
comparable counterparts abroad. 

(b) Docs not arise. 

Electrification of villages 10 Barabaakl 
district, Uttar Pradesh 

1230. SHRI KAMLA PRASAD RA. 
WA r : Will the MlOlster of ENBRGY be 
p:casod to state : 

(a) the number of villages electrified in 
Barabank. dIstrict ot Uttar Pradesh duriDI 
the last five months; and 

(b) jf DO villages have been eJectrJfled 
dUring tbis peraod, the roasons therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THB 
MINISTRY OF ENERGY: (SHIlIMATI 
SUSHILA ROHTAGI): (8) Six vilJ.aea 
are reported by Rural Electrification Cor. 
poration to have been electrified in Bar.-
banki district of Uttar Pradesh betwooD 
30.9.87 to 31.1.1988. 

(b) Does not arise in view of anlwer " 
part (a) above, 
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1131. SaRI BALWANT SINGH 
aMf00WALIA : 
ow. OHPNTA'MOII"tl": 

SHRI S. G. oaOtAP': 
SHRl ZAINAL ABBDIN : 

wul tbe Minister ot f10bt:f AND 
CIVIL SUPPLIES b. plealed to state: 

(.9 wllet"', it i, • 1a0i- tbM lb • .plleea 
or es.edtlej oommodi.tiol be YO ieor .... d 
considerably durlos tbe year 1987.88; 

(b) if 10, the dctail. in tbis r_rd, 

commodity-wile and mooth.wid;' Iud· 

(q:t ........ t(t('WtIf'tllt ..... iI ••• -td .. 
creased commodity-wise ? 

THE DEPUTY MJ.NISTER IN THti 
MINISTRY OF FOOD Al'lD CIVIL 
SUPPLIES (SHRI D. L. BAITHA): <a> 
Thoro baa been a mixed treod 10 the I)rices 
of essential commodities duriol the year 
1987-8g so far. The prices of some comm-
oduies have lone up, lome bave moved' 
dowD and a (ew have rettlaloed more or 
Ie •• steady. 

(b) and (e) Relevant informatioD i. 
liven i .. f1h.,St ..... b'lo.~ 
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Import of sugar 

1232. SHRI BALWANT SINGH 
RAMOOWALIA: 

DR. CHINTA MOHAN: 

WiJJ the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) tbe buffer stock of sugar in the 
country in December, 1987; 

(b) whether the stock is sufficient to 
meet the requirement; 

(c) the total production of sugar dur-
In8 1987-88; 

(d) whether Government have decided 
to import sugar; and 

(e) jf so, tbe details in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): (8) 
No buffer stock of sugar is being maintain-
ed. However, a stock of 23.35 )akh ton-
nes of indigenous sugar was available with 
the factories as on 31.12 1987. 

(b) The present over-all sugar avai-
labihty in tbe country, including imported 
sugar stocks, is adequate to meet the re-
quirement of internal consumption. 

(c) The total sugar production during 
the current 1987-88 season aggregated to 
4086 Jakh tonnes as on 7th February, 
1988. 

(d) and (e) The Import of sugar was 
resorted to bridge the gap between avai-
lability and internal consumption. The 
Government policy relating to quantum 
and schedule of import 01 sugar is decided 
after considering domestic avaiJability, de-
mInd and other relevant factors. 

[English] 

ReductioD in Import doty on plastic raw 
materlal~ 

1233. SHRI Y. S. MAHAJAN: Will 

tie Minister of INDUSTRY be pleased to 
state: 

(a) whether the Organisation of Plastic 
Pl'ocessors of India (OPP) have approac-
bed Govemment to reduco the import 
duty on vanous plastic raw materials to 
enable the industry to maintain its pro-
duction and 12% growth rate; 

(b) if so, the roaction of Governmen t 
thereto; and 

(c) the other measures Government 
propose to take to ensure regular supply 
df raw materials at reasonable rates to the 
plastic 100dR manufacturers ? 

THE MINISTER OF INDUSTR Y 
(SHRI J. VENGALA RAO) : (8) Yes, 
Sir. 

(b) !h~ views expressed by the Industry 
Associations are given due consideration 
while recommend:ng import levies OD 
plastic raw .. materials from time to time. 

(c) Government are organising import 
of plastic raw materials througb STC and 
IPCL to help small sca.e consumt:r units. 
By way of long term solution to tbe pro-
blem. additional capacities for the manu-
facture of plastIc raw materials have been 
approved and are .n the process of being 
established. 

Works at Rajghat, U.P. 

1234. SHRI RAJ KUMAR RAI : Will 
'h~ MIDhter of ENERGY be pleased to 
~,a!e : 

(a) whether it is a fact that works at 
Rajghat In U. P. allotted to the NatIonal 
Projects Construction Corporation have 
been sublet to the private contraotors 
~hicb IS being deJayed by Jbe contractors; 

(b) whether tbe management of the 
National Project. Construction Corporat-
ion is giviDS vehicles to private contract-
ors; and 

(c) if 10, tho ,easons therefor 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINfSTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a> The total 
amount of the present construction work 
of tbe Rajgbat Masonry Dam project 
aHot(cd to the NPCC by tbe Betwa River 
Board in December, 1986, Is Ra. 31.4 ero-
ros. Out of tbis, works sublet by the 
N pee, amount of Rs. 2.3 croles ooly and 
arc ahead of scbedule. 

(b) Under the present arra!lloment of 
execution of tbe project work, NfCC arc 
not providing vebicles to private contr-
actor •. 

(C) Does not arise. 

Implementation of 'oarth Pay Comml-
Ision Re comme ndatioD (or Public 

Sector Employee. 

1235. SHRI P.M. SAYEED : 
SHRT BHATfAM SRIRAMA 
MURTY: 

Will tbe Minister of INDSTR Y bo 
pleased to state: 

(a) whether Union Government have 
deJayed the imp1ementation of the H'8h 
Powered Pay Committees recommendation 
extending the benefits arising out of the 
Fourth Pay Commissions report (or the 
Central Government pesonnel to tbe 
Public sector employees; 

(b) if so, the reasons therefor; 

(c) whether Government bave recei-
ved any protest from tbe Joint Action 
Committee of Public Sector Officers Asso-
ciations; and 

(d) if so, tbe details of the protest 
note and the reaction of Union Govern-
meDt thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMBNT IN THB MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) Tbo recommC-Dda-
tioDa made b)l tbe Blab Power Pay Commi-

Ute in their report submitted to tbe Gove-
rnment OD IS.12.1987 arc uDdor activo 
cOD~Jdcratjoo of the Government. 

(c) and (d) The J oint Action Commi-
ttee of Public Sector Officers Association 
ha,a not submitted aoy protest to the Gove-
rnment of India on tbi •. 

Sugarca ne dues 

1236. SHRI MANIK REDDY : 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA V : 
SURI M. RAGHUMA 
REDDY: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) whether if Is a fact tbat sugar .. 
cane dues are outstauding against sugar 
mills in the country; 

(b) if so, the estimated amount of 
sugarcane dues outstanding: and 

(c) tbe steps taken or proposed to bo 
taken against the sugar mills which have 
been repeatedly holding up the payment 
of arrears to the farmers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVlL 
SUPPLIBS (SHRI D.L. BAITHA) : (a) 
and (b) The position of cane price pay-
ments as on 31st January, 1988 is given 
below: 

Amount in Rs./crore 

(i) Total price of sugar-
cane purchased for 
1987-88 seaSOD 

(ii) Amount paid to 
growers 

(iii) Amount outstanding 
against sugar mills 
for the 1987-88 season 

(iv) Arrears pertaining to 
earlier sea~ODS 

969.21 

776.32 

192.89 

12.68 
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(c) Ensuring timely payment of 
susarcane prico is primarily tbe respo-
nsibility of tbo State GovernmeDts, who 
have the Decessary powerl and field orga-
nizations to enforce such payments. The 
Central Government bas been monitoring 
tbe position and addrelsinl tbe State 
Governments from time to time to take 
necessary steps. It may. however, be 
mentioned fhat .s a result or these measu-
ccs tbe arrears duriog tbe last two-tbree 
years have come down to very low lovels. 
The arrears are generally hi8h at the peak 
period of crushing and get liquidated 
quickly as the season tapers off. Thus, 
out of the total cane price of Rs. 2147.85 
crores for the 1986-87 season, only Rs. 
4.41 crores remain in arrears. 

Self ,otfieleaty ia edible oils 

1237. SHRI SRIBALLAV PANI-
GRAHl: 
SHRI H. B. PATIL : 

Wi)) the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

<a> whether any survey has been 
conducted by Go~ernmeDt regarding the 
per capita consumption of edibJe oils. 

State-wise; 

(b) if so, tbe details tbereor; 

(c) wbether country is self-sufficient 
in the production of edible oils; and 

(d) if not, what efforts are being 
made on long term basis to make tbe 
country lelf·sufficient in edible oils? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
and (b) No survey bas been made by 
Government regarding per capita consu-
mption of edible oils State-wise. 

(c) and (d) At present there is a gap 
between demand and availability of indi-
genous edible oils. The various measures 
taken/to be taken by the Oovt. to increase 
the production of oilseeds arc given 
bc}ow:-

(i) Implementation of the National 
Oilseeds Development Project. 

(ii) National Dairy Development 
Board's Oilscods Project. 

(Jii) Better incentive to producers 
throush fixation of minimum 
support prices. 

(iv) Intensification of research efforts 
for increasing the productivity 
of oilseeds. 

(v) Increase in area under non-tradi. 
tional oilseed crop like soya been 
and sunflower and explOitation 
of oil seeds of tree and lorest 
origin, rice bran, etc. 

(vi> Setting up of necessary processing 
and iofrastuctural facilities to 
keep pace with tbe production 
programme of oilse.ds. 

(vii) Setting up of a Technology 
Million on oilseeds production 
under orders of the Prime 
Minister. 

DevelopmeDt of quality sugar crystals 

1238. SHRI G.S. BASAVARAJU : 
SHRI S.M. GURADDI : 

Will tbe Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

<a> whether it is a fact that Indian 
suaar technologists have claimed to have 
developed a Jow cost completeJy manually 
controlled technique for producio8 uniform 
high quality sUlar crystaJs; 

(b) if 10, the details in this regard; 
and 

(c) whether this technology is being 
introduced in all the sugar producina 
States? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): (a) 
to (c) A low COlt, c~mpleteJy manually 
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controlled continuous vacuum pan called 
"Pan-Anant" desigend by an Indian Sugar 
Techoologist has been installed in a sugar 
factory in Tamil Nadu. Its performance 
on commercial level is Yet to be assessed 
as it is still in the trial phase. 

{ Translation} 

Decline in power generatioo 

1239. SHRI BALWANT SINGH 
RAMOOWALIA: 
DR. CHINTA MOHAN: 

Will the Minister of ENERGY be 
pJeased to state : 

(&) whether Government's attention 
bas been drawn to tbe recently published 
P.T.I survey report in which it has been 
stated that there will be power shartage of 
10,000 Meaawatt in the country by the 
end of 1988-89 during the Seventh Five 
Year Plan; 

(b) if so, the facts in this regard; 

(c) the main reason for decline in 
power generation; and 

(d) the names of those power gene-
rating units which are producing electri-
city only upto 60 per cent of their 
capacity? 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b) 
Accordin~ to tbe 13th Electric Power 
Survey Report, the peak deficit In tbe 
country by the end of 1988·8 ~ is expected 
to be of the order of 8540 MW. 

(c) There has been no decline in 
aggregate power generation, per annum. 

(d) A list of the Thermal and 
Nuclear G"nerating ~Stations witb plant 
load factor of less than 60% during the 
period April 1987 • Jannuary 1988 is given 
in tbe Statement below. The average All 
India plant load factor for this period is 
SS,S% 

Statement 

List of Thermal & Nuclear Generating 
Stations with Plant Load Factor of lesa 
than 60% during the period April 1987-
Jan., 1988. 

-------------------
Station P.L.F.(%) 

1 2 

Tbermal 

Badarpur 57.8 

I.P. Station 46.9 

Faridabad 43.1 

Panipat 38.8 

Obra 52.0 

Panki 18.6 

Harduaganj 'A' 34.0 

Harduagaj B & C 43.9 

Parieha 36.3 

Anpara 51.3 

Ukai 56.S 

Gandhi Nagar 53.8 

Wanakbori 58.9 

Koradi 49.3 

Paras 45.0 

Bhusawal 54.1 

Parli 58.S 

Chandrapura(M aharash tra) 54.3 

Satpura S2.9 

Korba 54.0 

Amarkantak 48.6 

Korba West SO.S 
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1 

Nellore 

Enoore 

Patratn 

Barauni 

Muzaffarpru 

Talcber 

Bandel 

Santaldib 

Kolaghat 

DPL 

CESC 

Farakka S fPS (NTPC) 

Cbandrapur (DVe) 

Durgapur 

Dokaro 

Cbandrapur {Assam) 

Namrup 

Bongaigaon 

Assam Gas 

Nuclear Station 

2 

59.9 

5S.1 

32.1 

29.9 

33.2 

32.6 

S1.4 

25.8 

51.2 

31.2 

50.6 

34.9 

40.0 

44.2 

34.1 

56.7 

49.3 

16.5 

45.9 

Rajasthan Atomic Power 34.6 

Station 

Tarapur 57.9 

Kalpakkam 53.0 

.. PLF of Hydro Stations is Dot calculated 
as it is dependant on wator avaiJability. 

FIDaeeial crlt". 10 cement industrr 

1240. SHRI BALWANT SINGH 
RAMOOWALIA; 

DR. CHINTA MOHAN: 
SHRI ·KALI PRASAD 
PANDEY: 

Will the tdlnister of INDUSTRY be 
pleased to state: 

(a) whether Government are aware 
of the financial crisis in tbe cement indu-
stry; and 

(b) if so, whether Government pro-
pose to formulate a new cement policy 
to overcome the financial crisis in this 
Industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Representations have 
been received from the cement mdustry 
about the financial problems being faced 
by it, on account of increalie in the cost 
of production of cement and fall in rca!i-
sation from the sa'e of non-levy C:'Olent. 
The industry has sought, inter-alia, Incre-
ase in retention price of levy cement due 
to cost escalation in power tariff, price of 
coal, movement of coal by railways, incre-
ase in the D.A. n~tes. etc. No decision has 
been taken by Government so far in this 
reaard. However. the Government have 
given a number of reliefs from time to time 
in order to improve the profitability of 
cement industry and maximise cement 
production, The following are among the 
important incentives and reliefs given for 
the cement industry: 

(i) Retention price for levy cement 
bas been increased by Rs. 24.50 
per toone with effect from 15.12.86, 
and the levy obligation on cement 
industry has been progressively 
reduced with the twin objective 
of compensating the industry for 
increase in the cost of production 
and improving the profitability. 

(Ii) A rebate in excise duty to the 
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extent of RI. 20/-per tonne and 
Rs. 50/ -per tonne bas becn 
given in respect of Dew units 
which commenced production 
between 1.1.1982 to 31.3.1986. and 
on or after 1.4.1986 respectively. 

(iii) The cement industry bas been 
encouraged to set up captive 
power generating capacity and 
approprIate relief by way or redu-
ction in levy obligation is allowed 
to compensate for increased cost 
of cement production with tho 
help of biah cost DG captive 
power. 

(iv) There is no price and distribu-
tion control on tbe production of 
mini cement plant upto a capacity 
of 300 M. T. per day and hence 
there is DO lIability for suppJy of 
levy cement by these plants. 

( b) After the introduction of partial 
decontrol of cement in February, 1982, 
Government have been constantly revie-
win~ Its po'icy keepmg in view the growth 
of 'be IOdustry. Pursuant to tbis policy, 
Government have been progressively redu-
cing the price and distribution controls OD 

the cement mdustry in recent years so 
that the industry is allowed to sell hlgher 
quantities of cement In the open market, 
which would help them in generating more 
funds tor further invc~tment/moderDisatioD 
and Improving their profita biJIity . 

[ Engl i:,/r 7 

Alcohol rcfiner'e I 

1241 DR. V. VENKATESH : Will the 
Mloister of INDUSTRY be pleased to 
state : 

(a) whether Government are setting 
up new refineries for manufacture of 
alcohol for potable purposes from raw 
material other than molasses; 

(b) jf so, the details tbereof; and 

(C) whether aoy guidelines have been 
drawn up for setting up these refineries? 

MINISTER OF INDUSTR.Y (SHRI 
J. VENGALA RAO) : (a) and (b) Govern-
ment have recently decided to relax the 
baD OD manufacture of alcoholic drinks if 
produced from raw material. orber tban 
molasses. 

(C) The guidelines will be issued 
ahortJy. 

Plan for faster teles 

1242. DR. V _ VENKATESH: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are introduc-
iog any new plans for faster telex; 

(b) if so, the details thereof; and 

(c) whether the new system will have 
tbe provision for automatic diaUin, of each 
telephone number? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 
This is called TELETEX service. 

(b) It is proposed to introduce this 
service initial Jy at the four Metro cities. 
It is likely '0 be extended to other impor-
tant citiea later on. TeJetex service wJ]J 
have a speed 01 2400 bits per second a. 
apinst 50 bits per second for Telex 
service. 

(c) No, Sir. 

Norms for lyre prices 

1243. DR. B.L. SHAILESH: Will 
the Minister of INDUSTR Y be pleased to 
srate : 

(a) whether Government arc stipulat-
ing any specific norms for tyre price hike 
by tbe tyre manufacturers; and 

(b) if 80. the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SURI M. ARUNA-
CHALAM) : (a) No, Sir. 
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(b) Docs not arise. 

I.port bill for petroleum products 

1244. SHRI BANWARI LAL 
PUROHIT: 
SHRI LAKSHMAN MALLICK: 

Will tbo Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state : 

(a) the amount required to meet the 
COlt of imports or oil and petroleum pro. 
ducts during the next financial year; 

(b) the countries from whom the 
crude 011 and petroleum products are to 
be imported; and 

(c) the steps taken or contemplated 
to reduce tbe expenditure on this count? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b) The import plan of 
crude oil and petroleum products during 
tbe next financial year is yet to be finali. 
sed. 

(c) The important steps, among others, 
taken to reduce imports are to intensify 
exploration efforts, curb consumption of 
POL and promote conservation through 
various measures. 

ExteDslon or H.B .J. pipeline to Puojab 

1245. SHRIMATI KISHORI SINHA: 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pJeased to state: 

(a) whether there are many plans to 
extend tbe UBJ gas pipeJine to Punjab for 
power generation 8S reported in the Eco-
nomic Times of 24 January, 1988. 

(b) if so, the details thereof: 

(C) whethor some otber States could 
also ctxpect benefits from HBJ pis:eJine 
sas; and 

(d) if so, tbe details thereof 1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAPIQUE 
ALAM) : (a) No, Sir. 

(b) Does not arise. 

(C) and (d) The HBJ Pipollne is at 
present expected to :supply gas to the 
following projects in four states : 

(i) Gujarat - Kawas Power Plant 

(ii) Rajasthao - Anta Power Plant 
and Swaimadhopur 
Fertilizer Plant 

(1ii) U.P. 

(iv) M.P. 

Auraiya Power 
Plant and Fertilizer 
Plants at Shahja-
hanpur, Guraiya 
Jagdisbpur & 
Babrala. 

- Bljaipur Fertilzer 
Plant. 

Wliite paper 00 public lector 

1246. SHRI ANANDA PATHAK: 
SHRI BASUDEB ACHARIA : 
SHRlMATI GEETA MUKHE-
RJEE: 
SHRI SRIBALLAV PANI-
GRAHl: 

Wi)) the Minister of INDUSTRY be 
pleased to slate: 

(a) whether the draft white paper on 
public sector has been finalised; 

(b) if so, the details thereor; and 

(c) whether it is to be laid on the 
Table of the House ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMBNT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM) : (a) No. Sir. 

(b) Does not arise. 
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(c) Yes Sir. 

"aldla Petrochemicals Project 

1247. SHRI INDRAJIT GUPTA: 
SHRI SANAT KUMAR 
MANDAL: 

Win the Minister of INDUSTRY be 
pleased to state: 

(a) whether any decision has been 
taken on the Baldia Petrochemicals 
Project; 

(b) If so, the details thereof; 

(c) whether it is a fact tbat a fresh 
viability report has been asked on tbis 
project; 

(d) whether the viability of this project 
was studied and cleared by both the In-
dustrial Development flank of India and 
the experts committee long back; and 

(e) if so, the reasons for not clearing 
the project rar and asking for a revised 
viability report? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) to (e) 
While the letter of intent and approvals 
of foreign collaboration have been given. 
IDBI and the banks are considering 
various Issues related to the project. 

Import of foreign technology for telecom-
munication sector 

1248. SHRI INDRAJIT GUPTA: 
WJII the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether a high level departmental 
.tudy bas been ordered into tbe various 
aspects of import of foreian technology 
for the telecommunication sector; and 

(b) If 10, the details thereof? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (8) No, Sir. 

(b) Question does Dot arjse. 

[Translation] 

S.T.D. service from Barabaukl district 
to metropolitaD cities 

1.249. SHRI KAMLA PRASAD 
RAW AT : WI1I the Minister of COMMU· 
NICATIONS be pleased to state: 

(a) whether Government have a 
proposal to start STD service Irom 
Barabanki district in Uttar Pradesh to 
Delhi or other metropoHtan cities during 
the current Five Year Plan; 

(b) if SOt whether Government pro-
pose to start. STD service from Barabanki 
during this year; and 

(C) If not, the reasons thereof 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) No, Sir. 

(c) The connected works for provid. 
ing STD facility arl: in progress and are 
Dot likely to bet completed during this 
year. 

[English] 

In§Jtallatlon or new electronic telephone 
exchange at Vidisha 

1250. SHRI PRATAP BHANU 
SHARMA : Will the Minister of 
COMMUNICATIONS be pJeased to 
state : 

(8) whether Government are consider-
ing to install a new electronic telephone 
exchange at V.disba in MP. 

(b) if so, the details thereof; 

(c) whether Vidisha trunk exchange 
will be connected with trunk auto exchange, 
Bhopal for national dialling system; and 

(d) If so, the details tbereot? 
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THE MINISTER OF ENERGY "NO 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) No, Sir. 

(b) Does not ar~e in view of (a) 
above. 

(c) aod (d) No, Sir. \IowevQr, Vic1l,b. 
local automatic exchange is proposed to 
be coonected to the digital trunk automa-
tic e.xcllal'J_ge at Bhopal on its commission-
iog during 1988.89. 

R_U .. cam-road brlc1ge from Ranlganj to 
Maj •• 

125-1. 'SHRI AJIT KUMAR SAtlA : 
Will tbe Minister or ENERGY be pleased 
to state: 

<a) whether his Ministry bad tak-oQ 

up with the Railway MlDlstry lor a rail-
cum-roJd bridge from Ranigaoj to Mejia-
via-Bankura; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEP4~TMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHJLA ROHT AGl) : (a) No Sir. 

(b) Does not arisc. 

Preventive scheme to curb sickness 
in indus,rial L' nits 

1252. DR. O.S. RAJ HANS : 

SHRI RAM PYARE 
PANIKA : 

SHRI S M GURADDI: 

SHRI MOHANBHAI PATEL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Govor_moat have a pro-
posal to detect the skkness of industrial 
unit. at incipient .. age so that OOf'"cti~. 
measul'.es are iaitiat~ in time; 

(b) if so, the steps contemplated iQ 
tbis direction; 

(c) whether various industrral ami 
financial institutions have expressed tbat 
joint effortt ;mould I be made to ,rebabilitate 
tbe sick units; and 

(d) 1f'IO. tbe details of tbo IUIgestions 
received and tbe manner In which Govern-
ment will help them to solve their sick-
Dess 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF 1NDUSTkIAIL 
DEVELOPMENT IN TPrE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The financial 
institution. have been adopdDg varloal 
strategies to detect incipient sickness. 
The. iDelude : 

(i) Appointing nominees on Boards 
of Companies which are showing 
5i8D8 01 incipient sicknc's. 

(Ii) Intensive monitoring in 'he case 
of units which arc likely to face 
problems. 

(Hi) Periodical inspection/visits and 
ronow uf) action on the findinas 
of inspection team. 

(iv) Scrutiny of progress reports 
received periodically from 
assisted concerns; and 

(v) F oJlow-up action Of) crilicaJ 
information relating to operations. 
mSDBaement etc. of the units 
reported by the nominee DlftC_ 
rors. 

The Govcrhment have been emphasi-
sing the curative rather than the pr~ve8-
tive aspects in matten relating to indust-
rial sitkDCIS. Government have also set 
up a Board for J odUiarial and Financial 
Reconstruction (BIFR) according to the 
provisions of tb e sick Industrial Com-
panies (Special Provisions) Act, 1985 ror 
determining tbe preventive, ameliorative. 
remedial and otller measures which need 
to be taken in respect of sick Industria) 
compll'Dies h1 ttie latge and medium scale 
sect" .... Wd ex~etlditIO'c.1. eo(oreemel1t of 
th~ m~8S\Ires $0 de~tmined. "ceotdina 
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to the provisions or this Act, an indust-
rfatl company, tbe acctunufateci losses of 
wtJJcb as .. t fhe' end of 80y finandal )"ftr 
ha""e r.ulted in erosioD of 50% or more 
of itt peak oet worth durl.o, tbe immedi-
ately prece-eding S financutl' years, sball 
report tbe fact ot' sucb erosion to tbe 
Boar<1 wltbin a period of 60 dtlYil' from tbe 
date of fioalietioD of tbe duty audited 
accounts, 

(c) and (d) Banks and finaucial iOltj. 
tution~ come out with concrete proposals 
for the rebab,lltatlon of sick- units wbicb 
are potenually viable and suggest lbat 
these be drawn &. well ali impl~c.Ated in 
cODsuJtatioD wttb aU tbe ~DCerDcd 
alCDclcs includias tho cODcorood State 
Governments and the Ceotral Govern-
ments. After an aSlt&ted unU start, sbpw-
iDa SlgDS of sickness. banks and financial 
iD8titutions take up diagnostic studies to 
examlDe the facton causing sicknels. All 
tbe jointly financed units are alJoeated 
amongst lOBI, ICJCI and IFCI OB the 
basis of 'Lead' concept. Then, for a 
partkutar unit, tbe kad institution takes 
up int-ensive monitorios of its problems 
and works out remedial measures. In case 
the unit IS found to be potentially viable, 
a package of reliefs/concessions and 
additional assistance for reblbilitallon/ 
modernisation/diversdication 1s'drawn up 
and finalIsed in consultation wltb tbe 
participating instit uti()ns/c~nmerciaJ banks 
and other concerned agencies. The 
Central Government aad tbe concerned 
State Government live neeessary reliefs 
wherever they consider if ne~es.ary to do 
so for Lhe revival of the industry. 

Supply .of LPG to Hotel. 10 BaD&~Jore 

1253. SHRI V. S. KRISHNA IYBR; 
Will the Minister of PE faOLEU M AND 
NATURAL GAS be plealed to state ! 

(8) wbtther Government are aware 
that small and medium botels in Banaa-
lore city are finding it difficuU to 'get 
regular supply of LPG; 

(b) if so, whetber separate quota of 
LPG is released for botols io Banlalore 
city; 

(c) whether tbe matter for appoint-
ment of separate LPG deafers in impor-
tant places of Bangalore city to snpply 
LPG to small and me-dJum horels is ubder 
consideration of GoverDmeal; 

(d) If 80. tbe details ,berool; and 

(e) if Dot the reasons therefor? 

THE DEPUTY MINISTER IN TaE 
MINISTRY OF PErROLEUM AND 
NA TURAL GAS (SHRI ltAFIQUB 
ALAM) : (a) and (b) On account of sbort 
fall in ovcraU availability of LPG in the 
couatry durin8 the past few montbs, there 
bave at times been temporary shortages 
of supplies to various market. iaclucHoa 
Bangalore city. These shortatea would 
alto have temporarily affected hotels 
whjcb have been recelv1DI LPG for their 
USC; 

(c) to (e) The oil industry is e"amintna 
the feasibility of settlDg up separate' LPG 
dfstributorsbips for noo·domestic users. 

Japanese assistance for Raichuf TlMrma) 
Project in Karnataka 

1254. SHRI V. S. KRISHNA IYER: 
Will the Minister of ENERGY b. pleased 
to stare : 

(a) whether Government have appro. 
ached Japan for financial assistance for 
tbe proposed Raichur Thermal Project's 
fourlb unit in Karnataka; 

(b) if so, the total amount of assis-
tance sought; and 

(c) tb~ time by which tbe tn!istan:c 
is "xpected to be fortbcom ing ? 

THE MINISTER OF STATE IN THE 
DBPAIlTM,ENT OF POWBR. IN THE 
MINISTRY OF ENERGY (SHRJMATI 
SUSHILa\ ROHTAGl): (a) to (c) The 
Raichur Unit-l V (210 MW) is under 
conaideraU OD for OEeF 1080 assist.nce 
from Japan ror the yoar 1988·89. Tho 
exact amount of assistance would be 
known only after the Japlnes.., side for-
mally aaree to fiblnce tbe project, at tbo 
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Aid India Con10rtium meeting which 
usually takes place in June each year. 

Supply of HBJ pipeline gas to AODla 
fertilizers plaut 

1255. SHRI V.S. KRISHNA lYER : 
Will the MIDI~ter of PE fROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Indian Fermers Ferti-
lizers Cooperative Ltd. plant at Aonla 
(U. P.) bas stopped due to non-availabi-
lity of HBJ pipeline gas; 

(b) how Jong the AonJa plant whicb 
is alread~ completed would remain idle; 
and 

(c) whether any other fertillzer plants 
which were to be suppJied gas by HBJ 
lying Idle? 

THE DEPUTY Mlr-..1STER IN THE 
MINIS fRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b) GAIL's commitment 
is for supply of gas as feedstock only. 
The IFFCO fertilizer plant at Aonls IS 
expected to draw gas as feedstock from 
March 1988. GAIL's schedule for supply 
of gas to thiS ferullzer plant matches with 
this schedule. 

(c) No, Sir. 
Demand and supply of kerosene 

1256. SJ.IRI AMARSINH RAT-
HAWA : Will the 1'.1JDlster of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) tho annuaJ production and 
demand of kerosene In the country; 

(b) the quantity of kerosene oil 
imported annually to meet the demand; 

(c) whether Government are aware 
that State-wise quota fixed per month is 
not beID8 supplied to tbe States and as a 
result tbe kerosene 011 is being sold in 
black market at very high pnceSj if so, 
the action taken in the matter; 

(d) the State-wise demand and suppJy 
of kerosene oil during the peraod 
April.December, 1987_ month-wise; 

(e) tbe main reasons for short supply, 
if any; and 

(fJ the steps being taken by Govern-
ment to meet the demand of each state 
fully to eliminate the chancel of any 
Plalpractlce ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM): (a) The indigenous production 
and demand of kerosene in tbe country 
during the current year (1987-88) are 
eSlimated at 4.95 million tonnes and 7.30 
million tonnes respectively. 

(b) A quantity of 2 59 million tonnes 
of kerosene has been planned for import 
during tbe current year (1987-88) to meet 
the demand. 

(C) to (f) Kerosene requirements of 
States and Union Territories are assessed 
by allowing a suitable growth over tbe 
al1ocations made In tbe corresponding 
period of the previous year. and alloca. 
tions ace made accordingly. Since 
October, 1985, allocations are bemg .. 
made and )/4 2% growth rate for the 
Winter Block (Nov. to Ft b.) and at 7% 
growth rate both for Summer Block 
(March to June) and Monsoon Block 
(July to October). Besides the cegular 
aHoeatlons, additional adboc relea~es are 
made to meet speCific situatIOns like flood, 
drougbt shortage of LPG, etc. 

A Statement showmg the kerosene 
allocations and releases made to ~tatel 
and Union Territories during the perJod 
April to December 1987, In accordance 
with the above polley is glv~n below. It 
will be seen that release on tbe whole 
have by and large been in hne with the 
allocations. 

While the allocations made are consi-
dered adequdte to meet the genume 
demand. sporadic reports about shortage 
of kerosene and sale of the product In the 
black market are received. However, 
since distribution of the allocated quantity 
of kerosene within the States is done and 
controlled by the respective State Govern-
ments, they have been advised to stream .. 
line the distribution system to ensure Its 
equitable distributIon to different areas 
in the States and also to take stern action 
against those indulgmg 10 malpractices 
under the Essential Commodities Act, 1955 
and Prevention of Black-market ins and 
Maintenance of Supplies of Essential 
Commodities Act" 1980. 
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Reported baa OD dlarl.' aad caleadar. by 
public sector ualt. 

12". SHRI SURBSH KURUP : 
SHRI R.P. DAS : 
SHRI ANIL BASU : 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the attention or Govern-
ment bas been drawn to the Dew~ item 
appearing in 'Telegraph' of 30.12.1987 
regarding ban on printing or diaries and 
calendars by public sector units; 

(b) if so, whether all the public sector 
units had already ordered for these new 
year gifts; and 

(c) If 10, when aDd bow tbo money 
spent by them on thi~ head ia to be 
accounted for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUS1RY (SHRI M. ARUNA-
CHALAM) : (a) Yes Sir. The issue of 
Telegrapb dated 30.12.1987 carries a news 
Item referring to the order of Government 
regardmg ban on printina 01 diaries and 
calendars by public sector units. 

(b) and (c) Information is being colle-
cted and will be laid on the Table of 
the House. 

Loss due to underground fire in Jharla 
CoalOelds 

1258. SHRI MOHO. MAHFOOZ 
ALI KHAN; Will tbe Minister of 
ENERGY be pleased to state: 

(a) tbe estimated Joss ;n terms of 
quantity and value of coal lost annually 
due to the underground fire io Jharia 
coalfields; and 

(b) the number of residents uprooted 
anDUI By as a result thefC'of ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFAR SHARIEF) : (8) There are about 
70 fires in 40 collieries of Jharia Coalfields 
covering an area of 17.32 kms which have 
been existing since long before nationalisa-
tion. The first fire was reported in 1916 
tn Bbowrah Colliery of this area. The 
total lo~s of coal due to old fires in J haria 
Coalfields is estimated at about 37 million 
tonnes since 1916 and a total reserves of 
about 1864 million tonnes of coal is bloc-
ked from extraction due to these fires, 
It is difficult to aSless the annual Joss but 
the quantity of coal being lost dur to fires 
is DOW substantialJy less than what it was 
earlier due to the measure. beiDg takeD to 
control the fires. 

(b) The population shifted due to 
fires since 1981 is estimated to be about 
2400. 

Power geDeration and gap betweeD demand 
and supply or power 

1259. SHRI MOHO. MAHFOOZ 
ALI KHAN ~ 

SHRI KALI PRASAD PAN-
DEY: 

Will the Minister of ENERGY be 
pleased to state: 

(a) the percentage rise in the demand 
of power at the end of) 987 as compared 
to tbe, rise in the years 1985 and 1986; 

(b) the percentage rise in the genera-
tion of power in the country during the 
year 1987 as against the target; 

(c) the gap between the demand and 
supply of power at tbe end of 1987 as 
compared to tbe gap between tbe demand 
and supply at the end of the years 1985 
and 1986; 

(d) tbe anticipated rise In power 
generation and the gap between demand 
and supply between 1990 and 2001 with tbe 
present rate of power generation and gap 
between the demand and suppJy of power; 
and 
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¥) ,.ether Govet.D~IDt c01l!,mplato 

• "'Moat ia the eDe(1Y p.oUcy , 

tHE MINISTeR ()F STATE IN TItS 
DSP4RTMBNT OF "POWER INTRE 

MlN!ST1tY OF'm4ftGY tSHlt'Mll"" 
SUSHILA R~H'r Am) : "(I) i11be arowtb 
in overall enerlY requirement in tbe 
country Itt.... 'f'" ,eM'I ,.J-86, 
1986 .. 87 and 191.,. .. i. liveD 1",OW : 

EIIer,y RcquiremcDt 
(MU Dd) 

% Growth over tbe 
fJlreYlo .. )'I8r 

1984·85 

1.~·16 

~ DMrIIJI thAJ taedod .t\prlJ-J.auuary 
, •• tole) Icauation ,..~. 74 B. U .• a 
.,lainat tbe target of 171,39 BU wbic.b il 
97.3% of tbe tarlet. 

aequiremellt 

"'~ 17074(; 

1'86-87 192356 

1'~81 .. 88 2t115t8 

(d) The broad pIcture of 9tb Plan 
would emerge after tbe 8th Plan is fina1i· 
sed. As sucb, capacity addition pro-
,ramme during 9th PJan ···ana 'CO!'l'ewpond. 
iD, reak and energy aVlhlWb.lity at 60 
• d of '9tb 1'lan ca1mot be aoeutlt.ly 
estimated DOW. HOW"e\'er, aCCOl't1lDI 'to 
tbe 13tb Power Survey Report. 1tre peak 
demand and energy requirement durio • 
.. "ew 2QPH)1 II ..,,*d tG be 122560 
fltW aDct "169~ MIC. WJI ~pe.cUve1y. 

~ "No, SIr. Hew.,,«, ft. sa.." ,,,'fie, Ie 'f~"te"" 19y Itbe 0._». 

155431 

1707" 

192356 

211561 

':80/0 

(c) Tbe gap between demand 1t1ld 
lupply (availabUity) of power in tbo coun. tIIT-. "bole 8_0, • y ..... I Nf-86, 1' .. 8' laoc1 tl87 ... j •• ;v .. below : 

(Figures in MU net) 

"A ... t~ilUy 

IS7262 13484 
(7.9%) 

J7421t) JBfl80 
(9.4%) . .". 24970 

(11.8%) 

nle nt from dmo.to tu.,.a.od any cbaDlos 
required are incorporated. 

Cedtrat .nocatloa tor •• Jor po"er 'projettl 

1260. SltR1MATf lAYANTI PA~ • 
l'JAIK : WdJ the Minister of ENERG Y 
..... IO.'tO .... o: 

(8) tbe major power projects Ptopo.cd 
to be funded by Union Government dur-
Inl tbe tiDlacial yelr 1981-89; 

(b) th •• awe 11ld .D~c.r ,of lAo., 



pr.c¥ccta,.. Sia10rwlu aDd UDiGD. T.rrlt,.ry-
wile: aod 

(c) lb. 'A,tral aJJocado~, maN for 
tbos., projects ? 

THE MINISTER OF ST ATB IN THE 

Wrlttelt Answer.! 146 

DBPARTMENT OF POWER IN THB 
MINISTRY oP SN.ElWY CSHlttMATI 
SUSHJLA ROB r AOI): Ca> to (c) Tbo 
dotaU. 01 tbe M.jor Power Projects pro-
posed 10 bb ftJrrded: ay t1te'OO'verftltlent of 
lodia durlnl Ibo Financial year 1988.89 
arcrliftD ib'tbo>-StMetIMlf belOW. 

DetaU. of Major Power Project. Proposed to be Fuoded b, tbe Got'ftldblWoF.f" 
lodl. l ... 1et--tbe Flaao&:I •• Ye.r.1988·8, 

S. No. Nnle -of Project CapacUrl Allo",tlop. 
(MW) for 1988·89~ 

al. Cror. 

I 2 3 4 

A. Natlo ... Tbermal Power Project 

I. CoatlaulDI Project 

Aadbra Pradeab 

1. Ramaaundam TPP Phase I 3 x 200+ ~7.l1 
1 x 500 

2. Ramaguodam TPP Plrase II 2 x!300 14i:S2 

Bibar 

3. Kaha'laOD TPP Phase I 4 x 210 ' •. 38, 

Gujarat 

4. Gas Turblno at Kawai 600 192.59 

MadhJ' Pradelll 

S. Korba TPP Phase I 3 x 200+ 26.3' 
1 x SOO 

6. Korba TPP Pbase II 2xSOO ..a.S';' 
7. Vindhyacbal TPP 6 x 210 Uil.66 \ 

RaJ.atbaD 

8. Anta Gae Turbines 4JG" IM.l1 ' 

Uttar Pradelh 

9,.. Siaarluli TPP Pia .... II 3 x 200+ so. Of 
2 x SOO 
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1 2 3 4 

10. Riband TPP Phase I 2 x 500 J30.18 

11. National Capital TPP Dadri 4 x 210 90.68 

12. Auriya Gas Turbines 600 210.00 

West DeDI,l 

13. Farakka TPP Phase I 3,200 30.33 

14. Farakka TPP Phase II 2 x 500 135.06 

Deihl 

15. Badarpur TPS Stage II 7 x 210 1.24 

J6. Badarpur TPS Stage III 1 x 210 2.16 

17. Badarpur TPS Renovation 13.26 

18. Badarpur TPS Phase III 2.00 
Ash Pond 

It. New Projects of NTpC 

Bibar 

1. North Karanpura TPP 1000 • 
Itaryaoa 

2. Yamuna Nagar TPP 2 x 210 • 
Madhya Pradesh 

3. Viodhyachal TPP Phase II 1000 10,00 

Maharashtra 

4. Cbandrapur TPP 1000 • 
Orissa 

S. Talcher TPP I 1000 73.87 

Uttar Pradesh 

6. Riband Phase II 1000 30.00 

7. .Gas based Combined Cycle • 
Power Project 

\\' est Benla I 

8. Farakka TPP Phase lIt 500 ~.OO 

·A lumbsum provision of RI. 30 crores made lor the 4 project •• 
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1 2 

B. Natloaal Hydroelec:trlc Power Corporatioo 

I. Coutlaulol Projects 

Bihar 

1. Koel Karo HEP 

Himacbal Pradesh 

2. Chamera HEP 

Jammu" Kashmir 

3. Salal HEP Stage-I 

4. DuJhasti HEP 

Manipur 

5. Lok Tak HEP 

Uttar Pradesh 

6. Tanakpur HEP 

New Projects 

Himacbal Pradesh 

J. Nathpa Jbakrl HEP 

2. Chamera Stage II 

Jammu & Kasbmir 

3. Uri HEP 

4. Salal HEP Stage II 

s. Baglihar 

6. Sawalkat 

Mlzoram 

7. Dhalesbwari HEP 

Slkklm 

8. Rangit H EP 

Uttar Pradesh 

9. Dbauliaanga HEP 

10. Tobri HEP 

3 

4 x 172.5+ 
1 x 20 

3 x 180 

3 x 115 

3 x 130 

3 x 3S 

3 x 40 

6 x 170 

3 x 100 

4 x 120 

3 x 115 

3 x 150 

3 x 200 

120 

60 

4 x 65 

1000 

Written Answers 2.S(} 

4 

1.00 

190.00 

15.00 

90.00 

0.50 

60.00 

50.00 

IS.00 

12.00 

10,00 

•• 
•• 

•• 

5.00 

1.00 

70.00 
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1 2 3 4 

C. North Ea,tera Electric Po"er CorporatioD 

1. Kathalaurl Gas Turbines 270 4j.OO 

D. Dam_ ... Valle, Corpora&IOI 

Coatiaaing Project. 

1. Boka!'o 'B' TPS Staae I 1 x 210 4.84 

2. BoIIaro 'B' TPS St ... Ir 2 x 210 so. 00 

3, Pancbet Hyde! Stale II 40 5.00 

New Projec ts 

4. Mejia TPS 3 x 210 50.LO 

5. Gaa Turbines at Maitbon 90 18.41 

,E. Ney,e" L'8Dite Corporatloo 

I. CootiDuiq Schemel 

Tamil Nadu 

1. Neyveli II Mioecut TPS 3 x 210 IS.00 
Staae I 

2. NeyvcJi II M inecut TPS 4 x 210 195. l 0 
Stage II 

fi. New Scheme. 

1. Neyveli III TPS 3 x 500 0.16 

2. N eyvel i I TPS E~p.an.19n 2 x 210 0.10 

3. Additional Unit ",U TPS 210 10.10 

RaJ •• than 

1. Power station at Rajasthan e~lO 

F. Nuclear Power Plaats 

CODttaatag Scheme. 

Uttar .radelb 

I'. Natora Atomic PuwAr 2 x 23S< ~OO 
Project 1 & 2 
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I '2 

,GuJarat 

2. Kakarpar Atomic Power 
Projc,t 1 .& 2 

New Sebemes 

Kardataka 

1. Kaia81 & 2 

aalSI.baD 

1. RAPP'3 & 4 

Lo.tatlool.of known 

1. 8tb Project 

2. 9th Project 

3. SOO MW 1 &. 2 
4. SOO tMW 3 & 4 
5. SOO MW S & 6 

o 1 
) 

3 

21l 2S' 

2 x 235 

21lJS 

2 x 235 

2 x 2JS 

4 

75.00 

90.00 . 

20.00 

73.26 

**Lumpsurn Ptoviaion or Rs. IS Crores. 

Re,port OD short refe',. of lmJlorted 
bale oU 

1261. SHRI O. S. BASAVARAJU: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) . wbether his Ministry has ",celved 
tbe report of the Commktee regardlD, 
inquiry into ·the sbort receiPt of 547 tonnes 
of imported base oil out of lata I quantity 
of 1477 tonDes; 

(0) if so, tbe lIIain fiadkl8s o( the 
icommiMee; 

(c) tbe Dumber of officials beJd reapo-
D.i"'Je aDd "tbe 80t400 'Inet) aaainit tbem; 
and 

(d) the atcrps beiDI t.ken to enlare 
that such incidents of Ibonaao 1:1( ~J do 
Dot occur in fut.uro ? 

THE ,DEP·UTY MINISTER IN THB 
1141~;rRY OF PETROLEUM .AND 
HATUA6L GAS (SHRI RAFIQtJ-B 
ALA") : 'a) lo (d) BPCL bad QODstilu&ed 

. a ComlDitte,c to .d •• ermine the circWData-
DC." rcs.ulti.ol io the r~po,[ted short receipt 
of lrxaported bale oils. The RepQl't D' 
.tJa. CGmD.liHcc has beeD .received by BPCL 
ADd it, m.lri.or tindJDgs are .8, .under: 

0) ttlajor portion of tbe Jo.. :has 
oocurred ttbr~ugh a crack in ~e 
anker dbolJa,p pip.line -birch 
could have occurred duo to build 
lUp .til 9rosMtre. 

(ti)'· Some product 'baa 1e8k'Od out 
OrMtth a switch -evt -va'l .. ,Whtcb 
.. Ml'IIIaM,.need fer r-elas.aa _Ir 
durin. the piaaino operations. 

2. tr. CammjfAeo .. allo .a_d 
dereliction 0' duty OD 4lto paRS f1tI '., 
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Terminal Management at the recevioa end 
and tbe oil industry staff operating on 
the ship as well as employees of tb. ship. 
BPCL have already initlated action 
qainat tbeir own officers. A copy of the 
Report is also being provided to other 
cODcerned agencies for suitable actioD. 

GeDeration or IDternal resources by 
public sector uoderta'dogl 

1262. SHRI G. S. BASA V ARAJU : 
Will tho Minister of INDUSTR Y be plea-
led to ~'ato : 

<a) whether 17 Central public sector 
uDdertaklng. have failed to generate any 
internal resources in the first half of 1987-
88 against substantial targets set for tbem 
durin. the whole or current financial 
year; 

(b) if so, the names of thoc:e public 
lector undertakings; 

(c) tbe main rea,ons for the same; 
and 

(d) what is the latest position of 
these undertakings ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) to (d) As targets for 
generation of internal resources are fixed 
for the full year, no firm conclUSions can 
be drawn from the pur eJy provisional figu-
rei for the first 6 month~ of the financial 
year. Generally. the perrormaoce impro-
ves in the latter part of the year. Tbe 
correct position would be available only 
after the end of the financial year. 

Sickne.s In small paper mills 

1263. SHRI SATYENDRA 
NARAYAN SINHA: Will the Minister 
of IN DUSTR Y be pJeased to state: 

(a) whether a large number of small 
paper miJJs are turoiOI sick due to demand 
recession in paper; 

(b) whether the input costs are lolna 
up, as claimed by tbe IndiaD Paper Mill. 
Association; 

(c) if so, the remedial steps consi-
dered; 

(d) whether tbe public sector paper 
mills have been given monopoly ror supply 
of paper to tbe education sector tbereby 
depriving the small mills; and 

(e) jf so, Governmeofs views there-
on ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) and (h) The performance 
of small paper mills in general bas not 
been ~atisfactory mainly on account of 
the following reasons:-

(i) J nstal1ation of inferIor. inadequate 
and inappropriate equipment; 

(ii) Flu.:tuatlons In the availability 
and price of raw material used 
by the mills; 

(iii) Management deficiencies and 
skIlled labour scarcity; 

(IV) Absence of technically and eeono-
micaJly sound recovery systems; 

(v) Time and cost over-runs at the 
project 
resulting 
burden; 

implementation stago 
ID hlgber finanCIal 

(vi) Inadequate availability of power 
and also good quality coal suited 
for the bOIlers installed 10 the 
mills; 

(c) The Institutions and Banks have 
been extending need-based reliefs and 
concessions to the paper mins on a case 
to case basis and have been followina a 
hberaH,ed policy towards modernisation. 
Government have also Iranted various 
fiscal and financial reliefs to the Iodustry 
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from time to time to enable tbe Industry 
to improve its capacity utilisation 
and financial viability. These include 
the facility of liberal import of raw mate-
rjals, excfse concession for use of noo-
conventional raw materials: flexibility for 
manufacture of all varieties of paper and 
paper board withio the overall licensed 
capacity exemption from licensing of wri-
t;ng, printing and wrappiog paper manu-
factured from agricultural residues, wastes 
and bagasse; removal of the restrictions 
on export of paper. A Board for Indust-
rial and Financial Reconstruction bas been 
set up in terms or the Sick Industrial 
Companies (Special Provisions) Act, 1985 
with wide ranging powers, (or taking vari-
ous measures pertaining to sick industrial 
compaoies, falling within the purview of 
the Act. 

(d) and (c) WHh a view to ensuring 
smooth and timely 8upply of white prin-
ting paper to me~t the requirements of the 
education lector in the States/Union Terri. 
tories, the Hindustao Paper Corporation 
Ltd., a Central Public Sector Undertaking, 
has been entruc;ted with the responsibility 
of supp1ying paper till tbe year 1989·90. 
E~en prior to the iotroduction of this 
arrangement, the requirement of white 
printing paper for the education sector 
was being met from supplies made by large 
paper mills falliog within the purview of 
Paper Control Orders. 

Rice hran 011 production 

1264. SHRI SATYENDRA 
NARARAN SINHA Will the 
Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(8) whether rice bran oil is emerging 
as a major source of non-traditiona1 oil 
for the vanaspati industry; 

(b) and (c) : 
SI. Name of 
No. Exchange 

1 2 

1. Trivandrum 
Crossbar 

Capacity 
in lines 

3 

10000 

(b) if so, wbether there arc plans to 
increase rice bran oil production; and 

(c) if so, the details thereof '1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLI ES (SHRI D.L. BAITHA): <a> 
Yes. Sir. 

(b) and (c) Government bas provided 
incentive for utilisation of rice bran oil 
in the manufacturo of vanapati, tbereby, 
generating an interest for larger diversion 
of bran for extraction purposes. Coor-
dinated efforts are being made to develop 
technoloKY for producing better quality of 
rice brao and for its stabilisation to get 
extra oH, particularly of ediblo grade. 
These efforts have yiolded very good 
results. 

Waiting list for telephone connecUons 
in Trlvaodrum Telephone District 

1265. SHRI T. BASHEER : Will the 
Minister of COMMUNICATIONS bo 
pleased to state : 

(a) the number of telephone excha-
ges under Trivandum, TeJephone District 
as on date; 

(b) the number of telephone conD~C­
tions in each exchange; 

(C) the number of applications on 
waiting list for connections In each excha-
nge; and 

(d) the number of exchanges to be 
expanded during rhe next f.inancial 
year? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (a) 3 (Three) 

Working No. On 
connection Waiting list 
as on as on 
31.1.88 31.1.88 

4 -5 

9005 2449 
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I 

2. Trivandrum OKI 
CrosslMr 

3. Sre.karyam 

(d) NIL 

[Translation) 

3 

10000 

1400 

Installation of digttal elet"tl'Hic lele· 
pboDe esehangel 10 Uttar Prade.b 

1266. SHRI HARISH RAW AT: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(8) the name of places in Uttar Pra-
desh where digital electronIc ttlephone 
.xclaauga have been inttaned.or are pro· 
posed to be iDstalled durio& tbis ~ar; 

(b) wbether there is proposal to 
iostail dia!ta) electronic te)ephoM excban-
aes at Ram Nagar (Nainital), TaDakpur 
(Najnllal), Bageshwar (Almora), Lohaghat 
and nbarcbula (Pithoragarh) in tbe State; 
and 

(c) if so, the time by which tbe same 
will be in.talled '1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : <a) The 
Digital Electronic T eJephone Exchanges 
have been installed at the following places 
in 1987·88 :-

(1) Orai (2) Ranlkhet (3) Sultan. 
pur (4) Pauri (5) Fatehpur (6) Pitbora-
prb .Dd (7) Surajpur (Noida) 

There are proposals to instal Digital 
ElectroniC Exchanges, during this year at 
the folJo.wing places (1) Noida (2) Banda 
(3) LaJitpur and (4) Ghazlpur. 

(c) ~CR Electronic Telephone 
E xcbaoge Is likely to be instalJed in ) 988-
89 at Ram Naaar (Nainital District) which 
il Dot a diaital exchange. 

, 
9409 ~293 

1368 1143 

Que .. of "bNt, Rice, I.r •• De. PahDo-
IeID .lId Sagar to Uttar Prad~.h 

12b7. SH.llI BARISH RA W AT: 
Will tile Mialster of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wiled.c·[ tho quota of wheat, rice, 
kelG80De .iI, P.almoleiD and augar re)ea-
led to Uttar Pradesh duriDa tbe last three 
monlhs was according to tbe requirements 
of that State; 

(b) if 10, the detaill of eacb item; 

(C) whetber it is a fact tbat due to 
nOD reiN!e of quota in time, ddficuUrts of 
the consumer. iD tbe Slate have increased: 
aDd 

(d) if so, tbe steps beiDi taken in 
tbis regard? 

1"HE DEPUTY MINISTER IN THE 
'MINlSIRY OF FOOD AND CIVIL 
S.UPPLIES (SHill D.L. BAITHA): (8) 
and (b) AllocatioDt of various essential 
commodities to States are made 
from "fBC to time taking into consI-
deration the availability of stocks, 
relative Dced s of varIous States, 
mal'ket availabi!jty and otber related 
factors. Allocation of these commod,lles 
a l' suppl:?rnentary in nature aDd are not 
JJllended to meet the cntue demand of the 
States. 

Details of aHoeation of wbeat, rice, 
kerosene oil, imported edible oils and levy 
sugar made under the PublIC Distribution 
System to Uttar Pradosh durio. the last 
,lYec months, namely, November 1987 to 
Jaauary, 1988, are given in the Statement 
below. 

(c) and (d) The State Government bas 
not reported any luch difficulties. Howe-
ver. the State Oovt. "'bas been advised to 
strcn.then and streamline the functioniol 
of the Public Distribution S,.tem. 



PHALGUNA lit lf69 (SAKA) Written Answers 261 

Allocation of Essential Commodities to Uttar ~rades.b under Public Distribution 
System. 

(F;aures in TonDes) 

November December January 

\\ beat 

Rice 

Kerosene Oil 

Imported Edible 
Oil 

Levy SUlar 

J981 

6'.000 

60,000 

66,378 

JO,OOO 

52,926 

1987 1988 

70,000 4S,000 

60.000 60,000 

66,368 66,368 

10, COO 7,400 

~2,926 52,926 
---- ------ - ---------------- -_ 

[ Enz II!, h] 

Relief to sugar Indu!try 

1268. SHRI MOHANBHAI PA TEL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whefher Government are aware 
that there it low SUlar recoveries fr{)m the 
sugarcane this year due to drought; 

(b) if so, whether sugar mills associa-
tIons have approached UnioD Government 
to extend relief to the sugar industry to 
face the crisis due to high sugarcane prices 
aod low sugar recoveries rrom the Iupr .. 
cane; and 

(c) if so. the action taken by Govern-
ment thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): (a) 
Yes, Sir, the percentage of sugar recovery 
from sugarcane recorded by sUlar factor .. 
ies iD some of the sugar producing States 
this year upto the end of January, 1988, is 
reported to be lower as compared to tbe 
recoveries achieved during tbe correspetttl· 
4o&tperiod iD tbe precedtDI two sea''ODI. 

(b) aad (e) In a joint representation 

recently received from tbe two apex bod. 
ies, namely. the Indian Sugar Mills Asss. 
ciation and tbe National Federation of 
Cooperative Sugar Factories Ltd, a re-
quest has been made for grant of relief to 
the sug-ar industry by way of upward re-
vision of levy sugar prices; restoratioD of 
free sale sugar price to re~llistic JeveJs; 
enhancement of free sale Quota to 60 per 
cent; remission of Excise Duty on sugar; 
remission of caDe purchase tax by the 
State Governments; grant of interest-free 
loaDs to the sugar factories. etc. Since tbe 
cane crushing season IS still on, Govern-
ment considers it premature at present to 
undertake a review of the position. 

Oil explorat!oD in Kerstla by ONCe 

1269. SHRI T. BASHEER : 

PROF. P. J. KURIEN : 

Will tbe Minister of PETROLEUM 
AND NATURAL GAS be pleaaed to 
state: 

(a) whether the 0.1 aDd Natural Gas 
Commission has undertaken any off-shore 
exploration in Kerala; 

(b) if so, the details thereof; aod 

(c) what are tbe fU'ure plans ofwoil 
exp1oratiOlt In -Ker.la ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM : (a) Yes Sir. 

(b) Three exp)oratiory wells, namely, 
Cochio-I, Kesargod-I and Karwar-} drilled 
during 1978 to ]980 have proved dry. 

(c) ONGC have planned to drill about 
10 wells in Kerala-Konkan Offshore during 
the Seventh Five Year Plan period. 

International Cooperation in tbe field of 
small scale Industries 

1270. SHRI BALASAHEB VIKHE 
PATIL : \Vill tbe Minister of INDUSTRY 
be pleased to state : 

(8) whether India '8 cooperation is be-
ing sought by the developing couDtries in 
the field of small scale industries: 

(b) if, so whether the National Small 
Industries Corporation bas signed recently 
any memoranda of understanding with 
concerned organisations in several 
countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE. 
VELOPMENT IN THE MINI~TRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes. Sir. 

(b) Yes, Sir. 

(c) National Small Industries Corpora-
tfon have recently signed memoranda of 
understanding with concerned organisat-
ions in Ethiopia, Mauritius and Nigeria. 
Generally these Memoranda of U nder-
standing are for exploration and setting up 
of Small Scale UOlts on turnkey basis and 
also belping in setting up training centres. 

Proposal to redefine backward areas 

1271. SHRI RADHAKANT A 01· 
GAL: Will the Minister of INDUSTRY 
be pleased to state : 

(8) whether Government have a pro-
posal to redefine the backward areas; and 

(b) If so, the criteria proposed to be 
adopted while re·defining the back ward 
areas and if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINIS-
TRY OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b) The eXisting 
Schemes of Incentives for industrialisation 
of backward areas 'No Industry Districts' 
have been reviewed by an lnter-Minister-
iaJ Committee. Recommendations of the 
Committee are under the consideratiC'D of 
Government. 

Settiog up of Industrial complex in Orissa 

1272. SHRI RADHAKANTA DIGAL: 
WaH the Minister of INDUSTR Y be plea-
sed to state: 

(a) whether Government have a pro-
posal to set up an Industrial Complex in 
Phulbani, a backward and tribal district JD 
Orissa; 

(b) whether an investment of Rs. one 
crore is proposed to be made in that in-
dustrial complex; and 

(c) if so, tbe sttps taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMEN f OF INDUS I RIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) With effect 
from 1.4.83, the Central Government 
bas formulated a Scheme to assist the 
State Governments having 'No Indus-
try Districts' to develop infrastructural 
facilities in one or two identified growth 
centres. The Central assistance is limited 
to l/3rd of the total cost of mfra&tructural 
development subject to a maximum of Rs.2 
crores per district. Pbulbani being a 'No 
Industry District" is eJigible for Central 
assistance subject to a maximum of Rs. 2 
crores for development of infrastructure 
in a growth centre in the district. The 
State Government of Orissa bas identified 
Manmuoda as growth centre and the 
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Central Government bas released first in-
stalment of its share amounting to Rs. 
50 lakhs to the Government of Orissa. 

Price increase of levy sugar 

1273. SHRI KRISHNA SINGH: Will 
the I\1mister of FOOD AND CIVIL 
SUPPLIES be pleased to slate: 

(a) whether prices of levy sugar have 
lately been increased aod the quota of 
free sale sugar increased by 50 per cent: 
and 

(b) if so, the reasons therefor, iIH.Hcat-
ing tbe extent of price increase and the 
factors leading to enhancement of price of 
free sale sugar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIeS (SHRl D. L. BAlTHA): (a) 
and (b) Consequent upon In~rease tn lbe 
statutory minimum pClces of sugarcane tur 
1987-88 season frum Rs. 17,COU to Rs. l~. 

50 per qUlDtal hnked to 8.5 per cent re-
covery and higher manutactUl ing cost of 
sugar ddcrmmed for the produCtion of 
1987-88, tbe retail ISSUt! pncc of levy 
sugar has been lncrea~ed from Rs. 4.b5 to 
Rs. 5.10 por kilogram \\lth efleet trom 
1.1.1988. The ratio of Jevy to free sale 
quota for the sugar year 1987-88 has, how-
ever, been kept unchanged at 50:50. I bt:re 
bas been no mecease In the retail pfll.eS 
of (I ce sale sugar, whlcb rangeJ bct\\ ct.n 
Rs. 6.30 to Rs. 6.80 per kllogrdffi III lhe 
pr1Dcipai markets as on 22.2.8S as aga,cht 
the price range of Rs. 6 20 to Rs. 7.'>0 
per kilogram on 31.12.tO. 

Msouratture of Agarbathies 

1274. SI-lRI KAMLA PRASAD 
SINGH: WitJ th~ Minister of INDUSTRY 
be pleased to state: 

(a) the Dumber firms engaged in tbe 
manufacture of 6Agarbathlcs' in the coun-
try; and 

(b) which arc the first SO firms which 
are excelled their performance for any 
award, including Export Awards, durina 
tbo lalt throe years? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DE-
VeLOPMENT IN THE MINISTRY OF 
iNDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Based on frame list pre-
pared for sampJe sur~ey ot' smaH ~cal0 
unIts regIstered upto 31.3.J981, there were 
21 OU ~maJJ scale units manufacturiD8 Agar-
balhles in the country 1 

(h) SiX fiJD1S have rectived awardl 
certlficates of merit trom Chemexcll for 
outstandmg export performance durio, 
£ 983-~4, 1 ~~4-85 and 1985_86. 

1 c)ephone direc tory of Goa 

1275. SHR{ SHANTARAM NAIK: 
\\,,11 the Mmister of COMM UNICAT ... 
10-"':S be pleased to statc : 

(a) wheth er Government have issued 
any policy guidelincs as regard!'» the inter .. 
val within whIch each Telephon: division 
~hall prInt and publish TeJepbone Directo-
ries; 

(b) if so, the details thereof; 

(c) the dates on which last three tele-
phone directories of Goa Telephone Dlvis-
Jon were published; and 

(d) whether tbe same have been pub. 
lished as per the pohey gui delines issued? 

THE MINISTER OF ENERGY AND 
.MINIS) ER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) Telephone Directories are to be 
published annuaJly. 

(c) Last three issues of telephone 
diJeClOry for Goa Telephone Division were 
published In October, 1982, February, 1985 
and April, 1987. 

(d) The directories could Dot be publis .. 
bed as per schedule owing to constraints 
like shortage of staff and trained person" 
ncl. 
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Sap,), of push buttOD telepbone to _lIblcrlb· 
era 

1276. SHRI SHANTARAM NAIK : 
Wilt tho Minister of COMMUNICA· 
TIONS be pleased to state: 

(a> whether Government propose to 
.upply push button telephones to tbe sub-
scribers; 

(b) if so, the details with respect to 
the pbases, by which tbe supply would be 
commenced and completed; 

(c) whether the Instruments are indl. 
genously maoufactured; and 

(d) if so, details thereof '] 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): (a) Yes, Sir. 
A Push Button telephone cao be provided 
to a subscriber. on request, 00 payment 
of ono time charge of Rs. 50001 subject to 
availabIlity or lucb instrameaw. 

(b) Supply of these instruments has al-
ready commenced aod will ~continue al per 
demands from the subscribers. 

(C) Yes, Sir. 

(d) A number of companies have been 
licenced to manfacture tbese Instruments 
in tbe country. 

Setting ap or second digital electroolc 
.wltching ractory at Banaalore 

1277. SHR! M. V. CHANDRASEKH-
ARA MURTHY: 

SHRI v. SaEENIVASA PRA· 
SAD: 

Will the Minister 01 COMMUNICAT. 
IONS be pleased to state : 

<a> whetber the proposal for aettinl 
up tbo lCCond digital electronic switching 
factory 10 Banaalore has been deferred; 
~.pd 
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(b) if so, tbe reaSODS tberefor and wlret .. 
ber Govcoment propose to revive the pro-
posal in tbe interest of the workers ? 

THE MINISTE.R OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) and (b) 
A second factory to produce five Jakh 
lines a year of digital electroDic s\\'itcbiog 
equipment was proposed to be set up at 
BaDlalare dudog tbe 7th plan peflod. This 
was proposed in tbe context of a proposed 
investment of RI. 13,000 crores in tbe tele-
communications network. 

The fiDal pJao autJMY was fixed at 
Rs. 4010 crores only. In this background, 
it was found that the factory may not be 
needed during the 7th Plan penod. Smcc 
then, the Department's allocations have 
been increased modestly in the Annual 
Plans and It has now been decided to set 
up the factory in a pbased manner. The 
production of one Jakh hoes a) ear of c-
OOT deSIgn of Rural AutomatIc Exchan-
8es has been taken up. ThIS is to b. 
(oJlowed by production of ooe lakh hne9 
a years of 512·part main exchanges. 

(Tran~/alionJ 

COBlpleaioB or thermal power houses Vltar 
Pradesh 

1278 SHRI RAJ KUMAR RAI : Wi1I 
[he Mloister of ENERGY be pleased to 
6tate : 

(a) the names of places in Uttar Prad-
esh where the work of setting up of ther-
mal power houses Is in progress or is 
about to start; and 

(b) the time by which this work it lik-
ely to be completed at these places? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
Sl.J8HILA ROHT AOf) : <a> Bnd (b, Tbe 
desired informatien is livea in tbe State ... 
m •• t below: 
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Statemeat 
Names en the projects/places in. Uttar Pndesb with litley dates of completion. 

S. No. Name of tbe Project/Place. Unit Numbers with 
Commissioning schedule 
as anticipated now 

1. Aopara 'A' Mirzapur District. Unit - 3 3/88 

2. Aopara 'B' -do- Unit - 1 • 
Unit - 2 • 

3. Tanda Faizabad Dillrjct. Unit - 1 3/88 

Unit - 2 9/88 

Uoit - 3 3/89-4/89 
Unit - 4 9/89 

4. Unchabar Rae BareiJJy Unit - 1 5/88 
Distract. Unit - 2 3/89 

5. Riband Mirzapur District. Unit - 1 3/88 

Unit - 2 3/894/89 

6. Auriaya Combined Cycle Project 

Etawab District. 

Unit - 1 

Unit - 2 

8/89 

10/89 
Unit - 3 12/89 
Unit - 4 2/90 

7. National Capital Re~ioD TPP Unit - 1 12/91 

Gha.ziabad District. Unit - 2 6/92 

Unit - 3 12/92 

Unit - 4 6/93 

--------------------------------------
... As order for main plant aod equipmcot is yet 10 

assess the anticipated commissioning schedule. 
be placed, it is difficult to 

( Eflglish] 

Surplus skilled aod tecbnical employees 
in N.P.C.C. 

]279. SHRI RAJ KUMAR RAJ: 
SHRI AKHTAR HASAN: 

Will the Minister of ENERGY be 
pleased to state: 

(8) tbe Dumber of skilled and techni-
cal employees declared surplus by the 

mana&emcnt of National Projects Con-
struction Corporation: 

(b) whether any officer who supervi· 
sed the work of the employees has also 
been shown surplus; 

(c) whether Government propose to 
wHbch'aw the rotrencbment orders with 
retrospective eft'ect and cosure that tbe 
workers are Dot harassed; and 

(d) if Dot, the r-easODS tbereCor ? 



271 Wrltt~n ,Answers MARCH 1. 1988 Written dnswe" 272 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
;MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGJ) : (a) According to 
tho National Projects Construction Cor-
poration, 1050 workmen have been ren-
dered surplus. 

(b) No, Sir. 

(c) and (d) Out of the aforesaid surp1us 
workmen. about 570 were offered alternate 
jobs in the security discipline with pro-
tection of emoluments, better service 
conditions and one additional increment. 
About 70 workmen have already accepted 
the offer and have been absorbed inthe re 

gular cadre of the Corporation. The NPCC 
have a surplus workforce and it is Dot 
proposed to withdraw tbe retrenchment 
orders. 

Installed capacity and demand of power in 
Orj~sa 

1280. SHRI LAKSHMAN MALLICK: 
Will the Minister of ENERGY be pleased 
to state; 

(a) whether power demand of Ori~sa 

will increase from ) 000 MW a t present to 
2200 MW as per survey conducted by the 
Central Electricity Authority; and 

(b) if so, the installed capacity and 
demand in the State at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF EN~RGY (SHRIMATI 
SUSHILA ROHTAGI) (al and (b) 
The peak demand in Orissa which is at 
present of the oede! s of 1000 1100 M W 
will increase, according to the 13th Power 
Survey, to 1956 MW by 198()·90. The 
instaHed capacity in Orissa at present is 
about 1315 MW. 

Expenditure 00 I,ostal services 

1281. SHRI BHATTAM SRIRAMA· 
MURTY: Will the Minister of COMM-
UN leA TIONS be pleased to state: 

(a) the amount spent during the 

Sixth Five Year Plan and so far in the 
Seventh Five Year Plan on tbe expansion 
of pasta' network in rural and backward, 
hiJly and tribal areas; and 

(b) the details of new post offices 
opened? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) The ex. 
pendlture incurred on expansion of postal 
network in ruraljbackwardjhilly/tribal 
areas )s as fol!ows : 

(Rupees Crores) 

Sixth Plan (1980-85) 16.54 

Seventh Plan 

1985-86 0.02 

1986·87 0.03 

1987.88 (B. E.) 0.50 

(h) The number of new post offices 
openeJ is as follows: 

Sixth PJan (1980.85) 6820 

Seventh Plan 

13 

1986-87 )2 

1987.R8 (Sanct ioned) 988 

Setting up of ~ugar factories 10 Ktrala 

1282. PROF. P.J. KURIEN : \ViJj the 
MInister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether applications for setting up 
sugar mll1s in Kerala are pending for 
approval; and 

(b) if so, the details thereof and the 
decision taken tbereon? 
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THE nEPUTY M'INISTER IN THE 
'MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D IL. BAITHA) : (8) 
No, Sir. 

(b) Does Dot arise. 

Expaoslon of Coebln Reftnerlel 

]283. PROF. P.l. KURIEN : Will tbe 
Minister 0' PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether there is a proposal (or tbe 
expansion of the Coehin Refineries in 
Kerala; and 

(b) if so, the detaiJs thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) There is no proposal for 
the expansion of the Cochin Refineries 
Ltd. in Kerala In the Seventh Plan. 

(b) Does not arise. 

Outlay for industria lisation in Kerala 

1284. PROF. P l. KURIEN : Will the 
Minister of INDUSTRY be p)~ased to 
state : 

(a) the tote J outlay for industrialisa-
tton in Kerala during the Seventh Five 
Year Plan; 

(b) the amount spent so far aod the 
details of industries set up with central 
asistance; 

(c) whether it is a fact that Kerala's 
share in the total industria1 outlay for tbe 
country is Jow; and 

(d) if so, the steps being taken to 
augment its share? 

THE MINISTER OF STATE IN THE 
DEPARtMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHAL AM) : <8> According to the Scvootb 

Five Year Plan document, total outlay 
for the Industry and Minerals sector is 
placed at Rs. 208.00 erores for tbe State 
of Kerala. 

(b) According to the PJannjDH Com-
mission, allocation of outlays to Kerala 
for 1985 .. 86 (actuals), J 986-87 (Revised 
estimates) and J987-88 (approved outlays) 
in respect of Industry & Mineral. sector 
are as fonowa:--

(Ra. crores) 

1985-86 (Actual) Rs. 46.76 

1986-87 (Revised estimates) Rs. 41.31 

1987-88 (Approvel outlays) Rs. 41.35 

(c) and (d) No discrimination or fav-
our is shown to any individual State while 
taking decisions on Plan outJay for indus. 
trial projects. Tha= establishment of 
Industries at a particular location is guided 
by the considerations of techno-economic 
feasibility, availability of raw materials, 
infrastructure etc. 

Supply of power at concesslooa) rates to 
disablfd defen ce servi ce personnel 

1285. SHRI P.M. SAYEED : Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government have taken a 
decision to provide power at cheaper rates 
to the derl~nce service person Del who are 
disabled; 

(b) the other categories of people 
which are being considered for power 
supply at concessional rates; and 

(c) the time by which the decision is 
likely to be Implemented '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI LA ROHTAGI) : (a) and (b) Under 
tbe Electricity (Supply) Act, 1948, the 
power to fix tariffs for supply of electricity 
to various categories of consumers vests 
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In tbe State Electricity Boards/Electricity 
Departments and not in the Union 
Government. 

(c) Does not arise. 

[Trans/ation] 

ProclactioD 01 mi Dfral oil 

J286. SURI DILEEP SINGH 
BHURIA : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to .tate : 

<a) the quantity of mineral oil being 
produced at present; 

(b) the actual consumption of mineral 
on in the country; aod 

(c) the quantity of mineral oil to be 
imported during tbe current year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) and (b) Production of crude 
oil in the country during 1986·87 was 30.50 
million tonnes as against consumption of 
45.70 million tonnes. 

(c) Projected gross imports are 18 34 
million tonne •• 

[Entlish1 

Eoergy consumption pattern 

1287. SHRI Y.S. MAHAJAN: Will 
tbe Minister of ENERGY be pleased to 
state: 

(a) whether some experts have made 
useful suggestions for a more balanced 
fuel.mlx in tbe country's energy consump-
tion pattern to achieve all round cost 
reduction; 

(b) if so, the details thereof and the 
reaction of Government to these sUlses-
tions; and 

(C) whether Government are .borely 

aDnouDcin, • new encrlY policy to meet 
tbe growing demand of industrial transpcrt 
'1 well a8 domestic sectors, if 10, wb~n it 
i. likely to be announced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) The question 
of providing a balanced fuel mhc in tht 
Country's energy consumption pattern to 
achieve all round cost reduction hal been 
tbe subject of study by various Committees 
and Working Groups set up by tbe 
Government In tbe past and tbe pres"ot 
.Dergy policy of the Government efjc< 00-
passes the findings of these Committees. 
The Advisory Board on Energy have also 
made recommendations in regard to the 
strategy for short-term and Jong-term 
growth in the energy sector. These recom-
mendations. Inter· aha, lay stress 00 impro-
ving utilisation of the existing ener,y pro-
duction capacity in the country, d~mand 

maDag~menr. conservation of energy. 
increase in tbe share of hydro power In 
tbe total power capacity, and development 
of non·conventlonal sources of energy. 
These are, by and large, wi thin the frame-
work of tbe present energy policy of tbe 
Government. The Planning Commission 
is at present studying the problem tbrough 
development of an ~nergy model whIch 
would serve as a tool for aoalysjs of 
various problems and issues for the formu-
lation of a fuel policy. In tbe course of 
tbls exercise, the Plannmg Commiss'on will 
take into consideration the findings of 
other recent studies on tbe subject. 
Government will take a view on the !H ..... ~ 
f~r any r~struc,urjnll C'f its energy policy 
when the findIngs 01 the PlanDms Com-
mission sfudy are availablC". 

Contract "lth U.K. firm for developmeDt 
of Dew uod erground mine complex 

1288. SHRI Y.S. MAHAJAN: Will 
the Minister of ENERGY be pleased to 
state : 

<a> whether Government are entering 
into a contract with a UK firm for the 
development of a new ucd.rground mine 
complex at Ghusic under Eastern Coalfields 
Limited on a turnkey basis; 
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(b) whether OovcrDmcnt arc also 
entering inlo a contract with UK for 
e~ploitarion of two mines (i) Moooidib of 
Dharat Coking Coal Limited and (2) 
Godavarikhare of Siogareni Collieries Ltd; 
and 

(c) the specific advantages in entering 
in t 0 these contracts from financial as welJ 
as technological points of view 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFER SHARIEF): <a> The Go,'crn-
ment is considering tbe possibility of 
tying up the Ghusik underground project 
with the U oited Kingdom. The minins 
methodology and project economics for 
I he project are still to be finalised. The 
inveltmenl decision In respect of this 
project will be conSIdered after those 
dotails are finalised. 

(b) No, Sir. Contracts for these 
projects win be with Indian companies in 
the public sector aod UK assistance will 
cover Imports by the Indian companies 
for fulfilling the contracts. 

(c) Does not arise since 00 contract 
is presently bl!ing entered into with any 
U.K. firm. 

Production and export of canned 
fruits, vegetables and herbs 

1289. SHRI Y. S. MAHAJAN : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state the steps 
taken to boost production and export of 
canned or frozen fruits, vegetables and 
herbs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): The 
~roductioD and export of canned and 
rrozen frui ts and vegetables bas increased 
durtns the recent years. The followinl 
stopa bave been taken for increasinl the 
same: 

(i) Production and distribution or 
quality plantinl material, Ilyiol 
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out of demonstration plots on 
improved aafo techniques, supply 
of inputs at subsidised cost and 
lucb otber steps are taken for 
increailnl production of fruits 
and veset,ble. in tho couotry; 

(!i) The entrepreneurs engaged in tbe 
production aod export of canned 
and frozen fruits and vegetables 
are provided technical advice 
and guidance by technically 
qualified officers of the so verb" 
ment durlna the course of inspec .. 
tiOD of the units in terms of tb, 
Fruit Products Order. 1955 and 
Export (Quality Cootro) '" 
Inspection) Act; and 

(iii) Incentivcs like cash compensa. 
tory support, import replenish .. 
ment and duty draw back are 
allowed with a view to increasing 
export of canned or frozen fruits 
and vegetables and herbs. 
Besides, in order to help moder. 
nlsation and technoloaical up. 
gradation of tbe industry t import 
of several machinery items is 
allowed under Open General 
Licence or witb concessiona) 
rates of duty. 

CODsl~actioD' of godO"DS iD Kera la 
b, FCI 

1290. SHRf V. S. VIJAYARAGHA. 
VAN: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to .tate : 

(a) whether the Food Corporat ion of 
India is constructing Bodowns in K':rala 
Oft behalf of tbe Central Warehousin, 
Corporation; 

(b) if so, tbe number of aOdoWDs 
beiDI constructed at present; 

(c) whether this will not lead to loss 
of jobs of the permanent employees of the 
Centra1 Warehousing Corporation; 

(d) whether they have given any 
reprolentation to &overnmeat; aac;) 
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(e) if 80, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L, BAITHA): (a) 
No, Sir. 

(b) to (e) Do not arise. 

Joint ventures with USSR 

1291. SHRTMATI BI\SAVARAJES· 
WARI : Will tbe Minister of INDUSTRY 
be pleased to state : 

(a) whether India and USSR have 
agreed to establish a number of Joint 
ventures in the next few years; 

(b) if so, the details t hereof; and 

(c) by what time the implementation 
is like)y to take place 7 

THE MINISTER OF STATE IN THE 
DEPARTl'wtENT OF INDU~ TRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c) An agreement 
between tbe Governments of India and 
the U.S,S,R. was signed In New Deihl on 
24th November 1987 foe promotlDg the 
development of New forms of eCOf)oQ)IC 
cooperation between the two countries in 
industry, trade, services sector and other 
possible fic:lds. Presently a number of 
jOint venture proposclls 10 the fields of 
leather. textiles, dye stuffs forest products 
ctc. arc at the prelJrnmary negotiation 
stage. 

Outlay for Coal India Ltd. 

1292. SHRIMATI BASAVARAJES. 
WARI: Will the Minister of ENERGY 
be pleased to state: 

(a) whether the Plannjng Commis. 
slon has approved only Rs. ] 600 crores 
for Coal India Ltd. for 1988-89; 

(b) if so, whether Coal India Ltd. 
had asked for morc tban tbe outlay 
approvcd; 

(c) if so, tbe main reasons for redu-
cing the outlay; and 

(d) whether this will greatly affect 
the ,,,,hemes prepared by the Coal India 
Ltd. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C. K. 
JAFFER SHARIEF): (a) to (c) Against 
a larlle amount sought by Coal India Ltd. 
the PJanning CommiSSion has agreed to 
an outlay of Rs. 1314 crOfes for 1988-89. 
The amount approved by the PJanning 
Commission has been arrived at in tho 
light of the total resource 8\allablllty and 
after detailed scrutiny of the reqlJiremt"nts 
of coaJ mining projects and the produc-
tion needs. 

(d) As coal mining projects usually 
have a long gestation perIod, Jower allo. 
cation of funds in one year will not have 
an immediate and significantly adverse 
effect on production. 

Action plan to curb pOwer los.lies 

)293. SHRIMATI BASAVARAJES_ 
WARI: WIll the Minister of ENERGY 
be pleased to state: 

(a) whether Union Government have 
asked tbe State Governments to draw up 
a time-bound actIon plan to bring down 
tbe transmission and dlstrabutlon losses ID 
the power seUor; 

(d) if so, the States which have so 
far drawn up tbe plan; 

(c) whether tbe experts of Union 
Government have also sugge~ted some 
measures to be uDd~rtakeD by the States 
to curb power Josses; 

(d) If so, the details of the samc; 
and 

(e) to what extent States have been 
able to curb power losses up till now? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER IN THE 
MINJSTRY OF ENERGY (SHRIMATI 
SUSHILA ROHr AGI): (a) to (0) The 
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State Electricity Boards/EJectricJty 
Departments had been reqllested to draw 
up short-term and lona·term action plans 
for reduction of tralismisilon and dlstri-
bution losses. They had also been 
advised to intensify surpnse raids/iDspCC-
tlons on the va, ious consumer instalJations 
tor the prevention of losses due to 
pilferage, dc(e~tive mClers, etc. Action 
Plan has so far been received from States 
of Gujarat, Andhra Prade!">h and Naga-
land The remaininb organisations have 
been requesteJ to expedite formulation or 
Action Plans. EfJt!Ctlvc implementations 
of the plans will help tn reducing the 
transrmssion and dlSlrlbution losse~. As 
short term measures, orga01sa t ions have 
been asked to take up capaClCor insta:Ia .. 
tions and energy meters refurbishment 
programmes. The results of the efforts 
by dIfferent organisations ",ii' be known 
after energy balance accoun ts for the year 
1987·88 are ready. 

Technology gap in indust rial sector 

1294. SHRIMATI Br\SAVARAJES-
WARl : Will the MInister of INDUSTRY 
be pleased to state: 

(a) whether 1t IS a fact that Govern-
ment have decidt d to bridge the techno~ 

logy gap in the Industrial sector by 
encouraglDg fore'gn collaborations with 
prl vate enterprises; 

(b) if so, what IS tbe maID strategy 
to give a boost to foreign collaborations 
for updating technology; 

(c) whether Government proposo to. 
evolve a scheme for entrepreneurs; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHLAM) : (8) to (d) Government policy 
regarding import of technology has been 
to bridge the technology aaps 10 the 
industrial sector. Import of technical 
know-how is permitted in sophisticated 
aDd hilb priorit)' aeeas, in export oriented 

or import substitution manufacturinl Ot 
for e06bliog indigenous industry to updat'. 
exis1ing technology In India to lIMet 
efficientlY domestic requirements aDd/or 
to become competiuve In the export 
market. 

Production of Kbadl KVIC 

1295. SHRI VIRDHI CIIANDBR 
JAIN: Wll1 the Minister of INDUSTRY 
be pleased to state : 

(a) the capital invested by tbe Kbadi 
and VIJJage lndustries Commission in 
various States to increase tbe production 
of K hddi during tbe last three y .... s, 
Statewise; 

(b) tbe amount of profit earned by 
the Commission duriD8 the last three 
years; 

(c) whether it is also a fact that 
KVle ;s not expanding Its activities; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM): (a) The funds disbursed by 
KYle for the implementation of Khadi 
programme to various States during 1984. 
85, 198~ .. 86 and 1986-i7 are as foHows : 

(Ra. in lakhl) 

Year Grant Loan Total 

1984·85 2482.61 2645.23 5J27.84 

1985·86 3699.04 2989.89 6688.84 

1986·87 4214.25 2629.21 6843.46 

The state-wise details of funds disbur .. 
sed are given in the Statement below. 

(b) KVle is a developmental orl." 
Dilation and the Kbadi activities are 
required to be conducted on Do-profit DO"' 
loss basis as per the CertificatioD Rul,. 



of K,VIC. Puada for developmeDt of tbadi 
.re disbursed to State IC.VI Board. aDd 
directly aided iDstitutioDs. Whit ever 
surplulos are earDed In tho cour.o of 
prod~tioD and sale. remain with respec-
tive KVI Boards aDd institutions. How-
ever. • small portion of fUDds i. iDve.ted 
by tbe KVle in it. departmeDtal tradlDI 
activities for production aDd aale of 
ICbadi. The surplus and deficit in its 
departmentaJ lradiDI unit. in tbe Jast 
throo years under Kbadi proaramme ia as 
follows ;-

Year Net Net 
lurplus deficit 

1984·85 8.1S lakha 
1985-86 12.761atbs 
1986-87 1.07lakba 

(e) No, Sir. The fOIl0WID. data 
rol.liDI to productioD, salos aDd employ-
ment iodicatea tbat K VIC activilies aro 
expandiol from year to year. 

Year Produc- Sales 
(Rs. in 
crores) 

1984-85 

1985-86 

1986.87 

tiOD 
(RI. in 
crores) 

964.68 1039.97 

1124.04 1285.51 

1316.72 1417.07 

(d) Doe. Dot ariso. 

Employ-
ment 

(in lakhs) 

37.89 

39.68 

40.70 
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Settlag up of Helium las based researcb 
plaut 

1296. SHRI VIRDHI CHANDER 
JAIN: Wi1I the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to refer to the reply given to Un starred 
Question No. 3946 on 24 March. 1987 
reSarding setting up of Helium gas-based 
Research Plant by Bhabha Atomic Re-
search Centre at Jaisalmcr in Rajasthan 
aDd state: 

(a) whether HeHum extraction from 
ONGC's gas fields in JaisaJmer district of 
Rajastban bas been established ; 

(b) if so, whether it ia a fact that 
Bbabha Atomic Research Centre Is goins 
to aet up a Helium Gas based research 
plant in Jaisalmer; and 

(c) if 10, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) (a) to (c) Sufficient reserves for 
extraction of helium from ONGC~s gas 
fie1ds in Rajasthan are yet to be firmly 
ostablished. 

(Translation] 

Gas based tbermal plant In Ramgarb, 
Rajastban 

J297. SHRI VIRDHI CHANDER 
JAIN: Will tbe Minister of ENERGY be 
pleased to refer to the reply given to 
Unstarred Question No. 2631 on 24th 
November, ] 987 regardlDg gas based 
thermal plant at Ramgarh, ~ajasthan and 
state: 

(a) whether there has been an agree-
ment betwecn the Rajasthan State Electri-
city Board and the Oil and Nat ural Gas 
Commission regarding the price of gas 
(or the gas based plant to be Installed in 
Ramgarh JaisaJmer district ; 

(b) if 10, the details of thc agreement: 

(c) whether Rajasthan State Electri-
city Board has invited global tendrrs for 
tbe purcbase of Gal Turbine Plant; 

(d) If so, the details thereof; 

(e) tbe decision taken on the afore-
said tenders : and 

(f) the time by which the plant will 
be commi.sloned 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) to (f) The 
iDformation ;s being coJJectcd aDd wiJJ be 
laid on the Table of tbe House. 

[ English) 

FaJl In demand of polyester staplc fibre 

1298. SHRI VIJAY N. PATIL: Will 
the Minister of INDUSTR Y be pleased 
to state: 

(8) whether the demand for polyester 
staple fibre has (a)Jen to less tban one-
tbird of the Industry's capacity; 

(b) if so, tbe reasons therefor; 

(c) bow rar the fiscal policy of 
Government bal affected tbe polyester 
staple fibre producers; and 

(d) tbe steps Government propose to 
take to remove the worsening situation 
fLtc'd by the polyester fihre Industry? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (8) to (d) 
The demand for polyester staple fibre 
(PSF) in the country has been consistently 
growing. the process having been consi-
derably facilitated by reduction in excise 
duty on PSF from Rs. 45/kg. to Rs. 251 
kg. in August, 1985. At present, the pro-
duction capacity o( PSF has outstripped 
the demand primarHy due to bunching of 
commis,ioning of a Dumber of Dew units. 
To enable the Industry to overcome this 
short-term imbalance, export or PSF bas 
been permi tted. 
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Cem eat Vult. 

1299. SHRI VIJAY N. PATIL: Will 
the Minister of INDUSTRY be pJealsed to 
state : 

(a> the number of cement units opera-
ting in tbe country as on date; and 

(b) how many mini cement plants 
have closed down due to financial dlffi .. 
cultles tbis year? 

THE MlNISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THB MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM); (a) Tbe total number of 
cement un!ts operating in tbe country 
which are licensed or registered wltb 
Directorate General of Technical Deve-
lopment is 157. 

tb) Mini cement plants could be closed 
oWln~ to a variety of reasons such as 
power c;hortage. raw material shortage, 
financ;a), technical or managerial dlffi-
cultleq etc. precis~ information is not 
available in this regard. 

(;oal linkage ror second unit or Mettor 
Power Project In Tamil Nadu 

13(10. SHRI K. RAMAMURTHY: 
Will the Minister of ENERGY be pleased 
to state : 

(a) whether the coal linkage has been 
made for the first unit of Mett ur Power 
Project in Tamil Nadu and if not. the 
reasons for the delay ; 

(b) the steps being taken to establIsh 
coal linkage for tbe second unit of the 
same project which is expected to be com-
missioned in March, 1988 ; and 

(c) tbe steps being taken to solve tbe 
problem of coal supply to tbermal projects 
in Tamil Nadu 1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 

JAFFAR SHARIBF): <a> and (b) Mettur 

Power Project In Tamil Nadu has been 
sanctioned linkagca to its all units upto 
Unit No. IV from SiDgareni Collieries 
Company Ltd. 

(c) Requirement of coal of on-&Olnl 
thermal power projects is being met In 
full. All tbo power stations have comfor-
table coal stocks with Ennore power 
station h3ying stoks adequate for over 40 
days consumption and Mellur power 
station for over 60 days consumption· 

I n so far as Tami I N ad u is concerned 
new coal based Thermal Power Station; 
with 8 capacity ot about 15uO MW have 
so rar been provided with coal linkage. 
Further enhancement of coaJ based pow~r 
8enerating capacity would depend on tb<s 
development programme of new coal 
mines in Godclvara Valley aod Talcber 
coalfields. 

National Convention on Solar EnerlY 

1301. SHRI K. RAMAMURTHY: 
Wrli the Miolster of ENERGY be pleased 
to state: 

(a) the decision arrived at in tbe 
National Conventions on Solar Energy 
held in New Delhi in tbe first week of 
December, 1987 ; and 

(b) the action being taken on the 
decisions for optimum utilisatiOD of solar 
energy? 

THE MINtS rER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) The 
conclusions arrived at the National Con-
vention on SoJar Energy heJd In New 
Delhi In the first week of December J 987, 
concern inter alia (be jmportant role rene-
wab'e sources of energy have already 
started playing in the country. particularly 
for rural areas, and the need for a greater 
shift to ronewable sources of energy from 
conventional sources as conventional 
sources are often centralised 
have long gestation periods and need 
heavy investment. Tbe convention felt 
tbat shIft to renewable sources of energy 
would mean more rapid satisfactIon of 
enerlY needs and return on invcstIQOP'. 
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(b) Department of Non-Coventlonal 
Energy Sources is already implemontiDI a 
prolramme for effectl ve utilisation of 
Solar and other renewable sources of 
IncrlY and actions therein arc based inter 
alia on conclusions arrived at various 
natIonal conventions including tbe ope 
bold at lIT Deihl in December, 1987 sub-
ject to the availability of funds, 

CODlum ption or furnace 011 In coal-fired 
thermal plants 

1302. SHRI K. RAMAMURTHY: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the steps being taken to crub the 
extravaa8nt consumption of furnace oil in 
tbe coal·fired thermal plants, at an avera8e 
of over 20 mi. P.!f kilowatt hour ; and 

(b) the steps being taken to avert the 
line losses, which average over ]9 per cent 
of the total generation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl) (a) The various 
steps undertaker. to crub tbe oonsumption 
of (urnace oil in coal fired thermal power 
stations arc given in the Statement below. 

(b) The Central Electricity 
Authority have issued gUideline 
to tbe State Electricity Boards, Electricity 
Departments etc. to reduce trans .. 
mission and distribution Josses. These 
8uideUoes contain measures (or reducing 
technicaJ losses as we1l as commercial 
losses sucb as theft of energy. The State 
Electricity Boards. Electricity Departments 
etc. have been requested to undertake 
studies to identify system cleme'lts rC5-
pODsible for high 108ses and prepare 
• yst~m improvement scheme (or streng-
tbening and improvement of sub· trans-
mission and distribution system for imple-
mentation in a pbased manner to bring 
down the T & D losses. The Government 
of India bas also introduced an incentive 
scheme for payment of rewards to tho 
State Electricity Boards/Electricity Depart-
I»~Dts ote. for reduciDI T &, 0 los.e •. 

Statement 

Steps taken to curb the consumption 
of (urnace oil in coal-fired tbermal 

plants 

(i) Under tbe Renovation & Moder-
nisation Scheme, 34 stations com-
prisiDI 162 (exc)uding 2 Nos. 
Units at Dursapur damaged in 
fire) thermal generating sets of 
capacity below 200 M W ba ve 
been undertaken to remove the 
deficiencies of the plant and 
equipment. The scheme is at 
various stages of implementation. 

(ii) Generic problems relating to 
generator hydrogen leakage and 
failure of HP control vaJves of 
200/210 MW turbiues and frequent 
failure of 60/110 MW generator 
stators have been taken care of 
by carrying out suitable modi-
fications. 

(iii) The mills, performance of which 
has a dire~t bearing on the higher 
consumption of all, are beIng 
retrofitted with modified internals. 

(iv) Special operating instructions sp-
ecifically highlighting the critical 
operations having direct beanng 
on oil consumption have been 
circufated among the various 
State ElectriCIty Boards. 

(v) To improve tht combustion stabi. 
Ilty and reduce the dependence 
on oil support, the latest version 
of lhe coal mozzles and scanners 
have successfully been tried. 

(vi) Tn order to eUminafe oil totally 
as a secondary fuel a low calori • 
fie value coal gas plant at Ennore 
Thermal Power StatioD and direct 
ignition of pulverised coal system 
at Satpura Thermal Power 
Station are being tried. 

(vij) The productivity reward incen-
tive scbeme to boost the power 
loneratlon Ira I been suitably 
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amended to encourage the reduc-
tion In the secondary fuel oil 
consumption. 

MaDufacture of low technology equipment 

1303. SHRI K. RAMAMURTHY : 
Will the Minister of PETROl EUM AND 
NATURAL GAS be pleased to state: 

(a) the names of enterpreneurs from 
Tamil Nadu who have been encouraged to 
manufacture low technology equipment 
for usc by the Oil and Natural Gas 
Commission in Tamil Nadu; 

(b) the extent of work done in the 
seismic survey io Ariyalur-Pondicherry 
an.~a by the Soviet experts for the explo-
ration of oil aod gas; and 

(c) the steps being taken to utilIse 
the associated gas from BhuvanagitJ oil 
well for power generation in Tamil Nadu '1 

THE DEPUTY MI!'ISrER IN THE 
MINISTRY OF PETROLEUl\1 AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) The entrepreneurs flom the 
State of Tamil Nadu who have been cn-
cliraged to manufacture equipment In 
medium and low-technology areas, under 
the Import Substitution programme of 
ONGC. are )Isted below: 

1. Audco Iodia Ltd., Madras. 

2. BHEL, Trichy. 

3. T. I. Diamond, Madras. 

4. L. G. Balakrishnan & Co., Coirn-
batore. 

S. Shree Ram Polyplast, Madras. 

6. Sundaram Industries Ltd., Madras. 

7. Marshall & Co" Madras. 

8. Belt & Crompton, Madras. 

9. Asbok Leyland. M~dras. 

10. Iyyappan Industries, Madras. 

11. E. I. D. Parry, Madras. 

12. Kaveri Engineering, Madras. 

13. Fanner India Ltd., Madras' 

14. Madras 
Madras' 

Industrial Products, 

15 Universal Heat Excbangers Ltd., 
Coimbato{e. 

The equipment and items suppliedl 
developed under the Import SubstltutioD 
programme arc not exclusively for use iD 
Tamil Nadu and these may bl! used in any 
of the regions of ONGC. 

(b) TWI) Soviet seismic parties. work-
iog in the area, have so far covered about 
1030 Jioe kms. of seismic surveys in tbe 
ArriayaJur- Pondicberry area. 

(c) 1 he Tamil Nadu Electricity Board If 
preparing a feasibility report for setting up 
a 3.3 MW plant near Bhuvanagiri. For 
Planning purpose. ONGC has intimated 
the availability of 30.000 m3/ day of gas 
for this project. 

Ameodme nts to Pulses, Edible Oil seeds 
aod Edible Oils (Storage Control) Order, 

1977 

1304. SHRI E. AYYAPU REDDY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the representatjves 
of trade and industry have represented to 
Goveroment to withdraw tbe recent am-
endm ~nts to the Pulses, Edible Oilseeds 
aod EdibJe Oils (Storage Control) Order. 
1977; 

(b) wbether Government propose to 
withdraw the amendments in view of tb. 
representations received thereon; and 

(c) if not, tbe reaSODS therefor? 

THE DEPUTY MINISTER IN THS 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D. L. BAITHA): (a) 
Yes. Sir. 

(b) and (c) Recent amendments to 
tho Pulses, Edible Oilseod. and Edibl, 
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Oils (Storage Control) Order, 1977 'ssued 
00 12.11.87, 18.11 87 and 10.12.87 have 
lince been withdrawn. 

Leakage of edible oil into open marke t 

1305. SHRI SOMNATH RATH : Will 
the Mimster of POOD AND CIVIL 
SUPPLIES be pieased to state: 

(a) whether the leakage of edible oil 
from the public distribution system into 
tbe open market bas come to tbe notice 
of Government; aDd 

(b) If 80, the action taken in tbe 
matter 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. HAl fHA) : (a) A 
complaint was received from one State 
regarding sale of Imported edible oils. 

(b) The State Oovernmet'1t was asked 
to take strict legal action agalOst tbe tra-
der. 

C •• structioD of staff quarters at Paoam-
pilly Nagar, Cocbia. 

1306. PROF. K. V. THOMAS: Will 
the MlDlster of COMMUNICATIONS be 
plealed to state: 

(a) whether land was purchased by 
Telecommunications Department from G. 
C.D.A. Cochin to construct staff quarters 
at Panampilly Nasar, Cocbio; and 

(b) if so, the progress made in the 
construction of those staff quarters 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE) : (a) Yes Sir. 

(b) Tenders are being called. 

Accumulation of pit bead stocks of coal/ 
lignite 

~07. SHRI HAFIZ MOHO. SlDDIQ: 
Will tbe Minister of ENERGY be plealed '0 stato : 

(8) whother the pit head stocks of 
coal/llsnite have mounted over the years; 

(b) If 80, the reasons thereof and tbe 
steps taken to create demand thereof, and 

(c) how much coal/lignite bas accumu-
lated in the pit beads at the end of the 
third year of the Seventh Five Year P Jan 
period and how does irs compare with the 
corresponding period of the Sixth Five 
Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISIRY OF ENERGY (SHRI C. K. 
JAFFAR SHARIEF): (a) and (b) fhere 
IS no sigmficant accumulation of stocks 
of lignite with Neyveh L1gnltc Corpur,lllon. 
There IS ooly a smal! buffer stock or 2 83 
lakh tonnes of lignite as on 31.1 1988 (or 
meetroi emergent requirement of power 
stations Coal stocks with subsidiary com. 
panje~ of Coal India Ltd. and SlOgarenl 
Colheries Co. Ltd. al e subject to ~easonal 
and yedr to year lluctuatlOns. Sto\:ks 
gene~ally go up between November to 
Apnl when tbe rate of production exceeds 
off-take aDd corne down belween May and 
October when the rate of prodUCl10r"l IS 

less than off-take. Pit-bead ~tocks wIth 
subsidiary companies of elL and ~CCL 
at the end of financIal year during the last 
five years as under :-

(MiJllon tonDe~) 

~---

1983-84 22.38 

1984-85 29.12 

1985-86 26.40 

1986-87 27.84 

1937·88 27.91 

(As OD 31.1.1988) 

Non-reahsatlon of full demand of the 
various consuming sectors, non-av,)abJilty/ 
delay in development of transport infras-
tructure and mismatch in the quality para-
meters of the stocks available and demand 
are the main reaSODS for bulld,nl up of 
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the stocks. Efforts aro made to liquidate 
stocks througb continuous interaction with 
the consumers. finding alternate consumers 
if quality of coal avaiJable falls below the 
specifications of original linked consumers 
and making efforts to overcome move-
ment constrainfs. Marketing of sl(\w-mo-
vlng stocks from selected collieries throuab 
liberalised Road Sale Schome bas also 
been attempted. 

(c) Coal stocks at pit-head with subsi .. 
dIary companies of CIL aDd SCCL and 
lignite stocks with NLC ,t the end of 
1982·83 (3rd year of 6th FIve Year Plan) 
and as on 31.1.1988 (3rd year of 7th Five 
Year Plan) were as under :-

Coal 

(Million Tonnes) 

Lignite with NLC 

1982-83 22.60 0.095 

1987.88 27.92 0.283 

(As on 31.1.1988) 

Supply of ral' material to HDEP wo,eD 
sack i ndu8try 

1308 PROF. K. V. THOMAS : WiIJ 
the Mimster of IN DUSTR Y be pleased to 
state: 

(a) the number of High Density Pol-
yethylene Woven Sack indu itries funct-
iOlllng in the country before the introduct-
ion of mandatory jute use order; 

(b) the number of HOPE Woven sack 
in dustries closed down after the order; 

(c) whether excise duty exemption will 
be given to this mdustry; and 

(d) the steps proposed to be takeD to 
suppJy raw materials to this industry at a 
reasona ble price 1 

THB MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO): (a) and (b) 
There were around 500 HDPB Woven 
Sack manuf'acturing units in the country 
out of wbich, as per industry sources, 

around 250 units have closed dOWD arter 
issue of notification prescribing compul. 
sory use of jute in packagiog in certain 
sectors. 

(c) DecisiuDs in such cases are taken 
OD merits. 

(d) Government are organising import 
of raw-materials through STC and IPCL 
to help sucb small scale units. By way of 
)oog term solution to tbe problem, addit. 
ional capacities for the manufacture of 
HDPE bave been approved and are in the 
process of being established. 

Allocation of fSlential commodities to 
drought aod flood aflected States 

1309. SHRI RANJIT SINOH GAEK. 
WAD: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) the details of extra aJJocation or 
essential commodities made to each State, 
affected by drought and flood during 1987, 
against the demand; and 

(b) the allocation of rice, wheat, edi. 
ble oil and sugar proposed for 1988, State-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA) : (a) 
and (b) Allocations of various essential 
commodities to the States/U.Ts. are deci-
ded from iime to time takIng into cODsI. 
deration the availability of stocks, re-
lative net"'dl of various States, market avai-
lability. past IiftiDg and other relevant fac-
tors. Allocations of these commodities are 
supplementary in nature and are not inten-
ded to meet the entire demand of the 
States/U. Ta. 

2. Statement-I indicating aUoc8tioo 
of wheat and rice during 1987 and impor. 
ted edible oils duriog the oil years 1986.87 
(November, 1986 to October, 1987) made 
to drought/flood affected States/U. Ts. is 
given below. 

3. Statement-II indicating aJJocation 
of wheat and rice dUriDS January-Marcb, 
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1988 aad imported ediblo oil. duri.Dg tbe 
"dod from November, 1987 to February, 
1988 t~ Stat_IV,Ts. i. given below. 

4. Monthly lev)' quota of sugar is allo-
CJtcd OD a uniform norm and not on the 
basis of demands received from State 
Government/U. T. Administrations. The 
allocation from February, 1987 onwards 

is based on 425 ams per capita availabIlity 
on abe basis of tbe projected population 
as on 1.10.86. In addition to the monthly 
levy quota, festival quota was also alloeat-
ted durina tbe months of September and 
October, ]987. Statement-III jodieatina 
monthly levy sugar quota aod festival 
quota for the month of September and 
October ia liven below :-

Statement I 
Allocation of Rice, Wheat and EdibJe Oil durins the year 1987 and Oil year, 

1986·87. 

S. 
No, 

Name of the 
State/UTs. 

Allocation of 
Rice in 1987 

Allocataon of 
Wheat in J 987 

(In 000 tonnes) 

1 2 3 

1. Andhra Pradesh 1] 65.0 

2. Arunachal Pradesh 68.5 

3. Assam 530 0 

4. Bibar 345 0 

S. Gujarat 390 0 

6. Himachal Pradesh 78 0 

7. Haryana 42.0 

8. Jammu & Kashmir 305.0 

9. Kera1a 1660.0 

10. Karoataka 675.0 

11. Maharashtra 

12. ~adhya Pradesh 

13. Nagaland 

14. Orissa 

IS. Rajasthan 

16. Punjab 

17. Tamil Nadu 

18. Uttar Pradesh 

720.0 

3300 

92.0 

255.0 

30.0 

18.0 

6000 

635.0 

4 

252.0 

13.8 

436.8 

10060 

720.0 

60.0 

360.0 

150.0 

4200 

300.0 

!080 0 

600.0 

44.0 

2760 

800 0 

155.0 

368.0 

600.0 

Allocation of 
Edible Oils (Oil 

Y car. 1986-87 

(Nov. 86 Oct. '87) 
<In M. 'tonnes) 

5 

1.08,830 

780 

3,800 

12,500 

1,44,3.10 

13,100 

13,700 

7,800 

45,500 

61,400 

1,76,500 

42,400 

8,300 

30,650 

17,000 

17,800 

80,leO 

34,500 
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1 2 3 4 S 

19, Sikkim 54.0 30 2,210 

20. Maolpur S8.' 24.0 9,300 

21. Welt Be alai 15000 1512.0 1,41,708 

22. A & N Illands 12.0 8.4 1,150 

23. Cbaodigarh 6.8 21.6 1,410 

24. D &: N HaveU 2.3 1.1 750 

25. Delhi 300.0 600.0 32,690 

26. Daman & Diu 2.25 0.5 (from AUI.' 320 
87) 

27. Pondicherry 23.0 3.6 7,400 

State_eDt·11 

SI. Name of tbe AUocatfon of Allocation of Allocation 01 Edible 
No. States/UTI. Rice in 1988 Wheat in 1988 Oil. from Nov.-87 to 

Feb. '88 
(Jan- March '88) (Jan-March, '88 (In M. tODue.) 

1 2 3 4 5 

l. Andbra Pradesh 230.0 63.0 70.400 

2. Arunachal Pradesh 19.5 2.4 445 

3. ASlam 125.0 102.8 2,600 

4. Blbar 70.0 320'0 10,200 

5. Gujarat 105.0 220,0 79,7S0 

6. Haryaoa 10.5 90,0 9.500 

7. Himacba 1 Pradesh 19.5 40.0 8,050 

8. Jammu & Kuhmir 89.0 40.0 7,200 

9. Karnataka 170.0 70.0 36,200 

JO. Kerall 405.0 90.0 36,200 

11. Madbya Pradesh 75.0 140:0 32,500 

12. Mabara.btra J9O.0 280.0 94,900 

13. MaDfpur 16.5 6.0 4.000 
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1 3 4 

14. Nagaland 24.0 6.0 3.2.50 

15. Ori ••• 70.0 69.0 16,000 

16. Punjab 4.5 30.0 9,1«» 

17. Rajasthan 12.0 350.0 11.500 

18. Sikkim 13.5 07' I,SOO 

19. Tamil Nadu 180.0 900 49,500 

20. Uttar Pradesb 150.0 245.0 32.350 

21. Weat Bengal 3a5.0 352.0 69,900 

22. A &, NIeland. 3.0 2.1 44S 

23. ChaDdigarb 1.S 5.4 950 

24. D &, N Ha"eli 0.6 0,3 365 

15. Damaa & .. Diu. 1.35 0.4 550 

Z6. Delhi 75.0 1~.O 21..500 

27. Pondicborry 1.5 09 2,430 

S"'temeat·llI 

(Figures in TooDes) 

s. State./Union Monthly Monthly MDnthly Moathly quota 
No. Territories quota quota quota Irom 

upto from (rom February, 1987 
March, '82 4/82 to Oct. 1983 onwards 

9/J983 to Jan. 87 

1 2 3 4 .5 6 
----~----- --_ ... -- -- ~-----.---- -~---__..__- - - -

1. Andbra Pradesh 20882 22696 24027 2S281 

2. Andamao & Nicobar 
Islaods 190 190 21S 247 

3. Arunacbal Pradesh 228 267 289 314 

4. Assam 7541 8459 '1'0 ~17 

,. Bihar 26929 29675 31S73 334S9 

6. Cbaodigarh 243+32· 275 328 372 

7, D &. N HaveU 36 .4 '0 'J 



. , PRAuiu •• i'- 4tt9 (GAU) 
I . , 

809 WriJIM ........ , Jv.tJJ'III A.,-ftI 310 

1 2 3 4 , 6 

8. Delhi '304+800~ 6104 .5S ~,., 

9. Goa DamaD • Diu 470 470 41'8 ~39 

Ut Gujarat 14031 14433 1S361 161'4 

II. llaryan. 4'16 5462 5831 6386 

12. HImachal Pradesh 1588 1801 1917 2019 

13. J&.IIlmU &, Kashmir 2230 2542 2613 2884 

J4. Karuataka 14215 1'743 16843 i776f 

15. Kefala 10495 10796 )2225 11953 

16. Leksbadweep 65 4i$ 68 'I 
11. Madhya Pradesb 20825 22J$0 23276 25031 

18. Maharashtr. 24743 26645 27998 29938 

19. Manipur S24 609 643 694 

20. Meghalaya 493 564 609 662 

21. Mizoram 171 207 240 261 

22. N.galand 340 340 390 426 

23. Orissa 10723 11166 11S77 12393 

24. Pondicberry 230 257 271 292 

25. Punjab 6564 70SS 7581 7945 

26. Rajasthan 127S7 14494 15832 J6914 
27. Sikkim lO7.5+2St 134 IS4 16' 

28. Tamil Nadu 19783 20S26 21284 22547 

29. Tripura 759 876 9S8 1001 

31. UUar Pradesh 41761 47111 50466 52926 

31. Welt Benlal 21994 23156 24435 25888 

Total 271157.5+857 294348 312643 331928 

• Additional ad·boc anocatlon liveD toCbandlgarb from June, 1981. 
'f: AdditioDal ad.boc allocation liveD to Delhi from February, 1981. 
t ""ditlonal ad-boc allocatioD liven to Sikkim from J.ec;.'tt81. 
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Stlt.t" 

Sbare of each State out of 50. 000 tODDOI allotted e. f.ltlvaJ quota for each of 
tbe mouths of September & October, 1987. 

S. No. State Quota 

1. Andbra Pradesh 3807 

2. Andaman &; Nlcobat 37 

3. Arunachal Pradelb 47 

4. A.am 1448 

5. Bihar 5039 

6. CbaDdfgarh 56 

7. Dadra & Nagar HavoU 7 

8. Damao & Diu 6 

9. Ooa 75 

10. Delhi J158 

11. Gujarat 2439 

12. HaryaDa 962 

13. Himacbal Pradesh 304 

14. Jammu & Kashmir 434 

15. Karnataka 267S 

16. Kera). 1800 

11. Laksbadweep 11 

18. Madbya Pradosh 3768 

19. Mabarashtra 4507 

20. Manipur 104 

21. MelbaJay. 100 

22. Mftoram 39 

23. Naaaland 64 

24. Orissa 1865 

25. 'oodlcherrJ ~ 

~. PUajab llH 
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1 2 

27. Rajasthan 

28. Sikkim 

29. Tamil Nadu 

30. Tripura 

31. Uttar Pradesb 

32. West BeDlal 

33. Bhutan 

[ Translation] 

'N 0 Industr), Di.tricts' 

1310. SHRI SHANTI DHARIWAL: 
Will tbe Minister of INDUSTR Y be plea· 
led to state : 

(a) whether Government have received 
proposals from vrriouC\ State" including 
Rajasthan for reviewing the scheme of 
decJarinl INo Industry Districts' in the 
country; 

(b) if so, whether it is a facl that tbe 
Distrjct Indu~trles Centre scheme has 
-----~-------------

Indicator 

1. No. of 
new artisan 
units esta-
blished 

2. No. of new 
small scale 
units esta .. 
blished 

3. Additloal 
employment 

6th Five Year Plan 
1980-8l 
1984-85 

12,65,781 

3,70,936 

leDerated (no.) 52,10,01 I 

(C) Tbe Government bas Dot taken a 
081 decision on tbe reviliOD or Ce.Qtral 

.-----,--
3 

2546 

2S 

3395 

lSI 
7968 

3898 

25 

soooo 

made a good effect on iDdustrialisation in 
the country; and 

(C) if so, tbe reaction of Union 
Government on the proposal of Rajasthan 
Government In tbis regard? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTRIAL DB-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) Yes, Sir. 

(b) The District Industries Centres 
continue to make an impact on the deve-
lopment of village and small industrjes.s 
is evident from the (oHowing facts :-

1985·86 
(Actuals) 

2,65,098 

97,419 

12,23,541 

1986·87 
(Provisional) 

2,77,018 

1,17,459 

13,57.304 

Incentive Scbeme for backward areal/NG 
Industry Distrh:ts" 
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AlioeatloD for public "elfare prOl,amlllel 
by Soatb·EasterD Coalfields Limited 

1311. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of ENERGY 
bo pleased Co state : 

(a) whether amount sanctioned for 
public welfare prosrarnmes has been fully 
allocated by Soutb-Eastern Coalfields 
Ltd. Jocated in Madbya Pradesh; 

(b) if so. the extent of participa1ion 
of tbls company at tbe time of the worst 
drouabt of tbe century; 

(c) wbether tbe infrucluous expendi-
ture of Coal India Ltd. is beiDI curtailed 
at tbe time of economic crisis; and 

(d) if so, the steps taken In tbis 
segard ? 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF COAL IN THE 
MINISTRY OF ENERGY (SHRI C.K. 
JAFFER SHARIEF) : (8) Yes, Sir SECL 
bas ao allocation of RI. 70 lakhs for 
1987.88 for community development. 
environmental protection and 
special schemes (or tribal welfare. In 
addition, the company bas contributed Rs. 
14 lakbs for family welfare programmes of 
Madbya Pradesb and Orissa. 

(b) SECL employees have donated one 
day'. waaes, amounting to RI. 5J.07 Jakhs, 
to P.M.'s Relief Fund and tbe company 
contributed Rs. 10 lakhs and Rs. 5 lakbs 
towards Chief Minister~s Relief Funds of 
Madbya Pradesb and Orissa respectively 
for drought relief. Other schemes of tbo 
Company tbat may be mentioned in tbis 
connection arc : 

1. Proaramme of sinking tube wells 
for drinking water in the nearby 
vitlages of coalfields. 

2. To provld. raw water, discbaraed 
from tbe mines, for agricultural 
purposes. 

3. To make avail.ble froe medical 
,uistance to vinllers in coalfields arcu-

~16 

through mobile medical vaos of tbe Com-
pany. 

4. Conltruction works of roads, 
buildings eCc. of the Company offer Indi .. 
rect employmont opportunitIes to rur al 
populatJon. 

S. In consultation with )ocal State 
Government authorities. tbe Company 
has drawn out a programme to construct 
amall stopdams in nulbbs for creatins 
pond. for the benefit of villagers. 

(c) and (d) Coal Companies are expec. 
ted to avoid in(ructuous exp~ndjture in all 
situations. 10 view of the difficult econo-
mic situation ~reated by drougbt, Govern-
ment have also iss:Jrd iostruclion s. for 
minimiSing expenditure OD general admini-
srration, hospitality, travel, over-time, elC. 

{English] 

Relief 10 excise duty to mini cement plants 

1312. SHRI VISHNU MODI : W,ll 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government pfopo~e to 
have any polley of encouraging the sellmg 
up of mini coment plants with 50-200 tons 
per day capacity; 

(b) whether It is also a fact that 
Government allows the ~ctling up of these 
mini cement plants 00 VSK techno ogy 
onJy; 

(c) whether it is also a fact that 
Government are rendering support by way 
of relief iD Excise Duty only to rotary 
kiln mini plants with capacity upto 600 
TPD whereas the mini cement plants with 
VSK technology are ianored; and 

(d) if so, the reaSODS thereror ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF INDUSTRIAL 
DBVELO'PMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) and (b) Accordiol to 
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the current policy, mini cement plants up-
to 100/-00 tODDt. per day capacity based 
on vertical shaft kiln technololY are 
encouraged subject to the State Govern-
ments' certifying that tho miDi cement 
plants will be located in an area where 
tho deposits of lime stone can Dot sustain 
large sjzed plants. The ellabJishmcnt of 
mini cement plaots blSsed on rotary lr.i1n 
technology Is not encouraged except in 
the north eastern States and hilly regioDs. 

(c) and (d) All cement plants includ. 
ing mini cement plant which commenced 
protJuction between 1.1.82 and 31.3.86 
are given a rebate in excise duty to the 
extent or R~. 20 per tonne while aU cement 
plants including mini cement plants which 
commenced production on or after J .4.86 
are given a rebate in exciCie duty to the 
extent of Rs. SO per tonne subject to 
certain conditions. The mini cemeDt 
plants get this rebate irrespective of 
technology adopt~d by them. 

Export or alcohol 

1313. DR. PHULRENU GUHA 

SHRIMATI JAYANTI PAT-
NAIK: 

Will tbe Minister of INDUSTRY be 
pleased to .tate : 

(a) tbo State-wise production of alco-
hol In 1984-85. 1985.86 and 1986-87; 

(b) whether tbere is surplus aJeobol 
in lome States; 

(c) if so, bow it is utilised; aDd 

(d) whether Government propose to 
export alcohol 'f 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a) Aa per 
infolmation received from the State 
Govcrnments/U. Ts., the details of State-
wilo production of alcobol are given the 
Statement below. 

(b) Yes, Sir. 

(c) The surplus alcohol ;s allocated 
for transfer to deficit States for caterina 
to their requirement. 

(d) Yes, Sir. Only a limited-quantity. 

StatemfDt 
------------

1984-85 1985-86 1986·87 

1 2 3 4 

Andbra Prade~b 386.16 469.70 551.65 

Assam 3.30 3.12 7.29 

134.99 175.26 209.50 

Gujarat 246.29 273.95 295.31 

Himacbal Pradesb 4.83 3.28 1.51 

Jammu & Kashmir 19.11 25.80 

Haryana 118.53 142..86 143.66 

Ketala S2.96 S5.60 41~3() 
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1 

lCarn.taka 

Mabarsbtra 

Nalaland 

Orissa 

Punjab 

R.ajasthan 

Pondicherry 

Madbya Pradesh 

Tamil Nadu 

West Benla) 

Uttar Pradesh 

2 

471.78 

1653.22 

5.62 

2U.80 

292.27 

124.10 

20.43 

149.93 

578.00 

48.00 

1592.03 

Commlaslon structore of H.S.D. and petrol 
retail outlets 

1314. SHRI SARFARAZ AHMAD: 
Win the Mfnister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether petroleum companies are 
running some retail out Jets in bie cities 
which are high selling points under their 
own management; 

(b) if so, what are the per litre handJ-
iDa expenses of such retail outlets on the 
sales of H.S.D. and petrol vis-a-vis com. 
mission earned by them; 

(c) wbether It is a fact tbat these 
retail outlets are sbowing net Josses; and 

(d) whether Government propose to 
relrame the commission structure or 
retail outlets in citle. 88 well as in .mall 
towns where tbese are unable to capture 
such biahor salos 10 as to cover aU tbe 
bandliDI, maintenance and investment 
charles incJudiol depreciation, etc. ? 

3 4 

401.50 487.10 

1547.66 1517.49 

3.53 3.94 

19.40 16.60 

145.67 172.22 

116.12 90.32 

25.49 32.91 

142.36 171.20 

768.40 632.08 

25.00 20.00 

1462.97 1742.51 

THE DEPUTY MI~I~TER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) Yes, Sir; 

(b) and (c) The objective of establish. 
ina these retail outlets is essentially in-
bouse trainlng and demonstration. besidos 
providIng service to consumers in tbelr 
area of service. While several of these 
outlets are running at a Joss, tbat is Dot 
a true index of tbeir performance and 
utility; 

(d) There is no proposal undor the 
consideration of tbe Government in this 
regard. 

Pending applications for public caU omce. 

1315. SHRI KAMAL CHAUDHRY: 
WIH the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) the number or applications received 
district-wise. in Punjab for public call 
offices (peO) during tbe last three year.; 

(b) the Dumber of applications accep-
ted. under con8ideration and rejected 
durinl the .ald period, district-wile; and 
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(c) the time Ukely to be taken for tbe 
disposal of pendinl applications? 

THE MINISTER OF ENERGY AND 
MtNfSTER ·eF COMMUNICATIONS 
(SHR.I VASANT SATHE): (a) e.nd (b) 

District 

Amritsar 

Dbatinda 

Cbandlaarb 

Faridkot 

Ferozpur 

Hosbiarpur 

Jalandbar & 
Kapurtbala 

Pathankot 

PaUala 

Ropar 

Sanafur 

Received 

122 

8 

377 

5 

4 

27 

110 

6 

35 

4 

(c) PeDding applicatJODI are likely to 
be disposed by March, 88 dependiog on 
tbe avaHability of stores. 

Temporary tele,piaoDe coDaecaloal 10 PURjab 

1316. SHRI KAMAL CHAUDHRY: 
Will tbo Minister of COMMUNICA-
TIONS bc pleased to state: 

<a) tbe number of temporary tolephone 
coDnectlons lancdoned in Punjab durio, 
tbe last tbree y.ars, year.wile and distriot-
wise; 

(b) the number of temporary teJ,phone 
connections applied tor and rejected In 
Hosbiarpur district durins tbe said period; 

The Dumber of applicatfoDs received, 
accepted. under consideratioD and rejected 
district-wfle fn Punjab for Public Can 
Offices (peO) during tho last three yelrl 
are given bolow :-

Accepted 

8 

106 

s 

2 

3 

33 

16 

and 

under 
consi-

deration 

2 

23 

77 

6 

l' 
3 

Rejected 

97 

271 

I 

(c) the reaSODS for rojection 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): <a) The in-
formation is BIven in tbe Statement bclow, 

(b) 14 applications for temporary 
telephone connections in Hoshiarpur 
District were roceived during tbe last 
three years. One request could Dot be 
agreed to. 

(0) The request was Dot found justi. 
fted, 
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No. of temporary telophone conoectionl saactioned iD PUDjab dUriDI the lalt 
three years year .. wise apd Dlatrict .. wile 

District No. of temporary telepbone cODnection. sanctioned: 

198~·86 

Amritllt '77 

Jalandhar 123 

Kapurtbala 11 

Ludbianl 57 

Faridkot 3 

Gurdaspur 

Ferozpur 15 

Bhatinda 16 

Sangrur 3 

Patiala 26 

ChandigaIb 151 

Hoshiarpur 5 

Ropar 4 

Dimcultlel faced by sugar iodustry 

1317. SHRI P.M. SAYEED : Will the 
Minister of FOOD AND CIVIL SUPp· 
LIES be pleased to state: 

(a> whether it is a fact that there is 
wide disparity between the minimum 
sugarcane price fixed and tbe actual augar 
cane price paid to farmers; 

(b) whether it Is also a fact that the 
price of sugar in free market bas been 
declining; aDd 

lc) tbe Iteps proposed to avert the 
crials in sugar industry and to arrest sbarp 
rilO ID production COl' of susar ? 

1986.87 1987-88 _-
169 85 

95 154 

8 2 

'2 56 

14 2 

6 6 

18 16 

22 24 

16 13 

5S 70 

167 118 

7 1 

7 6 

TH! DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BA1THA); (a) 
The Central Government fixes the statu-
I ( ry min ;mum price 0 1 ~ ugareane, whieh is 
l_ nly a floor price, below which no sugar 
factory caD pay. In actual practice. the 
sugar ractories gel'crally pay prIces higher 
tban the statutory minimum. 

(b) Prices of ,uaar in the free market 
bave been stable during tbe list three! 
four munths. Por example, wholesale 
prices of sUlar in Deihl have moved in -
tbe raDIC of Rs. 630/- to R,. 650J .. pcr 
qUlotal between 15.10.87 to 22.2.1988. 

(c) Cost of production is takeD into 
consideratlOD In .rrlvial at tbe prices of 
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levy SUlar and, GovcrDmont policy I. 
framod keepinl io viow, amon, otber 
tbioll, tbo economic viability of tbo 
industry. Moslures adopted by tbe 
Governmont include, raisiDI tbe statutory 
minimum price for 1987-88 leaSOD from R,. 17.00 to RI. 18.S0 per quiDtal, linked 
to a rocovery of 8.S per ceol; Irant of 
excsse duty robate for early crushlnl dur-
ins October-November. 1987; retaloing the 
free-sale proportion at SOOA, of tbo SUjar 
produced, etc. It may, however, be men-
tioDed tbat COlt of production, to a lara. 
extent. is a function of tecboical efficiency 
and managerial .kill. Government bal 
boen offering financial assIstance OD ealY 
terms to 8ular factories for development of 
sugarcane and modernis8t1oo/rebbihtation, 
out of the Sugar Development Fund. 

Telex coneentratorsla Delbl 

1318. SHRI P.M. SAYEED : Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) tbe Dumber or tolex concentrators 
w\)rkiog in Delhi and their equlppod 
capacity; 

(b) whether th~ existlol capacity il 
sufficient to serve tbe Deeds of tbe capital; 
and 

(c) if not, tbe measures proposed to 
be adopted to augment tbe capacity botb 
in term of telex concentrators as well as 
tbe number of lines which they wouJd 
have? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIO~S 

(SHRI VASANT SATHE) : (a) There arc 
7 telex concentrators working in Delhi at 
present with a total equipped capacity or 
2000 liocs. 

(b) Yes. Sir. 

(c) 10 order to meet future demands, 
IWO more telex conceotrators with an 
equipped capacity of 900 line, ar. boiDI 
ial'an,d. 

FiD.Dclal, I.dattrlal aod Teebaleal 
CollaboratloD wltb Italy 

1319. SHRI H. N. NANJ! 
o OW DA Will tbe MiD.lter of 
INDUSTR Y be pleas.d to state : 

(a) whether it Is a fact tbat Italy 
will provide financial support· for jOint 
ventures wltb India, cODces.ional credit to 
public financjal Jnstitutions and support 
research and development aimcd at tbo 
traDsfer of suitable tecbDololie'j 

(b) if so, the aroal which are iDdeDti· 
fled for financial, industrial and tcellnle,. 
collaborations; 

(c) whetber any agreement hal be.a 
signod between two countries; and 

(d) if so, the details thereof 1 

THE MINISTER OF STAT!! IN TltB 
DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT IN THB MINISTRY 
OF INOUSTR Y (SHRI M. ARUNA-
CHALAM) : (a) and (b) In the courso of 
discussions held iD October 1987 with an 
Italian delegation, tbe Italian side had 
indicated keen interest ;n promoting jOint 
ventures and stated that concession.1 fin-
anciol may be available for the purpose. 
Both tbe 'Ides agreed to explore the possi-
bility of identifying projects in sectors such 
as fertilisers, telecommunications, trans-
port a nd energy. 

(C) and (d) A memorandum of Under-
standiol for a cradit of US $ 250 million 
(Rs. 325 crores approx.) tor tbe enerlY 
aector bas boen signed between the Gove-
rnment of India and Government of Italy 
OD 9.1.1988. The Credit is repayable 
over 20 years including Irace period of 
10 years and carries aD interest rate of 
.l.S% p. a. repayable half-yearly. The 
credit may be used either independently 
or alongwitb export credit and outriabt 
Irant. The ratio of the above credit wDd 
export credit shall be in the minimum 
proportion of 60 : 40 respectively. Export 
credit Is repayable over 10 years and 
carries an interest at aECD con.calus 
rate. Tbe credit II to be used for BOlD-
cina import of oquipmont and oo,ioeo!1lll 
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aervfcc80fTtaJiaa orllid rot prcjtcts in 
tbe enel., scctor. 

'elephoee coDDectJoD. to RetlrM 
olBctI"l 

1320. SHRI RAMASHRAY 
PR.ASAD SINGH Will the Minister 
of COMMUNICATIONS be pleased 
to scatI': 

(a) whether GOVefDment officers who 
retire from service and were drawins a 
salary of Rs. 3S00/-p.m. are eligible for 
telephone connoctioDs under Noo-OYT-SS 
category; and 

(b) if so, tbe period jn which such 
officers aot telephone connections after 
retirement? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Central! 
State Government officers, who retire from 
service and were drawina a basic payor 
Its. 37M/-per month or more for at Jeast 
one year prior to retirement are eligible 
for registration of the application for a 
telephone connection under Non-OYT-SS 
caregory. 

(b) Telephone connections apinst 
Non-OYT cateloryare provided to such 
officers according to tbe waltins list. 

ConersfOD 01 telephone exchange In 
Gbazlabad Into electroDlc telephone 

exchange 

1321. SHRI RAMASHRA Y 
PRASAD SINGH: WiH the Minister or 
COMMUNICAITONS be pleased to 
state: 

(8) whether the telephone excbao.e 
of Ohllziabad startinl with 84 is workiol 
UDder old coaxial system; and 

(b) jf 80, whetber there Is any plan 
to CODvert it ioto electronic system in 
luture 1 

THE MINISTER. OF ENERGY AND 
MINISIJER. e)F COMMUNICATIONS 
(SHltl VASANT SA THE): (8) Level 84 
PeDtacOBla Crosllbar ExchaDp is workina 
at Gbaziabad. Tho JunotioDS b~lweeD 
Delhi and Gblzlabad havo been provided 
by utihzinl J2 MHz coaxial cable Iystem 
between Delhi and Gbaziabad. 

(b) No proposal in the curreDt plaDt. 
A new 4000 hne Digital Electronic Tele-
phone ExcbaDle is under iDstaJ1atioa at 
Gbaziabad. 

, Tran~/a'io,,] 

S.T.D. facility 10 JbunJhaDu District 
01 RaJastbaa 

1322. SHRI MOHO. AYUB KHAN: 
Will tbe Minilter of COMMUNICA TIONS 
be plealed to slate the time by which It 
proposed to connect Jhunjhnu in RaJa-
sthan with STD facility? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): It 15 proposed 
to connect Jhuojhuou with sro faCIlity 
by 1990. 

[ English] 

Pa,meat of prorata walel to extra 
departmental employee. 

1323. DR. A.K. PATEL: WiJ) the 
Minister of COMMUNICATIONS be 
pleased to state : 

<a> whether bis Ministry has issued 
orders on 10 February, 1988 to pay pro-
rata wales to all the casual labour. part-
time casual labour and contingency paid 
workers of tbe department; 

(b) if 10, wbether Government pro-
pose to pay prorata waaes to Extra Depa-
rtmontal employees a180; 

(C) whether it bas been announced 
that Extra Departmental employees will 
let jncrcued emolumeat from 27 percent 
to 67 percent aad whother till. iDe' .... 
has been actuaU), effected; 
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(d) whether a proposal to cover the 
ED employees under Group Jnstarao<.:c 
Schome Is under consideratioD; and 

(C) if 10, when the fina I deciaion will 
be taken? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATI0~S 
(SHRI VASANT SATHE) : <8> Yes, Sir. 

(b) No, Sir. 

(c) Yes. Sir. but the percentages of 
increased emoluments for various cale .. 
gorie. of Extra Departmental Employees, 
vary from 25. 6S to 69, J. 

(d) Yes. Sir. 

(e) No specific duration caD be 
mentioned. 

Guide Jioes for forelgo compao'r! 

1324. SHRI K.S, RAO: WJIl the 
Minister of PETROLEUM AND NATU-
RAL GAS be pJeasd to state: 

(a) whether Government have drawn 
any guideJints for tbe fuctioning of variOUS 

foreign companies in tbe field of oil Indus-
try; and 

(b) if 80, tbe details thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRl RAFIQUE 
ALAM) : (a) aDd (b) No, Sir. ForeigD 
Companies which arc awarded contracts 
in the field of oil industry, on the basis 
of .Iobal teadera. operate, whenever oece-
nary in India, as per the contracts and 
other relevant acts of Govcromeot of 
India. 

Representation by r manufaCiurers of 
traed'orDler oils 

1325. SHRI JAGANNATH 
PATTNAIK : Will tbe Minister of 
PETROLE!UM AND NATURAL GAS 
be pleaa.d to atate : 

(8) whether the manulacturm- of 
transformer Oils have represented to 00\'0'0 
rnmeDt their grievances relatlDI to' tbt 
poor quality of base oil supplied by file 
Indian refineries and the move OD tbe 
part of Government to a))ow import of 
such oil on global tender bali. in respect 
of projects financed by tbe World . .Beak;. 

( b) if so, the details thereot; and 

(c) the reaction of GovernmeDt 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
NA rURAL GAS (SHRI RAFIQUB 
ALAM) : (a) to (C) Some representations 
ba ve been received by Madras Refineries 
Ltd. (MRL) requesting 'or Transformers 
Oil Base Stock of more stringent speci-
fications. A trial batch to the required 
specification is being made by MRL. 

Pco.posais for import of special type of 
Transformer 01 I for CODverter transformer 
and smoothing reactol' beiDg comm-
issioned will be considered if it is 
not possible to manufacture the same from 
iDdigenous base stocks. 

Rally of telecommunication worker. 

1326. SURI RAMASHRA Y PRASAD 
SINGH: Will the Minister of COMMU. 
NICA TIONS be pleased to state: 

(a) whether tclecornmuoicatiom wor-
kers held a rally and burnt a copy of the 
Agg4rwal Committee report before 
Sanchar Bhawan, New Delhi In tbe last 
week of December. 1987; 

(b) if so, the terms of reference of 
the Aggarwal Committee and their recom-
mendations; 

(C) tbe grievances of the workers: 
and 

(d) the steps: t.keD by Government 
in this regard ., 

THE MINISTER OF BNER.GY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SAT~E): ~) Yes, Sir. 
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It was observed tbat some papers purpor-
ted to be a report of Aggarwal Committeo 
were burnt duriog the demonstration beld 
by Dbaratiya Telecom. Employees Fede-
ration on 29.12 1987. 

(b) A copy of tbo terms of reference 
is liven in statement-I below. A copy of 
tbe recommendations of the Agaarwal 

Committee is also I;ven in the Statemeot· 
II betow. 

(c) A copy of the Memorandum of 
their grievances is liven in Statement.I11 
given below. 

(d) The whole issue is under conli· 
deration of tbe GO\lernmeot. 

Statement-I 

Terms of Reference of Aggarwal Commluee 

(8) To study tbe duties. responsibilities and related issues pertaining to tbe 
cadre, Restructuring and Rationalisation Scheme of the Department of 
Telecommunicattons; 

(b) To make suitable recommendations with regard to the cadres IOcluded In 
the Cadre Re5tructuring and rationalisation scheme, taking Into ~ccount 
the observations in para 10.67 of tbe Report of 4th Central Pay Commission 
and otber relevant factors; and 

(c) Aloog wltb the scheme of restructuring tbe Committee may also suggest 
tentative staffing standard for the restructured cadre of Junior Telecom-
Officers. 

Sta'ement·I I 

Section 14 

RECOMMENDATIONS OF THE COMMITTEE 

14.1. Background 

14.1.1. The Committee bas considered the inputs from the following sources 
while maklDI its recommendations :-

Report of the Fourth Central Pay Commission Information about cadre 
strengtb, staff norms, recruitment and promotion aspects and other allied 
matters furnished by the Telecommunications Directorate. 

Memoranda submitted by Staff Fedorations and Association and personal 
discDssions with them. 

Visits and personal discussions with ol'ficers and staff of the Department at 
different statioDs in the country. 

Reports of tbe Sarin Committee on Telecommunications, the 11M Ahmeda-
bad and the 11M Baoaalore. 

Reports of the National Productivity Council OD Job Analysis of tbe pre .. 
cent cadres aDd job evaluation of tbe Restructured Cadres. 

- Report or tbe TelL Study Group. 
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14.1.2 The Committee bes also drawn upoo the experience of Its Member •• 

14.2 ObJecthes 01 Restrocturlng 

The recommendatioDS of tbe Committee have been formulated witb a view to 
enablo tho Department of Telecommunications to achieve tbe followioa loa1s : 

(i) The telecommunications network of the Country should be operated and 
maintained in tho moat cost effective manDer; 

(ii) The telecommunication .orvices should be provided to the users at a hlah 
level of quality and performance; 

(iii) The planning and development of telecommunication services should be 
carried out efficiently; 

(Iv) The workers should be efficient and wcllequippcd through qualification. 
and training to meet tbe work requirement. 

(v) There should be minimal overlap between the duties of the different cadros 
working on teJecom installations of different types; 

(vi) Special cognisance should be accorded to higher educational qualifications, 
k~owledge, proficiency anj competence on modern technology, modern 
equipment including word processor, data entry terminaJ computer terminal, 
VDU ctc.; 

(vii) The total number of stalt' of ditrerent cadres posted in a tclccom installation 
should be determined according to the prc!scribod norms, their individual 
numbers in each cadre beiDg flexible to meel tbe specific requirements of 
tbe station/installation work; 

(viii) Opportunities should be available to persons in service to improve tbejr 
career prospects for promotions to higber cadres through departmental 
examinations; 

(lX) Lateral time-bound promotioDs should be avaiJable to those who do Dot 
succeed in the examinations for vertical promotions; 

(x) Facilities should be provided by the Department to all employees-technical 
oper ative and offi~e cadres-to improve their knowJeged on a continuing 
basis; 

(;~j) Supervision should be reduced fo the minimum extent essential and officials 
should be motivated to bandle direct responsibility and exercise self super-
viaion; and 

(xii) For small Installations where tbe total manpower required is Dot large but 
where the skills required are multi.disciplinary. officials should be trained 
in more than one skill and tbe prescribed. duties should have adequatt 
flexibility to enabJe posting of officials of tbe restructured cadre'S for such 
assignments. 

The recommendations are detailed in tbe lucceediol paragraphs. 
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14.3 Future Cadre Structo re 

14.3.1 MaiD Tecboieal Stream 

14.3.1,1 The Committee recommends below tbe level of JunIor Telecom 
omeert the operation maintenance, installation and other Ililied technical activities of 
the telecommunication engineering wing of the Department (both Indoor and outdoor) 
Illould primarily be carried out by two Group 'C' cadres and one Group 'D' cadre 
lIamoly:-

Telecom Assistant 

Phone Mechanic 

Phone Mazdoor Iworkman 

14.3.1.2 The Committee recommends tbat the present group 'C' cadres In the 
Technical team, below the level of Junior TeJecom. Officer may be combined into tbe 
main cadres according to tbe Table 1 annexed. 

14.3.1.3 Other cadres are discussed below: 

(i) T~/ephone Inspector, Auto Exchange Assislallt, Tral1smission Assistant and 
Wireless Operator. 

The Commitfee bas noted that these four cadres and tbelr S.G. cadres are 
phaslog out. They should continue to handle the work they are doing at 
present. On their promotion, retirement etc. the work they are handling 
would be performed by Telecom Assistant. 

(ii) Cah/~ SpJ ieing W01k 

The Commjttee recommends that tbe special function of Cable SpJioing may 
be performed by Phone Mechanic in future, and the existing cadres of 
Cable Sphcer and Cable Splicer (5.G) be declared as cadres which arc 
pbasing out. The pay scales etc. of officials of Phone Mechanic cadre 
performing cable splicing work are liven in Table 1. 

(iii) Motor Driller-Molor DrivC!r (S.C.) 

The Committee recommends that the eXl~tmg cadres of OJotor dn ~er and 
motor driver (S.G) may conttnue as such. The pay scales etc, of this cadre 
are given in Table 1. 

(iv) Litle Inspector 

Tbe Committee recommends that ,be designation of Line Inspcti:tor liven to 
the linemen cadre at the seeond Itage of promotion may be redesignated as 
Te'ecom A'!9"fant. The pay Icales etc. of tbls cadre are giveD in Table I. 

14.3.2 Telephone Traffie Stream 

14.3.2.1 The Committee recommends that officials of tbe Telephone Traffic 
stream may be grouped under tbe followina delianatlons : 
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(I) Ttltphone Suptrvi!or·Senlor Telephone Supervisor: 

Tbe existlnl desianatioDs of officials performing supervisory, coordination 
or higber level functionaries sucb as Teler one supervisor. Observation 
Supervisor, Lady Welfare Superintendent etc. may be designated as Tele-
phone Supervisor and Senior Telepbone Supervisor, observatioD Supervisor 
(5.G) as Senior Telephone Supervilor. 

(iiJ Telephone Operator 

The desilnatioD of Telepbone Operator may continue 8S such. The 
deailDation of IS-year promotion official would have the word 'Senior' 
prefixed e.l. Senior Telepbone Operator. The official who performs super-
visory coordination or hisber level functions would be deailDated al 
TelephoDe Supervisor. 

14.3.2.2 The pay scales etc. of tbese cadres are aiven in Table 2. 

14.3.3 Telecom Office Stream 

14.3.3.1 The Committee recommends that officials of the Telecom Office stream 
may be grouped under tbe followlDB designations: 

(;J Office sup~rvisor (Telecom)-Senior CJff,ce Sup~rvisor Tel~com 

The existing designation or official performiDS supervISor coordination or 
hJgher level functions such as Section Supervisor and Senior Section Super-
visor may be designated as Officer Supervisor (Teh:com) and Senior Office 
Supervisor (Telecom). 

(il) Offic~ AssIStant (Telteom Senior On,ee Asslstant (Telecom) 

The desianation of lO-year promotee officials would be senior office Assis-
tant (Telecom) the official who performs supervisory coordination on higber 
level functions will be desilDated as Office Supervisor (Telecom). · 

14.3.3.2 The pay scales etc. of these cadres are given In Table 3. 

14.3.4 Telegrapb Trame ~tream 

14.3 4 1 The Committee recommends that IQ addition to the As'istant Superin-
tendent Telegraph Traffic (A.S. T. T.) tbe operation and allted work of the telegraph 
traffic wins of tbe Department should basically be handled by the following Group 
'e' cadres namely; 

(1') Telegraph Masur .. Senior Telegraph Master 

All exilting destgnatioDs of officials performing supervisory, coordloatipn ... 
biaher level functions such as AssIstant Telegraph Master, TeJegJ}.Pb 
Master, SeDlor Telearapb Master etc. be designated as Telegraph Ma~er 
aDd Sonior Tolelraph Master. 

(il) Telegraph Operator 

The exlatjn. desilDI&ioD of To)ographist may be cbanged to ToJearapb 
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Operator. Tbe d •• J,Datioa ot tbe 16-, .. r promot .. oalef.l. _Quid be 
Senior ToJe,rapb Operator. The ofllcial who performl h'.ber level co-
ordinatloa of lupervlsoJ')' functioa. ",ould b. delllDated al Tolearaph 
.. aster. 

(iii) Alsi,/ant Suptri"tenlltnt Ttltlr.p/t Traffic 

Tbil desipatloo may continuo as luch. Th. 16-y.ar promotional cadre of 
A.S.T.T. (S.O) may in future be deli,aated a. SeDior A.S.T.T. 

1".3.~.2 Th. paJ • wei etc •• , these c.d .... are I" .... Table 4 

14.3.4.3 The duties of operative and olice stream officiall would be Sixible Ind 
iDtetcbaDieable to certain extent. 

14.3.5 T.Jelraph Ofll~e Stream 

14.3.'.1 The Committee recommend. tbat in addition to tbe A.S.T.T.. tb. 
ollelal. performing the omce functionl in tbe Tele.rlph Trame Itream ma, be 
Irouped under two destlDations : 

0) Ojfiee Supervisor (Telelrllph) S~n;o, O/liee Su~rvisor (Te/llraph) 

The exiltinl deailDations or officiall performing supervisory. coordioltion 
or bilher level functions sucb as Section Supervisor (TeJearapb) be de.ilo.-
fed as Office Supervisor (Tolearapb) aod Senior Office Supcrvilor (Telo-
arapb). 

(U) Office Assisla nt (TdegraphJ 

The existiol desilnatioo of TeJelrapb office AlsistanC may b. cban.ed to 
office Anistant (Telegraph). Tbe delilDatioD or tbe 16· year promotional 
level officials would be Senior Office ASliltant (Telearapb). The official who 
perrorms biaher level. coordination or supervisory functioDs ... ill be desi,-
pated al office &upcl'visor (Te1tlraph). 

(iii) Tow" /nspetlor 

This cadre may be redesignated Office ASlistant (Tele.raph). 

(Iv) Tele,raph Overs~t' 

This cadre may continue as such. 

14.3.5.2 The pay Icales etc. of thes~ cadres Ire I,ven ID Table 4. 

14.3.5.3 The duties or officials of the oper.the Ind office strlams in telearaph 
office. would be flexible and iotercbaOleble to certain exteDt. 

14.3.6 Groap -D' Cadrel 

1 •• 3.6.1 Phon. Mazdoor/Workm •• 

The committeo recommendl that tbe Group 'D' cadres IPlciftc to lelecommuDI-
cation. fUDCtioDi may be deaJpatld .1 Phone Mlzdoor/Workm.a. Tbe cadre. 
GomblDed uDder Ibis dotJpatioD would be the rOUOWiDI: 
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Battery Man 

RClul.r Mazdoor 

Adult PeoD (in elcbaDle) 

Attendant.cum-lCbanlama. 

14.3.6.2 Tel'a,apb.I.-Ja.ad.r 

Tbe Committee recommends that tbe de.ilDation of Group '0' cadres ot Tele ... 
Irapbman for Telearapb Office. may cODtiDue al lucb. The one time bound prOMO-
tional cadre be desi,Dated al seDior telelrapbman. 

14.3.6.3 Qtber Groap 'D' Cadre. 

Certain Group (D) cadres Ire common to otber Government establishments and 
officls. They may retain tbe pre.eDt desilnationa. The.e are : 

Sweeper 

SOayeOI,r 

Chowkidar 

Oatemaa 

Waterman 

Oarden.r 

Women AU •• da.1 

Daftry 

Daftry (I.G) 

Liftmaa 

Jamadar 

Farlsb 

Khanlama 

14.3.6.4 Tbe arOUpiD, of tbe T.lecom Group 'D' cldres alODa with tb. pay 
Icales etc, are indicated in Table S. 

14.4 Pro.otlo.1 

14.4.1 Tables t to 5 also indicate the promotional avenues which would b. 
a"allable to tbe difFerent cadres. It il recOlllm~acled tbat the .ixteeD year promotio •• 1 
aveDue preseDtly adml.slble to certain cadre. may contillue to be avanable. 

14.4.2. The Committee recommeads tbat tbe aixteen·year one time bound pro-
motion Icheme Ib"uld b • .,uended to til. restructured cadte of Pbone Meehl.le •• 4 
T.lo~om A.,ilt,at. 
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14.5 RecruitmeDt 

14.5.1 Junior Telecom Officers 

14.S.1.1 At pres~Dt 20 percent JE vacancies Irc fijJed from tbo four cadres of 
Transmission Assistant, Phone Inspector, AUlO ExchaDic A'iistant and WireJcu 
Operator. ]0 percent tbrough a quahtyiD8 test and 10 percent by a competitive test. 
Fifteen percent vacancies In J E cadre are filled tbrough a departmental test Crom 
other (existing) Group 'C' cadres. Tbe Committee recommends that for tbe next 
fh'c year. the vacancies in thc J10 cadre be filled in tbe foJlowina manner :-

Forty perccnt from tbe Four cadres mentioned above 

Prfteen percent from tbe other Group 'C' cadres 

Forty five percent from direct recruitment. 

14.5.1.2 After five years, recruitment to sixty percent vacaDcies of tbls cadre 
will be direct. Ten percent of the vacancies will be available for the four cadre, 
menlloned above throuah a qualifying test. Twenty percent vacancies would be 
filled from the lestructured cadre ot TeJecom Assistant and tbe four cadres mentioned 
above, and ten percent from ot her Group 'C' cadres tbrough a departmental exami· 
nation of offiCials witb five },eart' of service havJDg blgh school or equivalent quallfica. 
tion. Tbe unfilled vacancies in any year from tbe qualifYing text or from tbe 10 
percent quota of other Group 'C' cadres would be added to tbe 20 percent vacancy 
slab unfilled vacancies of the 20 percent slab would be added to the direct recruitment 
quota. 

14.5.1.3 Arter all the officials of tho (our cadres mentioned above have phased 
out, 10 percent vacancies reserved for them tbrouih quallfYlog test will be added to 
tbe 20 percent slab for Telecom Assistants. Ultimately, recruitment to the cadre of 
ITO will be 60 percent direct, 30 percent from tbe restructured cadre of Telecom 
Assistant and 10 percent from other Group 'e' Cadres. 

14.5.2 Telecom Assistant 

Recruitment to this cadre will be to tbe extent of sixty percent direct recruit-
ment, tblrty percent from the restructured cadre of Phone MechaDlc and len percent 
from tbe Group 'C' and 'D' cadres through departmental test. Those Phone Mecha-
nics who possels the entry qualifications would be eligible for recruitment afrer 3 
years of service and other Phone Mechanics aDd Group 'e' and D' cadres with hlab 
school or equivalent quahficatlon after five yoars of service. For the nCAt five years 
the service hmil of 3 ycars and 5 years will Dot apply for tbc restructured cadre of 
Phone MechaD1c. The unfilled vacancies would be dealt With OD the same basis as 
for JTO in para 14.5.1. 

14.5.3 Pbooe Mecbanic 

Recruitment to this cadre will be leventy five percent from departmental emplo-
yees through an aptltudo test and tweDty five percent by direct rocruitment from 
Mazdoors/Workmeb after tbree years of service. The unfilled vacancies will be deah 
with on tbe lines indicated ror JTO cadre in para 14.5.1 above. 

14.6 Dutle. aod StaffiDg Norms 

14.6.1 The duties and staffiDR norms lor tbe cadr~s structured in tbe aboy. 
ap.DDcr bave been recommended by TelL in their R.eport in Chapter 12 aDd 14. 
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146.2 Cbapter 12 1givel tbe details of duties of the restructured ·cadres 'boae 
M~b.Dic and Telecom ASliltant as well as JTO: dutie. of other cadres have 8110 ~boeD 
SUllested. The Committ ee have bad several discussions wHb tbe experts of TelL 
and recommend that the dutiea as extracted in Annexure 16 of this report be adopted. 

14.6.3 10 Chapter 14 of their Repolt, TelL have detailed the revised Ilattia, 
Dorms for the technical cadres of JTO Telecom As~;stant, Phone Mechanic aDd 
Phone Mazdoor/Workman. These norms have been arrived at on the basis of 
detailed discussions with fidd staff and their experience. For other staff, tbey have 
lenerally recommended continuance of the existing norms except in the case of T tlo-
phone Operators where they have suggested that separate operators at present beiDI 
sanctioned for clearica) duties are not required. 

14.6.4 The Committee bas bad sCfveral discussions with TelL experts with 
regard to che scaffiDI norms suggested by I hem and (he Committee now recommends 
tbat tbese staffing norms as ext( actcd in Annexurc 17 of this report be adopted. 

14.7 Special Pay aad Spcciallncremcots 

J4.7.1 Phone Mechanics trained for cable spJidng work will be given special 
pay of Ra. IOO/-per month. 

14.7.2 Telephone Op~rators who possess High School ]evel qualifications in 
three langua.es Hindi, EDgli~h and a reSlonaJ Janguage be given one advance 
increment. 

]4.7.3 Telephone Operators who qualify the prescribed test in Operating 0. 
line and offline data enlry terminals, computer terminals and VDUs in offices where 
such equipment is installed be awarded two advance increments. 

14.7.4 Office Assistants who qualify the prescribed test in operating oD-line data 
and off-line data entry terminals, word processors where such equipment is installed 
be considered for grant of suitable incentive. 

14.7.5. Night duty operative staff·TeJephone Operators and TeJegraph 
Operators- who are present for a minimum of 80(~~ of tbe night duty periods in a 
calender year may be given cash grant eqUivalent to ]5 days basic salary. In case 
Government are con'idering some other incentive schc:me to ensure night attendance, 
thil recommendation of tbe Committee may be considered as an alterDative 
suggestion. 

14.8 Special allowaoce to certain Cadres 

14.8.1 Certain categories of officials were granted special aJJowaoce ~f Rs. 15.25 
and 3S per month on the introduction of 16 year dm~ .. bound promotion scheme. 
Some of these cadres bave been included in the restructurmg scheme. The Comml· 
ttee recommends tbat tbe special allowance would continue only for tbose cadres for 
which existiog pay scales have not been revised upwards consequent to restructuring_ 

14.8.2 The Committee recommends that the speCial allowance may be treated .1 
part of pay for purposes of pay fixation in the new scale. 

14.9 T ... ioIDi 

14.9.1 Considerable efforts have to be put In by the Department in ord.r to 
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brio. up tbo technical competence, tOb.Dte the skills IDd maiDtaio tbe level of 
capability of otB~i.ls so IS to keep pace with the introduction of newer teoluaoloaiel 
is tho telocommUDicatjoD I,.tem of tho country. 

14.9.2 As explained io tbe earlier parts of this Report, trainina module. for 
other courses for enb.nciol tbe skill and for maintaiDinl the level of capability should 
alao be floalised. 

14.10 Retire_eDt Beaeftts 

14.10.1 To assiat those cadres which are Dot to continue after adeption of the 
restructiD8 scheme, Go,'eromeDt should consider allowing tbe officials of sucb cadres 
to retire at 50 or more years of aae by oHerin, an attractive composite packaae. 

14.11 Follow up Ac:tloa 

14.11.1 These recommondations eovjslse a cbanaed work etbos aDd structure 
for the operation, maintenance, development and installation of tbe country's teleco-
mmunication aSlets. It would therefore be nccesary to take follow up action on 
leveral fronts in order that tbe work culture comes ioto effect at tbe earliest aDd is 
sustained and further enhanced in the comiol yoars. These arc detaHed in Section 
17 of tbis Report. 

Statemeat· III 

BRIEF OF DEMANDS BY B.T.E.F. ON AGGARWAL COMMlrrEE REPORT 

GeBeral 

1. Many cadres are srouped wHh lower cadres and their pay scales arc 
reduced. Tbis is Dot acceptable of B.T.E.F. 

2. Date of implementation of report be from 1.1.1986 as was done in cale of 
reltructurin, of Junior Engineer Cadre. 

3. Officials havlol more than five years or service sbould be exempted from 
qualifyiol the examinatioD and be uparaded in Dew proposed restructured 
skills. 

4, Special pay (or lupervisofY duties be doubled. 

s. Gazetted promotiooal POlt enmarked for techolcal and administrative cadres 
be increased al per tbe strenlth of staff. 

6. Tecbnical staff be allowed to qualify tbe TES Group B examinations. 

P".DI Mucloor 

1. PbODO Mazdoora be Jiven a scale of Ra. 825/. to J200/-. 

2. Group 'D' Staft' workiDI at otber units .haJJ ha\'e cDtr), iD Phone Mazdoof8 
cadr. dependlDI up OD tbeir telcots aDd aptitucfe. 
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1. Pbone mechanics cadre be liven a sca1e of RI. 975-1640. 

2. Cable splicers/Phone Mechanics doiDa cable work be liven a special PlY of 
RI. 100/· per montb. 

3. Sub. 1nspector cadre be Irouped with Telecom. Alslltantt
• cadre. 

4. S.O. Cable suppliers be liven a arade of Rs. 1400-2300/-

Terbalda.1 

1. Entry educational qualifications of technicians should Dot be reduced (rom 
diploma to 12th standard 1st cllsa. 

2. Technicians be liveD a scale 01 RI. 1400-2300/-. 

3. Technical Supervisors be liven a Icale or Rs. I 610-2'CO/-. 

4. Technicians be deslgnat:d al Junior Engineers. 

S. Technical Supervisors be designated as hisher arade Junior Engineers. 

R.S.A./P.I.jA.E.A./W.O. : 

1. RSA/PI/AEA/WOs be merged with JTO cadre in the grade of RI. 1640-
2900. 8S their nature of duties ar" similar. "Equal pay for equal work "a 
verdict of Supreme Court be bonoured. 

2. 16 years promotional cadre for RSA/PI/AEA/WOs be of Rs. 2000-3200/-. 

TelephoDe Operators : 

1. Telephone Ope-rators are recruited with hilber educational qualification and 
have to quallfy a test of leneral knowledge including English, Geograpby, 
Science etc. Hence their qualification Ihould be treated as Graduatos. 

2. Telephone Operators be liven a scale of Rs. 1320-2040. 

3. Telephone Operators workin. in modern tecbnoJolY be givcn two incre-
ments for knowing tbe workins and two increments for actual workioS. 

4. 16 years promotional Irade for this cadrc bc of RI. 1640·2900. 

TelepboD. Supervlsorl : 

1. Scalc of Telephone suporvisors bo of RI. 1640-2900. 

2. Telephone Supervisors be given a spccial pay of RI. 70/- per months. 

Senior Supervllors 

1. Senior Supervisors be aiven a Icale of Rs. 2000.320./-. 
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2. Senior Supervisors be liven aroup 'B~ promotion OD seniority, al A.B. 
Traffic. 

Te lecolD Office A •• I.taut 

1. The entry qualification for this cadre be treated as Graduates cODlideriol 
their mode of recruitment. 

2. T/O/As. be siven a scale of Rs. 1320·2040/ •• 

3. 16 years promotional srade for tbis cadre be of 1640-2090/-. 

Seetlo. Supervisors 

1. Section supervisors be given a scale of RI. 1640-2900/-

2. Section supervisor doing supervisory duties be given a special pay of Rs. 
70/- P.M. 

Seal or Saper,llors 

1. Senior supervisors be given a scale of RI. 2000.3200/-. 

2. Senior supervisors be given Group 'B' promotion. 

Telegr. phlllaa 

1. Telegraphman be given a scale of Rs. 825-1200. 

TeJelraph'sts 

1. 1 elegraphist be given a scaJe of Rs. 1320-2040/-. 

2. 16 years promotional scale be of 1640·2900/-. 

3. H.S.O. scale for this cadre of Rs. 2000-3200/ ... 

AII •• taut SuperinteDdeDt Telegrapb Traffic:-

1. The cadre or A.S. T. T. be given a scale of Rs. 164U~2900/-

2. Senior A.S. T:r be gIV(D Group cB' promotion. 

Lert Oat Cadres-: 

1. Restructuring be done for tbe cadre of L.D.C and U.D.C. in Administrative 
Offices. 

2. Motor Drivers in telecom. be given a scale of Rs. 1IS()..lS00/-
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SettlG, up 01 petro-clae.'eAI compJese. 

1327. DR. B.L. SHAILESH : WiJl the 
Minister of INDUSTRY be plealed to 
state : 

(a) the progress made in the setting 
up of the petro-chemical complexes scbedu-
led for the Seventh Five Year Plan period 
in tbe private, public and jofot sector.; 

(b) the names of the complexes which 
are likely to go on stream before the end 
of tbe Seventb F.ve Year Plan and those 
whIch are Dot going to be set up by tbe 
eod of tb~ Seventb Five Year Plao; and 

(c) the reasons for thele projects b ,. 
ing held up and tbe steps taken or pro .. 
pO!led to be taken to ensure tbelr com· 
pletion witbin tbe stipulated period 1 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGALA RAO) : (a)to (c)Tbe 
Seventh Five Year Plan document envisa-
ged commissioning of one petrochemical 
complex, namely, Maharashtra Gas Crac· 
ker Complex during the Seventh Plan 
period. Work on thiS complex is in f~n 
swing and it is expected to be comm:s· 
sioo~d by end 1989. 

ExpaasfoD or amall a.to •• t'e exch •• leI 
la telegraph eDliaeeriol dl,I"ODI I. 

Hlmacbal Pradelb 

1328. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
COMMUNICATIONS be pleased to 
state : 

(a) whether a number or SAXs in 
Dharamsala, Mandi and Simla Telegraph 
Engineering Divisions in Himachal Pradesb 
are proposed to be expanded daring tbe 
current financial year and 1988·89 so al 
to augment their capacity; aDd 

(b) if so, the names of these exchanges 
programmed for expansion duriol this 
period district-wise and the programme or 
expansion for each month of tbe year till 
31st March, 1988. alongwitb the exact in .. 
crease in capacity sought for eacb ex-
change district-wise 1 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICA TrONS 
(SHRI VASANT SATHE): Ca) Yes, 
SIC. 

(b) The proposal for expansion ror 
19S7·88 is 39 SAX! and during 1988-89 is 
40 SAXs. Details are given in the State-
ment below. 

State.eat 

(i) Progress of expansion in 1987·88 

Name of the Exchange DIstrict Expansion of Date of 
capacity expansion 

1 2 3 4 

1. Kba;ri Chamba 25-45 9/87 

2. Sibunta " 25-45 9/87 

3. Dhaneta Hamirpur 25·45 9/87 

4. Barsar " 45·90 9/87 

5. JaroJ Shimla 25·45 9/87 

6. Maroa I. 45-90 9/87 



If 2 3 4 

7. Pedor. ., 45-90 9/87 

8. ShOlbi .. ~ge 9181 

9. Pharal 2 2~45 9/8'1 

10. Rawalakiu .. 45-90 1/S8 

11~. Naura~ Sota'tJ SO·n· 2>4'5 9/87 

1'2. €hn~ ., 45-90 9/87 

13. Daulatpur Una 21'-" J2/'K7 

1 •• Gobat M.04i 48-90' 12/87 

Id. NII_O· ,. S45 2188' 

16. Kutbera Bilupur 25·45 1/88 

11. Katrain Kulu 45-§C} 2/88 

(lify ~""nPfM expaiftsioo dariat Abruary elL Muc:h, 1988 IUbject. to. aYAUalNU,y 
of eqatpmeot. 

~ Barmana Bilaspur .t5.9Q1 

~ .. Bertbia t. 30·45 

3. Lebrisarail " 25-45 

4. Sundla Cbamba 25·45 

S. Tissa It 25.wt3 

6. Chaura ., 2~-45 

7. lhfi9ur Kulu 25-45 

8. Ani ,. 25-45 

9. Chountra Maodj 30-45 

10. Dbarampur .. 2.5·45 

11, Rawal Sar '0 25-45 

12. Paror Kangra 25-4~ 

13. Darob " 25-45 

14. lodor. " 25-45 

15. Obloyara " 2'-4' 
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1 2 

rIo. l~r."; Hamirpur 25·45 

17. Deb. Shimls .5-90 

18. Deorl ICbaliti .. 45·90 

19. Nlokherl .. 25-45 

20. Kunibar " 45·90 

21. Tlkkar " 45-90 

22. Sawra " 45·90 

39 SAX. wero pospo.ed to be expanded durinl 1987-88. Details have beoD liveD 
above. 

I .. ", . .ror .llIItUlation ,of .petrol/dlesel 
pu.pI aad ,LP.G ~cle ... la Himacbal 

Prade.b 

1329. BROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
PEtROLEUM AND NATURAL GAS 
be pleased to state: 

(8) whether some places ha\'e been 
surveyed in Himacbal Pradesh for the 
installation of petrol/diesel pumps aDd 
gas agencies for tbe ne~t three years. 
includioa tbe curreot financial yeaf; 

(b) if so, tbe names of the place. 
surveyed alooawfth tbe' findiDgs . of survey 
and names or the place., district·wise. for 
which pumpa/agencies have been sanc-
tioned; 

(c) tho likely date by ·which these 
would be installed; and 

Cd) if not, whetber any sucb survey 
wo,,1d be undertaken durIQI'tbe,~ur"ent 
year aDd whether early sanetion/installa. 
tion would be ensured? 

.tHE DEPUTY MINIS"[6R ,IN lifE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SI{RI RAFIQUB 
ALA M) : <8> aDd (b) Based OD surveys 
periodically conducted by the oil industry, 
locations are identified for selling up of 
ReNiI Outlets (MS/HSD) and LPG distri-
butorships, and are included in its Annual 
Marketing Plans. 11;be IIist imiioatiDi 
locatioDS which have been incJuded OD 
tbis basis is ~D tbe Statement giveD'below. 

(c) As various steps precede actual 
commissjoning of dealerships/distributor-
"",s, it is Dot possible to indicate -any 
specific date by which chese will be com-
miasiaaed; 

Cd) Does not arise in view of (a) & 
(b) above. 

Statement 

Retail Outlet rDealer.hlp. 

S.,INo. 

'1 

1. ''Satwln 

Dlatrict 

"IIrm.Of 

P,uent .?ositioo 

iTo 'be 'IDclUded fD the 'faturt 
'MarketfD,' Plan. 
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1 2 

2. Pandojha 

3. Jeorl 

4. Kumarhati 
(2 )"cations) 

S. Sabathu 

6. Darampur 

7. Miranda 

3 

UDa 

Shim1. 

Solan 

Solan 

Solan 

Kangra 

360 

4 

Included in tbe Oil Industry 
Marketinl Plan 1987-88. 

Already commissioned on 
31.7.87. 

Included in MarketinJ Plan 
1987·88 

-do-

-do-

CommIssioned on 28. 1.88. 

8. Kaza Lahaul Spiti LOI issued on 1.5.87. 

9. Mehatl'ur 

10. Sheoghi 

11. Dharampur 

12. Totu 

LPG Distributorsblp8 

1. Kalpa 

2. Pooh 

3. Parwanoo 

Uoa 

Shimla 

Mandi 

Shimla 

KioDaur 

Kinoaur 

Solan 

Direct telephoae IiDk between Sri NaiDa 
Deyl aad Bllaspur (H.P.) 

1330. PROF. NARAtN CHAND 
PAR ASHAR : Win the MlDister of 
COMMUNICATIONS be plcased to refer 
to the reply given to U ostarred Question 
No. 3327 on 10th December, 198.5 regard-
JPI direct telephone link between Sri 

LOI issued 00 24.9.86 but deve-
lopment held up due to Court 
case. 

Commissioned on 30.3.87. 

Included in the Marketing Plan 
1987·88. 

-do-

Lor issued for adboc distribu-
torshIp to H P. State CJvil 
Supphes Corporation. 

-do-

Included in Marketing Plan 
)987·88. 

NaiDa Devi aDd Bitaspur (H.P.) and 
state: 

(a) the steps taken to Jjnk Naina 
Devl and BI)espur io H. P. telephonically 
on a direct circuit. in v;ew of the fret that 
one of tbe reasons for Jow booking of 
Trunk Calls is the poor prospect. of their 
maturin.i 
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(b) whetber any decision bas beeD 
takon to parent Sri NaiDa Devi to 
C.B.N.M. Exchange at Nangal IDstead 
of parC!ntiog It to C B.N. M Exchange at 
AnaDdpur Sahib; and 

(c) if so, the likely date by which tbe 
CON M would be provided and also a 
direct circuit between Naiu8 Devi and 
Bilaspur woul d be installed III view of the 
fact a revenue distrIct is to be covered by 
one SSA and SSA should not cover two 
States ? 

THE MINISTER OF ENERGY 
AND MINISTER OF COMMUr-..ICA-
TIONS (SHRI V ASANT SATH E) : (a) 
Provl~IOD ot a dllect trunk circuit between 
Sri Nai D8 Devi and Brlaspur has be.:n 
sanctioned. This trunk circuit would be 
provided dl'ring the current year on a 
VHF sY.!o.tem to be lO!!tal ed between Sit 
Naina Devi Nanga) and further to be 
built up on the eXI"tlOg Radio Systems 
working between Nangal·Chandlgarh and 
Chandigarh-Baf aspur. 

(b) No, SIr. 

(c) The direct trunk circuit between 
Sri NaIDa Devi and BI!a~pur I~ likely to 
be provided during t he current year. 

Fibre Optic& Projects of Hiodustao Cables 
Limited 

Jj31. PROF. NARAIN CHAND 
PARASHAR: \\,111 the MiOlster of 
INDUSTR Y be pleased to slate' 

(a) whether Government propose to 
scrap the Fibre OptiCS Project as JOlliateJ 
by the Hmduslan Cables Ltd.; 

(b) If 50, when fhe decision for this 
proposal was taken and the reasons there-
for; 

(c) whether any clearance has been 
liven to another project being set up by 
the Madhya Pradesh Statel::.JectroDlcs 
Development Corporatjon; 

(d) if so. when the M.P.S.E.D.C. 
project would be let up; aDd 

(e) whether the new project would 
meet the recommendations made by the 
Depgrtment of Scientific and Industrial 
Research that the transfer of technology 
for opto-electronic componeots sbould also 
be sought for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE· 
VELOPMENI IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA· 
CHALAM) (a) : No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The MPSEDC project is reported 
to start the first phase of its approved 
phased rna Dufacturing pro@ramme durlDl 
] 988.89. 

(e) The recommendation was that the 
scope of know-how transfer in both the 
MPSl::DC and Hll1dustan Cables Ltd. 
Indian Telephone Industries projects 
~nould cover optical/fibreoptic passive 
compuncnts and semiconductor devices 
such as M LAs, LSI/VISI circuits used in 
thl: optical fibre communication equIpment 
Involved an the project concerned. Opto .. 
electronic components such as Lasers, 
Avalanche Photo-Diodes and Light Emltt· 
Ing Diodes were not so specified for bCID~ 
covered by tbe {cope of fore'gn know-bow 
transfer in tbe case of elthcr project. 
Furthermore, these recommendations 
were made, not by the Department of 
ScientIfic & Industrial Research alono, but 
by an Infer-Departmental Committee COD-

slstmg of senior representatives of the 
Depdrtment of TelecommunicatioDs. 
Deptt. of Electronics and DSIR" which 
operateu under the overall coordination 
of Secretary, DSIR and Secretary, Tole-
comm unical ions. 

[Translation] 

Linking of cities with Deihl by S.T.D. 

1332. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of COM· 
MUNICATIONS be pfeased to state: 

(a) tbe number of cities proposed to 
bo linked with Delhi by STO facility; aad 



THB MINISTER OF ENBll'GY ANt> 
MINISTER. OF COMMUNICATIO'NS 
(SHRI VASANT SATHE): <a> 18 "cities 
are proposed to be cODnected to the '!TD 
_work duriq 1988. Delbl ia alroady 
oD.&be STn oetwork. 

(b) 1'ho names Of1SU;b cities are Ilhco 
In tho Statement below. 

I, Abwa 

2. AJibagh 

3. Alipurduar 

4. Anantbna& 

5. Angul 

6. Anjar 

7. Armoor 

S. Balurgbat 

9. Ba,..arb 

10. Blll'am'Okl 

11. Beausata i 

-12. ) Bbllkak 

13. Bhfod 

14 Bijoore . 
IS. Bilaspor (H:P.) 

1'6. Bo1caro '~teel City 

17.' Boftl8iaaon 

18. Botad 

19. Buodi 

20. Cbatarpur (Ganjam) 

~21. Cblliad" •• a 

22. Chiootlaoatti 

24 •. tbbtur .(Kualtaka) 

25. Daman 
26. Dbaramahal. 

1.17. Oblte 

3 o. Oadchiroli 

,el. Hajipur 

32. 8al8001 

..J3. Hamltpu,.(U.P.) 

.34. HaDlirpur .(H.P.) 

36. Haripad 

37. H osbiarpur 

38. Hoskoto 

a9. Jqdalpur 

40. lalna 

41. Jeypore 

42. Jbarsuluda 

43. K.ailalhabar 

44. KanDauj 

46. Ka PUrUaall 

47.,~j 

'(48.'~ 

49. ICodlnar 

'1. Koraput 

52. I{udal 

53, Kur_9i1t1 



54. Latur 

5'. Madbubani 

51. Male. 

58. Maodl 

59: Maunargbat 

61. Mabtn 

62. Nabad ... ", 

63. l"attded 

64. Nawadba 

65 Nedumaoaady 

66. HUesbwa, 

67. Nifambar 

68. Nolda 

69. PaU 

70. Parwanoo 

71. Pat.ln 

72. Pandalam 

73. Pitho.,...,Il: 

74. Purnoa 

7S. a adha kilhorcptlt 

76. Rat1am 

77. Satara 

78. Shoraour 

79. Solan 

81. Silveu 
Sf. SffvftHpaHur 

83. Sbikoftb" 

87. Vadakkaacherry 

8&. Williamaasar 

IlDfOft .tlct esport of petroleum produetl 

1333: SHR'I SYBD SHAHABUDDIN : 
Wil.l,tA.-Miait •• of. P-ST.Rf)l.EUM AND 
NA TURAL GAS be pleabed to Ite'e : 

(I) tbe estimated production, import 
aDd export of petroleum and petroloum 
projects, item-wise, by value and by weia.U 
durina tbe current financial year; , 

(b) the correspondiog aclual figures 
for tbe preced,ng year; 

(c) whether the cooflict In the Gulf 
bas a~cted the 011 suppJy; and 

(d) tho proportion that the import 
ftoaa DOD-Gulf. sourcos forma total import 
.. ~ia.bt &ad, by, va~u. ? 

THE DEPUTY MINISTER IN THE 
MlMC3TRY OF PETROLEUM AND 
NATURAL GAS (SHRI RAFIQUE 
ALAM) : (a) aDd (b) A Statement is given 
below: 

(c) No, Sir .. 

(d) The provision of import of crude 
oil from Noo·GuJf sources works out to 
56.66% by weiabt and 56.77% by value 
approximately with reference to total 
import of crude oil during. 1987-88. In 
case of petrolum products thole potcen-
taaes work out to 59.16% by weight and 
59.31 by value approximateJy as compared 
to teat it'll,.,rt' of petroleum products 
tftII'IDI'l98?·sa. 

State_eat 
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during tbe year 1986·87 was 3048 mH'ioD 
tonnes. It is estimated to be 30.66 million 
toones during the year 1987-88. The q uan .. 
tity and value or crude oil and petroleum 
products Imported and exported during 
the year 1986-87 and estimates for 1987-88 
are liven beJow : 

Import, 

Crude 011 

Petroleum 
Products 

Export. 

Crude Oil 

Petroleum 
Products 

(Qty. : Million Tonnes) 

Value: Rs./crores 

1986·87 1987-88 

Qty. Value Qty. Value 

15.53 2057.5 18.34 3104 

30 647.8 4.8 1232 

2 5 411 2.9 549 

Dispute between Government of Bihar 
and D.C.C.L about assessment of royalty 

1334. SHRI SYED SHAHABUDDIN: 
Will tbe Minjster of ENERGY be pleased 
to state: 

(8) whether the dispute between tbe 
Government of Bihar and tbe Bharat 
eokina Coal Limited regarding assessment 
of royalty ha'\ been settled; 

(b) whether the other Coal Mining 
Companies in the public sector have paid 
the royalty due from them; 

(c) whether tbo payment is made on 
a month-to·month basis; and 

(d) if so, the penod upto which the 
royally account has been cleared by each 
operating company in Bihar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE 

MINISTRY OF ENERGY (SHRI C.K. 
JAFFER SHARIEF) : (a) No. Sir. 

(b) to (d) Three subsidiaries of Coal 
India Limited, namely Bharat Cokiol 
Coal Ltd. Central Coalfie1ds Ltd. and 
Eastern Coalfields Ltd. operate in Bibar. 
NormaJly, payment of royalty is made by 
the coal companies against the monthly 
dues. Bharat Coking Coal Ltd. has paid 
royaay amount upto November, 1987 and 
has n1ade pan payment for December, 1987 
to Government of Bihar. Royalty dues 
upto December. 1987 have been paid in 
full and dues arising in January. 1988 have 
been paid partly by Central Coalfields 
Ltd. Eastern Coalfields Ltd. has paid 
royalry dues ID fuJI UPfO September, 1987 
and partially for October, November and 
December, 1987. 

Esfablishmen I of new telephone cxcb .. 
ange~ and telegraph offices daring 

1987·88. 

1335. SHRI SYED SHAHABUD-
DIN: Will the Minister of COMMUNI-
CA 1 IONS he pl~ased to state: 

(a) the number of new telepho(}c 
exchanges and lelegraph officcs proposed 
to be establtshed during 1987-88, State 
wise; 

(b) the norms for the establishment 
of a telephone exchange or a telegraph 
office in terms of area, population and 
revenue; 

(c) the total a110ea tion (or the pur-
pose for the year 1987· 88; and 

(d) the number of exchanges and 
C'ffices already established by 31 Dece-
mber. 1987 ? 

THE MINISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE) : (a) A total 
of 512 new Telephone exchanges and 1200 
10Dg Distance Public Telephone (com-
bined offices) are planned to be opened 
during 1987·88. The Statewise details are 
given in the statoment bolow. 
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(b) (t} The policy hr reprd to opeu-
iDI.of 9,25,50 and 100 Jlnos 
telephone elchanlel lays 
down, that, there should be 
a minimum r:eailtered demand 
for 5, 10,23 & 46 respectively 
paid cODnections. Secondly. 
tbere will be a minimum of 2 
junctions lines for 25,50 &. 
100 Iioes exchanges witb the 
pareot exchanae. 

(ii) In relard to tclearapb offices, 
the department plans to pro-
vjde teJecom faciljty in the 
principle village of every 
geolraphical area bounded by 
a hexagon of' km sides each. 
As per tbe above policy 

LDPT's opened In the Post 
Offices are provided with 
telelraph facility on PbooOe 
com basis irrespective of 
population or reveDue. 

(c) Punds for minor works are met 
from Jump.um grant placed at ahe dis-
posal or respective Circles. However, 
tbe total atloeation earmarked for Jocal 
telephone systems for the year 87·88 Is 
about Rs. 630 crorea and for telegraph 
Rs. 16 3 crores. This includos works 
under Dew sydems 81 well 8S thole under 
expaDsioo pro grammes. 

(d) A total of 127 new telephone 
exchanges aod 461 LDPTs have beeD 
established up to 31st December, 87 

St.tement 

Sl. 
No. 

1 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

,. 
1ft. 

11. 

12. 

13. 

14. 

No. of New Telephono E~changes and Telegraph Offices proposed to b. 
opened duriol 1987·88 Statewisc. 

Name of Circle 

2 

Andhra Pradesh 

Bihar 

Oujarat 

Jammu &. Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

North-East 

A.sam 

Haryan. 

Himachal Pradesh 

Punjab 

Orissa 

No. of Telephone 
Exchanaes 

3 

SS 

22 

IS 

10 

86 

8 

SO 

57 

10 

IS 

20 

20 

23 

10 

No. or LOPT! 
(Combined offices) 

4 

10 

145 

45 

25 

4S 

170 

130 

SO 

so 
30 

~ 

10 

10 



~'t Written Answe,., MAllCH 1, 19~' W"tltll i411lwe" ~'2 
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Il 

lS. Rajasthan 31 240 

16. Tamilnadu 34 

17. Uttar Pradesh 34 75 

18. West BeDs.I ]2 SO 
......... ~ ............. ---....... ~- .... 

Total: 

Power requlremeat of Blbar 

1336. SHRI SYED SHAHABUDDIN : 
Will tbe Minister of ENERGY be pleased 
to state: 

(8) the total estimated power require-
meat of Bihar for the current year; 

(b) tbe required installed generating 
capacity on tha basis of optimum utiliset-
100; 

(c) the actual in.talled seneratlos 
capacity; 

(d) tbe additional generatiDg capacity 
UDder installation; 

(e) the additional generating capacity 
proposed in tbe Central or State sector; 
and 

(f) the actual capacity utilisation in 
tbe State duriol tbe last three years? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI) : (a) The total esti-
mated requirement of Bibar during 1987· 
88 is SISS million units. 

(b) Under normal operating conditions 
the installed capacity in Bibar is adequate 
10 meet tbe power requirements of tbe 
Stato. 

(C) The present installed senerating 

5J2 1200 

capacity in Pibar il 157.5 MW compflslng 
of 1425 MW Tbermal and I SO MW Hyde). 

(d) and (e) A capacity or 251.9 MW in 
the State Sector and 510 MW in DVC i. 
under construction in Bibar for commiss-
ioning durin. the remaining years of tbe 
Seventh Plan. The capacity addition en. 
visagrd in tbe 8 f h Plan is 2680 MW in tbe 
Central Sector and 848MW in tbe State 

Sector. 

<f) The capacity utilisation of Thermal 
Power Stations jn Bibar during J 984-85, 
I 85-86, 1986-87 and 1987 .. 88 (upto Jao-
uary. 1988) was 30.5%, 34.1% 33.3% and 
31.1<yo respectively. 

Import of pulp aDd sYDthetic fibre 

1337. SHRI SURESH KURUP: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government of Kefa)a bas 
n d de any representation to Union Govern. 
ment against tbe import of pul, and 
syntbetic firbe; and 

(b) if so, tbe reaction of Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE .. 
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA. 
CHALAM) <I> No representalion has been 
received from tbe Government of KeraJI 
requesting for baD OD import of pulp and 
syntb etic ftbre. 
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(b) Doel not ar'BC. 

la,eat •• at In Double Sevea, Double 
Cola aad Pepsi Col. 

1339. SHRI CHINf AMANI JEN A 
Will Ibo Minister of INDUSTRY 
to pleasod 10 stato : 

(a> tb, investment in the concentrate 
plan,. of Double Seven and Double Cola 
and tbe proposed PepsI Cola concentrate 
plant; and 

(b) tbe Import content of Double 
Seven, Doublo Cola and Pepsi Cola? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (8) MIs. Modern Food In-
dustries (India) Limited who are manu-
facturing Double Seven concentrates have 
liven tbeir investment in plant and mach-
Inery as under :-

(a) Land 
(b) Building 

Rs. 9,08,783.25 
RI. 14,04,510.99 

(c;) Plant & Machinery Rs. 14,98,086.26 

Mis. Double Co1a Manufacturing 
Company (rndla) Pvt. Ltd., have in(ormed 
tbat their .nvestment in plant and mach-
inery IS as under :-

(a> Land 

(b) Bulldio8 
(c) Machinery 

Rs. 2,00,000 

Rs. 5,00,800 
Rs. 5,00,000 

According to tbe proposal submllted 
by MIs. Punjab ARro Industries Corporat-
iOD for setting up a joint venture with 
MIs. Pepsico Incorporated of USA. tb. 
investment in tbe soft drink concentrates 
segment of tho project will be Rs. 5.55 
cror ••. 

(b) MI.. Modern Food lodu.trioa 
llndia) Ltd. have shown tho import cont-
ent aod va.ue of import. for capitalloods, 
raw materials etc. to be ·NiI'. MIs. Double 
Cola Manufacturios Company (India) Ltd. 
have intimated tbat tbey have imported 
equipment and machinory worth. RI. 4.6 
Jakhs for tholr project. 

According to tbe proposal of Mil. 
PuQjab Agro Industries Corporation, tb. 
import of Capital Goods lor aU tbe four 
Icsments of the Project baa been indicatod 
at Rs. 6 crores (clf). At (ull volume of 
production, the project envisalea import 
of raw materials to tbe extent of as. 3.2 
croros (clf) per annum. 

Tele pboDe cooDecti ODS ID Kotta,a. 
District of Kerala 

1340. SHR} SURESH KURUP: Will 
tbe Minister of COMMUNICATIONS b. 
pleased to state : 

(a) the number of applicants in tbe 
Kottayam district of Keral. waitiog for 
tclephone connections as on 31st Decem-
ber, 1987 <exchange-wise); 

(b) The number of those applicants 
who are expected to aet telephone connect-
iODS in 1988 (exchange-wise); and 

(c) the steps takeD to expedite tbe 
provision of telepbone conoections io 
Kottayam district ? 

THE MINISTER OP ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI V ASANT SATHE): <a> to (c) 
Exchange-wise Information is furnilhed in 
tho Statement below. 
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Statement 

Detans of No. of applicant. w&ltiDa {or toJephono coDoections IS OD 31.12.1987. 
Tkole elpected to aet telephoDe cODnections in 1988 (EJ{cbaogo-wisc) in Kottayam 
Distriot of Kerala circle and atops taken at preseDt to expedite provis.iOD of tele-
phone cODnections. 

81. No. Name of ExcbaDlo No. of Applicanlc No. of Applicants Steps ,.ken 
w.itiDS for Tele- who are expected at preeeGt 

phone connections to let telephone to expedite 
as OD ~1.12.87 cODnections in provision of 

1988. telephone 
connections 

1 2 3 4 S 

l. Kottayam Unit-I 631 Nil 5000 lincs Electronic 
Max-} exchanao pC08rammed. 

2. Kottayam Unit-II 420 « 
MAX-! 

3. ChaDlan&cheery 890 Nil 
PRX 

4. Yalkom 181 112 200 liDes ."pasion. 

MAX-II approved 

5. CbiDsavanam 292 12 
MAX-II 

a. Erukeli 162 Nil 
MAX·I1 

7. Gandhinalar 396 47 
MAX 

8. Kanjlrappall y 361 24 
MAX 

9. Kanji Kuzby 714 72 100 Hnes ex"IDlion 
MAX-II 

10. KutuvilaDgad 2lJ NiJ 
MAX·II 

11. Kuruppantbara 18i Nil 
MAX-II 
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1 2 3 4 S 

---_ ..... - .... -

12. M unlakkayam 120 22 

MAX-II 

13. Pali 508 '6 200 JiDes expaJaMoo 
MAX-II 

14. Pampadi 220 Nil 

MAX-II 

15. Poovarani 92 . 18 

lAAX-II 

16. Ramapuram 2J3 27 
MAX-II 

17. Vakathanam a17 77 
MAX-II 

IS. pjnoakkooad 121 92 100 lines expansion 
MAX-II 

19, Pookunnam 268 88 1000 lines expansion 
MAX-II 

20. Eratfupettah 241 Nil 
Manual 

21. Etlumar 298 109 ISO lines expansion 
Manual ExchaDllc 

22. Ayarkunnam 295 174 200 lines expaosion 
MAX-n 

23. Bharonamganam 2J2 Nil 
MAX-III 

24. Cberpu 42 Nil 
MAX-Ill 

~$. Cbeogalam 116' 107 1 SO lines expansion 

MAX-III 

26. Cbenapadi 126 Nil 

MAX-III 

~,. Karukacbal :i23 Nil 
MAX.III 
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21. KaD.azba 111 Nil 
MAX-III 

2'. Kid.aloor 42 Nil 
MAX·III 

30. KoUappally 139 '7 100 linci explnsion 
MAX-III 

31. Kootick.1 42 Nil 
MAX-III 

32. ICoorappany 1.- Nil 
MAX-III 

33. Kozbuvanal 111 Nil 
MAX-III 

34. Euct.vacbur 19 19 45 Jioes expan.ion 
MAX-III 

35. X:umarakam 123 Nil 
MAX·III 

36. KurumaoDu 21 
MAX-III 

37. Kuttickal 21 Nil 
MAX·III 

38.- M.mmood lSI Nil 
MAX·III 

39. Mlnlmale 19' Nil 
MAX .. III 

~O. MaranpttupaUy 136 )iii 
WAX-III 

41. Mev.neat Nil 
MAX·III 

42. Melakarematbam '3 Mil 
MAX.III 

.,. UODippaUy 78 42 ., lia.. .XPIDlloD 
MAX-III 
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I 2 3 

44. Moonillre J3 Mil 
MAX·III 

45. Njeezboor 56 Nil 

MAX-III 

46. Pallickalkod Nil 
MAX .. III 

47. Patbampuzha 5. 
MAX·III 

48. Periolalam Nil 

MAX-III 

4 •. Teekoy 81 Nil 

MAX ... 1I1 

SO. Th.layoraparamba 89 Nil 
MAX-III 

51. Uzbavoor 124 Nil 

MAX-III 

52. Vazhoor 140 95 180 lines expansioD 
MAX-III 

.53. Pampa 
MAX-III 

.54. Sabarima) • 7 Nil 

MAX-III 

.55. Mukkootutbara 65 Nil 
MAX.I1I 

56. Koruthod 119 19 New excbaDle of 4S Jines 
MAX-Ill 

57. Kunnori 37 New Excban.e of 

MAX-III 45 Jine •• 
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MRTP probe late rake ••• , .. racket 

1341. PROF. MADHU DANDA· 
VATE: 
5HRI PARASRAM BHAR-
DWAJ: 
SHRI S. B. SIDNAL : 

Will tbe Minister of INDUSTRY be 
plea.ed to state : 

(a) whether the attention of Govern-
ment has been drawn to the news report 
captioned 6IMR TP probe into fake d~grec 
rlcket" appearing in the "Times of India' 
(Delhi edition) of 20th December, 1987 In 
which it bas been mentioned that many 
]odians have received fake degrees from 
foreigD universities. 

(b) if so, whether as mentioned in 
the report that Monopolies and Restrictive 
Trade Practices Commission has probed 
iDto tbe matter as a result of numerous 
complaints from perions all over the 
country, 

(c) If so, tbe findings of tbe M R TP 
Commission; and 

(d) the steps taken by Government 
to prevent tbese malpractices 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVl!LOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA .. 
CHAL~M) : (a) to (d) As per the provi-
sions of tbe MRTP Act. J969 relating fo 
unfair trade practices, fhe MRTP Commi-
•• ion has instituted enquiries a~alOst two 
educational institutions based on tbe find-
inas of the investigation conducted by D. 
G .1. & R. These findings are to tbe effect 
tbat the promised degrees are of Stanton 
Un,versity and New Port University-
both of U.S.A. which, according to US 
Educational FO,llodation in India, are 
unaccredited. The Comml ssion bas also 
issued interim injunction orders in these 
cales. 

Filma on firewood laving devices 
1342. DR. (SMT.) PHULRENU 

GUHA : Will the Minister of ENERGY 
be pleased to state: 

(a) whether GQvornmont bave al11 
proposal to make films depictiDI tbe UN 
of firewood savioa devices; and 

(b) if so, the details thereof 1 

THE MINISTER OF ENERGY 
AND MINISTER OF COMMUNI-
CATIONS (SHRI VASANT SATHE): 
(a) and (b) Propagation or lir. wood 
saving devices throuah various media 
of mass communication is beIng done 
continuously. The Films Division have pro-
duced and released several films 00 tree. 
and energy resources which direct1" or 
indirectly d('al with the subject of fir. 
wood savIng devices. National Wastelaod. 
Development Board have also made films 
on varjous aspects of social forestry and 
wastelands Video casettes of 15 to 20 
minutes In duration on biolas, improved 
chulha. sollar cooker, wind energy, urja_ 
gram etc. have been made by the Depart-
ment of Non-Conventional Energy 
Sources. These have been/will be teJeca!lt 
by the Doordarshan at appropriate jnter-
val(). 

[Translation 7 

OpenIng or small telephone excbaages 
in .JbODjbuDU district lot Raj.sthau 

1343. SHRI MOHO. AYUB 
KHA N: Will the Minister of COMM-
UNICATIONS be pJeased to state; 

(8) whether there is any proposal to 
open amall telephone excbanles in Jhuo-
jhunu district of Rajasthan during Seventh 
Five Y tar Plan; 

(b) If so, the time by which these 
te'ephone exchanges will be opened; and 

(c) the criteria for opening small 
~elephone exchanaes 1 

THE MINISTER OF ENERGY AND 
MINJST~R OF COMMUNICATIONS 
(SHRI VASANT SATHE): (a) Y.5, 
Sir. 

(b) The exchanies will be opened 
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proaressively by the end of 7th Plan sub .. 
ject to avaiJability of equipment, rosources 
and registered demand. 

Cc) On existence of demand of S, 10, 
23 and 46 connections, small automatic 
exchanges of 9, 25, SO aDd 100 Jines respe .. 
tively are opened. 

12.00 hrs. 

RE. QUESTION OF PRIVILEGE 

{English] 

MR. SPEAKER: On 15th December, 
1987. Shri P.R. Kumaramangalam gave 
notice of a question of privilege against 
Sbri K. P. UOOikrishnan for making alle-
,ations on the floor of the House against 
Sbri P.R. Oas Munsi, Minister of State 
in rbe Ministry of Commerce by making 
an untrue statement deliberately to mislead 
tbe House during the discussion on 'No 
Confidence Motton' on 10lb December, 
1987. 

Shri Kumaramangalam referred to the 
proceedmgs of the House dated lOtb 
December, 1987. when Sbri K. P. Uoni-
krishnan made certain allegations against 
Shn P. R. DaB MUDSi which were refuted 
by him. While making the allegations, 
Shri Unoikrishnan bad referred to the 
Kandla Free Trade Zone and stated that 
"between November, 1984 when our 
distinguished Prime Minister came into 
office 00 June, 1987, tbe Bachchan bro-
thers in Kandla Free Trade Zone alone 
have cornered licences worth R. 23.5 
crores, and exported value-added for Rs. 
33 crores ... I am not talking DOW about 
the other licences tbey have cornered 
through certain corrupt elements in the 
Ministry of Commerce." Sbri Uonikrisb-
nan wanted the Prime Minister to have an 
enquiry made about the activities of 
the Bachcban brothers, not merely regar-
ding FERA violations, but also \\-bat he 
called "import licence scandal •. If 

Rerutina the allegation, Sbri Das 
Munsi said: 

" ... What he is statin8 is absolu-
tely wrong, and be is trying to 
overwhelm us by using certain 
words. We have answered tbi. 
questloD; he bas himself but the 
question ...... He can quote tho 
answer himself. This is Dot a 
fact ••••.. All these norms of' alue-
added or FERA have been main-
tained Le. according to tbe norms 
of the licences. We have replied. 
No fault was there." 

Shri KumaramangaJam contended tbat 
since the allegations made by Shri K. P. 
Unolkrisboan bad been refuted on tbo 
floor of tbe House by Sbri Das Munsl, 
Shri Unnikrishnan mado an untrue state-
ment deliberately to mjslead the House 
and tbereby committed contempt of tbe 
House. 

As per establi'lhed practice, I referred 
the notice fO Sbri K.P. Unnikrishnan for 
his comments. In his reply. Shri Uoni. 
krishnan bas stated as fol'ows :-

"I have not been able to under-
stand what exactJy is the breach 
of privilege ...... except that Shri 
Kumaramanglam accepting tbo 
Minister's version that what I 
said was wrong. Even if, for 
argument sake, it is admitted 
tbat what I said was wrong ..... . 
.. .it does not constitute a ques-
tion of privilege. A wrong state-
ment cannot be construed to be a 
deliberately untrue statement kn .. 
owingJy and wilfully made to mis-
lead the House- a condition 
precedent for a question of 
privilege. " 

Shri UnnikrlshnaD has also referred to 
the provisions contained in Article 105 of 
the Constitution and stated that "when 
the Constitution of India protects the right 
of members, such right of free speech al 
exercised by the member uninterrupted or 
unrestrained by tbe Speaker or tbe Doputy 
Speaker cannot be made subject matter of 
queation of privilege." 

Sbri U Doikri.hnan has Dot furnished 
any documentary or other conclusive 
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evideace to prove the alleaation made by 
bim in the House. It is weI' established 
that the statemeDt made by tbe Minister 
is considered final and a.ccepted as the 
correct 51atement of the position in a 
matter unless proved otherwIse. 

It is also r well ostabllshed tbat an 
\lDtr .. or ircorrtct statement or an unfo-
unded aJ eaation made by a member on 
tbe floor of tbe House does Dot contltute 
a breach of privilege. The remedy and 
tbe procedure for pointing out mistake or 
inaccuracy in a statement by a M.nfster 
or a member is laid down in Direction 
1 J5. In order to constitute a breach of 
privilege or contempt of the House, it has 
to be proved that the statement was not 
ODly WrODa or misleading but it was made 
wilfully, deliberately. knowiDg it to be 
'alse and with the intention of misleading 
tbe House. Shri Unnlkrisbnan made a 
sweeping allegation which was immediately 
refuted by Shri Das Munsi and the posi-
tion stood corrected. This was, of course 
(ollowed by a free exobange of challenges 
and counter challenges between opposi-
tion and ruling party members and offer. 
d~maDd and agrement for reference of the 
matter to the PriVileges Committee in 
which members of both sides of the House 
joined. 

Matters of previJetze are g(Werned by 
Rules 222 to 228 which inter alia requ-
ire 8S tbe first pre-requiSIte a notice m 
writing for a question of pnvi ege being 
raised OD tbe fl oor of the House. After 
luch a notice IS received. the matter can 
be failed on the floor of the House With 
the consent of the Speaker or referred by 
tbe Speaker to tbe Committee of PrIvile-
ges. In the instant case, when Sbri Uoni .. 
krishnan made certain all~gafjons whIch 
were categorically refuted by the Mrnister, 
the questiop of prlvll~ge was not at all 
before the House; no notice had been 
received and DO consent to raise the matter 
as a matter of privJle8e had beeD aiven. 

In view of this position, so rar as the 
4~QlaDd. offer and agreements in regard 
to the matter being referred to the Privile-
Ica Committee made 00 the floor of the 
HOUIG on that day are concerned, they 
would Dot be relevaot (or detorminiDB tbo 
matter of privilege. 

The qUO~tiOD _betber a matter comp-
lained of is actually a breach of privilege 
or contempt of the House is entirely for 
'he House to decide but the Speaker 
before siving his conscnt to tbe matter 
beiDg raised on tbe floor of tbe House or 
before making reference to the Committee 
has to be satisfied tbat the matter is fit for 
further enquiry or requirrl the interven-
tion of tbe House. Successive Sprakers 
have held tbat the Speaker, before he gives 
his consent. must be satisfied that a 
prima flit jt' case of breach of prlvilt'ge hal 
been made out. 

Even \\ hen the Speaker is satisfied of 
tbere beiDg a prima fa~ie CQse of breach 
of priviJegC", tbe normal thing is for him 
to allow the matter to be raised on tbe 
floor of the Hou~e and for tho House to 
take a deCISion itself or refer the matter to 
tbe Comm'Uee Tht' Speaker's power 
under Rule 227 ic; aD exceptlona) provision 
to be used by the Speaker in his discretion 
only sparingly and in very clear case~ of 
breach of priVIlege 00 \\ hich there may 
appear to he unanimity in the House. 

Aftt'r careful cC'osideratloD of tbe facts 
in the present case, rules. precedents and 
well.establlshed parliamt Dfary conventions, 
I am satIsfied fhat no prima faCie C8lie of 
breach of privilege has been made out. 

I. therefore, withoJd my consent to the 
raismg of the matter in rh~ House as a 
q ue~tloo of privilege. 

( lnlcrruplion!l) 

SHRI INDRAJIT GUPTA (Basirhat) : 
I have gIven notice regarding the crisis 
arising out of the total non-availability t;)r 
cotton yarn for the handloom. MIllions 
of hsndloom weavers are fdle. We want 
a statement from the Government. We 
want to know what sfeps Will be taken to 
relieve tbeir distresa .•• 

\fRo SPEAKER: I will look Into it. 



IliltI KADAMBUR JANARTHA-
NAN (TirunoJvcU): I have ,liven a Call 
Attention Notice. The Tamil Nadu 
Textile Secretary has announced kapaa 
(cottoo) aa hoardina ••• 

MR. SPEAKER: You give it to me; 
I will find out. 

SHRl KADAMBUR JANARTHA· 
NANI: bave alroady Biven you, Sir. 

SHRI V. SOBHANADREE~WARA 
RAO (V,jayawada) : A serious lapse has 
takeD place. The react.ons of the leador 
of tbe Tolugu Dcsam Pany in Lok Sabba 
on tbe Bud~et were recorded but they 
w:re not telecast. We want an apology 
from tho Minister of I nf0rmation and 
BroadcasllD8· 

MR. SPEAKER: You giv~ it to me : 
I will find out, 

SHRI V. SOBHANADREESWARA 
RAO: We want an immediate apology 
from abe Minister. 

[Tran51ation] 

MR. SPEAKER: When you give in 
writu~g. only then I shall look. into it. 

SHRI V. SOBHANA.DREE"WAR ~ 
RAO : We bave already given DOClce. 

MR. SPEAKER: I will find out. 

DR. DATTA SAMANT (Bombay 
South Central): On 6th there is a peace-
ful conference 00 the Mabarasht rJ-Kar-
nataka border at BeJaaum, .. _. 

MR. SPEAKER: I have seen that. 
It ia a matter of tbe State Government. I 
cannot interfere tn it. -

DR. DATTA SAMANT: It is a 
central issue ..... 

(Interruptions) •• 

·.Not recorded 

MR.. SPEAKER.: Not allowed, 
( Interruptions)·· 

MR. SPEAKER: I have Dot liv.n 
you permissIon, 

( Interruptions)·· 

MR. SPEAKER; Mr. Datta Samant, 
now you p:eatile take your soat. 

(Interruptions) •• 

MR. SPEAKER : Will you plean taM.. 
your seat 1 

SHRI NARAYAN CHOUBEY 
(Mldoapore): Tbe telephone operalors 
lirc OD too) down stnke •••••• (Interruption) 

[TranslatIOn} 

~R. SPEAK,ER : Why are you matins 
8 nOIse? Please It down (Interruptions) 

[ Eng/ish} 

MR. SPEAKER: Mr. Samant, you 
are dlsturblDg me. I have tord you to sit 
down. Now you are exceeding the limit. 

( l"urruptions)·· 

MR. SPEAKER: Will you please sit 
down? He IS not 81 owed. I have not 
gi yen him the floor. 

(Interruptioll'i ) 
[Trans/ation) 

MR. SPEAKE:R: I do not know 
whether it IS happeDiog tbere or not, but 
you are domg it here. 

( III ftrruplio/ls) 

[Ellgli sIt} 

MR. SPEAKER: I cannot do it. It is 
not in my power ... 

( Interruptions) 

MR. SPEAKER: Now I ask you to 
sit down ...... 

(Interruptions) •• 

MR. SPEAKER: Not allowed. Not 
a siDg1e word of whatever be says will go 
on record. 

_.---------
.·Not recorded, 
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DR. DATTA SAMANT 
walklDI out in protest. 

12.10 hrs. 

I am 

( At this stage Dr. Dalla Samant I eft the 
House J 

SHRI NARAY AN CHOU~EY: Sir, 
I want to bring to the notice of Mr. 
Vasaot Sathe that 30,000 telephone Tech-
niciaDs are on tool down strik~ for tbe 
Jaat fifteen days...... (Interruptions) 

MR.. SPEAKER: Does Dot matter. I 
will look into it. 

SHRI NARAYAN CHOUBEY: And 
he is sjtting tight here, sjr. 

[Translation] 

SHRI HARISH RAWAT (Almora) ~ 
The telephones are dead for tbe last 15 
days. 

MR. SPEAKER: How can I bear 
everyono ? 

(Interruptions) 

MR. SPEAKER: How can we con-
duct business if all of you speak at a 
time? Let one person speak at a time. 

(Interruptions) 

SHRI RAM PY ARE PANIKA 
(Robertsganj) : Holt is an importan,t !e~ti­
val. Therefore, there should be no SlttlnS 
of the House on 3rd. 

MR. SPEAKER : f have no objection 
if the whole House agrees. 

SHRI RAM PY ARE PANIKA : Your 
order is necessary. (Interruptions) 

MR. SPEAKER: Why is everyone 
speaking? I am asking if the entire House 
wants an off on the 3rd.? 

SEVERAL HON. MEMBERS: Yel, 
Sir. 

[ EnilishJ 

MR. SPEAKER: If that i. tb~ eon-

IODSUI of tbe House, then Jet us bave a 
boliday on that day ••.•• , 

( Interruptions) 

SHRI V. SREENIVASA PRASAD 
(Chamarajana8ar): Sir, I bave given a 
notice under rule 193 about tbe recent 
atrocities on Harijans, particularly in 
Karnataka... ... (llllerruptlons) 

MR. SPEAKER: Please listen to me. 
( Jn/~rrllplion.\') 

MR. SPEAKER: HOD. Member, 
please listen. You have given a notice 
under rule 193 and that will be considered. 
That is all. ..... 

r Inttrruptions) 

MR. SPEAKER: I cannot give any 
decisi on now ..... . 

(IlIltrrllplion.\ ) 

SHRI V. KRISHNA RAO (Chik-
ballapur): It is a very important issue, 
Sir. 

MR. SPEAKER: What does It matter 
jf it is Important 1 Heavens won't faU. 

Shrl Veoga) Rao. 

12.11! brs. 

PAPERS LAID ON THE TABLE 

[English) 

Re,lew on and Aooual Report or National 
lostruments Ltd; Calcutta ror 1986·87 and 
Htodu6tan Pooto Films Manafacturlng 

Co. Ltd., Induoagar for 1986-87 

THE MINISTER OF INDUSTRY 
(SHRJ J. VENGAL RAO): I beg to lay 
on tbe Tablc-

(1) A copy each of tbe following 
papers (Hindi and Enillsh vcr-
SiODS) under sub-section (1) of 
section 619A of the Companies 
Act, 1956 :-
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(a) (I) A &t:.tem~Dt regarding 
Review by the Govern-
ment on tbe working 
of the National Instru-
ments Limited, Calcutta, 
for the year 1986.87. 

(ii) Anoual Report of the 
Nahonal Instruments 
Limlt~d Calcutta. for 
the year 1986-87 along 
with Audited Accounts 
& tbe commcnts of the 
Comptroller and Audi-
tor General tbereon. 
(Placed In Library. 
See No. L T --5568.881 

(b) (i) A statement regarding 
Review by the Govern-
ment on the working 
of the Hindustan Photo 
FJ)ms Manufacturing 
Company Limited, In-
dunagar, for the year 
1986 .. 87. 

(it) AnDual Reron of the 
Htndustan Photo Films 
Manufacturing Com-
pany Limited, Induna .. 
gar, for the year 1986-
87 along with Audited 
Accounts and the com-
menls of the Comp-
troHer and A udnor 
General thel eon. 
[Placed In LIbrary. See 
No. LT-5569/88 ] 

(2) Two statements (Hindi and Eng-
lish versions) showing reasons 
for delay In laying the papers 
mentioned at (1) above. 
l Placed in Library See No. 
LT -5568·69/88 ] 

(3) <i) A COpy of Annual Report 
(Hindi and Englbh versions) 
of the Process and Products 
Dovelopment Centre, Agea, 
for the year 1986-87 along 
with AudIted Accounts. 

(U) A statement (Hindi and 
~Oilisb versions) rcg.rdina 

Review by the Government 
OD the working of the Pro-
coss and Prod uct Develop-
ment Centre, Alra, for tbo 
year 198tj-b7. 
( Placed in Library. See No. 
L T -5570/88 ] 

Statement reo RejectJoD of ahe Award 01 
the Board of Arbitration under tbe Joint 
CODsultathe Macbinery aDd Compulsory 

Arbitration for Central Go,ernmeot 
Employees Re. Cash AllowBDce to 

Postman 

fHE l\UNISTER OF ENERGY AND 
MINISTER OF COMMUNICATIONS 
(SHRI VASANT SATHE): I beg to Jay 
on the Table a statement (Hindi and 
English versionc;) regarding rejection of 
the Award of the Board of Arbitration 
under the Joina Consultative Machinery 
and Compulsory Arbitration for the 
Centra! Government Employees regarding 
Cac;h AJJowaoce to Postmen. 

[Placed In Library. See No. LT-
5571/88 ]. 

Notifications under Oil lodustry (De,eiop-
ment) Act. 

THE MINI5TER OF STATE OF 
THE MINISTRY Of PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : I bel to lay on the Table a 
copy each of tbe fo}Jowrng Notifications 
(Hmdi and English versions) under sub-
section (3) of section 31 of the 011 
Industry (Development) Act, ]974 :-

(I) The Oil Industry Development 
Board Employees' (Conduct, Dis-
cipline and Appeal) RuJes, 1988 
published ID Notification No. 
G.S.R. 20(E) in Gazette of India 
dated the 11 th January, 1988. 

(2) The Oil Industry Develpment 
Board Employees' (General Con-
ditions of Service) Amendment 
Rules, 1988 published in Noti-
fication No. O.S.R. 23(E) in 
Gazette of India dated tbe 121b 
January, 1988. 

(3) The Oil Industry })ev.lopmca& 
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L oard Employees' (Gencral Con-
dlllODS of Service) Socond Amend-
ment Rules, 1988 publisbed in 
Notification No. G.S,R. 24(E) In 
Gazette of Iodia dated tbe 13th 
January, 1988. 
[Placed in Library. See No. 
L T-5572/88 ] 

Notl8eation Re. exeaaplioD to H.E. Mr. 
LI Gem Mv. Pre.ier of Rep.blle of Korea 

.... otber Me .. bers of tbe deleaatioD 
from paymeat of foreign travel 
tax and Notification under cal· 
toms Act aad Cen,ral Esclse 

Rules 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE.IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : I beg to lay on the Table-

(I) A copy of Notification No. 
G .S.R. 94(E) (Hindi and English 
versions) published in Gazette 
of J ndia dated the 19th February, 
1988 toaetber with an explanatory 
memorandum reo.ardiog exemp-
tion to His Excellency Mr. Lt. 
Gun Mo, Premier of the Ad-
ministration Council 01 the 
Democratic People's Republic or 
Korea and other twenty members 
of the delegation who visited 
India from 18th to 21st February, 
1988 rrom tbe payment of (oreigD 
travel tax 10 respect of tbelr inter. 
national journey to any place 
outsIde India at the end of tbe 
visit under section 41 of tbe 
Finance Act. 1979. 
[ P~aced in Library. See No LT-
S573/88 ] 

(1) A copy each of tbe (ollowlng 
Notifications (Hindi and English 
versions) under section 159 of tbe 
Custom Act, 1962 : 

(1) G .S.R. 37(E) published 10 
Gazette of India dated tbe 
15tb January, 1988 together 
with an eXJ:18nalory memo-
randum making certain 
amendments to Notification 

Paptrs lAid 196 

No. 343/'61 .. Customs dated 
the 271h October. 1987 so as 
to reduce the basic customs 
duty OD imported AlumiDium 
ingots from Rupees 2000/-
per tonne to Rupees lOCO/-
per tODoe. 

(ii) G.S R. 61(E) and 62(E) 
published In Gazette of 
Indta dated the 29th 
January, 19M5 together with 
an explanatory memorandum 
t,ceking (0 wltbdraw the 
exemption from basic cu,-
toms duty and aUAlhary 
duty on palm seeds, J ape-
seeds, soyabecn seeds, SUD-

flower seeds. plam kernel 
and grouodnut seeds whh.h 
are caoal.sed for import 
through Stdte Trading Cor-
poration of Indla/Hlodu~tao 
Vegetables OJ Is Corporation 
of Iodia. 

(iii) G .S.R. 7~(E) published in 
G ezeltc of India dat ed the 
3rd February. ]988 together 
with an explanatory memo-
randum making certain 
amendments to Notifil.",t.OD 
No. 124/86-Customs duted 
the] 7tb February, 19$6 so 
so as to make certain chan-
ges in the basIc customs 
duty on dates dry (excludlog 
seedles~). 

(tY) G S.R. 85(1::.) published In 
Gazette of India dated tbe 
15th January, J 988 together 
with an explanatory memo-
randum making certain 
amendments to Notification 
No 13/81-Customs dated tbe 
9th February. 1981 so al to 
provide for duty free import 
of "Spares of capital goods 
and materia 1 handling equip_ 
ment!, namely, fork IIfu, 
overhead cranes, moblJe 
cranes, crawler, cranes, 
hoists aDd stackers'· in place 
of "Spares of ProductloD 
machinery. H 

(Placed in Llbrar)". See No. 
L T -5574/88 1 
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(3) A copy each or the followiDa 
Notifications (Hindi and English 
versions) issued under tbe Cen-
tral Excise RuJes, 1944 : 

(i) G.S.R. 964(E) published in 
Gazette of Jndia dated the 
8th December, 1987 toaether 
with an explanatory memo-
randum making certain 
amendments to N otificatiOD 
No, 177/87-Central Excises. 
dated the 1st March, 1986 
so as to allow credit of 
actual duty paid on paper 
and paper boards used as 
inputs. 

(Ii) G.S R. l012fE) published in 
Galette or India dated the 
29th Decembt"r. 1987 to-
gether with an explanatory 
memorandum regarding 
exemp"on to motor vehicles. 
namely Kolos 1 alca 7 Model 
815 and Model HOT 45 
manufactured by MIs Bharat 
Earth Movers Ltd. for 
supply tn the MiDlstry of 
Defence for official purposes 
from (he whole of the duty 
of Excise leviable thereon. 

(iii) 

(iv) 

(v) 

G.S R lOI3(E) published in 
Gazette of IndIa dated tho 
29th December, J987 to-
gether with an explanatory 
memorandum making certain 
amendments to Notification 
No. 40~/6 '{ Central Excise 
dared the 8th September, 
1986 so as to provide exem-
ptJon from excise duty OD 
syst~rPs aod f'ub.systems of 
launch vehicle project and 
satellite project. 

G S.R. 43{E) publisbed in 
G~zeue of India dated the 
19th January, 1988 together 
with an explanatory memo-
randum regarding exemption 
to knitted or crocheted 
fabrics of manmade t~"tjJe 
materials. 

O.S.R. 44(B) published in 

Gazette of India dated tho 
19th Jaonuary. 1988 togother 
with an explanatory memo-
randum making certain 
amendments to Notification 
No. 109/86·CE dated the 
27th February, 1986 so as to 
exclude kDitted or crocheted 
fabrics from the scope of 
tbe said notification as a 
consequential change. 

(vi) G. S. R. 45(E) pubUsbed in 
Gazeue of India dated the 
19th January. 1988 regardiog 
exemption to fabrics of 
fibres of yarns of cellulosic 
origin whether or not conta-
ining cotton, aDd fabrics of 
nylon filament yarn whe-
ther or not containing visco-
se or cotton on the basis ot 
weight of such fabrics. 

(vii) G. S. R. 46(E) published in 
Gazette of India dated the 
19th January, 1988 together 
with an explanatory memo. 
rand um regarding cxemp-
tlOD to other mao .. made 
fabrics based on their width 
weight or value. 

(viii) G. S. R. 47(E) published In 
Gazctte of India dated the 
19th January, 1988 together 
with an explanatory memo-
randum regardmg exemption 
to fents and rags of man-
made fabric subject to cer-
tain limitations and condi-
tions. 
[Placed in Library. See No. 
L T -5575/88] 

NotificatioD UDder Explosives Act, UDder 
Companies Act, MODOpoll~s and Restri-

ctive Trade Practices Act efc. 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHR[ M. ARUNA· 
CHALA M) : I beg to lay 00 the T.bJt-

(1) A cop)' each of the followin, 
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Notifications (Hindi and Eng'ish 
versions) under sub-sectioD (8) 
of section 18 of tbe Explosive 
Act, 1884~-

(i) G. S. R. 887(E) publisbed 
In Gazette of India dated the 
2nd November, 1987 contai. 
ning CorrIgendum to Noti-
fication No, G. S. R. 248(E) 
pubHsbed in Gazette of 
India dated the 2nd March 
1983. 

(ii) The Explosive~ (Amend-

(2) A 

men') Rules 1987 publisbed 
in Notification No. G. S. R. 
995(E) in Gazette of India 
dated the 18th December, 
1987. 
[Placed in Library. See No. 
L T .. 5576/88] 

copy each of tbe following 
Not;fications (Hindi and 
English versions) under sec-
tion 396 of tbe Companies 
Act, 1956.-

(1) Tbe Anna Engineering Cor-
poratIOn Limited and Anna 
Traosport Ccrporation Limi-
ted (Amalgamation) Order. 
1986 published ID Notifica-
tion No. S O. J9(E) in 
Gazette of India dateJ the 
16th January, 1987. 

(li) The Gujarat Agro Foods, 
Limited and the Gujarat 
Agre Industries Corporation 
LImited (Amalgamation) 
Order 1987 published in 
Notification No. S.O. 96(E) 
in Gazette of India dated 
the 20th F~bruary, 1987. 
[Placed in Library. See No. 
L T .5577/~81 

(3) A copy each of the followIng 
Notifications (Hindi and English 
versions) under sUb-section (3) 
of section 67 of the Monopolies 
and RelltricUve Trade Practices 
Act. )969;-

(i) The Monopolies and Rest-
rIctive Trade Practices 
Commission (Conditions of 
Service of Chairman and 
Members) Amendment Rules 
]988 published in Notifica-
tion No. G.S,R. I(E) in 
Gazette of India dated tbe 
1st January, 1988. 

(ii) The Monopolies and Rest-
rictive Trade Practices 
(Recognition of Consumers' 
Association) Amendment 
RuJes, 1987 publisbed in 
Notification No. S.O. 28 in 
Gazette of India dated the 
2nd January, 1988. 
[Placed in Library. See No. 
L T -5578/88] 

(4) A copy each of the following 
papers (Hindi and Englisb verl-
ions) under section 619A of the 
Companies Act, 1956;-

(i) A statement regarding Revi-
ew by tbe Government on 
the working of the Cbandi-
garh Industria) and General 
Dcvdopmcnt Corporation 
Limited. Chandigarh. for tbe 
year 1986.87. 

(ii) Annual Report of the Chan-
digarh Industrial and Gene-
ral,Development Corporation 
LimIted, Chandigarh. (or 
the year 1986-87 a~ong with 
Audited Accounts and the 
comments of the ComptroJJer 
and Auditor General there-
OD. 
[Placed in library. See No. 
LT-5579/88J 

(5) A copy of the Annual Report 
(Hindi and English versional 
of the Controller General of 
Patents. DeSigns and Trade 
Marks for the year 1986 .. 87 
under section 126 or the 
Trade and Merchandise 
Marks Act, 1958. 
[Placed in Library. Seo No. 
L T -SS80/881 
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(6) (I) A copy of th& Annual Report 
(Hindi and BagJiah versions) 
of tbe National Institute of 
Desiso. Ah.mdabad, for rho 
year 1986·87 along with 
Audited Accounts. 

(ii) A statement (Hindi and Ena-
lisb versions) regarding 
Review by the Government 
on tiu: workinl of tbe Natio. 
nal Institute of Design, 
Ahmedabad, for the year 
1986·87. 
[Placed in library. See No. 
LT .S581-88] 

(7) (i) A copy of the Annual 
Report (Hindi and English 
versIons) of the National 
Productivity Council, New 
Delhi, for tbe yoar 1986-87 
alon& with Audited 
Accounts. 

(ii) A statement (Hindi and 
Engllsb versions) regarding 
Review by the Government 
on the working of the Natio-
naJ ProductJv,ty Council, 
New Delhi, (or the year 
J986.87. 
[Placed 10 Library. See No. 
L T -5582/881 

(8) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Tool Room 
aod Trailling Centre, Delhi, 
for tbe year 19i6-87 along 
with Audited Accounts. 

(ij) A statement (Hmdl and Eng-
lisb versions) regarding 
Review by the Government 
on the worklog of the Tool 
Room and TrainIng Centre, 
Deihl, lor the year 1986-87. 
[pjaood in Library. See No. 
L r.SS83/88] 

Revle" and Aenoal Report or NAtions I 
Projects Cooatruetion Corporation Lt d. 
New ~Ihl 'or 1986-87. AftllUal Report 
of and Review 0 n Dam.dar vall4_)y 

Corporation Act, etc, 

THE MINISTER OF STATE IN THE 

DEtARl'MSNT OF POWER IN TilE 
MINISTRY Q,P ENERGY (SHRIMATI 
SUSHlLA ROHTAGI): I beg to Jay OD 
tbe TabJe-

(I) A copy each of the IoJlowiae 
p.pers (Hindi and Engli.h ~el'~ 
sions) under au-b· section (I) of 
section 619A of tho Companies 
Act, 1956:--

(i-) Reviow by tbe Government 
on the working of tbe Natio-
Dal Projects Construction 
Corporati.n Limited, New 
Delhi) for the year 1986.B7. 

(ii) Annual Report of the Natio-
nal Projeots Construction 
Corporation Limited, New 
Delhi, for the year 1986-87 
along with Audited Accounts 
and the comments of the 
Comptro lIer and Auditor 
General thereoD. 

(2) A statement (Hindi and English 
versions) showinl realons for 
delay in laying tbe papers men-
tioned at ()) above. 
[Placed in Library. See No. LT-
5584/88J 

(3) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Damodar 
Valky CorporatIon, CaJcutta 
for the year 1986-87 along 
with Audited Accounts undel" 
sub-section (5) of section 45 
of the Damodar Valley 
Corporation Act t 1948. 

(Ii) A copy of tbe Review 
(Hindi and English versions) 
by the Government on the 
working of tbe Damodw-
Valley Corporation, Cal-
cutta. for the year 1986-87. 

(4) A statemont (Hindi and English 
vetsions) showinB rea~ons for 
delay in laying the papers men-
tioned at (~) above. 
{Placed in Library. See No. LT-
5585/88J 
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Notification. UDder StaDdarda of 
Wellbt. aud Mea.ures Act and UDder 

Bureau of IndlaD I.andards Act. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI D.L. BAITHA): I beg 
to lay OD the Table-

(1) A copy each of the fo1lowln8 
NotIfications (Hindi and English 
versions) under sub-section (4) 
of section 83 of the Standards of 
Weights and Measures Act. 
1976;-

(i) The Standards of Weights 
and Measures (Inter-State 
Verification and Stamping) 
Rules, 1987 published in 
Notification No. G. S. R. 
945(E) 10 Gazette of India 
dated the 2nd December, 
1987. 

(il) The Standards of Weigbts 
and Measures (Numeration) 
Rules, 1987 pubhshed in 
Notification No. G. S. R. 
946(E) in Gazette of India 
dated the 2nd December 
1987. 

(iii) The Standards of Weights 
and Measures (approval of 
Models) Rules, 1987 publi-
shed in Notification No. 
G. S. R. l003(E) in Gazette 
of India dated the 2~nd 

December, i 987. 

(iv) The Standards of WeIghts 
and Measures (Packaaed 
CommodItIes) Amendment 
Rules, ) 988 published in 
Notification No. G. S. R. 
19(E) in Gazelle of India 
dated the 8th January, 
1988. 
[Placed in Library. See No. 
LT .5586/88J 

(2) A copy each of the folfowJng Noti-
fications (H indi and En,Hsb 
versions) under sect; on 39 

of the Bureau of Indian 
Standards Act, 1986:-

(i) The Bureau of Indian StaD-
dards (Powers and Duties 
of Director-General) Amend-
ment Regulations, 1987 pub-
lished tn Notification No. 
O. S. R. I031(E) in Gazette 
of India dated the 31st Dece-
mber, 1987. 

(ii) The Bureau of Indian Stan-
dards (Advisory Committees) 
RequlatioDs. 1987 publlsbed 
in Notification No. G.S.R. 
l032(E) in Gazette of India 
dated th. 31st Docember, 
1987. 

(iii) Tbe Bureau of Indian Stan-
dards (Certification) Requ-
lations J 988 published in 
Not;ficat,on No. G. S. R. 
100E) in Gazette of India 
dated the 6th January, 
1'88. 

(Iv) The Bureau of Indian Stan-
dards (Terms and Condl. 
tions ot service of Emplo-
yees) Regulations. 1988 pub. 
lished in Notification No. 
G. S. R. 34(E) ID Gazette 
of India dated tbe) 5tb 
January, 1988. 

(v) The Bureau of I ndiaD Stan-
dards (RecrUitment to 
Scientific Cadre) Requla-
tions, 1988 pubh~hed in 
NotificatIon No. U. S. R. 
3S(E) in Gazette of India 
dated the 15th January, 
J983. 

(vi) The Bureau of Indian Stan-
dards (Recru tment to 
Laboratory Technical Posts) 
Relulations, 1988 published 
in Notification No. G. S. R. 
36(E) in Gazette of India 
dated tbe J 5th January, 
1988. 

(vii) The Bureau of Indian S,aD-
dardl, (Recuritment to 
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Administration, PinaDce and 
other pO.tl) RegulatioDs. 
1988 published in NotIfica-
tion No. O. S. R. 38(E) in 
Gazette of India dated tbe 
l~tb January, 1988. 

[Placed in Library. Seo No. 
LT.S587/18] 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

FortY-leyeatb Report 

SHRI M. THAMBI DURAl (Dharma· 
pur i) : Sir. I bel to present the Forty. 
seventh Report (Hindi and English versio .. 
os) of tbe Committee on Private Members 
Bills and Resolutions. 

CALLING ATTENTION TO MATTBR 
OF URGENT PUBLIC IMPORTANCB 

[ English] 

Reported decfsfoD of GOferDmeat to 
lell Scooters India Limited to a prl,at. 

lector company 

SURI NARAYAN CHOUBEY 
(Midnapore): Sir. I caJl tbe attention or 
the Minister of Industry to the followina 
matter of urgent public importance aDd 
request that he may make a statement 
thcreoo:-

"Reported decls;oD of tbe Gove-
rnment to sell the pubUc lector 
company-S~ooters Iodia Limited 
to a private sector company'" 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : Sir, Scooters 
Iodia Limited. a public sector, undertakinl 
under the Ministry of Industry eDgaged 
In tbe manufacture of 2·wbeelers, 3-wboo-
lors and Fdn!, bas beeo iDcurriDI Joases 
aince inception. Tbe accumulated )0.1 
~r tbo uait .a OD 31~3,87 WI. a.. 10',26 

crores. The issue of makin, Scooters 
Iodia Ltd. a viable unit has beon cnla,iDI 
attention of the Government for 10m. 
time. 

Various alternatives like closure, emp. 
loyees' takeover, joint venture witb tbo 
private sector. revival through transfer of 
aSlets and liabilities to another existing 
uoit or through fresh capital investment 
were consjdered. After careful exami· 
nation of various alternatives, tbe revival 
of the unit by way of transfer of assetsl 
liabilities to another existing unit In tbe 
2-wheeler sector, (ailios wblch revival 
through fresb investment, were louad 
most suitable. 

The current decade has shown a sads .. 
ractory growth rate in the 2-wbeeler sector 
of economy with adequate investment in 
the private sector. It was found desirable 
to dovetail the capacities created in Scoo. 
ters India Ltd. With the existing private 
investments to a void fragmentation of 
capacities and to secure maximum overall 
returDS to the economy. Accordingly. 
Government decided to transfer agreed 
assets and equivalent liabilties of Lucknow 
unh of Scooters India Ltd. for tbe manu-
facture of 2-wheeJers and 3-wbeelera to 
MIs. Bajaj Auto Ltd. 

In the proposed scheme of transfer of 
agreed assets and equivalent liabilities of 
Scooters India Ltd. '5 Lucknow unit to 
MIs Bajaj Auto Ltd" tbe latter would 
provide fresh employment to a sizeable 
Dumber of existing employees of Scooter. 
India Ltd. In the rejuvenated UDlt, cer-
tain standard fiscal concessions as appli-
cable to the defined backward areas would 
also be extended to thIS rejuvenated unit. 
The modalities of settlement of worken. 
privarc share holdings and loans of finan-
cial institutions etc. are being worked out 
aod a ~lemoraDdum of UndertaklDl will 
be entered ioto with MIs. Bajaj Auto Ltd. 
for the purpose. 

This scheme would enable tbe opti. 
mum utiJhation of assets, capacities and 
skiHs already created In the unit aDd 
would lead to tbe fmprovement of the per. 
formance of tbis unit. 

Tbe de,ilioD to traOlfor ••• ot8 ''l~ 
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Uebilittcl of the Scooters India Ltd. i. on 
the basis of past performanco of this indi-
vidual unit and witb a view to consolidate 
Qaplcities ill tbis nOD-ltrategic aoctor. 
Govt. have not takeD any policy decision 
to privatise public sector units. 

SHRI NARAYAN CHOUBEY: Sit', 
the matter is very seriouI, as you Wttl 
unde-rstaod and even tbere ehoufd some 
lo,ic before taking a d~o)8ioD to seU the 
puhhc sector company. Tbe ,wtelDeDt of 
tho Government IS like the Josie of a kltlCC 
0Bty. Sir. yesterday. our Finance Minis-
ter, Shri N. D. Tewary, spoke of a strong 
and vibrant public sector whieb late 
Jawahar lal Nehru wanted to be In comm-
anding beiabts in our economy. Today 
we are discussing about tbe Scooters India 
Limited which will be sold to a private 
sector company. Let our journalists write 
a book on Scooters I ndl8-lts rise and fall. 
lt will be the best tbelUe, In India in 
19i8. 

Sir, Scooters IndIa Limited came mto 
beiDg in 1972-73. You know, Sir, it is ready 
for lacrifico and it is DOW at the alter of 
Bajaj Scooter. The priest is ready to utter 
'mantras'. Scooters IndJa bas been tied. 
Bells are rlngmg and the Department of 
Industry is ready with sword in hand. I 
40 not know bow many arc there stili to 
be privatised like this. The Automobile of 
India and Innocenti of Italy bad been 
manufacturing leooters. But tbey could 
Dot find it viable. So, they approached 
the Government of India to make It a 
joint venture. But after It bag been do-
clared as a jOlDt venture, both the Auto-
mobile of India and Innocenti of Italy 
backed out and tbe managemt:Dt of tbis 
unit was Jeft with the Government of 
India. The joint venture systom would 
have worked well but it bas not worked 
well cot because of the workers but be-
cause of the fault of your department. 
Bungling started. There is no estimation 
of the capacity of the plant. No techno-
lOIy was available. Even C.S.I.R. wal Dot 
called for. About Ra. 70 lakbs bave been 
.pent to let foreign technology but it did 
not click. The plant and macblDory bad 
become absolete and they had to be re-
placed aD~ updated. Since 1972, DO D.P.R. 

fRep. b,elsWft 10 sell 
Scooters India Ltd. 

bat be~ prepared and it is the statement 
of tbe Secretary of your own Departmeot. 

1l.~ 1m. 

[MR DEPUTY SPEAKER in the chair) 

Rs. 30 lakhs have been made avaHable 
for this DPR to MIS A. P.I. Even then 
tbe DPR is Dot yet ready. You Will be 
struck With wonder, there is no Chairman 
in tbis Company, there is DO M D. since 
1983 and olle E1(ccutl ve Director bu been 
brought here from the Railways, be II an 
officer of the Railways havJDg DO know ... 
ledge at all regardlog automobiJes and 
most of tbe time this gentleman remains 
absent from tbe plant. Natura Jly it IS a 
Joss-loss to the tune of Rs. 105 crOfes, of 
whicb Rs. 50 crotes is Government toano 
You agree that there has been a loss. Then, 
Virions Committees were formed, tbey 
made various recommendations. Tbe Ingt'r 
Soli Engineers Committee, Satya Pal 
Committee, MansukhlaJ Committee, 
Secretaries Committee-they all made 
maoy recommendations to make it viable. 
you dId Dot accept tbem, eveD tbe COPU. 
our Committee OD Public Undertakln&s 
had gone through it, they made recommen-
dations, but they are also not adhered to. 
But even then they continued to produce. 
They produced 20,275 scooters in 1983, 
27,282 scooters in 1984. 26.186 in 1985 and 
21,838 in 1986. But suddenly in 1987. when 
you bad made a plan to band it over to 
Bajaj, productIon bas gone down to only 
5,434. Why? It is perbaps becauIJe aJready 
you have made a plan to sacrifice it at the 
alter of Bajaj. Even tben there bat be eft 
step-motherly attitude towards it, altbougb 
you aHowed Bajaj to sell their prod1lctl 
throughout India. tbe Vlkrant and semi .. 
V,krant vehicles of tbls Company, '-scater. 
and 3-wheelers, they are not allowed to 
leU tbem beyond U.P. and Bibar. Why? 
Wherca5 Bajaj bas an all-India market, 
you being a Government concern, public 
sector concern, don·t allow tbem to have 
an all-India market. I fail to understand 
why, they do Dot have a aood market. In 
tbe mean time. BaJaj gets a licence to pro· 
duee one lakh scooters in U.P., Surajpur, 
Meerut District, tn 1985. In 1985 BaJaj 
lets a Iic~Dce. Till tbat date Bajaj his Dol 
'Worked aD tbat Jicellce. Bajaj is waltl.,. 
for the timo to bu)' this 'actor)' IDd It II 
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allowed to continue this licence. Bajaj 
does not make tb", factory. 10 1987 this 
Scooters India Limited was trying to 
revive. Sometimes it was producing some 
materials to be sold at a loss to private 
companies. In the mean tim~, ultimately 
it came to an agreement with Honda of 
Japan. and jf this agreement is acted UPOD. 
it will be producing the best quality scooter 
with tbe highest fuel efficiency in India 
and tbat Will be cheapest also. That will 
be as cheap as the Moped. When thi! i~ 
the situation, you Just want to sell it to 
tbe private company. Situation was crta .. 
ted to have good fuel efficient cheap 
scooters. But at is not to be~ it has to be 
sold to Bajaj and asset of Rs. 200 crores 
with a land of ) 50 acres IS bemg given to 
Bajaj for Rs. 30 crores, of Which Baiaj will 
pay you only Rs. 5 crores and Rs 25 
crores you WIll procure for Bajaj as a 
Joan to be paid to you. I don't know why 
tbis mallDdlmity to Baja} aod Bajaj alone. 
I do not know whether thlli BdJaj If\m,:y 
is in good b )oks of some important persoo 
of that area or not. 

AN HON. f\1EM BER Chlirman of 
Air India. 

SHRI SOMN ATH CHATTERJEE 
(Balpur) : ChanmaD oj Air India. 

SHRI NARf\YAN CHOUSEY ; So, 
Sir, such is the situation. The lndian peo .. 
pte want a good scooter, a fuel effi~fent 

scooter, a cbeap scooter. but they won't 
get It. Now, even the workers, I do Dot 
know-3200 workers and officers are 
working nothing to be heard from them, 
they will be thrown out. This is the story 
of Scooters IndIa LImited. Sir. This is the 
beautiful story of how a capitalist State 
buys one factory which was goiog to be 
liquidated, fhat IS, the Itaim factory, then 
restores it to some extent and then bands 
it over to another capitalist, namely. 
Bajaj. 

So. this tbe story. I want to put a few 
questions. 

SHRI J. V E:NGAL RAO : Let me 
aDswer first all this. Afterwards you can 
put quelUoDs. 

Scoottrs India Ltd. 

SHRI NAR.AYAN CHOUltBy 
You have decided: "After careful exami-
nation of various alternatives, tbe revival 
of the unit by way of transfer of assotsl 
liabilities to another existing unit In tbe 
2 .. wheeJer sector, falling which revival 
through fresh investment, were found most 
suitable. Before you took tbe decisioD, 
dJd you con'SuJt tho workers. employees 
and officers. Do you know even the INT-
TJC, your labour wing bas opposed it "/ 
Only yesterday, your INTUC bas issued 
a statement that this should not be d"De. 
This would be anti-workers and aDti. 
principles of the Congress Party. Mr. 
Gopeshwar has opposed It. Why don-' 
you allow him to speak, if you want to 
know hi~ reactIon. Has the Government 
received any memorandum from tbe repre-
sentatives of the workers, employees and 
offi~ers regarding a separate viable plan to 
run tbis industry? What is your reaction. 

The Government has been very rna ... 
nanlO10US to BaJBJ. Assets worth Rs. 200 
crores will be handed over to It and you 
will get ooly Rs. 5 crores. Ev~n, you are 
gettlOg Rs. 25 crores from other institut-
Ion as loan for Bajaj. Why does tbe 
Government not go tbrough and act upon 
CO PU's suggestion? The Government II 
handrng over to BaJaj with good grace. 
Why does the Government Dot hand over 
financial aid to Scooters J ndJ8 so that it 
can be made viable which the otlicers and 
the engineers have claimed? Why don'" 
you work on the plan of Japan-Hooda, 
the agreement which bas been made by 
Scooters India with JapaD-Honda. 

SHRI SOMNATH CHATTER1BB 
Sir. I propose that NIr. Harisb Rawat 
should be made chairman. 

SHRI NARAYAN CHOUBEY: It Is 
amazing when you have said that facilities 
given to employers to construct factory jn 
the back ward area will be given to Bajaj, 
when the Bajaj takes over Scooters India. 
Is Lucknow a backward area? Then, what 
is the reason for giving special concession 
to Bajaj ? 
[ Translation) 

Tell me whose (ault is it? II ft 'of 
Bajaj or YOUfi ? 
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[En8lish] 

Why should this backward facUities be 
aiven to them? 

What Is the number of workers going 
to be affected? You have said: Accord-
iDlly, tbe Government decided to transier 
agreed assets and equivalent liabIlities of 
Lucknow unit of Scooters India Ltd, to 
Bajaj. Wbat is (he equivalent Jlability of 
the Lucknow Unit of Scooters India Ltd. ? 
What is the price of tbat? Wbat IS tbo 
cost of tbat? What is the price you are 
going to give to Bajaj for taking over 
this? How many workers are going to be 
involved? How many WOI kers wJJI Jose 
their jobs ? How many workers \\obom 
Bajaj propose to take? Nothing is ment-
ioned. What Is the amount those workers 
who would not be laken back arc going to 
get and whether that is sufficient. ThiS is 
your corcodile tear for tbe public sector. 
You have said very nicely: "It is with 
a view to consolidate capacities in the Don. 
basIc and nonstrategic sector. GoverD~ 

ment bas not taken any poliCY decision to 
privatise public sector units. to It is one 
step forward toward that. If you are 
successful in thiS, then something more 
will be done. Then, I will question to you 
whether you will refrain from banding over 
tbis concern to Mis. Bajaj. Kindly ell:plaio 
all these things. 

SHRl RAMASHRAY PRASAD 
SINGH (Jabanabad) : Mr. Deputy Spea. 
ker, Sir, tbe reply given by tbe Govern-
ment on the calling attention motion clea-
rly shows that tbe Government is ignoring 
our national industrial policy. The Govern-
ment has told tbat Scooters India Limi-
ted suffered a JOIS of Rs. J 05 26 crOTes on 
31.3.87. This Joss surely did not lake 
place within a year; tbe process of it must 
have started much before. I want to know 
from tbe Government as to why it has not 
implemented the suggestions for reducing 
the losses given by the Committee which 
was set up to go into the causes of loss? 
Had there been losses in spite of tbe im-
plementatIon by the Government of the 
luggestions made by the Committee, then 
it would lurely have beeD a subject worth 

Seooters India Ltd. 

consideratioD. The Government constitu-
lcd committecs time and again which 
Included technical committees, Parliament-
ary committees ctc. and the report of 
each committee was tbat managemcl'lt 
i. Dot capable. Why have you not been 
able to check the losses, when they 
told about this 1 They recommended 
that the obsolete machinery should be 
modernised and tbe technicians, who have 
to produce all these [blDg, should also 
be consulted, but tbe Government bas 
ignored all these suggestions and is 
now raising the issue of the loss. 
The loss bas not ta~en pldce in one 
go. If tbe Government really wanted to 
strengthen the pubhc sector, tben, it 
should have implemented the reports pre-
sented by the committees. Who h respon-
sible lor It 1 Government have not Imple-
mented the suggestions. Even in 1985. you 
arc giving it to ESCOI ts and they promised 
to employ all Its employees but even at that 
time, there was a lot of OPPosition and 
after that Government closed the matter 
and it remalOed in public secror. What 
are the reasons that today Government 
intends to SAve it to Bajaj '! 

This factory WBS established by our 
Jate hon. PrIme Minister ShnmatI Indira 
Gandhi, in order to bring an end to the 
monopoly. At tbat time BaJal had a 
monopoly and it was chargmg Rs. 4-5 
thousand as a premium I' OJ ~elJlOg a 
scooter to the people. 1 n order to stop 
such a foot, Scootcrs J ndl8 was established 
so that monopoly may come to an end. 
But today, Government is encouraging 
monopoly and thus going ogalost the late 
Prime Minister·s wishes. They should 
consider tbe fact as to why tbey formed 
such a view. At the time of manufacture 
of tbis scooter, there was demand of thiS 
scooter in the market. The people thought 
of buyiog It because of its durability. 
What happened to its management 7 Four 
man8acr! have been employed where only 
one would bave suflJcc:d, and .,lllltJarly, 
seven Director General (M) have been 
appointod where only one D.G. was suffi ... 
cient. You should let us know as to how 
much extra expenditure ha~ been incurred 
on the management aod how many extra 
people were employed due to which all 
tbil 10S8 bal been tbero. 
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I want to submit that we should Dot 
10 against our national policy. Today 
Government have decided to give it away 
at Rs. 25~30 crores aDd provide them the 
same amount in the form or loan. No 
doubt, they will have to invest Rs. 5 
crore! and Government is making 
rvailabJCI 10 them a sum of Rs. 25 
crores in the form of loan. This 
shows that they are giving them (is a free 
gift. Government should give this Rs. 30 
crores after having talks with the em-
ployees and give them another opportunity 
to run it. Therectfter, Government should 
take consensu~ and constitute a Managing 
Committee Soon after giving this amount 
of Rs. 30 t;rores,yOu will understand whet-
her the company shows profit or not. You 
should not go tn for any anti-pecl~ polley 
which may harm anyone. You cannot take 
any arbitrary decIsion. This IS not some-
thing to be mortgageJ. You should do 
whatever IS reasonable. You should follow 
only the national policy which bas been 
formed In this connection. We should not 
go against it The Sh:p that you are taking 
by selling ·S<.:ootcrs India' to some other 
is entirely wrong. J al~o understand that 
you arc sclli ng It free of cost. I want to 
know it') rea"on from the hOD. Minister. 
You are doing this only to make someone 
a mi lionatre and multimillionaire. If you 
are capable and want to perform your 
duties hO"leC\tly. t hen you should save the 
thou:,ands of people who may suffer as a 
result of this action. You should consider 
all these nHn:s CJf:nly and should not give 
it to Baja i. Y (·u should not earn bad 
Dame by n:sorting to su;h a step. If you 
sfrengthen the publIc sector. the nation 
WJJl surety he benefited. You ar~ not at 
all following the path of socialism. 

SHRl ANAND'\ PATHAK (D:lrjeeling): 
Mr. D~puty Speaker, SIr, at the outset I 
am dead oppo~ed f 0 the decision of the 
Government to hand over Scooters India 
Limited to M/~. Bajaj Auto Limited. We 
find th(" Government is acting unilaterally. 
They have not brought this matter before 
the ConsuHatlve Committee for the MiniF-
try or Industries. They have not dIscussed 
this matter with tbe workers. They have 
Dot brought tbe matter before the public 
for their opInion. But, unilaterally tbey 

have done tbis. Tbis is not the only one 
case. We find that in the name of socia-
lism, the Government is going to denotify 
one indus fry after another. For example, 
in our BengaJ, you win find that tbere are 
many Industries whlcb have been denotl-
fled. I would like to cite a few or such 
units for your information. They arc: 0) 
Containers & Closures Ltd. (ii) Indian 
Rubber Manufacturing Company (iii) 
Caller Pil1ers & Co. (iv) Motor Machines 
Manuracturing Company and (v) Sri Durga 
Cotton and Spinning Company. In this 
way, they are denotifying one industry 
after another. Besides this. there are many 
units which have been closed down. Re-
gardmg such units. the Government bas 
not got aoy policy and is not doing any-
thing. I cite a few units which have beeD 
closed down. They are: (i) Titagarh 
Paper Mills (ii) Bengal Paper MiJJs (iil) 
Hindustan Pilkingtons (iv) Bengal Immu-
nity and like that there are so mclny units. 
What I would like to point out is that if 
any unit is to be made viable or profitabJe. 
it is the duty of the Government to djscuss 
this matter with the workers; to sit aloDg 
with the workers and find out the ways 
and means. But. instead of doing that, 
they are going the other way round. My 
apprehension is this. They have some 
understanding with IMF. The IMF wanted 
not to nationalise any industry and advo-
cated about pri\'atisaHon. Now they arc 
following the same policy. That is why 
this disaster has come to us now. There-
fore, I want to know from (be Govern-
ment whether the Government wiH review 
the posItion and cbange its drastic polley 
or not. If an industry is not viable or 
profitable the Government has \0 think 
as to how that could be made viable or 
profitable and Government should think 
over that such sick industr es should be 
nationalised in the interest of public and 
the public exchequer. Already, 1,45,000 
industr;es havo been closed down in our 
country. Thousands and thousands of 
workers have been thrown out of remploy-
mente In such a situation, now we are 
finding another example that Scooters 
India Limited is going to MIs Bajaj. Hun-
dreds and thousands of workers will be 
tbrown out of employment. Therefore I 
want to know categoricaJJy as to what tbe 
Governmeot is going to do about this. I 
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would like to know whether th" Govern .. 
ment will reconsider the matter before 
handing over it to the Bajaj company 
aDd retain it, revive it and make it profit-
able aad viable in consultation with tbe 
workers concerned and trade union con-
cerned. That is my point. 

SHRI SURESH KURUP (Kottayam): 
Mr. Deputy Speaker, Sir, the seriousness 
of tbe problem ba3 already been mentio-
.oed by my colleagues here. The cavalier 
maDner io which the Government appro-
acbes tbe whole problem IS evident from 
tbc reply itself in whIch Vital facts are 
clevorly coverd up. 

Sir, tbis is the first time in India that 
8 pubHc sector concern is going to be 
handed over to a private sector giant and 
the Mluister·s statement about 105ses are 
correct. But as I mentioned earHer, he 
Ilas doliberately avoided meotioning certaIn 
vita) facts about th.s unit. The A PI and 
Innocenti who were funning this unit 
ear1ier very cleverly and cunnlrg\y put the 
yait under the responsibility of tbe 
Government of India. and tbey withdrew 
from tho whole scene. After the Govern-
meot of India took it over. aJi the machines 
wore renewed and plants were modernised 
tbroUlh the years. But even then not 
even a single year J the company made any 
profit. So the Government appointed dtfTe-
reet committees, mentioned by other 
Members. At least four committee~ have 
lone into tbe fUDctloning ot this unit 
Includins tbe committee on Public Under-
takillgs. And nODe of tbe rt'commco-
dations of these committees have been 
implemented. Not even a single recom-
mendation of the Committee on Public 
Undertakings was implemented and the 
Committee hag actually questioned the 
decision to purchase its old plant and it 
has at least given 21 recommendations to 
revamp tbo plant. I would hke to know 
from the Minister why have they rejected 
tile whole tbing and why was none of the 
recommendations of this Committee imple-
mented? 

Sift it it painful to know that such an 

important unit Is Dot hl.inl a nan-time 
Chairman, a fuU-time ManaJln.-Dtrecter 
and no functJonal Director for the )ast fiYe 
years. And tbe person who is deptlto<i 
from the Indian Railways is actio. as tbe 
E'tecutive DIrector and nobody il respoa-
sible and nobody is tbere to look .not 
tbe unit and still tbe Government waats 
tho una to run in profit. Aad evco in tbis 
state of confusion, tbls unit bas IUcceSS-
fully managed to produce a sovcn-seater 
which is known as 'Vikram' and which is 
qUIte commonly used In Uttar Prade~b. 
Other States have not allowed this soooter 
to eoter into their States and it is ooly a 
matter of time. It has proved beyond 
doubt tbat this sevon-seater has a market 
in thiS country and Government of India 
has given Rs. 05 iakbs to Honda and now 
they have developed a new design which 
is about to be marketed. At tbl. sta,.. 
Government wants to hand it over to 
Bajaj. SIr, in 1976, tbe then Minister for 
IndustrieCf Sbrl T.A. Pai wanted to sell 
this unit But at that time, nobody wanted 
it. BaJaj was not in the picture; no otber 
private sector units came forward to take 
over It. Why, at this juncture, after JO-12 
years, 'BajaJ "ants to take ,ncr this unit ., 
It is because they know that thIS 7 seater 
IS a profitable thtng and tbe new desiaft 
can also be marketed well. 

The workers have already submitted 
serious proposals to revamp the unit. I 
would like to know from the Hon. Min is-
ter whether they have considered It. They 
have already volunteered sayIng that they 
are capable of running this unit. They 
saId 'it IS our proposal, whether Govern ... 
menr has cons.dered aU these things·. 

Above a II. what is the mechanism the 
Government ha~ adopted to sell off tbis 
unit 1 Even If you bav~ to sell off a 
thrashed property of tbe Government of 
India you ha\-e to advertise first. What 
Is the mod us-operandi of this? Have you 
advertised it ? 

Some other persons may be interolted '0 buy this unit Some otber pri"ate sector 
units may be ready to buy tbis unit or 
some other pubHc leCtor unit itsolf may 
be ready. If I undcntaod ,jabt. HMT" 
ready to tako ovor it. 
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Sir, everytblolJ cODnected with tbis 
deal II Ibady ; Dotblnl overboard. Under. 
band dealiDls aro tbere. I would liko to 
know whit liability Government or India 
Is raisiog out and how much liability Bajaj 
II raking out. Tho Minister i. very much 
amused about all thele tblnls; be is 
tbiokinl wbat tbese fools are I.y'nl. Why 
is bo so much amuled about all thea. 
tbings '1 He is presidins over the disinte-
gration of the public sector units of tbis 
country. Workers are goina to be retrcn-
ched. 

I request the Minister to rethink about 
tbis even at this juncture, seriou,ly con· 
sider tbo proposal~ put forward by tho 
workers to revamp tho whole unit and 
withdraw from tbe step taken by tbe 
Government to hand it over to Bajaj. He 
should also explain how much money 
BajaJ is loing to pay over this unit. 

[Trans/allon) 

SHRI HARISH RAWAT (Almora) : 
Mr. Deputy Speaker, Sir, I am a great 
admirer of Hon. Minister and I underst-
and that people of Andhra Pradesh cannot 
forgot wbat be bad done for them as Chief 
Minister 01 that State. But I would like 
to quote the last portion of his today'. 
statement which is as under :-

[English} 

"Tbe decision to transfer tbe 
assets and liabilities of the Scoo-
ters India Ltd. is on tbe basis of 
past performance c f this indivi-
dual uoit and with a viow to 
consolidatin8 tbe capactios 10 
this non-basic and DOD-strategic 
sector Government have not 
taken aoy policy decision to 
priv&tise public sector unit,." 

[Trans/ation] 

One can obsorve two tbings from bis 
statement. One thing is tbat Government 
may be presaurised to hand over tboso 
public sector units in the non-strate~fc 
sector which are rUDnios at JOS8 to the 
private parties wbich arc doing good work 
in tbeh' field, tbough it misht be due to 

Scooters India Ltd. 
the Government's policies. So tbey also 
can pressurile tbe Government In futuro 
to sell such units to the private partics. 

The otber tbiDI is that by statiog In 
the Jast portion of your statement tbat this 
is oot a policy decision, you bave expres-
sed the same apprehension which we hayo 
in our minds that what is the guarantee 
tbat whatever is being done with S.I.L. 
will Dot be repeated with other public 
sector unit. Tho question is not tbat of 
handing over a unit to Bajaj or aoy otber 
party but the question is of handing over 
of a public sector unit to tbo private 
bands. howsoever big industrialist he may 
be. Begiooing of tbis ,ractice would be 
detrimental to the interest of the country 
In future.. It wilt create an atmosphere 
whicb will be harmful the to the Dation. 
Therofore, I request you to consider this 
matter de-novo. Hindustan Paper Cor-
poratjon, N. T.e. KoJar Gold MlDes aDd 
besides these undertakings there arc 
severa I other units which are runniDg at a 
loss. Tody, some newspapers and people 
are trying to create an atmosphere in 
favour of Bajaj, tben what is the guaranteo 
that in futuro others wiJl not try to create 
such atmosphere to give other public 
soctor units, public sector undertakings, 
on lease to tbe private people. Who Is 
responsible for tbe loss of Rs. lOS crores 
or more in Scooter. India Ltd. 1 If we 
examine this matter, tben I would like to 
know whether the people Sitting in tbe 
Ministry of Industry are not responsible, 
wbo have been ignoring this toss for years 
and did not take remedial steps in this 
respect. They did not implement the 
recommendations made by the Parliment-
ary Committee, Committee on public 
undertaking. Against whom Government 
is taklng action for this? There bas been 
DO Managing Director since 1984 and the 
work is being done by an Executive Direc-
tor who bas also been brought bere on 
deputation and moreover. his deputation 
period is already over. Who Is resPonsible 
for it and how wilJ you justify that you 
could not appoint a Managing Director 
since 1984. How shall we be able to 
satisfy the general public with this argu-
ment tbat we are Dot responsiblo for this 
loss. Is it not a fact that according (0 

tbe advice of the Committee on Public 
Undertakings, tbe Scooters India Ltd. 
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[Shri Harish Rawal ] 

bad lought the approval of tbe Ministry 
of Industry lor mass production of 60 
thou!and sC'ooters which were described 
II break-even point. But the people in 
tho MiDlstry of Industry dumped tbe file 
and they did not aive permission to S.I.L. 
manalement to reach that POint. Is it 
Dot a fact that S.I.L. management applied 
several times for technical colhaboratioD 
which was allowed in so many cases and 
also to BajaJ but tbe same was turned 
down every time by tbe Government. 
Some technical collaboration was allowed 
to Bajaj and otbers. To enhance their 
capacity, S.I.L. manag.,ment submitted 
tbeir proposal to get help from financial 
institution but Government turned it down 
also. They applied for all India permit 
for the production or Vikram and Mini 
models whlcb are very popular in India 
and partieu larly in U P. But people in the 
Ministry dumped that tHe also. Whose 
rcspoDslbi!ity is this? I would like the 
bon. Minister to clarify these points and 
tell the people of India actual position 
through this Parliament. 

I would also like to say tbat a most 
fuel efficient 100 C.c. Semi-Medel, whose 
fuel consumption is about 60 k.m. per 
litre, bas been manufactured & IS ready for 
laic. But the present Management and the 
officials sitting in the Ministry of Industry 
are not giving permission to sen it because 
Bajaj is Soing to take it over and they do 
Dot want to give credit to the emp]oyees 
of S.I.L. for this model. The hon. MIDis-
ter will bave to reply to all these points. 

I would h.k e to urge to tbe hOD. 
Minister that apart from looking into 
tbe~e points, he may also please find out 
tbe number of officers who are deadng 
with two-seater scooters in Departmeot of 
IndustrIes and gettmg ready to leave the 
Department and jOin the Bajaj group. 
According to my information, aIJ these 
tbings bappened during thc teoure of an 
officer who left the Department and joined 
tbc Maruti Udyog Ltd. He is now trymg 
to 10 from Maruti to Bajaj group. This 
bungling has been done dudog bls tenure. 

You will be surprised to know tbat 

the total property of Scootor IDdia Ltd. 
has been eva tuated at Ra. 18 crores and 
it is beiDI sold to Bajaj ror Rs. 20 croro. 
Apart from this, Rs. 25 will be liven to 
Bajaj by financial institutions. Tbe Bajaj 
group will invest only Rs. S crore by 
taklnK from bere and there. It include,. 
ISO acres of land which is near Lucknow. 
If that 'and is auctioned to anyone, it will 
fetch Rs. 30-35 crore!. At pres~nt tbe 
entire property of S.I.L. would be 
wOlth mOle tban rupees two hundred 
crores. If the Bajaj group gets this pro-
perty in just rupees 20 crore. then I 
understand tbat Bajaj is tbe most lucky 
one in the world and we arc the biggest 
donor in tbe world. 

Tbtrefore, I would like to request you 
to look into thi~ matter thoroughly. The 
case about the sickness of S I L has been 
made out deliberately. Let a Parliament-
ary Committee investigate this case thoro-
ughly. If it is proved that workers are 
at fault and because of trade union acti-
vities S.I.L. has become Sick, then the 
worker. should be dismissed and they 
must be shunted out. If some other 
persons in the Manage:nent are at rualt or 
tbe officials sitting in the Department of 
Industries arc found gUIlty I then the acllon 
should be taken agamSt them. 

I also want to draw your kmd atten-
tion towards.a humanitarian aspect, 
Uttar Pradesh IS the most backward and 
poor State. It has the largest number of 
unemployed persons. 1 he S J L. h,n 
provided employment to 3200 persons. 
The Bajaj groug bas already put the con-
dition tbat if this property, wbich bas a 
huge public investment, is given to !hem, 
then tbe lJovernmeot of Ind.a would Jtself 
have to write to. these employees that 
the.r services are no more r~quired. They 
will be given tbe pay of one or two mcnths 
in accordanco with the rules and tbey will 
80 to tbelr homes. Those who have 
worked there (or fifteen years, will be 
shunted out. Tben BaJaJ wHI be asked 
to take over tbis propert). Bajaj bas told 
with areat magDsmiDlty tbat they will keep 
only fifteen hundred employees in the job 
who will be found capable according to 
them. If they are found Incapable, tben 
tbey will not be liven job. In tbis maDDer 
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lovcateea hUDdred people will become 
unelDployed. There will be element of 
uncertainty in so far as their jobs are 
concerned. Tbe bOD. MInister should 
also let us know as to who will be respon-
sible for tbese persons who will be tbrown 
out of employment. 

(English] 

SHRI INDR~JlT GUPTA (Basirbat) : 
Before the Minister replies. be should 
begin by telling us whether they will 
reconsider tbe whole thiog and then tell us 
tho facts. Have some respect (or parlia-
ment and tben for tbe Committee of 
Parliament. 

SHRI J. VENGAL RAO: The 
Members, who moved tbis caJJing attention 
motion, have already participated in the 
discussion on my Statement. The fact is 
that the Government is not aaainst the 
public sector. 

SHRI BASUDEB ACHARIA 
(Bankura) : Then why are you handing 
over this unit? 

SHRI J. VENGAL RAO: Kindly 
listen. 

(Illterruptions) 

SHRI SOMNATH CHATTERJEE: 
KlDdness only to Bajaj. 

SHRI J. VENOAL RAO: No, no, 
Mr. Somnath Chatterjee, kindly have some 
patience. I am not a young boy. You 
cannot provoke me. I know you said 
that we are clerks in tbis Government. 
I enjoyed. I had my innings in politics. 
Don't underestimate ... 

SHRf SOMNATH CHATTERJJ:!E : 
No, no. You are part of tbis Government. 

SHRI J. VENOAL RAO: Yes, Sir a 
part of this Government as Cabinet 
MInister. It is a coJJectivo rosponsibility. 
I must perform. 

saRI SOMNATH CHATTERJEB 
Althouah .,ainst your wishol. 

SHaI BASUDEB ACHARIA ~ He bas 
already admitted. 

SHill J. VENGAL RAO : No, no. 

MR. DBPUTY SPEAKER.: 
disturb him. 

Don't 

SHRI J. VENGAL RAO : No, I told 
him about the responsibihty of tbe 
Cabinet. It is • joint respoDsibJlUy. 
(Interruptions) ..• We considered all tbe 
abpets. We considered all the 
recommendations of the Committee. Wo 
offered the workers to manage tbis unit. r Interruptions) 

13.00 brl. 

SHRI BASUDEB ACHARIA: Did 
You discuss It with tbe representative of 
the workors 1 

(Interruptions) 

MR. DEPUTY SPEAKER: You have 
listened one pari. Let him say tbe other 
part also. r Interrupti"ns) 

SURI J. VENGAL RAO : I beard you 
patiently. Why don't you listen to m. 
patiently? 

( b,urrupti.ns) 

SHRINARAYAN CHOUBEY:Om 
Statements are correct but your. i. far 
(rom true. 

MR. DEPUTY SPEAKER: You can 
movo tbe Privilege MotIon. 

SHRI J. VENGAL RAO: We are 
incurring a loss of Rs. 2 crores overy 
month. 

SHRI INDRAJIT GUPTA: Why? 

SHRI BASUDEB ACHARIA: Hav. 
yo u gone into this ? 

SURT J. VENOAL R.AO ~ This unit 
Is outdat"d unit. They are not in a 
postilion to compete with the modern 
vehicles in the markot. Nearly, tho lioeoce 
~ap.c;it7 of tbo moc:iera vcbiclol i, 60,QOq. 
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[Sbrf J. Vonlal Rao] MR. DEPUTY SPEAKER: No iDter. 

They are producing 16,000 two-wheelers 
In tile country with the ooUaboration of 
Japaa and other countries. Not only thil, 
wJ:aaa I was tbe Chief Minister, witb tbis 
collaboration of the Scooters India, we 
sorted IPS scooters also. The position of 
Avanti scooters also .8 the same. It is also 
closed. I know very welJ about it. Our 
friends do not know about all tbese thiDIS 
and tbey said about Vikrant or something. 
About Vjkraot only UP Government gave 
tbe roadwortbY certlfJcate. The otber 
States did not give the certificate. They 
are not wilJiDI to purchase that vehicle 
and allow them in the States. Thero arc 
80 maoy others. So many people came 
and Escort people also came. Bajaj 
Tempo people also came. They came and 
pressed. They visited the plant and 
negotiated. They said that they withdraw 
the offer. There is no otber alternative 
lor tbe Government. 

SHRI SURESH KURUP : Have you 
advertised ? 

SHRI J. VENGAL RAO: The first 
option is closure and the second option 
il to live is to somebody. There are 3330 
workers there. TheY will lose tbeir jobs. 
There is DO other alternative to save the 
workers, except tbat Bajaj came forward 
to manage this unit. That is why tbere 
Is no other ultra-motive. 

SHRI BASUDEB ACHARIA: Bajaj 
will retrench 2000 workers. 

SHRI J. VENGAL RAO: Negotia-
tioDa have not yet been finalised. They 
are aoing on. I will certarnly take care 
of all these things before the final negotia-
tions. There is no otber alternative. 

r Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : This is no reply at all. 

SHRI NARAYAN CHOWBBY: 
••• whether it is a fact or oot that Bajaj was 
.nowed to bold tbe licence. Wby do you 
allow Bajaj to. 

( Interruptions) 

ruptioDs pJca.o. 

SHaI BASUDEB ACHARIA: This 
is DO reply. In protest I walk out, 

[Shr; Basudeh Acharia and some oth~r 
hone la/embers then left the House) 

13.0-lllrl. 

[English] 

BUSINESS ADVISORY COMMITTEE 
Forty .. Nlatb Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT) : I beg to move : 

··That this House do agree with 
the Forty-ninth Report of tho 
Businees Advisory Committee 
presented to the House OD the 
29th February, 1988" 

MR. DEPUTY SPEAKER The 
question i. : 

"That thi, House do agree with 
tbe forty-ninth Report of tho 
usiness Advisory CommIttee pre-
sooted to the House on the '-9th 
February 1988. ,. 

The motion Is ado pled 

MR. DEPUTY SPEAKER : Tho 
House is adjourned to re-assembl. at 
2.05 PM. 

13.05 hrs. 

The Lok Sabha adjourned for Lunch Ii II 
five minutes put Fourteen 0/ th~ Cloek. 

The Lok Sahha ,.e-ass~mbled afte,. Lunch 
at nine minutes past Fourteen 0/ the Clock. 

MR. DEPUTY SPBAKER. III the 
Chair 
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MATTERS UNDBR RULE 377 

[Trans/ation} 

(I) Demand for setting op a Propellant 
Faefory by Department of Defence 
Productioa and an Engine Factory 
by Bharaf Earth Movers Ltd. in 
Sagar area Qr Madhya Pradesh. 

SHRI NANDLAL CHOUDHARY 
(Sagar) : From the industrial point of view 
Sagar district of Madbya Pradesh State is 
a very bar.:kward area. This area IS the 
he~rt of Indl8 and is situ8led 10 the middle. 
It IS necessary to take quick decisions on 
the proposals, which arc under COllsidcrat-
ion for setting up a Propellant Factory by 
Department of Defence Production and an 
Engine Factory by Bbarat Eearth Movers 
Ltd. in Sagar district. Please set up these 
factories in Sagar district Sagar district 
is the right choice from the seeurlly point 
of view also where setting up of such a 
factory will be convenient and will be in 
tbe national Interest. 

(Ii) Demand ror dlrectioll to U.P. 
Government to have area~ in and 
around Agra surveyed for tackling 
likely "ater scarcity there in .he 
coming summer. 

SHRI GANGA RAM (Firozabad) : 
Mr. Deputy Speaker, Sir, I want to 

draw the attention of tbe Government to 
tbe following subject under rule 377. 

Recently, like other parts of the coun-
try, Agra district has also suffered the 
stroke of awful drought. Kher8garb, BJb, 
Fatehabad, Fatehpur SIkri and Sbikoha-
bad Tehsil of district Malnpuri have faced 
unprecedented drought. There was &0 rain 
during the Kharif crops but during winter 
season also the rain has been negligible. 
So the water·level of hand· pumps and 
wells of dringiog water bas gone down. 
Thus, their is every poosibility or a famine 
of drinkiDI and irrigation water during 
eDsaing summer season which wi)) pose a 
terrible problem for tbe people and the 
administration aod there will be alround 
cbaOl. So, the Government of India 
Ihould live instructioDs to tho State 
OovoromoDt for dowa aD lutonlivo 

Rule 3" 

survey from the village level to tbe dIstrict 
Jev~J and to prepare a systemetic strategy 
to combat the situation and implement. 
tbe same on war.rooting. If tbis is delayed, 
its results will be terrible. 

Iii) Demand for' Olliag 'acaneles or 
Judges In the Allahabad Blab Court. 

[English] 

DR. CHANDRA SHEKHAR TR~ 
PATHI (KbaHiabad) : Keeping in view 
that litlgants Interest is supreme. Govern-
ment have taken various steps frOID tim. 
to time to provide facilities to tbe minions 
of litigaDs in the country. In spite of 
making all pos~lble efforts, still lakbs ot 
cases are pending with various Higb 
Courts. In U.P. alone, several lakhs of 
CClses are pending for so many years 
because of inadequacy of jud3es and exist-
ing vacancies have not been filled. This 
has put litigants to lot of inconveniences 
and irrepaJrable loss creatlol cloud or 
suspense in their mind tbat their intereats 
are not getting serious thought by the 
Government. 

I therefore, request Hon. Law Minis-
ter, Govt. of India to fill the vacancies of 
judges in the High Court of Al1ahabad and 
increase the existing number of judgos to 
provide speedy justice. 

(I,) Demand for rehabilitation or people 
to be evicted owing to eODstraetioa 
of Indo-Banglade.b boder road. 

SHRI SUDARSAN DAS (Karimganj) : 
The Indo-Bangladesh Border Road, foll-
owing the Assam Accord, shaH paIs 
through the thickly populated areai in-
habited by poor people who are either 
Schedu!ed Caste or belong to min-orlty 
communities residing on the banks of riv-
ers and border areas, particularly in tbe 
Cachar and Katimganj districts. Consftuct. 
ion of tbe border road shaH nece.sttate 
eviction of the inhabitants or the area: from 
their home and tbey may have to 10 ra~ 
away from their cultivabJe land. So, the 
Oovt. should make adequate altefaalivo 
provision for rehabilitation or the peopl. 
to be evicted, tailinl which tboy win be 
put to limitless misery and could' caul, 
law and order problem. 
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[Sbri Sudarsan DIs] 
So, I request the Govt. of India to 

make prair alternative provisioDI for re-
habilitation of th" people to be evicted, 
before construction of the Border Road. 

(v) Demaad for a coal·based tbermal 
power plaat ia Ib V.Ue,. 

DR. KRUPASINDHUBHOI (Sambal. 
pur) : Orissa State ElectrictrJcity Board 
IItlmates shortfall in annual energy need 
for the stale at 331 to 790 MW during the 
period from J984-85 to 1989.90. A tbermal 
atation of 840 MW Installed capacity would 
meet an annual energy requirement of 
about 4300 G. W. H. A Thermal Station 
would take about 5 to 6 year for complet-
ion while a hydroeleetric power station 
wtll take about 10 years. Moreover, a tber-
mal station would provide some alternative 
aaainst possible failure of hydro-electric 
power aeneration owing to fallure Dr moo-
loon. For an 840 MW thermal Itation, 
annual requirement of coal is about tbree 
million tonnes. According to G.S.I. in-
vestigatioDs coal deposits in Ib vaHey are 
estimated at around 2588 million tODoe •• 
According to Regional Director, C.M.P. 
D.I.,. Ranchi. sufficient coal is available In 
Ib valley for setting up a large thermal 
power Itation. There is no dearth of water, 
power and land etc. 

Considering tbe ever srowing need of 
pow or and in view of tbe Itate's industrial 
policy tbe project report of Ib therma I 
power station bas been prepared and sent 
to Central Electricity Authority Jong ago. 
But it is unfortunate that the settinl up of 
• thermal power plant bas delayed 00 
the plea of constraint 01 resources or for 
some reason or the other. Any further 
delay in settin! up of the plant will Dot 
only aggravate the power situation but al· 
10 deprive the State in further industrial 
Ifowth. Therefore, I demand tbat immedi-
ate steps be taken to set up a coal-based 
tbermal power plant in Ib valey duriog 
1'88-89. 

(,I) Demand lor SAuction of Cit,. Com-
peDatory Allowance to employees of 
Waaoa Repair Workshop at GUDtU. 
palll 10 VI jayawada (Aadbra 
Pradesh) 

SHRI V. SOBHANADREESW ARA 
RAO (Vijayawada) : Hundreds of empJo. 1'" who are worklD, io lb. "aaOD replir 

workshop at Ouotupalli are suffering very 
much in tho absence of sanction of City 
Compensatory AlJowance. They bave re-
quested the Railway AdminIstratIon for 
lanclion of C C.A. to the employees who 
are worklns in tbis work~hop which is 
situated wjthin eight kms. raose from the 
periphery of Vijayawada. It may be no-
ted that C.C.A. is saocr,ooed to the em. 
ployees who arc worldng in Vijayawada 
Thermal Power Station, at Ibrahimpatnam; 
A.P. Heavy MachInery EnglOcenDg Lrd. 
at KaoodapalJl and Central Warehouslns 
Corporation Godowns Complex locafcd at 
Rayanapadu which Is just by the side of 
Wason Repair workshop. So I request the 
Minister of Railways to order sanction of 
C.C.A. to tbe employees who are working 
in Wagon Repair Workshop at GuntupalJi. 

/ V (,11) Demand for inclusion of Nepali and 
otber langua~es in tbl! Eigth Sched-

ule to tbe CODstitutjon. 

SHRI ANANDA PATHAK (DarJeel-
ina) : Sir. the GovernmeDt have promised 
more than once tbat tbey would render 
all assistance to tbe development of all the 
Indian laolluales including Nepali langu-
age irrespective of their being Included in 
the Eighth Schedule of the Constitution or 
not. But in practics language other than 
tbose locluded In the Eighth Schedule are 
Buffering from various maladies for want 
of sufficient beJp and assistance from the 
Government. No financial aids arc made 
available for the development, research 
and :nricbment of the languages 10 com-
petitive examinations conducted by Union 
Public Service Commission, tbe intendina 
candidates having their mother tongue 
other than tbose included 10 the Eighth 
Scbedulc of tbe Constitution do not get 
opportuoity to answer quest on papers in 
tbeir mother tongue. Glaring examples of 
such discrimination have boen cited in the 
case of Nepali, Maoipuri, Bhojpuri, Kon-
kODi, Dogri and other Indian languages 
athouab they b. vo their written languagcs 
and rich vocabulary. 

In view of these anomalies, I urge 
upon the Government to include these 
laDguasos including Nepali language in tho 
Biahth SCbedulo to tbe Constitution and 
render tho necessary help to enrich aDd 
d."lop tb ••• IID.al •••• 
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(.lIi) DeDl.ad for c:ooltractloD of FI.hIDI 
Harbours at Gop.lpur, Kalafal aDd 
Astaranir In Orl •• a durlag the 
Seventh Five Year Plao : 

SHRI CHINTAMANI JENA (BaJa-
sore): The State of Orissa had requested 
the Union Government for construction of 
three small Fishing Harbours at Gopalpur, 
Kasafal and Astarang for execution In the 
7th Plan perIod. The cost of construction 
of the Fishiog Harbour, at Kasafal is esti-
matcd at RI. 1.17 crore.. On receipt of 
tbt proposal an Expert Committee of tbe 
Union Government had visited Gopalpur 
and su~mitted their technical report to the 
Government. 

After construction of the~e fishing har. 
bours, the socio·cconomic condition of 
many thousands of poor fishermen comm-
unity re~iding nearby. will improve very 
signlficantJy. Bt"~jdes_ the country wIll 
earn a consIderable foreign e:l(change by 
exportlOg processed fish and other marine 
products. I would. therefoer, request the 
Union Government to incJude all these 
three project in the 7th Plan period for 
their early execution. 

14.15 hra 

MOTION OF 1 HANKS ON THE PRE. 
SENT'S ADDRESS 

MR. DEI1UIY SPEAKER : The 
House win DOW take' up further consi-
deration of the foilowlDg motion moved 
by Shri B. R Dhugat and seconded by 
Shri Naresh Chandra Chaturvedl 00 tho 
24th FC'bruary, l' 88 :-

U That an Address be presented to the 
PresIdent in the following 
terms ._ 

"That the Members of Lok Sabba 
assembled in this Session are 
deepJy grc:ate(ul to the President 
for the Address which he has 
been pleased to deliver to botb 
House of Parlialnent Assemblod 
together OD the 22Dd Fearuary, 
1988". 

----SHRI RA~ .p4NIK,A 
-~) : Mr. Deputy Speaker, Sir, 

I am areatful to you for providing me an 
opportunity to speak on tbe Motion of 
Thanks on President's Address. 

Sir, you must bave observed that the 
President bas Indicated Government polic-
ies and programmes in brief in paragraph 
61 of his Address, but I want to quote 
para 3. It is the most important paragraph. 
It contains our feelings :-

where the ideals or democracy, 
secularism and sodaJism enshri-
ned in our Constitution, are fulJ), 
realised: 

where social justice prevails, with 
equality of opportunity for every 
human being; 

where science and technology 
have belped to wipe out poverty 
and disease; 

where ecoDomic development 
does not exhaust the bounties of 
nature, but creates wealth in har-
mony with it; 

where industrialisation aDd 
modernization are fused with 
moral and ssiritual vaJues; 

where all religions and cullures 
flourish in an atmosphere of mut. 
ual respect and cooperation. 

We want an India whose interaction 
with tbe nations of tho world is deciated 
to peace and international cooperation, 
and a new world order based on equality, 
freedom and justice. 

The hOD. President bas enumerated in 
a single paragrapb all those principles, 
ideals and aims with which the Govern-
ment of India \\ants to progress. You can 
lee that how the Government of IndIa 
under tbe leadership of hon. Prime Minis-
ter Shri Rajiv Gandhi is trying to Imple-
meot aU tbe decision we havo takoD with 
complete confidence. It may be the qUOIt-
iOD of fiSbdDI Punjab's terrorism or 
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eDdeavour to brina peace in tbe dlstuJ'bed 
• fea. of Tripura, in a 11 the casts we are 
marching forward with full confidece. So 
far as question of economy is concerned, 
in 1980, "hen we took over, after Jaota 
repme, it was a completely shattered eco-
nomy. After the drought of 1979-85, dur-
io. Janta re6ime, agricultural production 
ha. gone down by 17 per cent and G.N.P. 
was only 4.7 per cent and not only tbis, 
the iodustries bad also shown downward 

trend. The results of our constant efforts 
made during theso years can be seen I only 
waat to talk about infra~tructur('. Pewer 
8eDClatioD bas increased by 10.2 per cent 
and coal production by 7.5 per cont. We 
are marching ahead in cac;e of cOlI, electra-
c,ty, iron and petroleum, The ton. Mem-
bers wIn be surprised to know that we 
have produced 3 crOTe and 36 Jakh ton 
coment and 82 lakh ton iroD. We have 
made alroaod progrc~s 10 a p,actlcally 
aU tbe iodustrles. 

We have honeslly taken steps, in acco-
rdance with tbe declared policy. to meet 
tbe situation created by tbe worst ever 
drOulht raced In the history of tbe coun-
try this year. Tbe result bas been that 
Dot a single person has died of starvation. 
10 Denaal famine in 1940 nearly 40 lakh 
perlons died of atarvatlon. Today all of 
us must join to coogratulate the Govern-
ment of Rajiv Gandhi for tackling the 
situation effectiveJy. 1 his year at the 
time of drought we had 23 million tons of 
foodarajos in buffer stock. Railways bave 
done a commendable job In transporting 
toodarains to deficit areas and their ear-
niDI bas lone up by 7.4 per cent and it 
was increased by 4.4 per cent during the 
first 9 months of the current year. We are 
improving tbe pace of development in all 
areas and the result is before us. 

I want to draw the attention of the 
bOD. Members to the Janta regIme when 
que. used to be formed for Kerosene, 
Petrol wal not available aDd to the surprise 
of .11.of us trains which transport coal 
were canoell:d because of Don availability 
of coal aDd thore Wti no coal in power 
bouse. for power gcoeration. At the time 
of our cOOlin, to power in 1980 economy 
"" iQ shalQblos. We have broLasbt tbe 

economy OD raiJs from where it caD Imp-
rove further systematically. We have 
implemented all our schemes viaorou!ly • 
We have done good work in all the fields. 
We have enacled progressi\'e laws (or the 
welfare of womeD. Only the Oovero-
meot of Rajiv Gandi bal taken stepa in 
this direction. He waota tho women of 
the country to move forward and avail 
equal opportunities. He knows that if 
tbo women are not emancipaleCl tbea there 
may not be a baJaoced development. In 
additIon to all this, mgny committees have 
been act up ror their upbftment. 

Similarly. in the Sevenlh Five Year 
Plan an outlay of Rs. 14,00 crore bas been 
made by the HOD. Prime Minjster for 
the upliftmeDt of Scheduled Tribes and 
Scheduled Castes. In addition to this be 
is raISing the amount as and when nece-
ssary. 10 our plans we fixed a target of 
uJiflJOg 33 percent people of Sbeduled 
Castes above poverty line. But I can say 
With pride tbat we have exceeded the tar-
get and have uplifted 41 per cent abovo 
poverty line. 1 bls IS great achievement 
of our Government. 

The number or youths in th~ country 
bas gone up. Many good steps have been 
taken by the Government for their welfare. 
Many youth Crntres and Nehru Yuvak 
Kendras have been opened (or them by 
the- Government. A feeling of diSCipline 
has developed amor5t them. We have 
achieved thIS as a result of our poli-
cies and programmes. 

Yesterday, hon. Finances Minister 
mentioned several programmes for the 
welfare of workers In hiS Budget speech. 
1 hcse had a)~o been discussed in detail io 
the Economic Survey as well. 1 his sub-
ject bas also been discu'Ssed in detail in 
the budget speech by the hoot Finance 
Minister. although HOD. President bad 
also touched tbis poiot in bis Address. 
We have raised the Issue of labour parti-
cipation in industrial field. That day's 
not for otT when crores of Indian workerl 
WIll aCfively take part in the development 
of the country With a feeling of self invol-
vement. The credit for all this loes to 
our HOD. Prame Minister Rajivji. The 
opposition side has DOl at all made any 
contributioD in tbis respoct. 



Today the opposition of the country 
bas lot only 2.3 pointe in their mind. 
They only build castles in the air. Tbey 
talk a lot about corruption but do not 
cooperate with 'he Oovtrnment in eradi-
cating it. I would like to say tbat the 
Government of A odbra Pradesh, Karoa-
taka and HarY8na arc tbe most corrupt 
Governments. In democratic set up_ you 
will never find such corrupt Governments. 
The Chief Minister of Andhra Pradesh 
and Haryan8 are openly indulging in 
nerotism. Even the Court has passed 
strictures against the Chief MflDister of 
Andhra Pradesh for induJ,ing in corrup-
tion. Today, tbe opposition groups are 
not comio& under onc umbrella to serve 
tbe country but to grind tbeir own axe. 
The people of India will never tolerate the 
parties and tbe State Governments which 
are corrupt and indulge in nepotism 
and other malpractices. They want to 
organise Bharal Bandh. They have no 
right (0 organise it. What ia the issue 1 
The steps, the {ioveroment of Ra,iiv 
Gandhi has taken arc being praised by 
one and all. The Budget presented 
yesterday by tho hon. Fmance Minister 
touches all the aspects of the economy. 
He bas paid attention to the problems 
faced by the youth, women, aged perSOO4J. 
workers, journalists etc. in order to heJp 
them. They may ScI" our future 
programmes also. We have brou~bt 

our economy on sound footl ng and 
we can say with pride that no other 
nation In the world h 18 achieved 
this mu.;h succesS in solving the food pro-
blem. The rate of Infiation had increased 
to 21 to 22 per cent at the time of drou-
ght in Janata regime. The Hon. PrIme 
Minister of the country bad stated firmly 
with courago, that in spite ot tb;s unpre-
cedented drought and floods he and the 
Government win not allow tbe rate of 
inflation to touch the doubJe dIgit 8S a 
rcsu1t of which despite difficulties [he rate 
of inflation is only 9.8 per cent. Yester-
day, the hOD. Finance Minister presented 
tbe Budget witb a view to check inflation 
rise in prices and jncreas~ productivity and 
employment opportuntties. The other 
nations of the world under the arip of 
inflation are quite astonished to see tbe 
way we have achieved success In curbing 
inflation. 
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They talk a Jot about balance of pay.; 
ment position. but desp:te drought, tb. 
exports ba ve risen by 24 to 25 percent and 
imports by Jess than ) 3 per cent as com· 
pared to the last year's figure jUlt becaule 
of our practical Import-Export Policy. I 
want to tell the august House that our 
Export-Import Policy and economic poUcy 
have stood test of the time. An the 
natioDs of the worJd except Pakistan 
have appreciated our foreign policy and 
signing of Indo-Sri Lanka Agreement, 
which IS the interest of Tamils in Sri 
Lanka as weJJ as Tamils in Tamil Nadu 
and our country as a whole. We bave 
improved relations with China, Afghanis-
ta[1. Russia and other countries of South 
Asia. Our peace efforts have all aJon, 
been appreciated. Our technological and 
economic reJations are constantly impro-
ving and have cultural exchanges with 
Russia under the Cull ural Agreemeent 
bttween the two nations. Tbe relations' 
between Russia and India have improved 
since the Visit of the Hon. Prime Ministers 
of tbe two countrIes. 

I want to say that the oppsition talk 
of COrl uption. Those who live in glass 
houses should not throw stones at others. 
Their own shortcomings are very well 
known. I want to say that the opposition 
parties of the country should think serio-
usly about their own deeds. CPM bas 
lost its reliability Bnd public support in 
Bengal. They are trying to win the Pan-
cbayat elections through rig~iug on a large 
scale. We are not revealing this truth. 
Thrre of their own M!Oister~ have given 
tbe statement that rigging and corrupt 
means have been employed on a large 
scale in Bengal. So today. I want to 
tell them that they will have to work 
in a democratic way if you want to streDM-
then democracy in the country. I want 
to tell tbat CPM is a leftist party. They 
held a big rally in Delhi but what bapoe-
ned in Tripura 1 They lost tbe ground. 
I demand OD behalf of the Congress party 
tbat if they have guts, Jet them have elec-
tions in Andhra Pradesh or dissolve the 
Dentea) Assembly and then see. They 
e"poct Rajivji to be bold and it is quite 
surprising to note that they try to make 
an alternative to Congress parlY. I want 
to say that Congress is a NatioDal Party 
and its policies are workiDI not only for 
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the last forty years but right from the
freedom movement. We want the progress
or our country by following those policies.
I want to ask them that on what basis
they demand the resignation of Rajiv
Government and claim to make an alter-
native. If we do not think of making an
alternative in Andhra Pradesh, Karnataka
or West Bengal. . .( Interruptions) ... What
can they do to make an alternative who
belong to different groups .. .t Lnterruptionsy
... We do not know wbat has happened to
the Jan-Morcba of Shri Vishwa Nath
Pratap Singh (Interruptions) .
Tbis is not due to the faulty policy or
inability of Sbri Rajiv Gandhi but because
Shri Vishwanath Pratap Siogh wants to
take tbe country backward .
(Interruptions) They orga nlsed a
movement in 1974 against Babu Bahl Patel
whicb was accepted by Shrirnati Tndira
Gandbi in view of Shri Morarji Desai,
But when Shrimati Gandhi ousted him,
Babu Bhai became super human. They
made blm tbe Chief Minister of Gujarat.
Seventy-five crore population of India are
familiar with the faces of opposition. Do
not make castles in the air, realise the
factual position if you want to save your
existence [Lntcrruprions} We would
welcome the comments of the opposition
on the Hon. Presidents Address. But
they do not say anything in this regard
All they have talked has nothing to do.
with the President's Address, While I
bave said everything to tbe point whether
it is economic policy, SOCial policy, foreign
policy or basic principles. I have not
gone beyond the scope of Motion of Tha-
nks on Presidents's Address.

Mr. Deputy Speaker, Sir, we are
thankful and feel proud for all the basic
things the Hon. President has indicated
in bis Address, and moreover I appeal to
tbe opposirion members to have some
introspection and not to indulge in accu-
~ing others on baseless charges. Only
then democracy can be established in the
country. One could observe, how help-
less they felt and bow they reacted after
the presentation of the Budget. when
tbey could not find anything to say they
declared it as an election budget. I would
say that Shrl Rajiv Gandhi will continue
to present the budget in acccrdauce witb
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the aspirations of the people it does not
matter, whether they call It an election
budget or people's budget. We would
continue to bring such budgets and engage
ourselves to do the welfare of the poor.

In the end, I thank you and once
again support tbe Motion of Thanks on
the President's Address.

[English)

SHRI INDRAJJT GUPTA (Basirhat):
I regret that I am not in position to
support this Motion of Thanks.

The President's Address for the con-
tents of wbicb I know tbat he is person-
ally not responsible, is an essay in illusion.
And tbe reason for that is it has glossed
over many of tbe harsh realities of the
situation and led also. therefore, to some
contradictory formulations in this Address.
For example, one contradiction. I must
point out, is very glaring in paragraph 59
This Presidents's Address bas taken appro-
ving notice of what is described a •sub-
stantial progress in our bilateral relations
with the United States of America'. Well,
we are not against developing firendly re-
lations with other countries. But tbe first
sentence approves of progress in our re-
lations-that means. friendly relations,
I take it, not progress in bostile relations-
with the USA, and the next sentence of
the same paragraph says "we continue to
impress upon the United States the seri-
ousness of our concern about the supply
of armaments to Pakistan notwitbstand-
in~ that country's relentless pursuit of
nuclear weapons".

So, we are developing our relations
substantially with tbe country whlch we
are at the same time,' criticising politely
for continuing to supply armaments to
Pakistan, despite that country's relentless
pursuit for nuclear weapons. What is this?
He sbould explain to us wbat is meant by
tbis because, for tbe first time since In-
dependence ... (Interruptions)

SHRI K. P. UNNIKRISHNAN
(Badagaraj : You are replying to wbom ?
There Is no Cabinet Minister here.
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AN HON. MEMBER: Secretaries are
tbere.

SHRI SAIFUDDIN CHOWDHARY
(Katwa): Where is Mr Bindeshwari
Dubey, the Law Minister?. (Interruptions)

SHRI K.P. UNNIKRISHNAN : What
Is the point in discussing all these things?
Is this the way they are treating the
House. Sir 7

MR. DEPUTY SPEAKER Two
Ministers are here.

SHRI K. P. UNNIKRISHNAN : Net·
ther Prime Minister nor a single Cabinet
Minister is here.

SHRI SAIFUDDlN CHOWDHARY :
It is that two State Ministers make one
Cabinet Minister?

SHRIINDRAJIT GUPTA : They are
busy with other more important jobs than
to listen to our speeches .. ({ Interruptions)
I was saying that for the first time since
Independence, India has entered into coo-
peration with the United States in the sec-
tor of defence-a thing which was never
countenanced by Pandit Nehru or even by
Mrs. Indira Gandhi. But only recently,
after his last visit 10 the U.S., the Prime
Minister has informed us that in some
vital sectors of defence, where some high
technology is required, particularly in the
manufacture of our proposed new light
combat aircraft and our main battle tank,
we are having to go to the Americans and
to the West Germeant to incorporate their
technology and their designs and their
engines into these vital weapons that we
propose to manufacture in our country.
At the same time. we are saying that USA
is the best friend that Pakistan has got,
who is arming it and is allowing it to de-
velop nuclear weaponry. So, Sir. if
they are going to allow these powers to
enter our defence structure, to enter our
laboratories and our workshops and to see
our whole defence arrangement coming
from the inside, can we depend on them
to stand by us if we happen to be involved
in hostilities, if a ens's comes from Pakl-
stan ? Ar" these people we aro loiol to
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depend on ? So, I would say tbat on these
points, Mr. President's Address should
have been more carefully drafted because
It is absolutely self-contradictory,

Then, Sir, I am more concerned with
some of the disturbing new trends which
have emerged on [he scene durrng the last
one year. There is a passing reference in
this Address, 10 the communal and divi-
sive forces, and pledge is taken that we
are going to combal them with determinat-
ion and so on. But that is not the ex-
perience of the country that these forces
are being combatted with determination
and energy by this Government. There is
not a single mention by the President in
his review, of the ghastly communal riots
which took place a few months ago. There
is not a word of solace for tbe minorities
who suffered in those riots-I am referring
to Meerut particularly. The name of
Meerut is not even mentioned. It is not
deplored. Nothing is said about the crue-
lties that were perpetrated. not only by
communal forces but by the armed police
of that State, as everybody knows. I think
it is better that Members on the other
side, like Mr. Panika, do not accuse us of
flirting with BlP. After all, no less a per-
son than Balasaheb Deoras has paid so
much tributes to the Congrees and said
that there is no other alternative and if
necessary, we should cooperate with tbem.

( Interruptions )

AN HON. MEMBER: He is referr-
ing to Mr, Dange.

SHRI INDRAJIT GUPTA: You are
putting Mr. Dange and Mr. Desoras OD
the same footing. You are welcome to do
it. Mr. Dange is not our leader We have
expelled him from our party. You can see
it. If you like, you can keep Mr. Dange
witb you. We have no objection. But don't
say this thing. We are determined to fight
the forces of communalism. (Interruptions)

AN HON. MEMBER: In Kerala, tbey
are aligning with BJP.

SHRI RAM PYARE PANIKA: They
were joining with the Janata Party and
BJP also. The country is well aware of
this. Not that I alone know of this. The
country know about it. (Interruptions)
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SHRI INDRAJJT GUPT A As re-
gards, election which took place recently
in Tripura State, the particular point I
wish to refer to is because it has been
blindly digested by everybody, although
it is going to be henceforth the criterion
that if any State is disturbed, if there are
violent activities and terrorist activities
are there, if some people are killed by
terrorists. then there is no option to held
elections except under the development of
the army. That is the thesis which has
now been sought to be introduced slowly.
I remember that two years ago when elect-
ions were held in Punjab, was tbe situat-
ion regarding law and order better than it
was in Tripura ? We went to punjab and
we saw tbe Prime Minister addressing
meetings from behind the bullet proof
screen. Wherever he went, at every plat-
formthe bullet proof screen had to be
erected. Is it not a fact the whole .maidan'
of the meeting was full of security people?
Ordinary people are afraid of going out of
their houses after dark. It is still there in
Punjab. I will come to that later. The
killings had taken place on innocent peo-
ple everyday. But nobody suggested at that
time that the army must be deployed;
otherwise elections cannot be held in
Punjab. Yes, para-milhrary forces were
there. They were in Tripura also-B'Sf',
CRP and all that. But the army was never
deployed because there was no question-ut
overthrowing of a leftist Governmene in
Punjab. Tbe electoral contest was 'with
the Akali Parry. The Congress Party al-
ready decided that it is better that the
Akali Government should be formed and
they should face the Ierr orists. But here
Is a different kettle of fish-in Tripura.
Therefore, what will happen there? I am
Dot talking of charges, counter.charges,
rigging and counter-rigging and all that. I
am talking about what has appeared new
on the scene and that is, three days before
the polling the whole Slate was declared
to be the disturbed area and the army was
deployed, not only in the border areas,
bordering Bang'adesh from where these
terrorists have been coming and goings but
oven in the capital town of Agartala
where no TNV terrorists did anything, but
even there tbe army was deployed three
days before, OD the 2nd of February it is
quite obvious not only that it is the new
thing, unusual and abnormal thing which
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bas happened, not only that It gives an al-
Jibi tbat in future if there is, in the opin-
ion of the Centre, any law and order pro-
blem in a State where elections are to be
held, then the army can be deployed by
declaring it to be a disturbed area. It has
never happened before, never happened in
any previous elections. But it was a
motivated move in order to influence the
voters quite obviously. Sir, it is a Si range
thing that after the polling is over,
the election is over left-front
Government has been defeated,
the Congress has come to power in alli-
ance with a regional group called T.U.J.s
whose main political slogan has .always
been tbat all those people who have ent-
ered Tripura State after 1949 should be
driven our With Such a group, the Cong-
ress is going to run Government there.
But after the polling is over, you doo't
hear any more about T. N. V. killings and
T.N. V. violence. All disappeared after the
polling. (Interruptions) Yes, like you have
done in the Punjab, like your terrorists'
killing in Punjab.

AN HON. MEMBER: That means
it is good.

( Interruptions)

DR. CHANDRA SHEKHAR TRI-
PATHI (Khalilabad) : It is said that their
life and property is secure. (Interruptions)

SHRI INDRAJlT GUPT A : There-
fore, the terrorists have got demoralised
and they retreated to Chittagong hill
tracts!

Any way, Sir. this a very serious thing
that bas taken place and the Prime Minis-
ter should tell us wbether this is a new
thesis which is going to be propounded
that Army must be deployed, otherwise
election cannot be held in disturbed areas.
That is the point. If the situation is so
bad, election should not be held, it should
be postponed or delayed or put off. If the
situation is so bad that without the Army
you cannot hnld election, tben kindly think
about it when you propose to go in. The
other thing I wish to speak about is
Punjab. Here I do not know what to say
about tbis paragraph which is written .here
about the Punjab. It Is full of a lot of
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bravado and a lot of demagogy, and not
a single word here in paragraph 7 10 admit
that the situation is going from bad 10
worse. The whole country knows it. Only
in November or December for a short
period the security forces ior some parti-
euiar reason were able (0 get a slightly
upper hand and it seems that the terrorists
were somewhat on the defensive. A cousi-
derable number of them were, I believe,
apprehended or even killed. But since
then, it seems they have regr ouped, they
have reorganised, they have got new re-
cruits, thev have nu.de a new plan, and
they have stepped up their rate of killings
and they are killing more Sikhs than
Hindus now. Every day whole families
are being butchered. What is the Govern-
ment thinking to do in this situation 7
Here it is said-I charge this Government
with a total policy of inaction and drift
in the matter of (he Punjab. It is not a
question of one State, what is going to
happen in Punjab tomorrow is going (0

affect the entire couutry and so should be
taken seriousiy. Neither we are gciug in
(or any mass campaigning which we have
always advocated tbar there should be
joint united mass campaigning among the
people against tbe terrorists, against
Khalistan by all the parties and forces
which really believe in secularism and
national unity. It was tried out for a sbort
while when Mr, Barnala was Chief Minis-
ter. Then it has been dropped Iike a bot
potato, The Congress Party is not willing
to do any jotnr campaigning after that.
Tbea, the security forces, their efficiency
and their capacity to cope with these
terrorists is certainly not going up, I do
not want to say anything more about
this, but nowadays what do we hear 7
Suggestions are being madethal Mr.
Riberio should be withdrawn from the
Punjab and the Governor is no good and
this aod tbat. Maybe tbat is for you to
decide. But certainly the efficacy of tbe
security forces, of the police particularly,
in the punjab is not what it should be.
And thirdly, there is no political initiative
whatever from the Government.Longago it
was told to this House rhar the cares of
Jodhpur detenues are being reviewed and
those who are fouod among them not
connected with the terrorists Will be relea-
sed. That was months ago, I forget how
wany months ago, it was declared openly

in the Punjab in a public meeting by Mr.
Narasimha Rao that within a few days
releases will begin. And today that is the,
biggest amrnun.tlon or handle that is being
given to the terrorists and the extremists
in Punjab, > ow, nothing is being done.
Here in this paragraph it says: "The (ore-
most task is to crush terrorism." Very
good." How wiU you propose to crush
terrorism? Easier said than done. " ... and
isolate the secess.onists." How will you
isolate the secessiouist s, unless yo u fight
them on po.itically? Unless you fiight
them po.iticaliy among the people of the
Punjab, how do you propose to isolate'
them"? " ... the Govei ment stands ready
for a dialogue wlrh air those who eschew
vioteuce." Who are they? Is it enough to
eschew violence? Even if you don't stand
for the unity of the country and for the
Constitution, will it do just 10 eschew vio-
lence? Your previous formula used to
be for those who esc hew violence and
those who firmly stand for the unity of
the country agarnst secessionists. That has
been given up now. Now, it is limited to
eschewing violence Whom have you got
in mind, r would like to know. This dead-
lock is continuing making things worse
every day. Now, you have come to a
stage where the Prime Minister does not
even bother to consult other Parties who
are represented in this House. Is it a
party question or is it a national question?
There used to be a time, not long ago,
when on occasions, consultations used to
be celd with all the Parties and some
suggestions used to emanate from those
meetings which might be considered useful.
But this practice has been given up. Our
Party has been demanding that the Prime
Minister should call an all-Party meeting
and have a thoroughgoing consultation,
May be nothing will come out of it, may,
be something will come out of it also. If
you put many heads together, some useful
suggestions can be found, But the pract-
ice has been given up; not necessarily,
whatever a particular person considers to
be right, that is the only thing which must
be done, If the Punjab situation deterio-
rates and it is deteriorating with alarm-
ing implications for the rest of the
country-l need nor spell those out, you
can think of them-it is this Government
which is responsible, So, in the interest
of the country, I suggest that they should
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pull up their socks and think of some new
inintiatives and take the trouble of con-
sulting other parties to see whether some
consensus can emerge as to the lme of
action that should be taken

About Sri Lanka, well Ills a delicate,
situation now and I do nut want to speak
much on it. We have always supported
the Accord. The whole trouble has been
its implementation as we know. I do not
think, there is anything wrong in saying it.
When our lPKF went there first, they did
Dot have adequate knowledge as to what
they were up against.

, 14.57 hrs.

[ SHRI ZAINUL BASHER in the Chair]

I find, the commander of the IPKF
who is now about to be withdrawn from
there and replaced by some other officer,
Lt. General Depinder Singh has said
publicly that the intelligence information
that our troops were provided with was
not adequate; it should have been better.
That is a restrained way of saying. But it is
quite obvious that they did net know what
they were up against. It is not only tbe
question of the efficiency of the LITE
guerillas in carrying out this kind of
operation-they seem to be masters, (or
example, in ths technique of mining, laying
mines. Every day, we have to read out
about casuauJties caused to our troops by
the explosion of land mines and road
mines. Any way, on the question of local
population, tbe Tarnil population in the
North, in JatToa partlcularly, it seems to
me that if that entire population was really
hostile to the LTTE, then our IPKF would
have an easier time to go ahead. But
obviously that is not so for reasons
which should be gone into. But all
I would say just now is, the country is
very much disturbed, no doubt. We have
had to step up our deployment of troops.
There are supposed to be as many as 15
brigades now in Sri Lanka. I do not think
in any previous military operations ever
our country had to send 15 brigades out
to another country. Anyway, because it
was considered necessary, it has been done
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so. President Jeyawardene is not keeping
to his part of the bargain. It is the duty
of our Government to see this, since our
troops have gone there at bis request.
According to the Accord, they have gone
there for a limited purpose. They have
not gone there for an unlimited length of
time. They cannot aiso be withdrawn
tomorrow, even the Tarnils do not want
that, for obvious reasons. But President
Jeyawardene must keep his part of the
bargain. He is not doing so, neither in
respect of sending new settlers to colonise'
the Eastern province, nor regarding the
devolution of powers to the provincial
councils, nor regarding the holding of
elections.

15.00 hrs,

So,l would only submit that our Govern.
ment must make all possible efforts 10 see
that President Jayewardene sucks to his
part of the commitment under the accord
and that the elections are held as soon as
possible and. after the elections arc over,
it will be time for the IPKF to come back,
te withdraw. If it is not possible to with-
draw, even then, you have to consider
possibilities of initiating a move 10 replace
the IPKF by a multi-national force. It
should not and necd not include super-
powers contingents. There are other
countries, after all, friendly countries non-
aligned coumrtes.thir d world countries and
so on. But IPKF is not to remain there
for all time to come. It will be something
which will be counter-productive in the'
long run.

Then, there was another election
recently to which I have to make a refe-
rence that is, in Meghalaya. What is the
Congress Party doing in Meghalaya, may
I know? They could not get a majority
()O their own. Now 5 Members of the
Hill Peoples Union have violated the
mandate given to them by their own parry
and defected. That means they have voted
against their own party's mandate In the
election of the Speaker and yesterday or
day before yesterday, in the no confidence
motion. they have voted against their own
party's mandate and supported Mr.
Sangma's Ministry. Now, there are alto-
setber 19 Members elected from the Hill
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Peoples Union. According to the legis-
lation which we have passed sitting in this
House. at least one third of 19 which
means 7, must leave their parent party If
they want to form a separate party. Here
only 5 Members have violated mandate
and they ha ve joined with the other side.
We need not go into what inducements
and all that were offered to tbem. But I
want to know in this House, I am ODe of
the Members of this House who ie res-
ponsible for the Anti-defection Act having
been passed here, it lays down clearly tbat
if even less than one third of people go
out, then they are guilty of defection and
under the provisions of that law. they
have to be disqualified. I want to know
what the Government of India proposes
to do about this Meghalaya affair. Is it
to be allowed? Is it to be tolerated?
(Interruptions) The Act is passed here,
no! in Meghalaya. I am raising this
question because tomorrow same thing will
happen elsewhere also. It is a very impor-
tant question It shows that the Congress
party, in order to somehow bring about a
kind or an artificial majority by which it
can maintain its rule in Meghalaya. is
prepared, knowing furl well that these
people are doing something which is vio-
lation of the anti-defection law, is willing
to wink at that also and to embrace such
people. The Government must deeply go
into this question and decide what they
propose to do. Otherwise, you can repeal
tbe Act. Why nOI repeat the Act? If you
find it cannot work, then repeal the anti-
defection Act. You have got a big
majoritv here. You can repeal it. But then
it has its own dangers and consequences.
You know that. What to do? Either you
keep the Act and p'ease implement it. Or
you repeal the Act and face the conse-
quences in the country.

N one of these problems and none or
these Issues which are agitating tbe minds
of the people ill dealt with in the Presi-
dent's address. Therefore, I say it is an
essay in illusion.

I do not want to say much about the
econc-nic s.tuatron because we will have
plenty of time to de bat-s when the Budget
is taken upr It is a strange thing that
President's Address does not make even

a cursory mention of the fact tbat when
Mr. Rajiv Gandhi came to power the
number of closed industrial units i~ this
country was 93,000 and today, after about
three years, it has gone up to 1,47,000.
It is your figure, not mine. 1.47000 Indus-
trial units-large, medium and small-are
lying closed in the country. They are not
closed by the workers but closed by the
employers, the owners. And something
like over Rs. 4700 crores of bank credit is
tied up with these closed unhs There i.
some talk here about creating new avenues
of employment and all that, as usual. But
how many people have lost their jobs as
a result of these closed units? The
Government, I regret to say, does not
maintain any record of that nor have they
got any policy of finding out bow many
of these units can be restored, reopened
and made functional. All that they have
done is to set up a Board, of Industrial
Reconstruction or something which has
been functioning for about a year and I
know that it has done precious little upto
no~ ", It will not be able to do anything.
This IS the phenomenon, big mass pheno-
menon In our country now. I do not know
in how many other countries they keep
lakbs of Industrial units being closed down
like this and the people who are responsi-
ble for this being allowed to go scotfree,
If the workers go on strike·r;ghtly or
wrongly- no occasion is missed for attac-
kin~ th.em and accusing them of being
anti-national and doing some.hing which
is ruining the productive assets of this
country and so on. All right, you are
welcome to your views. But not a single
word has been ever uttered against these
fellows wh.o have just eaten up the money,
most of It taken from the nationalised
banks and the financial institutions. swallo-
wed the money, closed the units, rendered
the workers unemployed and they them-
selves run away. It does not seem to
arouse any anger or indignation in the
ruling party at all. There is not a word
about it. I am just pointing that out.
Also, take the textile policy. 133 textile
units are lying closed. More than that I
would say. the handloom weavers. lakbs
and lakhs of handloom weavers-I am sure
you are aware of ft in your State-are
today rendered unempJoynd. Their hand-
looms are idle because no yarn is avail-
able. The Finance Minister said some.
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thing in his speech yesterday about the
plight of hand loom weavers and how they
are going to be supplied with artificial
fibres-the polyester and rayon and some-
thing-else. But what Is needed is cotton
yarn with which they work. The cotton
yarn is being exported from our country,
lakhs of our handloom workers are star-
ving. What is to be done? In every State.
like U.P., Tamil Nadu, Bihar or Madhya
Pradesh, wherever you go, lakhs of hand-
loom weavers are beginning to give up all
hope of being looked at by the Govero-
ment so that they may be able to survive.
What kind of a textile policy is this? 133
textile mills are lying closed. A big busi-
ness house of our country, the Birlas.
perhaps the biggest has [lot closed down
but locked out, in one case for one year.
Just on 15th Feb. it clebrated one year of
lock-out. The Keshorarn Cotton Mills
employ 10000 workers. 99 per cent of
them, incidentally, do not come from
Bengal but they are people from Bihar,
Orissa and Uttar Pradesh. They are
getting a living there. They are working
there. That factory is locked out for more
than one year now. Another Birla rmll,
the Gwalior Rayons Mill in Kerala
situated in M'avoor is now closed down
(or two years. 19 workers ha ve committed
suicide in the course of that lock out. I
am not surprised to know that such big
capitalist bouses do this kind of thing.
My point is : what is the Government's
attitude ? What has the Government pr o ,
posed to do? Has the Government any
intention or capacity to influence or pres-
surise all such businessmen not to keep
theiy productive units closed in this way
when you are talking about shortages and
talking about unernntovernent ? Nothing
is mentioned. Nothiug is done. A lot
has been said here about education. about
the New Education Policy. I want to
point out here that your economic survey
says that the number of illiterates in the
country has now risen to 400 million. Out
of the 700 or 750 mill'on people, 400
milion people or more than 400 million
are illiterates even now after 40 years of
independence. They do not know how to
read and write, they do not know how
to sign their names. They are, of course,
victims of the media propaganda because
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even if you are illiterate. you can Sit ID

front of television set or listen to the
radio. It becomes very convenient to
influence illiterate poor people who
cannot read books. who cannot read
newspaper or judge for themselves.
It is better to keep them illiterate
this way and influence them and pressurise
them bv official propaganda through the
visual, the electronic media. Presently,
in our country, 40 years after Indepen,
deuce, 400 million people are still illiterate.
That is, for all of us I say, a matter of
shame. It is a blot on our country.
Instead of going in for very high fangled,
high-tcch methods of education by com-
puters and so on and so forth, let us pay
a little more attention to what is hap-
pening down below at the grass- root level.
Othsrwise, this rise in illiteracy would not
have been like this. That is necessary. So
many primary schools are there in the
country in remote parts of the rural areas
where tbere are no teachers. I have been
to many tribal areas in Singbbhum In
Bihar, In tbose tribal areas schools
are there. building is there, but there is
no teacher. There is no teacher, there is
no equipment, blackboard. Nothing.
Students are roaming about. So, it is no
use creating illusions. Wo are not living
in a high-tech country. We are not citizens
of USA or West Germany or England or
Japan. We are citizens of a country called
India. We are Indians. This country has
a specific characteristics and features of
its own. Whatever we do in the way of
moderuisat.on or anything new. you want
to bring technology, but it must be some-
thing which is appropriate for the condi-
tions of our country. Something which
is appropriate for USA may not be
appr.rorfate here. There must be a selec-
tive approach. It should not cater only to
small sections of society the elitist section.
It must be sornetihng which will real'y
help uplift the masses. I am afraid that is
not the perspective and outlook with
which the Government is working. There-
fore, this Is a short-sighted policy which
is expected to bring quick short-term
results. but it w ill not.

Therefore, since my tlme is up and so
many more points I could have spoken
on, but I hope, I bave said enough be-
cause on political issues as well as econo-
mic issues, I find this President's Address
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---thoroughly disappointing and illusionary 
and it seeks to only' justify whatover th4 
Government Is doing. -I do- DOt· bIe-me 

... Mr. Vcokataramall for .. thaJ. ..TtriI-irnet 
prepared by him, w. a~l--know. But cer-
tainly. I thoroijgbly oppose the kind of 
demagou Whicb~S being induJged in tbis 
document'I' 

SHRI SHARAD DIGHE (Bombay 
North Central) : Mr. Chairman, I rise to 
join my colleagues on this side in suppor-

I tiog the Motion of Thanks to the Presi. 
dent for baving delivered this Address to 
the joint session of both the Houses. In 
a way, the Address 'has become now a 
stale matter because after the Address, we 
bave come to know about the Railway 
budget as well as the Economic Survey 
and tbe performance of this Government 
and yesterday, we had also tbe Budget 
before this House. From one point of 
view, the Address which was presented to 
the House was general and in that several 

~ details have been further filled up by these 
documents in several fields. As far as 
last year was concerned, the performance 
of this Government, their achic:vements 
and their future plans have been furtber 
highJi~hted before th's House. Every Gove-
rnment is tested by the way in which they 
deal with the challenges before this 
country. There were mainly, according 
to mo, two-three challenges during the 
last year. It is Dot necessary to repeat 
submission regardmg the first chalJenge 
about the wide-spread drought arising out 
of the natural calamity and the way In 
which tbis Government had dealt with that 

. challenging situati'on. 

We have come to know from aJl the 
documents which are before the House that 
21 out of 35 rainfall sub-divisions received 
deficient rainfalls and there have been 
floods also in the north eastern region. 
The steps that have been taken by this 
Government are rea1ly commendable and 
from this point of view the mention In tbe 
Address and the further details which are 

, provided to this House go to show that no 
other Government could have done better 
than what they have done in tbls field or 
even 8S good as what they have achieved 
as far as the reJief to tbe drought affected 
\od flood affectrd areas a re concerned. 

\ 

Generally speaking, the drought alw-
, ay! transmits its effects to other fields of 
'vthe Governments also. Accordingly, 

slowly the industrial performance was 
also affected. We did not reach tbe estima-
ted progress but we have already acbieved 
and showed a sood performance by sbo-
wins tbe increase of 10.2% in tbis respect. 

There are several other matters regar-
ding performance. But, as my earlier spea-
'ken have already dealt with them, I 
would not Jlke to repeat them within tbe 
short time available to me. I would point 
out certain irritants and some of the faili .. 
ngs to which our Government should 
immediately look to and pay their atten. 
tion. 

Firstly, as far as the industry:is concer- ~ 
ned, even though the performance Is good 
and the achievement bas been commenda. 
ble, certain data were published In the 
Economic Times which are a little distur. 
bing. They sh('w tbe very disproportio-
nate large contribution of this industrial 
growth by a few industrial groups only. 
It has been further stated that what emer-
ges from the detailed production data is 
that only 28% of industry accounted for 
as much as 79% of the growth rate. The 
bulk of the industrial sector or as much 
as 60% of it either grew by less than S% 
or suffered a rapid decline. Therefore, I 
would request the Government to look 
into this matter. I know that they." 
are not complacent about the progress; ,,", 
but if there is Imbalance in the growthl 

of tbe industry and only a few indu-
strial houses are growing and the rest 
of the industry are not making as much 
contribution as desired, then it ",Iii be a 
matter for concern. 

Many speakers have also referred to 
the textile policy. The earlier speaker 
Hon. Shri Indrajit Gupta also referred to 
it. Everywhere in aU the sectors which 
are affected by tbis textile policy, they are 
agitated over the present textile policy. 
Cotton growers are agitated, handloom 
industry is agitated,. powerloom industry 
and also the cotton textile mills which are 
in the urban cities are also complaining 
that because of this poJicy more unem-
ployment is perhaps being experienced. 
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It is pointed out that nearly 133 mill. have 
been cloted rendering at least 1.66,000 
workers joblel'. That Is the main point 
of 8aitation as far as tbe worker. are 
concerned from tbe point of view of un· 
cmplo)"ment. Next Monday. thousands of 
workers from Bombay are coming to Delhi 
to demonstrate about tbe unemployment 
problem and c10sure of sick mills in 
Bombay. 

Sbri Indrajit Gupta said something 
.. bout the deployment of military in 
Tripura. I would Dot like to jofn issue 
witb bim. He had drawn a parallel bet-
ween the Punjab e' e:tions and tbe Tripura 
elections. If we consider the matter care-

. funy t the situation was not bad in Punjab 
aftor the death of Shri Longowal and when 
the elections w~re declared In PUDjab. But 
in Tripura, the situation was very bad. 
TNV were butchering the peopJe every 
day. It was necessary to take steps as 
far as the Central Government was COD-
cerned. Therefore, the Central Govero-
ment cannot be blamed about the deplo). 
ment of military at tbat lime. In fact. 
everybody welcomed it at that time. It 
was only after the counting started in' elec· 
tion that the questions arose whether the 
deployment of military at that particular 
stage was correct or not. Looking at it 
from the nadonal point of view. I agree 
tbat, as fa r as possible, at the lime of elec-
tions, mililary should not be deployed so 
tbat a feeling is not created among the 
citi~ens tbat there is no freedom for 
voting. The Disturbed Areas Act was 
amended only recently and not at tbe time 
when Punjab elections were to b~ held. 
It came into force recently. The powers 
undet that Act enabled the Government 
to deploy military at that time. The 
powers under tbe Act were used only 
whon tbe situation demanded. 

Regarding Punjab problem, several 
Buggestions are before the Government. 
It has been made clear in paragraph 7 : 

• There can and will be no comp-
romise over the nation's integrity 
and unity." 

Then, it is also stated: 

'f! 

.410 tho search for a non-violent 
political- solution of the problom 
within the framework of the 
Constitution, Constitution, .•. " 

From that point of view, "the Gove-
rnment is ready for a dialogue with all 
those who eschew violence." The words 
"alJ those who eschew violence" have to 
be read in the context or in tbe back-
ground of tbe earlier statment made in 
tbat para8raph. We cannot merely sepa-
rate them from the sentence which hon. 
Member, Shri Indrajit Gupta, raised before 
tbis House. 

Several boo. Members referred to the 
report of the Sarkaria Commission and 
tbe appointment of Govornors thereafter. 
Of course, Sarkaria Commission's report 
is 8 very valuable and good document It 
contains dotailed data about the various 
pr(}v~sions of tbe Constitution. It also 
makes dofa ;red recommendations cOllBi. 
derhl, almost all tbe points of criticism 
a,sainst the Constitution, especially from 
the poiot of view of Centre·State relation. 
That report is still to be discu.sed in this 
H,ouse. I hope it will be discl!ssed in 
all the State Assemblies. Finally, a deci-
sion can be taken by the Centre. From 
that point of view, it is no use merely quo-
ting that report from now 00. We have 
still to codsider it carefully. or course, 
the report, coming from a great Judge, 
who bas consid~red all the aspects, deser-
ves great respect. Ultimately a decisioD 
bas to be taken by tbe Government aod 
only then we cao como to particular con-
clusions. Some r~marks were made about 
tbe elect oral reforms. It Is true tbat in 
the First President's Speech. tbe reference 
of electora I reforms was made. There-
after, two legislations were passed as far 
as the fundinl by the companies and then 
tbe nnti·defection law • Thereafter, t bo 
process has stopped and there is no word 
about the electora) reforms. I would 
urge upon the Government to take steps 
so far as the electoral reforms are concer .. 
oed because the matter is now bccoml ng 
more aDd more urgent. Hence, we have 
to take steps as far as this is concerned. 
At least votioa machine should be intro-
duced as also the identity cards. These 
arc lome of the points which were already 

/ 
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. accepted and there Is no defi"erence al far 
as the opposition parties are concerned 
in tbis respect. It is becoming more and 
more a controversial matter that uo]ess 
the que-stioo of funding. etc. is decided 
tbe election is not going to be free as far 
a' tbe money power is concerned. Rece-
ntlY9 I read and most of us must have 
read tbe remarks made by tbe ex-President 
of India. He ha s sa.d that about Rs. 30 
to Rs. 40 crores were offered for that eloc-
tion. If for tbe election of President, 
really 'spcaking,who do Dot 80 to the peo-
ple which is practically indirect election 
without any posters, banners and meetings 
RI. 3 J.·Rs. 40 crores was offered, then we 
must Icarn something from It. If for tbe 
election of President so much money was 
expected to be spent, and a person is 
offered support by the opposition parties 
barring the communists, then it is a very 
serious matter as far as tbt! country is 
concerned. This is a very urgent matter. 
This shows that money power and muscle 
power are playing a vcry great role aod If 
tbat is allowed to continue. then tbere 
will bo no free elections in this country. 
It will be difficult to maintaion 4emocracy 
as far as this country is ·coDceroed. The-
refore, electoral reforms sh Guld b" urac-
ntly taken into consideration, even tbough 
no mention has been made ;0 tbe Preti-
denl's Speech. The promises made off and 
on made In this House that eleotoral refo-
rms will be brought and the oppolition 
parties and others will be consulted should 
be implemented immediately and care 
should be taken that steps arc taken 
before we come to the next Presidential 
Address as far as this House is concerned. 
With these words, I support the Motion. 

SHRI DINESH GOSWAMI (Ouwa. 
hati) : Mr. Chairman Sir, I am sorry tbat 
I cannot agree with my friends of tbe 
Treasury Benches when they claim tbat 
the 'President's Address has been one 

/ which sets new trend in the political sys-
, tern of this country. Last year has been, 

in many ways, a year of depression for liS 

whether in tbe political or social or econo-
mic field. There is ha~dly anything to 
cheer about it. My friend Mr. ~PaDika 
cornmented upon the Opposition tbat tbe 
Opposition is doing dis-service to tbe coun-
tl')' by raisins the Issue of corruptioD. 'I bave 

, on Pro Address 4S4 

to point out that if you want to criticise 
somebody for raising the issue of corrup-
tion, I tbink you should criticise tbe Prime 
Minister of this country because in tho 
last three Presidential Addresses, tho 
Cabinet spoke througb the Pre.idem about 
the purity in public life and assured tbe 
House and tbis country tbat necessar~ 

legislations for electoral reforms would be 
brought. I( is not oolf in ) 985 when it 
was stated in· the President's Address tbat 
the Government was going to brans in 
laws for elector·al reforms. Word by word 
tbe same very sentence was repe-
ated in 1986 as also in 1987. But nothing 
was done in 1986 or in 1997 and I find 
that this time there is no reference of 
electoral reform at all. Maybe that tbe 
boo. Prime Minister, who in his youthful 
exuberance was thinking of cleansing of 
public lite is now reconciled to the idea 
that the pOlitics of this country is such 
tbat you CROllot govern this country if you 
talk of purity .. And I will point out as 
to bow the ruling party bas deviated from 
it. 

A reference nas been made to Megba-
Jaya. In this House with a Jot of fanfare 
the anti·Defection Law was passed. Even 
when this Bill was passed, opinions were 
expressed that the B.ll bas been passed to 
prevent defection from the ruling party 
and not defections to the luling party. 
And events have proved that this was the 
casco What has bappened in Meghalaya.? 
In Mcgbalaya, 19 members were 
elected from HPU. If the ruling 
party really thought in clear terms 
that defoctlon from one party to 
anolher is against the fundamental princi-
ples of democracy, if tbey were of tbe view 
that this ayaram gayaram phenomenon 
pollute the political atmosphere, a ctear 
mandate should have been givC'n to the 
Chief Minister of Megha1aya not to incJude 
any tmmber .of any other political party, 
elected. on another pol Hical symbol. But 
this walJ not tbe casc. EveD tecbnically. 
out of 19 members if 7· members go away 
from a political party and create a split 
and then go in for merger, one can legaJJy 
avoid tbe effect of defection but politically 
such acts cannot be justified. But in 
Megba1aya five Members H. P. M. joined 
the ruling party; tbey were offered Mini. 
.tcr.bjp~ Tbcro have becD calc, wboro 
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independents have been given chairmanship 
of Corporation and when declined to 
bupport the ruling party, that was taken 
away from tbem. It Is not what I am 
saying. Every newspaper of this country 
and even tbose newspapers wh:cb are at 
least considered to be, if not biased, in 
favour of the ruling party aDd to have 
independent opinion are taJking about the 
play of money in the MegbaJaya poJitics 
today and the attempt to purchase mem-
bers by the ruling party. 

How can the Prime Minister bring 
purity In public life when he does not try 
to prevent this type of things even in his 
own party. I have nothing against the 
Chief Minister of MegbaJaya who has been 
a good friend of mine. In fact, he was 
doing s'o well here and I wanted him to 
continue here rather than go to the murky 
politics of Megbalaya. But then, I am 
not at all interested whether Congress (I) 
is ruling Meghaiaya or come other party, 
my whole concern is that the anti-defec-
tion law has become a mockery. I was 
Dot in this House, not having been elected 
at that time, when the anti-defection law 
was passed. Subsequently, on a number 
of occasions, I have pointed out that givi-
ng power to the Speaker to adjudicate the 
question of defectioo will frustrate this 
v~y objective of the Act or unfortunately 
in this country, the Speakers cannot 
8evere their connections from the ruling 
party. We have not been able to build a 
convention like f-ngland where Speakers 
are not contested by the major opposition 
parties and even if there is a change In 
the Government, tbe Speaker continues 
without any hinderance. We have seen 
one kind of an example in Tamil Nadu 
where members have been disqualified. I 
can speculate what will happen in Megha-
Jaya, but tbe fact that the money power 
has been given the prime pJac~ today in 
the political life of this country ampJy 
proves tbat the purity of public )ife con-
cept bas been given away by the ruling 
party. I can point out that if electoral 
reforms arc not introduced, if some sort 
of eleansing of the political life Is not 
done, the time will not be far away, wben 
tbe poUtical personalities wilJ have no 

place in the poJiticai system of this coun-
try. We have seen the emergence of ., , 
kisan power~ the person, TJkait, has been I 

able to muster thousands of kisans. He \. 
was never a political person. I do not 
know him at all. But the fact is that 
todbY in this country people somehow 
have become totally sceptical of the poli-
tical personalities because of aberration 
of our political life. I come from a State 
where even during 1977 elections, Congress. 
could win 10 out of the 14 seats. I come 
from a State where the Congress couJd 
dominate power right from the indepen-
dence tiIJ the Jast ejections but the Cong-
ress was swept out of the power by the 
students who have taken from tbe univer-
sity to the pedestal of the power, because 
people have lost confidence in the politi-
cal personalities and in the political pro .. 
cess because of aberration. Sir, here is 
a warning signal. Unless we try to clea. 
nse the political Jire of the counlry, tbe 
entire system may at some point of time 
colJapse. Therefore, even today, I will 
urge upon tbe Prime Minister and say that 
the el~ctoral reform cannot be brought by 
the Opposition but Congress can afford 
to do it. Even if a Ministry is not formed 
in MegbaJya, I do not think that the 
power of Congress will diminish. Congress 
can take that political risk. I urBe upon 
the Prime Minister that the assurance that 
he gave in his earlier part of the Prime 
Ministershlp and the exuberance that he 
showed, should not be diminished. Let 
us hope that some sense will dawn upon 
the ruling party. 

So far as Tripura is concerned, I am 
not intersted either in favour of the Cong-
res or the CPl(M). I have got great diffe-
rences but even then I canDot and will 
not support the proclamation of distur-
bed areas a 'few days before the electIOD!,. 
I have seen for myself how elections were 
heJd in Assam where more tban 7000 peo-
ple were killed for the name of democra-
tic compulsioDs under virtual military rule. 
Once the power to induct army before an 
election is given to the Government, tho 
Government is likely and bound to misuse 
it and tbe whole democratic process is 
going to be a farce. Mr. Depuly Chair-
men. I remember that when the Garbwal 
bye-election was there the Election 
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Commission put a firm stand and .aid that 
the army and the para. military forces 
could not be allowed from outside to go to 
Garhwal during the election The Garb-
wal election had to be postponed. I would 
like to know why in this ca~e the consent 
and concurrence of the Election Commi-
ssioner was no£ taken before the procla-
mation ot disturbed area. I believe that 
what happened in Tripura should be a 
lesson and this Houlie should firmly tell 
the Government that during elections the 
disturbed areas wj)] not be declared and 
even if situation so demands such declara-
tion will be made only with the concu-
rrence of tbe Election Commission. 

My friend referred about the Sarkaria 
Commission. The Report of the Sarkaria 
Commission in there. The recommenda-
tions of tbe Sarkaria Commission may be 
accepted by the Government or they may 
be rejected. GO\lernment bas the power 
to accept it or rejecl it. But the recom-
mendations of the Sarkaria Commission 
should get respect from the Government. 
But on the very first day the Sarkana 
Commission'l recommendations were 
given a tota!ly partial projection by tbe 
media. The AIR and the T. V. focussed 
that the Sarkaria Commission has recom-
mended for a strong Centre. 1 would 
like to know who has asked for a weak 
Centre. When we ask for a strong State 
that does not mean tbat we want a weak 
Centre and we are of the view that strong 
Centre aDd strong State must go together. 
A weak Centre and strong State will des-
troy the democratic foundation of the 
Country. Similarly. a strong State and 
weak Centre cannot bring healthy poJitical 
life in this country. There are very many 
recommendations which ought to 
have been projected but which were 
not projected. One of the recommenda. 
tions wal that in the States ruled by the 
Opposition parties a politician from the 
ruling party should Dot be sent as 
Governor. After consideration Govern-
ment can Ignore these recommendations. 
But the fact tbat even before the recom .. 

·mendation was considered, a Member from 
tbe ruling party was sent to the Stu tc 
ruled by the Opposition parties shows that 
the Government has rejected the Sarkarla 
Commission's recommennations even be-
foro consideration and th at is the funda· 

mental objection that I have got. It shows 
that you have no trust in the Sarkaria 
Commission and it was brought into ex-
istence to placate the demand for a healthy 
Centre-State relationship. This is an 
insult to Mr. Sarkarja also. I appeal to 
all the Supreme Court and Higb Court 
judges that if the Commission's recom-
me ndatioDs art: treated in this maDDer t 
tban (or self respect no High Court and 
SUf}reme Court judge should ever bead 
such Commissions. The ruling party even 
without consideration bas turned the 
Sarkaria Commission~s recommendations. 
That is tbe objection that I take. So far 
as the financial relationships are concer-
ned, a Jot bas been said about the Budget. 
But the fact remains that the Government 
nowadays adopts a new strategy. Resou-
rces are mobilised Dot through Budget, 
resources are mobilised before the Budget 
and after the Budget. Whereas In the 
Budget already resource mobilisation bas 
been done to the extent of Rs. 1270 crores. 
before the Budget through posta) hike and 
the administered price, you have collected 
Rs. 2800 crores. It makes a mockery of 
the Budgetary procedure. One of the 
fundamental principle of Westmin~Jter de-
mocracy Is that the Parliament must havo 
control over finances. If Rs. 3000 crores 
are colh:cted outside the control of Parlia-
ment, then you depart and deviate from 
the fundamental principles of Westminster 
democracy. N ow a part from it, tbe fact 
shows that 30 years ago, two-third 01 
public borrowings went to the States. 
Today. no State can float public borrow .. 
ings without the consent of tbe Central 
Government. The result has been tbat 
today only 10 per eenc of the public 
borrowings go to tbe States. There bavo 
been too many important recommenda .. 
tions of tbe Sarkaria Commission. Another 
aspect which is causing concern to us is 
that even when the Lt:gisJatures in their 
sovcreig~ty pass BiJJs which are Dot UD-
constitutional, these Bills are sent for 
Assent to the President by the Governor 
and the President', Assent is awaited for 
years and years. Tbere is no grOlJnd 
shown as to why a sovereign legislation 
does not get tbe final assent. I believe 
all these recommendations of the Sarkari. 
Commission should be immediately accep., 
ted. We talk about the purity of public 
life. We have seen some days' back a repl)' 

i 
I 

j 



·M()tion oj Thanks 

[Shri Dinesb Goswami] 

was given that Ajitabh Bachchan has be. 
come an NRI in this country the spectacle 
of people running for tbe country & people 
running from the country. I am not going 
to speak anything on tbat. I am Dot 
makioi any allegation against Bacbchan. 
I bate 10 make personal allegation against 
anyone. But may I point out how the 
Prime Minister caD justify his cJose 
association with Bachcban when the 
Inquiry is pending. Do you believe that 
in this country any officer 'wiJI date to 
make any Independent impartial inquiry 
ag.JOst a person if he gets this impression 
that inner cOlTidor of the Prime M,nister 
is open to the person against whom the 
inquiry pending at all point of lime. 1 do 
not know whether Bachcbao is guilty or 
not, but the fact remains that when inqui-
ries are pending against him, ~f the Prime 
Minister permils him to accompany him 
tn important journeys, DO officer in this 
c()untry will dare to make proper inquiry. 
This is something whIch is not done in a 
democratic country. Bachcban may be a 
friend of the Prime Minister but the fact 
remaina that the person who rules this 
country as the higbest Executive Head 
cannot afford personal relationship to 
guide blm in such matters. The person 
at the top must remember [bat he is bouad 
to be a very lonely person and he must 
remember all these aspects. On the 
political side, Punjab has been referred to 
but I will not refer. In Assam we have 
seen $Iain tbe upsurge of agitatioaal 
approacb. For one who has suffered for 
lix years in this Stato, I am one wbo will 
Dot like an agitation to come into the 
State again because I know what Bufferings 
people shall have to undergo if there is 
again an agitation. There was recently' 
the blockade of all. We tried our utmost 
to dissuade AASU frolD the oil blockade. 
I should make it very-very clear that AG P 
GoverDm~nt ~ried its utmost to persuade 
tbe AASU not to go in for the blockade. 
But, we could not convince the students. 
It is because they poinled out that the 
Dumber of assurances which have been 
liven by the Ce-ntral Government on the 
accord remained unfulfilled. We requested 
the Home Manister to 80 and con-
vince tbe AASU because when I am not 
C;9Dvioced of the Intentions of tbe Ceotral 
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Government, how can' convince others. 
The IM(DT) Amendment Act was introdu-
ced In the last Session after a series of 
par,leys and there is no indication up till 
now wh~n the Amendment is going to be 
passed. There was no revision of the 
electoral rolts 10 A ssam. The Election 
Commission, as far as my information 
goes have wriltl!D 10 the Home Mmistry 
that it is bigh fime that tbe re\'isi(ln takes 
pJace in Assam because in Assam the 
revision will take more than a year and 
if st is not started now, it will not be com-
pJeted even before the next elections. 
Recently. there was a by-eJection in 
Nazira. There was a call for boycott on 
the ground that the revision of electoral 
roll is not done. We could persuade 
those who gave the call to withdraw it. 
But the next time we will not be able to 
do it. Now, when the r~quest is there 
from the Election Commission itseH to the 
Home Minister. why the Horne Minister, 
Chintamani Panigrahi, is keeping tbe file 
close to his chest, I do not know. It is. 
in fact, in the interest of everyone that the 
revision of electoral rolls should take 
pJace. 

There is a lot of talk about fencing 
and about border roads. The Govern-
ment of Assam have done the survey. 
No security cover is given for that: no 
sufficient allocation of money. The refi-
nery issue is kept hanging. In his Budget 
speech, the Finance Minister yesterday 
spoke about the long term perspective 
of a solution to the drought and flood 
problems. I tried to see from the entire 
Budget speech, whether he has suggested 
one Jong term measure. There is DO indi-
cation of any long term measure to fight 
floods or droughts~ There are a number 
of Important multi-purpose projects which. 
if taken Into account or performed, will 
give a lot of relief not only to the people 
of Assam-which is a flood area but also to 
a great extent solve the problem of drou-
ght. Nobody bothers about it. 

There is the question of NagaJand 
-Assam boundary areas. Ceotral Govern .. 
ment's honest assistance is not there - as 

• one could have iiked it. A very disturb-
ina news has come, Mr Chairman, that 
tbe Arunachal Government has Siven a 
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statement that the Adi and Mising tribes-
men of Arunachal would be given arms
to fight Assam on the border question.
If necessary. even arms would be procu-
red from abroad. The Central Governrne-
-nt has taken partisan stand in the matter
to further party interests. I would like the
Home Minister to clarify, and give us an
assurance that the Government will take
necessary steps against this dangerous
situation.

We opposed, and we are one of the
parties which opposed the Indo-Sri Lan-
kan Accord, 'because we felt that it was
done in haste; and the subsequent events
have proved it correct. We were told
that the lndo-Sri Lankan Accord would
bring peace to Sri Lanka. But what we
are seeing today is a peace of the grave
in Sri Lanka. The disturbing news has
come that the LTTE is now trying to by,
pass India and talk with Jayewardene, and
Jayewardene also is not fulfilling some
parts of tbe Accord, and I do not know
where we shalt land ourselves.

I have also seen reports that the President
of P.akistan was invited for discussion here,
on tbe Afghanistan talks. I can unders-
tand India trying to mediate in its own
diplomatic way, in the Afghan issue. But
we know Pakistan's position on the -Afg-
han issue, We know that Pakistan is
linking up the formation of a
Government in Kab!J1 with tbat of
witbdrawal of the Soviet forces. Do
we expect t bat even if President
Zia and Rajiv Gandhi had met, some
fruitful purpose would have been served?
Even to a laymen it was apparent that Zia
was not going to respond to this invitation.
Summit talks always take place between
heads of State after a lot of preparati on
at the diplomatic level Here, like a child,
an invuarion was sent and it was rejected,
and on the next day we also found in the
newspapers that our Secretary (Poreign
Affairs) was going to Pakistan. Next
day the visit was cancelled. I do
not think that international diplo-
macy is carried on in this manner. One

.day we, announce something and tbe next
day we cancel it. International diplo,

-macy must be conducted in a more mature
way. Let us not forget that. whatever

our differences may be. in the internal
field, in the external field there is a major
consensus among all tbo parties; let us
not do something in a hurry, by which
this consensus may be effected. After all,
India is a mature country which has made
a name for itself in international diplo-
macy. It is one field which India can be
proud of, and let us not, by very short
term and hasty measures, really show that
we have lost some of this maturity,

[Translation]

Because of all these reasons, I cannot
support this President's Address. Let me

. conclude by hoping that tbe co,untQ' will
. see a better year ahead, than wbat we had
seen in-the past.

SHRI NIRMAL KHATTRI (Faiza-
bad) : Mr. Speaker, Sir, I rise to support
the Motion of Thanks moved by Sbri
Bhagat on the Hon. Presidem 's Address
in the joint sitting of both the Houses,

Hon. President has placed the Govern-
ment policies and public feelings before us
through bis Address. Various aspects of
economic development have been discus-
sed. It contains detailed Information
about our effort to follow the path of
democracy, secularism, socialism and
description of our development in scien-
tific and, technical fields.

Earlier to me Shri Indrajit Gupta ex-
pressed his views for about balf-an-hour.
A word he used in his speech was that
what is there in tbe Address? What should
I say? I remember a saying in thi s regard
which will fit in case of our Hon.
Member in the opposition, A man was
walking with bis glance downwards, people
criticized bim that be does not see what
is in front of him. When be walked with
hrs glance upwards, people taunted him
to be proud, when he walked witb bis
glances towards sides people said that he
moved bis eyes too much, when -closed
his eyes, people blamed . him of acting in
a thougbtful mood and frustratingly when

, that-rnan willingly became blind, people
said that it was all the fruit of his deeds .in
previous births.
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The bon'ble Members of opposition
have nothing to do except criticising and
finding fault in every function of the
Government. Latest one is Mr. Indrajlt
Gupt a. One should not confine himself
upto the President's Address. We can
make our view after seeing the develop-
ment and condition of this country.
Rajiv Gandhi is following the path of pro-
gress of the country shown by Mabatma
Gandhi. Pt. Jawahar Lal Nehru and
Iudlraji. Everyone thinks and understands
this thing. Surely, we cannot ignore this
incident but would like to warn the oppo-
sition that they should change their ways
and sbould co-operate in tbe constructive
work. If there is anything wrong. they
should point it out. Only the Congress
Government is making efforts for the
progress of the country.

One thing is necessary that whatever
the old customs and the conventional
items whether they are used in the field
of agriculture or in other fields, should
be used but side by side. the modern
techniques as the use of Computer should
also be made in the field of agriculture,
education and also in Government offices
to reduce the heap of files. There is
nothing wrong in using modern techni-
ques. But the tragedy Is that the oppo-
sition parties have always been opposing
every progressive measure. I would like
to tell you by quoting the example of
Ram Krishna Param Hansji that if in
order to reach our destination we have to
adopt new means in place of old means,
there is no harm in it. A man sits in the
boat to cross the river but when he
reaches the other side after crossing the
river, he does not take that boat with
him. He leaves tbe boat there and take
some other conveyance to complete his
journey. Now if the country can make
progress with the help of computer, there
is nothing wrong in it. If the opposition
parties find fault in it, it shows their
frustration and intention just to criticise
the Government.

I would like to say with much empha-
sis on the President' s Address with
particular reference to one aspect that
the spiritual and moral ideas of people of
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this country should be highlighted and
developed. Though, in politics, we are
not very much experienced but today we
as well as the young blood of the country
realised that when Mr. Rajiv Gandhi took
over tbe charge of ruling party. a voice
came out from the Supreme authority that
we should give high priority to the moral
and spiritual development of the people
ot tbis country. Our party realised that
there Is nothing wrong with the country
or the world, but the character of man
has toucbed new low. We can again
improve the situation by promoting moral
and spiritual values among the youth but
I regret that not even a single member of
the opposition has appreciated and
supported this idea to make it meaningful
so tbat different problems, be it, Punjab
and Assam or Mlzoram and Darjeeling or
any other problems, or problem related
to the communal riots could be solved.
Nobody heeded to the basic approach
and most important point. Nobody has
paid any attention to this aspect because
the opposition parties have come to the
conclusion that every thing has gone
wrong in this world and India. Tbe
opposition pa rties are not making any
effort to improve the character of man.
They do not realise that if this is done,
deterioration will stop and status of our
country will go up. The bitter experience
that we have to undergo will not recur.

I remember one incident. A professor
of Geography used to draw maps the
whole day and be became so habitual of
making maps that on every paper available
he used to draw some map. Once he
drew a map of the world, his child tore
that leaf, he collected those torn pieces
of the leaf and tried to join them, but
could not succeed. Later on the child
told him that he could join them and he
come and turned the toro pieces of the
paper. He had drawn a picture of a
human being on its back and completed
tbat human being's figure by joming the
pieces - band, leg, bead and torso and
again by turning it, he presented the map
of tbe world before his father. I mentioned
this incident to show that by uniting
human beings we can unite the country.
Today, a similar example has been set
before us by Hon. Rajiv Gandhi and
consequently the opposition parties
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started character - assassination or the 
Prime Minister. A person who is trying 
to build character of tbe youth and it. 
countrymen is being asked to Ilaod in 
witness box, series of charges are being 
levelled against him in order to confuse 
him, so that he may do nothing else 
except answering their questions. He 
should forget upliftment of tbe youth and 
building their chijracter and bis mind 
should be diverted. Such endeavours 
were made in the previous days and it was 
misfortune that the people such as some 
frustrated men of Congress party now 
Hnked with the Jan Morcha. gave solid 
support. 

16.00 hu. 

This has also been unfortunate that the 
persons holding highest office of tbe 
country also gave support indirectly. But 
the people of this country deserve appre-
ciation and congratulation who observed 
every thing critically, deeply and minutely. 
The public understands thut who are 
honest and who arc really concerned 
about the welfare of this country and 
those who do not care about the dignify 
of the country. They are rather pre-
pared to mortgage the dignity of the 
country abroad with Hershman. Such 
people, such leaders have been judged 
and identified by the people of this 
country. 

16.01 hrs. 

[SHRI SHARAr> DIGHE in the 
Chair] 

While discussing foreign policy Shri 
Dinesh Goswami and otbers have men-
tioned about the policy of sending Indian 
Peace Keeping Force to Srj Lanka under 
Indo-Sri Lanka Agreement and its role. 
They have questioned the wisdom of 
taking this step. When tbe decision of 
sending Indian Peace Keeping Force to 
Sri Lanka was taken I (elt that a hlstori· 
cal truth in respect of the country is 
taking sbape again. During 'TRETA' 
age, Lord Rama had gone to Lanka with 
the army of monkeys to establish Ram 
Raj and peace In that country. Today 
the Tamil public living th~re are the 
symbol of Sita mata. Indian Peace Keep-
iDg Force has moved under tbe leadersbip 

or Shri Rajiv Gandhi to that country for 
their upliftment, progress and thefr_" 
betterment. Indian Peace Keeping Force 
bas arrived at Lanka and this Indo_Sri 
Lanka agreement bas brought name and 
fame to. this country. This is great 
responsibiHty. It has a) so inspired the. 
country that it bas not only to safeguard 
its own frontiers but we have to take care 
or our neighbours as . well. We observe 
what is happening near our borders and 
we also keep in view the conditions of 
Inhabitants of Indian or;glan wherever 
they have settled, how they live and what 
we can do for their betterment, how can 
we play our role to maintain peace and 
prosperity of our neIghbouring countries, 
how can we help to prevent violence and 
destruction there. We are playing our 
role with full responsibiJlty. 

Ejection reforms is hot topic or the 
day. In this connection, I would like to 
say that a very big revolutionary step in 
the shape of Anti- Defection Act was taken 
a coupJe of yean ago. There is need to 
observe how far we can move forward 
with regard to election reforms, how can 
we improve upon the present system and 
bring amendments in order to organise 
elections in a still better way. In this 
connection. whatever suggestions for 
election reforms are received from time to 
time or suggested in tbis august House, 
our Government, keeps an eye on tbem 
and efforts arc already being made to 
give them a concrete shape in a very short 
time so that aIJ doubts whatsoever in the 
minds of the peopJe are removed. We 
shall move forward only by keeping fully 
the promise which we have made in this 
connection. 

With these words, I lully support 
Motion of Thanks on Hon. President's 
Address. 

SHRI RAM BHAGAT PASWAN 
(Rosera) : Mr. Speaker, I stand to 
support the Motion of Thanks on tbe 
President's Address to the joint sitting of 
the Parliament. Hon. President has 
mentioned about the progress of the 
country made in different spheres during 
the last forty years after Independence. 
The pJedges takeD by Mahatma Gandhi. 
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[Shri Ram Bhagat Pasw8n] 
)swahar Lal Nehru, Sardar Va1lab Bbai 
Patel Bnd Dr. Ambedker that fruit of 
independence should reach every home, 
bow it has reacbed every borne under the 
leadersbip of Pt. Jawahar Lal Nehru, 
Sbrjmati Indira Gandhi and is still 
reaching under' the leadership of Sbri 
Rajlv Gandhi, bas been mentioned in the 
Address as a result of which the public 
or ·our country has become optimistic. 
Hon. President. has mentioned in his 
Address, bow our country is moving 
forward on the path of socialism, demo. 
cracy and secularism and bow it is being 
kept in high esteem in the world. This 
has been mentioned in his Address. Han. 
President has aha stated that there are 
still many challenges to be f~ ced in our 
path of progress and in a:hieving targets. 
Tbere are internal and external challenges. 
Hon. President has also mentioned in his 
Address that we are determined to root 
out communalism, fanaticism and see e ... 
.ionist activities. He bus also indicated 
that 1he people belong'ng to Scheduled 
Castes and Scheduled Tribes who bad not 
obtained economic and social equality, 
are obtaining economic and social equality 
through welfare schemes being implemen-
ted by our Government and dignity of 
every class of society is being enhanced. 
He has also mentioned in his Address 
that education is reaching the far flung 
vj)Ja8e~ and blocks of our country, Navo .. 
day a Schools are being opened where 
children of poor people are also getting 
education. Forty ono percent children 
enrolkd in these schools belong to the 
poor. Tbis has also been stated m his 
address. Besides this, he bas also discus-
sed about twenty-point programme. He 
also stated that how we are elevating 
peoole above. poverty Jine PeopJe In 
tbe rural areas are getting proper employ .. 
ment and similarly women. scheduled 
castes, educated unemployed and un-
educated also get employment. Security 
of our country has also been strengthened 
and no one can dare challenge integrity 
of our country, as it is completely safe 
today. Inspite of aU this everyone ;s 
aware of the activities of opposition 
parties. Though opposition mr-mbtrs are 
representatives of the people but they 
haye never thought of national interest 
and never offered CODstructive suggestion. 

Opposition partios are misleading people 
of tbe country.by inciting communalism, 
casteiem and by raitdog different slogans 
but people of India are cautious. Our 
collealu •• of opposition talk about clean 
politics. I WOUld. like to ask tbem tbat 
wby bad tbey rcleased all the profifc:ers, 
black marketecrs, hoarders and different 
types of. economic offenders wben they 
were· In power, tbey sold Bold of the 
country. At tbat time nobody talked of 
clean politics. As a r!sult of their per .. 
formance, we have gone SO years back in 
relation to the deveJopment. The people 
can tbemielves sec our prestige I'e~tored 

In the world under the leadership of Shri 
Rajiv Gandhi. They cannot conceal their 
mistakes with their utterances. 

Mr. Speaker. Sir, our party fUQctions 
with a firm policy keeping ;n view prob-
lems of tbe: country. These opposition 
partie, are maintaining their existepce OQ 
the basis of cast.ism, vested interests and 
communalism. Someone oTilanised one 
party, o.brr organised a Morcba. These 
former rulers ,have been exploiting people 
for conturies. They organised Jan-

, Morcha when tbey were unable to achieve 
their sclthb eo·ds. Everyone is aware of 
tbe fact that Viabwa Nath Pratap Singh 
beJonas to a royal family. He raised the 
Bofors gun bsue to show his existence in 
politics. We also inquired of Bofors gun. 
This very ruler has amassed huge wealth 
of Dahia-Trust and Ram Janki-Trust 
They do Dot bother about it. They hav~ 
got a selfisb motive behind this Bofors 
gun issue. They cannot mislead people 
of India with the Bofors gun issue. You 
should know that people of India are 
quite intelligent. People of India arc 
aware with tbe exploitation done by the 
rormer rulers for crnturies and huge 
wealth amassed by them. They exploited 
the people of India and now they want to 
mislead them by raising the s'ogan of 
socialism from the roof tops, But it 
would not be possible to mislead the 
public. Oppositjon parties also come 
here as representatives of people. Thoy 
are also the representatives of people. 
They should think of the Interests of 
pe,ople and security of the nation at least 
for some time. They sbould go through 
their past history. They have been 
opposing every developmental work. 
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Tbey oppo5ed aboJition or 'Zamindari' 
system. They opposed natioDalisatioa 01 
banks also. Now they say that the prob-
lem of unemployment has become grave. 
At the same time they oppose the mea. 
sures and very good plaDs adopted by 
Government for reOlovjoi unemployment. 
When banks were nationaJised they 
opposed ie. They shouJd give suggestions 
for the betterment of the poor and tbe 
country as a whole. 

Our colleagues In the opposition ask 
thit Pnme M:nister neither consults them 
nor invites them for discussions. They 
blame Prime MinIster, Rajiv Gandhj 
although they themselves cannot unife and 
form any constructive policy. He has been 
inviting the opposition for discussion on 
every Issue. All ~hese eight or ten oppo-
sition parfies are unable to form consen-
sus after consultations among themselves. 
They cannot give any functional and 
constructive suggestions but tbey blame 
Shn Rajiv Gandhi. Atleast they should 
have consensus in so far as national pro-
btems are concerned They talk of Punjab 
and Assam problems but they themselves 
could never evolve any consensus. They 
can suggest some way out to deal with 
tht.se prohlerns hut instead of doifig so, 
they mjsl~ad the people. They do not 
have public interest in their mind. If they 
themselves cannot take a decision, what 
sort of advice they can gjv~ to others. 

Mr. Speak~r, Sir. now I would like to 
say somethlDg about planning. Hon. Pre-
sident has emphasised the importance of 
planning for the development of the couo-
try. Many measures have been taken to 
remove regional imbaJances. It is tru~ 
that pJanning is utmost necessar), for the 
development in our democracy. But Gove-
rnment entru~ts everything to bureaucracy 
after planning. Many of our programmes 
fail becau ~e of this ,bing. The planners 
should chalk out plans keeping In view 
our demo;::ratic st.'t up. They should keep 
in view the prevaiJ\ng situacion of every 
place. For example our Bihar is prone 
to floods. A huge amount was invest.cod 
to construct big dams to prevent them. 
Kamal Balao dam. Kosi dam\ Gandak-
caoal- scheme come jnto belog 
but they have not been successful owina 

to bureaucracy. The bureaucrats halVe 
not taken proper view aDd therefore they 
ba ve not been successful. While billions. 
of rupees have been spent for flood COD-
tro] measures but the sufferings of tho 
people have not betn mitigatted. The 
Officers shou1d chalk out plans on tbe 
spot so that maximum number of pel)p1. 
could be bentfited in the real sense. 

Mr. Chairman, Sir, I also want to say 
something about regional imbalances. 
Although much development has takeD 
p1ace in the country. but there arc some 
places where fast train passes every ODe 
or two hours but there are some places 
where one train passes in morning and 
one in the evening. Similarly there arc 
regions where many industries have been 
set up but some regions have no industry 
at all. Though Government desires to 
develop ever} region equally. but it is not 
being done because of bureaucracy. 

Similarly, a permanent scheme should 
be .chalked out for flood control in North 
Bihar. Industries should aJso be set up 
there in sufficient number. Some indus-
tries which have been shut-down should 
also be reopened soon. 

As far as development is concerned, 
only elite get its advantages. As Govern. 
ment has provided electricl ty in villages 
and it is Government's policy to make 
available electricity to villages and sche-
duled caste and scheduled tribes, but if 
tbey don't have houses where electric 
connection could be instaJJed. So only 
affluent class get advantage of such sche-
mes. So I request the Government to 
get such houses CODstructed-out of relief 
provided for bouse .. buildings in flood-affe-
cted areas which may sustain tbe fury 0' 
floods and people may take advantage of 
electricjty. I would like to say that nature 
bas provided us waler hun(ir~d times more 
then our requirements for irrigation pur-
poses. Recently flood water was flowing 
through our doors but after jUlt two mOB-
ths, the same drought si,uation has again 
arisen. In this area.there are rivers at every 
two or three miles, but they dryup SOOD. 
I! tbe;r depth it increased. then both the 
problems of floods and drougb~ caD be 
solved. This can prove to be a perma-
nent solution to these problems. Ther ... 
fore I request that this pJan sbould be 
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imp1emented in order to solve the proble-
ms of flood, drought, as we)) as excesl and 
Icanty rainfall in Northern Bihar. For 
this officials should be given guidelines to 
make on the spot studies for formulating 
any plan in consultation with the people 
there so that the plan may prove useful. 

Mr. Chairman, Sir, tbe hone President 
has referred to the development of the 
nation in his Address and the people are 
hopeful that in future too, poverty wiJI be 
eradicated under our programmes a nd the 
people will be helped to rise above poverty 
line. The Indian people are very vigilant 
and they know in whose hands are our 
country's independence, unity and inte~rtiy 
secured. The people feel the pang of 
poverty. but they are also aware as to 
who can solve these problems; who can 
maintain the integrity and independence 
of the country; who can make the country 

. strong; and who can enhance the prestige 
of tbe counfry, and it h only under the 
leadership of Shri Rajiv Gandhi that we 
can achieve all these things. 

With these words, 
Motion of Thanks on 
Address. 

I support the 
the President's 

SHRIPRATAP BHANU SHARMA 
(Vidisba) : Mr. Chairman, Sir, the Motion 
of Thank!li on the President's Address is 
being discussed in the House at present. 
While supporting the Motion I want to 
present some points before the House, 

The President's Address made before 
both the Houses reflects the achievements 
made and priorities accorded by our Gove-
rnment during last year. The achieve-
ments of our Government during the past 
three years are there before the people. 
Jrre~pective of the natural calamities Jlke 
drought or flood, the political crjsis crea-
ted by certain selfish elements, some Of her 
different problems or the efforts of some 
of our own colleagues (0 create hindrance 
in the functioning of the Government, we 
can certainly say that under the leader-
ship of Shri Rajlv Gandhi, we have imple-
mented all the programmes which we had 
promised to the people. It is an unde-
batable truth that our Government has 
worked successfully on every front. whe-

tber it t. in~ustrial development, agricul. 
tUfal production, electricity and power 
generation, implementation of 20-point 
programme or the rapid development in 
in the country, by making use of science 
and technology. We have fulfilled all our 
promises which were made to the people 
during the elections. For this, whatever 
credit is given to our leader for his achie-
vements is insufficient. But on the other 
hand. when our irresponsible opposition 
members deny OUf achievements and try 
to undermine the democratic set-up by 
virtue of which we have entered this 
House, we are really very much surprised. 
The reason behind this is that irrespective 
of any kind of problem, our leader bas 
given the first prority to the nation·s unity 
and integrity. Tn Punjab, we signed an 
accord, in Assam too, a Government elec-
ted I brough democratic system was consti-
tuted, In Mozoram the problem going on 
since many years was solved. in Megha-
laya and Tripura also, new Governments 
were constituted all these things reflect 
our srong determination. No matter 
what you say. but the achievement 
of this government cannot be denied. 
In the political field too. we have 
to face challenaes, Attempts are made to 
degrade us by spreading rumoDrs or else 
certain vested interests try to create hurd-
les in our way, but our country's peop'e 
fully support our Prime Mini~ter and have 
full faith an him and deSPite passing thro-
ugh crisis after crisis the Prime Mini-
ster bas come out unscathed. It would 
not be an exaggera tioD' to say that the 
morale of our IC'ader is high and has stood 
the test or the time. Our opposition 
colleagues have neither any programme 
nor any policy. They are direction Jess. 
I nspite of that they say that the bon. 
Prime Minister does Dot take the opposi~ 

tion members into confidence and does 
not call them for consultation. But I 
clearly remember that the Prime Minister 
has been calling the oppositi<?n leaders 
on various important occasions, has been 
giving due importance to their suggestions 
and has been taking them into confidence 
on matters of national importance. On 
the other hand, our colleagues of opposi-
tion have not stopped their irresponsible 
activities and have boycotted such mee-
tings on various occasions, and today they 
blame the Government for not inviting 
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them for consultation. I was quite lurpri-
led on hearing this. The severe condition, 
aDd natural calamities which our country 
bad to face during the past three years are 
oot hidden from anyone and even during 
the current year the severe drought condi-.. . 
tion through which our country IS passlog 
and due to wh'.ch more than 250 districts 
have been badly affected~ has brought an 
extra burden on our economy. Inspite 
of all this, we can proudly say that we 
will be able to pass through tbis crisis of 
drought also due to our incredible success 
in the field of agriculture, irrigation, and 
power generation. 

The effort~ of our leader Sbri Rajlv 
Gandhi have only consolidated our econo· 
my to a greater extent. This is the rea· 
son why tbe rate of Inflation, which had 
increased to 21 % in 1979.80, has stabilized 
at 9.8% today despite aJ) difficulties. Some 
prices did rise but the Administration 
made some efforts and brought the prices 
under control. The price of oil fell. 
Diesel, Kerosene oil and other consum~r 

items are avaiJable today at fi'led prices 
to people all over the country_ Even in 
these difficult circumstances our Govern-
ment has succeeded in marching forward. 

I would certainly like to say some-
thing about the 20-Point Programme. In 
the budget for the current financial year, 
30% or the total allocation has been made 
for various schemes under the 20-polnt 
programme. All this has been 
done through the efforts made 
by our leader Shri Rajiv Gar-dbi. 
The benefits in this respect are not meant 
for any particular individual or a political 
party, but. are directed towards small 
farmers and thet poor of our country. 
Through the I.R. D P _ an effort has 
been made to assist nearly 2.S crore peo-
ple living under the poverty line. Tbe 
N.R.E.P. and R.L.E.G P. arc such pro-
grammes which provide emloyment to peo-
ple in vii a~es. Under the!e programmes. a 
village is provided with an asset. Tb is 
asset may be in the form of a pond, a 
community center, a dam or a road. An 
Action-Plan is drawn up after considering 
the needs of the rural populalion. Then 
we proceed towards the implementation 
of tbess schemes. 

Under the R.L.E.G.P. workers are 
assured of a minimum of ]00 days' work 
out of a total of 365 days. In the past 
three years9 crores of people have been 
provided with employment under these 
schemett. A lot of cODstructh'e work has 
been done In our villages which the people 
in viJIages had been lacking all these 
years. 

Now I would lik. to say something 
about the field of science aad technology. 
The foundation of scientific and techno-
IOlical pians in our country was laid by 
our national hero Pandit lawaharlal Nehru 
and our late Srimati Indira Ganohi gave 
priority to these plans so that Clur country 
could become self·dependent. Our Prime 
Minister Shri Rajiv Gandhi has accordin-
gly shown a special interest in the effective 
implementation of these plans. 

Today our country is progressing to. 
wards self·sufficiency in the fieJd of energy. 
A bright future for India depends on the 
highly important sectors of petroleum and 
natural gas. Today we arc not depen-
dent on others so far as these sectors are 
concerned. On the contrary, we are exp-
loiting our own resources. For the agri-
cultural production we need natural gal 
and important fertilizers. For tbis pur. 
pose we arc usin~ technology to prepare 
good quality urea and other fertilizers. 
Of alJ the benefits derived from science 
and technology the most important have 
been in the agricultural sector where we 
have made rapid progress. 

I would also like to submIt about rbe 
field of nuclear energy. SClentisr sand 
engineers of our country have invited a 
fast-breeder reactor, in which such 
type of fuel is used, tbe supply or which 
never ends and which Is renewal source 
of energy. It Is a matter of areat achieve-
ment that we have been able to deveJop 
this source of energy' in the nuclear energy 
sector. Our Government have pledaed to 
increase the capacity of the Ruclear sector 
to 10,000 Megawatt by the year 2001. In 
order to realise this target we have deve-
loped the fast-breeder teChnology within 
our owo country. It is a matter of Irest 
pride that today India is counted amonS 
the. selected 4-S countries 01 the world 
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J)ossessing this technology. 'The fuel \Vb icb 
i& used in this is not derived from uranium 
or any other mineral. It is obtained 
within our own country from an 
element caned thorium present in sand. 
To convert thorium into uranium 
·or plutonium our eouatry·s scientists 
and engineers have designed reactors -with 
capacIties upto SOO Megawatt each. 
Leading us 'on in this endeavour and giving 
direction to tbis 'Ministry is oor young 
'Prime Min~ter Sbri Rajlv'Gandhl. 

Just now I referred to the sourct"1 of 
energy in our country. We have not 
remained dependent 00 only coal. petro-
leum and other such sources for our 
energy needs .but have also developed 
non-conventional sources of energy like 
bio-gas solar energy and other sources. 

OUf hone President 'bas refelred to 
tbe subject of meteorolo~y in his' Address. 
Attem!')ts are being made to keep our 
country's farmers posted with up-to· date 
weather reports through 'the metiium of 
televlsioo and meterological laboratories 
and observatorh:s. Availability of such 
information would help them sow their 

. kharif and rabi crops at tbe right time. 
The farmers wou'd also know tb~ amount 
of ranifall expected in their area and tbus 
would derive maximum benefits out of 
their land. It cannot be denied that 
meteorology has countributed in a large 
measure towards tbe success of rainfall. 
based agriculture. 

Our colleague Shri Gupta said that 
there ar~ 40 crore illiterate people in our 
country. Our Government is definitely 
concerned about this T'roblem. Among 

tbe technology mission. functioning in, our 
country, we have also a technology mis-
sion to 'remove iHiteracy. We ,have pro· 
'Yided for Rs. 800 oro~s lin the field of 
'education. With this we hope to give 
,practical shape :to the pJedge taken by 
our leader Shri Rajiv Gandhi. Our leader 
dreams 'of a literate nation. We ,have to 
fulfill the promi~es made to the manes ,by 
ltbe country's leaders at 'the time of lode-
~odetlce. 

1 went to elahorate on tbe suhject of 

.. 
technology mission also. There are 5 
importaDt areas tbat of "roduction or oil· 
seeds, im'Pl'()vift8 tele-communication facl-
iities, quicker impfementation of the 'lite-
racy movement BDd availability of drln-
kins water ",facility. Our Government 
stands for·a work elbo! wherein encoura-
gement is given to new technology and 
fresh ideas to solve the problems of tbe 
-rna'sies. And we, as 'part of that Govern-
-ment, ere making concerted efforts towards 
that end. 

10 the end I would like to refer to the 
Indo-Sri Lanka Accord which is tbe grea-
teClt historical peace treaty of tbe century. 
It is a historical documen1 through which 
the Government has made an attempt ,to 
implement its foreign policy which is 
based on peaceful co·existence and inter-
natiooal brotherhood. This Jndo 'Sri Lanka 
Accord bas been acclaimed not only in 
India. Sri Lanka and our continent but 
also in the t"'rrhories of the Super Powers 
because through it we have rendered help 
to our neighbonring country which could 
have otherwise distintcgrated due to efhnic 
problem or couJd have become another 
Diegogarc;a in this region of the world. 
It cannot be denied tbat our leader 
entered into this accord in time through 
wbich an attempt has been made to find 
out a permanent peaceful solution of the 
'ethnic problem .faced by that country. 

\\ bencver somclbistorically important 
work is jdone or an accord is signed. then 
definitely lome contributions lhave to be 
made or )05S sufferred to make it success-
ful. Tbe ~good work courageously dODe -by 
the Peace Keeping Force there to establish 
ocoee, to control terrorist groups in the 
most difficult circumstaDces to safrguard 
the "ife and property of the citizens Bnd 
,to gen-erate a felling of unity and self-
confidpnce in ~thc people. ,is highly praise-
'_'orrby. We would definitely like to 
,honour 'the valiant soldiers who have laid 
Idown their lives for the sa·ke .of the 
country. 

In addition to this I would like to 
-congratulate the Hon. Prime Minhter 
'Rajiv Gandhi for the achievements be hes 
made and the steps he bas 'taken for 
strengthening tbo democratic tnstitutions 
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and. for the priorities mentioned in the 
Presidential Address. Bven sueb difficult 
circumstances be has nor allowed tbe 
disintegration of our democratic institu-
tions. All tbe e"ternal and internal 
attempts made to destabtise the country 
aod tbe conspiracies batched to overtbrow 
the elected Government have been foiJed 
under the strong leadership and with tbe 
support of the masses. A strong Govern-
ment Is runing the country in conformity 
with the wishes of the people. 

With these words I support the. Motioo! 
of Thanks moved on tbe President'l 
Address. 

SHRI BALWANT SINGH RAMOO. 
WALIA (Sangrur): Mr. Cbairman, Sir. 
I would ]ike to refer to the tir-S( tive "oints 
mentioned on page tbree of the Presi-
dential Address. I would' like 10 refer tOI 
tb~e points because tho Hon. President 
bas raised and accepted many important 
points. I will mainly speak on th~se 

points. The Hon. President has said: 

{English] 

·'The foremost task is to crush 
terrorism and isolate secesslo-' 
nists. ,. 

[Translation] 

I am express-ing the views of my Party 
in this august House. I am saying this 
while fully suppor,tlna it. 

Today the biggest problem before the 
nation is the Punjab Problem. There 
many people are beiDg killed. All, our 
efforts to overcome this situation have Jed 
to its further worsening. The situation 
there has gone from bad' to worst and'from 
sad to saddest. Some· newspapers have 
reported and the people of tbe State· havo' 
allo admitted that last eigbt months wero 
bloody months and for tbe Jast seven 
months the Governor of Punjab, Shri 
Ray Sabeb has also been commeoting that 
no perfect formula· bas como to their 
miod to tack.le- tbe terrorist· mcnance. 
The people tbere are disappointed and 
have become t'red of the assurancel of 
tbe Government. There terrorists, instead· 

• I 
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or gettioa isolated. are consolidating their 
position. I am one of the well-wisher. of 
tbe nation. I will tell' in'tbe end bow to 
get out of tbis difficult situation. The 
Hon. President has dwelt on the solution' 
or tbe problem and hal also discussed how. 
to' evolve a solution of tbe problem;. I 
don't want to discuss who oreated tbe, 
problem. In' this august- House I only 
waDt to speak' on the solution of the 
problem~ By the'way all of us know who 
are'the people bebind this problem '1 In 
my views both the OPPOSition side as weH 
as tbe ruling side have contributod tbeir 
bit towards the creation of tbls 
problem. At that time tbe Prosident'. 
Rule was welcomed by the U.A'.D. party 
there. But they have also now realised 
the reality and a.re new opposing- tbe 
President's· Rule. In a statement, Shri 
Riberio has stated today that: 

[En~lJshJ 

, I am doing my job, other is to 
be done by the Prime Minister." 

{Trans/a/ion] 

There was a news-item in the Hindus. 
tan Times of 4th February that : 

"Punjab Congress·I men for 
political Initiative. They say. 
normalcy cannot return to 
Punjab without political solution 
of the problem." 

[Trtfnsiatiolf] 

I do not want to take much time. {. 
jUlt want to put forward 5.7 suggeltions. 
Aftor'referring to page three. I now want 
to refor to pale 14, where the Hon. Pro.i. 
dent hal saidl: 

[Enllish] 

'-Thoy (Pakistan) also continue 
to assist terrorisu and aecessi~ . 
nist elements in India. It 

[Tralu!ation} 

But may I ask wbfther tbis issue 
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which the Government has been raising 
for the last 6 years, has been taken up 
with Pakistan at diplomatic levels and if 
so, what was the reaction of the Govern-
ment of Pakistan thereto? Why it is not 
being disclosed in the House? It is not 
a treasure which should be concealed. If 
there is anything in it. then why it is being 
concealed 1 But nothing is beina done in 
this connection. I want to say that first 
of all we should evolve some political and 
economical and emotional solutions of 
this problem, only then the extremists 
would be isolated. I would like to say 
through you that a feeling has been 
spread that whoever from the Akalis tries 
to prevent confrontation and adopts coun-
citatory attitude ir;stead of joining issue 
with the Government. The Government 
instead of encouraging, oppressed him. 
This thing shou Id be stopped. 

Shri Longowal laid down his life for 
the sake of this country. What to speak 
of glvjng Cbandigarh or water to him, he 
bas not even been awarded any title for 
hie courage. That has too been awarded 
to somebody else. Shri Barnala, who tried 
to bring about unity in the country, was 
thrown out of power without any hesi-
tation. Similarly, now nobody knows 
about the whereabouts of Shri Darsban 
Singh Ragi who also tried to bring about 
normalcy in the State. 'Vbat I mean to 
say is that such people who come forward 
in finding out some solution should be 
encouraged. Tbis problem will not b~ 
solved by sending C.R.P. and by spending 
on it 120 crores of rupees. The C.P.I. 
(M), C.P.I., U.A.D. and even the Cong-
ress men have also opined that only a 
political solution can work. Recently, 1500 
Punjabi writers, who staged a dharna 
throughout Punjab, arc also demanding 
a political solution. Wbat I want to say 
is that we can bring normalcy in Punjab 
through a political solution and not 
througb bullets. A healthy atmosphere may 
be created by setting frec Shri Tohra 
Shri Simranjit Singh .Man, tbe Jodhpu~ 
detenu! and innocent persons detained in 
different prisons in PUl1jab Shrl Badal 
and Shri Barnala have presented a seven-
point formula but no one is ready to con-
sider it. It is therefore, necessary tbat 
tbere sbould be a political solutioD, 

Sir. tbe Punjab Accord between Shrf 
Rajiv Gandhi and Shri LongowaJ was &nd 
Is a political solution. Even today. (be 
same Accord has been approved by the -
House. We want to know how much of 
it has been implemented, what are the 
reasons for its non-jmplementation and 
what are tbe ob6tacles whico are delaying 
its implementation 1 I very seriously want 
to say that there 15 a feeling among Akalis 
that whenever there is a split among Akalls 
it i. Instigated by the Centre. I do not 
say that we do not fight, we do fight. New 
there will be split in A,G. P. and then in 
A.D.M.K. I want to urge that the Centre 
should not try to split regional partjes. 
Such activities on the part of the ruling 
party should be stopped otherWise it will 
rise to more complications which will be 
harmful for our country. If they cannot 
unite us tben they sbould not incite us to 
quarrel among ourselves. The Press, Radio 
and TeJovi~ion give wide coverage to 
negative steps on the Punjab issue but do 
not give due coverage to positive steps. 
This practice sho!Jld be stopped. A feeling 
has spread among Sikhs that the Press, 
Radio and T. V. are branding every Sikh 
as an extremist. This type of publicity 
should be stopped because extremist have 
no religion at all. 

Sir, I would ,like to suggests to the 
Government throueh you that a special 
programme like 'Ramayana' should be 
televised by which tbe wrong impression 
about Sikhs can be removed from the 
minds of general public. The pubHc should 
be told that the number of extremists is 
very smaH and rest of the Sikhs are pat-
riots and in future a patriot wiIJ be called 
a patriot. I want to say that the Govern .. 
ment should admit Its fault. When the 
President's Rule was imposed in Punjab, 
then 79 persons were killed. In tbis very 
House, I have argued that it is true that 
the ruling party has a majority of 400 
Member s and on their strength they can 

·get anything done but the number of 
deaths !lbould not be made a basis for 
over-throwing the Barnala Gov:rnment. 
But th~ Government dismissed it. Now 
two hundred persons are being killed 
every month. The number of Police 
Officers who have been killed in the last 
two months, is 97. If the Government 
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do not want to dismiss the Governor, at 
least he should be called back. 

The next thiog which I want to say 
is that there is a general feeling among 
Punjabis that they will not get justice 
through Commissions. The Mathew Com-
mlssi OD was constituted, but in its report 
the Mathew Commission recommended 
that Fazilka bdongs to Punjab because 
the continuity could not be broken under 
tbe Accord and at the same time it staled 
that it could not give a judgement. rhere· 
fore, a new commission might be consti-
tuted. The new commission recommended 
that it could not find out the Hindi-
speaking areas but 70 thousands acres of 
land should be given to Haryana. The 
Commission did not mention any base for 
such a recommendation. It said that a 
new Commission should find out the land. 
The new Commission constituted for the 
purpose had been asked to give Its report 
in just 12 bourse This should be 
stopped. 

In my view fake cases are being insti-
tuted in Punjab. RecentJy, Shri Ranjit 
Singh, son of Shri Jagdev Singh Talwandi 
of course, a leader of tbe othor faction of 
Akali Dal·-who came from Canada and 
against whom five pros':cutions have been 
launched in the courh, has been persuing 
the~e cases for the last one year and now 
he cannot go back. When coolacted. tbe 
concerned officers admitted that tbe boy 
Is not at all guilty but he has been detai .. 
ned because they have political differences 
with his father. 

I want to say that Sbri Bhajan Lal bas 
talked about Greater Punjab. it is good 
but our brothren from Himachal Prade!h 
are here ... (Interruptions) .•• 

SHRI K. D. SULT ANPLJRI (Shimla): 
we do Dot want it. 

SHRI BALWANT SINGH RAMOO .. 
WALIA: That is why I have said, I am 
very serious. When tbe issue of Greater 
Punjab was in the air the people of 
Himachal Pradesh burst out tbat they 
don't need Greater Punjab. The people 
of Hima~hal Pradesh Dumbering 48 lakbs 

-' 

or so and also of Kashmir can livo in 
tbeir provinces rema'ning faithful to this 
country but not the Puojabis. I allege 
that the suggestion about Greater Punjab 
has either been made in anger or without 
any seriousness because this is a senseless 
suggestion. 

The third point I would Hke to raise 
is that there is a r umour that the Puojab 
Assembly Is being dissolved. I. however, 
caution the Government against taking 
such a step which will be very harmful as 
it will be another blot on our face Tho 
people may be assured that if the c·ommi-
ssions failed, justice would be dODe to 
them. I want full justice plus weightagc 
for Punjab. This can onJy satisfy the peo-
ple to some extent. 

Unemployment is also a very impor-
tant problem in Punjab. I want that the 
entire Punjab state should industrially be 
declared as belonging to category-A so 
that several unemplo,Yed persons tbere arc 
also able to play thejr roJe. 

I will finish my speech after submitting 
one point more. So long as the Government 
does Dot solve this problem it wiil have to 
go on facing this allegation that it js de-
liberately not solving the Punjab problem 
probabily due to ifs political considerat .. 
ions. The Barnala Government had been 
thrown out (or the sake of Haryana, but 
there they could win only five seats. If 
tbey had not done so, they might have 
win ] 5-20 seats. So, while expressing my 
views on the President's Addres8, I would 
say with fuJI seriousness that if we want to 
solve the Punjab probJem, we wIll have 
to find out a political solution as there i.1 
no other alternative. I finish my speech 
with these words asserting that ir these 
things had b~en done we would have su-
pported this Motion but now it is difficult. 

SHRI KUNWAR RAM (Nawada): 
Mr. Chairman, Sir. I extend my hearty 
congratulation to the Hon. PresideDt for 
his accurate expression of Governments 
objectives, ideals and achievements. The 
hon. President has expressed reality about 
the country in para 3 of his Address. 
Our Prime Minister is determined to pro-
vide social justice to the people In 'rut 
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lense.. He is also determined to dcfend 
tbe unity aDd Integrity of the country. He 
is caler to secure a topmost place (or 
Iodia in the galaxy of nations of tbe, 
world. He is bent upon removing poverty 
and unemp)oyemeot by making cxtensive 
use of science and technology. 

Mr. Chairman, Sir, tbe problem being 
faced by Punjab bas just now been hiBh-
Jiabted because tbe hon. President has also 
expressed his worry a bout it. The hOD. 
Member who has just spoken has also 
expressed his Ilnxiety in this regard. But 
there is no question of succumbing to the 
terrorism aDd extremism which have rai. 
sed a .storm and created Instability In 
Punjab. We will havo to combat that 
situation at all costs. We have always 
been anxious to have an accord and we 
have accordingly been working but the 
way the terrorists. extremists are being en-
couraged. it becomos very difficult to kneel 
down before the terroints. If we go to 
other states of the country, we are asked 
what is happening in Punjab, what are the 
reasons for tbe situation created by terror-
ists and whether tbe Central Government 
would be able to contain terrorism or not. 
They are very much annoyed over the 
situation. They are anxiously waiting for 
a solution. We arc representatives of the 
people. Whcn, I go to my reg:on or to 
tbeir region or elsewhere in tbe country, 
I have to face lhis very question and I 
can't answer it. Urgency for a political 
solution has been emphasised. It is true 
that this problem could be solved only 
tbrouah a political solution. but it is not 
allowed to be solved. Allegations may be 
JevelJed about It but I would like to urge 
upon tbe opposition parties to just peep 
into their inner selves. Some actions on 
their part don't let tbe problem be solved. 
They do not want to allow the Raji:v 
Government to rUD peacefully. They are 
always conspiring to grabpower somehow 
or the other. They are not really interested 
to find. out a solution for the Punjab pro-
blem. They are simply afrer power. I 
think we can solve this problem jf We rile 
above politics of grabbing power. Most 
of. tbe people of India bave full faith. in 
Rajiv Gandbi's leadership and tbe work is 
loing OD according to tbat. We want tbat 
blood shed 0' Shrimati Indira Gandhi. 

should not go waste. The Hon. President 
has opined that the Government is pre-
pared to talk to anybody who refrsi,ns 
from violence. We are prepared for 
talks but wherc are the leaders of 
terrorists? The terrorists and their 
protectors are Dot prepared for talks. ~hey 
say that they do not support terrorism. 
But thc Question is w~ethcr their support is 
without any reservations. 1 hey are actu-
aJly not ready to sbare the concern which 
bas been expressed by the hone President. 
Today we find that the whole world is 
against extremism. What happened in 
Sri Lanka? Our Prime M mister took an 
initiative to figbt extremism in Sri Lanka 
and send our Army there to restore r eace. 
\\'e have tbus proved to the world t hat we 
are prepared to pay every price and to 
make every sacrifice to eliminate extre-
mism. 

Mr. Chairman, I would 1ike to say that 
we will have to go on followang the pre-
sent policies in this country If we have to 
bring about economic improve-
ment. The hone President has also ex-
pressed some concern in this regard. I 
particularly want to draw attention to two 
points which are basic questions. Wc have 
to defend independence of the country and 
also to protect the hberty of the peopie in 
scncral. We have so far been working in 
accordance with the prOvisions made in 
the constitution. During the last 40 years, 
undcr the leadership ot' Pt. Jawahar Lal 
Nehru, under the leadership of Shrimati 
Indira Gandhi and under the Jead~rshlp 
of Sbri Lal Bahadur Shastri and now uo-
der tbe strong leadership of Shri Rajiv 
Gandhi, we have been working in accor. 
dance with the poliCies and th~ social 
principles as enshrined in our Constitut-
ion. Today. when some elements want to 
weaken tbe country from inside and want 
to endanger the democratic set up in the 
country. the Government is determined to 
face this challenge and lead the country to 
march forward on the path of progress. 

But so far as our economy is concer-
ned, all the policics in this connection 
have also been laid down. We have enac· 
tcd a Jaw to provide for a ceiling in res-
pect of urban property too. In spite of 
tbis, the property of· Urban people is 00' 
tbo iDcrca$C and this is also affcctiDs tbo 
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rural areas. We find that aJJ development 
work is carried on in the urban area. only. 
we have not been able to complete the tar-
gets fixed for the rural areas with' the 
result that the poor are becoming poorer. 

The hon. President has mentioned that 
poverty is the greatest enemy of our coun-
try. It IS correct to say that we have been 
!trivtnB to eradicate poverty but we have 
not been able to achieve any sj~nificant 

success. Wha t is the reason for this? We 
want to go into these reasons because we 
represent the people. We come to this 
House to highlight public grievaDces and 
place them before our Government. We 
are a link between tbe people and tbe ad .. 
ministration. It is our duty to see that the 
administration remainSi alert. works with 
responsibility and removes tbe difficulties 
of the public. 

We Jay down policies and enact laws 
in this august House. We too give our 
approval to huge ~ums of money for big 
plans but ~o far a~ their execution is con-
cerned, this is to be done by the admini .. 
stration, by the Gov~rnmeDt. If our ad-
ministrst!vr machinery faits to implement 
the plan wifh honesty and responsJbHity. 
we afC unable to achieve our purpose. The 
Members betonping to the opposition have 
never drawn the attention of the Govern-
ment towards this aspect. I havt the least 
hesitation to say that I have not heard a 
word in the whole Address that we would 
activhe the administrative machinery too. 
It this is also added to the Address of tho 
bon. President. I think, it will give a big 
boost to our policies, to our develop-
mental work~ and to our measures ,to 
strenglhrn the country both at national a5 
weJJ as international Jevels. The addition 
of this eSrecf of 8ctivis i ns the Goverrmcnt 
machinery will be very useful. 

Mr. Cha:rman , Sir, now I want to sub-
mit sOlre othtr points also. I want to 
suggest that it is very vital to unearth 
black money. Some rfi"orfs have already 
been made in this connection. Apart from 
keeping an eye or big industrialists there 
is also a need to keep an eye on SadJrus 
and Swami.,; like Chandraswami. When his 

. premises were raided, property worth cro-
res of rupees was discovered. There is 
need to bring out black money in possess-

fon of such people, The people can re.: 
-maio beware of businessmen but such men 
loot the people through religious mesmer-
ism and, collect crores of rupees and 
evade taxes. They enjoy all sorts of luxur-
Ies and indulge In misdeeds, we should 
remain beware of such people. The Land 
attached to -Mathas' should be taken over 
and distributed among labourers and tbe 
Jand of those given to luxury should be 
djstri~uted among tbe poor 'people. 

17.00 bra. 

Top .. most priority should be given to 
irrigation schemes. There was no justifica-
tioo for keeping the Kosi Project which was 
started in the first plan, pending till now. 
SimiJarly, an agreement should be conclu-
ded With the Nepal Government at all costs 
to control and make use the waters of ri-
\ ers flowing from Nepal. The Rajasthan 
Canal should be completed SOOD. The 
projects of Tilaya-Dbadbar Koyal Karo 
and Upper Sakri etc. of Bibar should be 
implemented SOOD. By putting restriction 
on sale-purchase of urban land, house-
building industry should be nationalised 
so that the source of black money is 
blocked effectively. A Housing 
Bank should be set up soon. At Yeast one 
member of each Harijan and Advasi family 
should be provided with a Government 
job. Firstly aJl posts of fourth c Jass servi-
ces should exclusively be reserved for 
them. Decentralisation of power should 
he brought about. Due to inci ease in 
urban population, the condition of trans-
port, housing and environment is deterior-
atlnS day by day and as such Government 
offices in Delhi and in tbe capitals of tbe 
slates should be shifted to other phices. 
Every such technology which deprives tho 
people of ~mpJoymc:nt should be discar-
ded. What is the justification for inlroduc-
ting such a technology which deprives the 
people of their means of living. If there 
is any proposal with the Government to 
make use of such a technolo~y. I suggest, 
it should not be implemented. Employment 

'txcbanges should be computerised. Railway 
servr~ should be extended to backward 
areas. ,Just now, ao bon. Member was 
telJing'that at some p'aces fa,t trains pass 
after evey hour or so wbi' e at other places I' a train leaves in the 'evening. the next 
arrives onty next morning. This is, not a 
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good system, dcfinetely not in line with 
8ocialism. Development works specially 
railway development works should be carr. 
ied on vigorously. 

There are some demands about Bihar . 
too. These demands are at national 
level. The Patna university should be 
converted into a Central University. The 
Nalanda Pali Institution and the Prakrit 
Institution of Vaishali should be granted 
the status of a University. The area 
comprising Patna-Gaya-Nawada- Vaishali 
Bod Nalanda should be developed as a 
National tourist area. In order to make 
use of the residual material of oil reBnary 
in Baroni, the proposed petro-complex 
should be set up there which is Jying 
pending. Adequate amount should be 
earmarked to establish Thermal Power 
Station at Kahalgaon of BhagaJpur. 
Bridges on the Ganges should be const-
ructed at Bhagalpur and Munger. Also 
arrangements for irrigation in the area! 
along with the banks of the Ganges 
sbould be made. The Nalanda Open 
University should be activised. Double 
railway line should be laid between Patna 
and Gaya for extentlon of suburban 
railway serv!ce. The Gaya Kiul line 
should be converted into double hne and 
developed as a aHernate line for the 
movement of fast trains. The line from 
Gaya to Kiu1 via Nalanda should also be 
converted into double line. The royalty 
from Bihar mfnes should be increased to 
strengthen the economy of Bihar. In 
Bihar sick industries, particu1arly jute, 
cement, paper, sugar and cloth industries 
6bould be revived. The traditional 
control on the forest by Adivasis should 
be maintained. 

With these words 
Motion or Thanks. 

support the 

SHRI AZIZ QURESHI (Satna): Mr. 
Chairman, Sir, I rise to support the 

. Motion of Thanks on' the President's 
Address. First of all, I wish to thank 
the President for making a reference to 
tbe Sarhadi Gandhi Khan Abdul Ghaft'ar 
Khan iu para 2 of bis Addrels. I think 
simply paying tributes to him is not 
sufficient. History is a witness that after 

the partition of tbe country J we bad 
thrown him to tbe wolves. So tbis is 
very essential that a national monument 
should be erected in the memory of 
Sarhadi Gandhj and through it the pubHc 
should be in!pired to face the communal 
forces and those e1ements creating terror 
in tbe country. In this connection. J want 
to suggest that a univerSIty should be 
established in Delhi in the memory of 
Sarhadi Gandhi. But It wou1d be a most 
appropriate tribute to him if De1hi Uni-
versity is renamed as Khan Abdul Gbaffar 
Khan University. I would rather suggest 
that a chair after his name should be 
established in each of the universities in 
AJigarh, Banaras, Calcutta, Madras. 
Bombay, Mysore and Hyderabad and also 
the students should be awarded scholar-
shi~s on ~erlt-cum-mcans basis for doing 
natlOual Integration work for propagating 
his views throughout the country for 
whIch Badshah Khan strugaled throughout 
his lafe. With It, a national award for 
understanding should be established in 
the memory of Badshah Khan in our 
country as has been done in case of 
other leaders. The main buildings and 
roads in Deihl and other big cities should 
be renamed after tbe name of Badshah 
Khan so that it could be a real tribute to 
bim. Besides. in order to perpetuate his 
mem ory his name should be associated 
with cuhural programmes and educational 
institutions. Like portraits of other 
leaders his portrait should also find a 
place inside the Parliament House. 

Mr. Chairman, Sir, now I would like 
to refer to para 3 of tbe President's 
Address ;n Which, he has drawn a picture 
of New India which h going to emerge in 
future. In para 4, he has referred to the 
poverty and djsparities prevalent In India 
for the eradication of which we will have 
to make efforts. The contents of para 3 
and 4 give us a glimpse of the Preamble 
of the Constitution. We have guaranteed 
fundamental rights to every citizen in tbe 
CODstitution. Every citIzen of India is 
entitled to these rights as freedom of 
thought, expressioD, belief, worship and 
faith. We are enjoying these rights with 
full freedom and without aDY discrimi- · 
nation. 



489 Motion 0/ Thanks PHALGUNA 11. 1909 (SAKA) on Pro Address 490 

17.11 brs. 

(MR. DEPUTY SPEAKER in the 
Chair] 

We have guaranteed social justice, po-
litical justice, equality of status and equal 
opportunities in the Preamble to all the 
citizens. Of course, they are enjoying 
political justice but we bave not been 
able to provide them social justice to the 
desired extent. Today, there are so many 
weaker sections in our society which Deed 
our attention so that t hey may feel that 
they are also getting social and pOlitical 
justice and are entitled to equal rigbts as 
available to other citizens. They should 
enjoy those rights. We will have to create 
that condition in the country. 

Mr. Deputy Speaker, Sir, now I would 
like to talk about tbe criticism which bas 
been made by some HOD. Members in 
respect of Motion of Thanks on the Pre-
sident's Address. Among other things, 
the Members of Opposition want to know 
as to the why Peace·Keeping Force has 
been sent to Sri Lanka. Eitber tbey arc 
not aware of tbe facts Of they have Dot 
paid full attention tow~rds this issue. If 
our friends go through the pages of His· 
tory, they will find that the Indian forces 
bad also taken part in the first and second 
world wars. This is a different issue 
whether they went there voluntarily or 
were sent tbere against their wishes. But 
whenever the Question to put an end to 
the fascist powers arose in the world, the 
Indian Jorces played a significant role on 
every occasion. The Indian 60ldiers dis-
played their valour every time. This i. 
quite another thing that these fascH 
powers overnight converted it into people's 
war. When Pakistan attacked Kashmir 
aDd the Maharaja of Kashmir sought our 
help the Indian forces we~e sent to 
Kashmir for the first time, of course, witb 
the consent of Mahatma GandhI. They 
were sent there to protect the rigbts of 
the people of Kashmir. Similarly the Suez 
Canal was nationalised Bnd U.N. Forces 
were deplo)ed there in the wake of attack 
launcbed by Britain, Israel and France 
against Egypt and when tbe President 
Nasir did not allow tho Pakistan Forces 
to land there, tben at that timo, tho 
~DdiaD forc~s were sent thor. to settle the 

Suez Canal dispute. to' restore peace and 
to protect the rights of the people there. 
Thereafter the role of Indian army in the 
Korean war cannot be forgotton. The 
Neutral Nations Repatriation Commission .. 
had been constituted at that time and it 
was no other than our valiant general 
Thimmaya of Maharashtra who headed 
that CommissIon. It was under bis 
leadership tbat tbe rights of the people 
could be protected and other arrangements 
made. The IndJan army a150 played a 
very important role in CODiO. At the 
time of deputing the army there our 
Government bad decided tbat tbe army, 
if necessary, might use arms there. It bas 
been a very old tradition of our army to 
protect (be rights of the people. I would 
like to know from my colleagues as to 
wby they have now become indifferent to 
this aspect. They shOUld be aware tbat 
tbe Israeli army was already there in 
Sri Lanka before our army landed there. 
They were imparting PKra.mihtary com-
mando trajning to the people of Sri 
Lanka. The imperialist powers like U.S.A. 
were also active in tbat island. Had the 
Indian army not gone there, the armies 
of U.S.A .• hrael Bnd Pakistan would have 
come there and an. impending danger 
would have been bovering above our 
heads. I would, therefore, like to ask 
tllose peopJe who want to take advantage 
of this issue by giving it a political colour 
to look at this problem In tbis perspective 
sincerely. The history of the worJd will 
always remember the Accord which bas 
been signed by our Government. by our 
Prime Minister WIth the Government of 
Sri Lanka. In this way our Government 
have saved the Indian Ocean from a great 
danger. It did not allow it to become a 
base of the Super Powers. In order to 
implement tbeir Accord, we will pay every 
price, make every sacrifice, even if we are 
Dot prepared for tbat. We will continue 
to do every thing possible to honour our 
commitment, The entire country will 
support the Prime Minister in tbis task. It 
is our decision and the allegations of the 
opposition are not aolng to affect it in 
any way. 

Mr. Doputy Speaker, Sir, I would like 
to express my views on para 14 deaUn8 
witb tbe National Education Policy. It 
lives me pleasure tbat tho numbor Or 
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Navodaya Vidyalayas in the country has 
gone up to 206. I am also pleased to 
know that 41 per cent students selected 
for these insti tutions during 198(0, belonged 
to families living below tbe povery line. 
Similarly 77 p-:r cent students of these 
institutions came from villages. I commend 
the Government and the administration 
and also congratulate them for showing a 
ray of hope in the midst of darkness 
spread everywhere. But, J would like to 
refer to the commitment made by the 
Government under article 45 of the 
Constitution 40 years ago that primary 
education will be made compulsory for all 
children in the country. ThIS commit-
ment continues to be an unt'ulfilled dream 
till today. The people of the country 
demand that tbe above commitment made 
by our leaders like Pandit Nehru, 
Mahatma Gandhi and by the Government 
should be fulfilled now. 

While making a reference to the 
National Education Policy, I would like 

the Prime Minister sbou~d see that··. It 
may be recalJed tbat the representatives 
of those people who do not accept Kash-
mir as a part of India and are of the 
opinion that merger of Kashmir . has not 
yet been completed, were invited to the 
University and honourrd and were 
allowed to openly criticise our Prime 
Minister, Sbrimati Indira Gandhi and the 
Constitution. They were hocoured under 
the protection of tbe authorities. 

I would like that the Government 
sbould look into it as to why this Act 
which was passed by tbe Lok Sabha and 
the Parliament, is not being implemented 
fully. Perhr ps. we are thinking that 
Aligarh Muslim institution is a Private 
institution. If this attitude continues to 
be there it will bring a great disaster to 
the country and its responslbl1hy will he 
put squarely on those Officers sitting In 
the Ministry of Education wbo are suppor-
ting tbe Vice-ChanceJlor in a wrong way. 
I would like that ,the Hon. Prime Minister 
should look into it and take suitable 
action to preserve peace in the country. 

Mr. Deputy Speaker, Sir, your beJi is 
ringing again and again. Tb~refore, with 
these words I support the Motion. 

[English] 

to take up the case of an important and 
historical university known as tbe AJigarh 
Muslim University. Everybody in the 
country is aware of tbis uOlversity and its 
history. Our late Prime Minister, Shri-
mati Indira Gacdhi, who was closely 
associated with this university, a special • r 
law was passed in the Parliament keeping'.l. /' SHRI M.S. GILL (Ludhlana): Mr. 
in view the sentiments of the people and t.-· Deputy.Speakl!r, Sir, I seek your permis-
thereby declared it an institution belong- :;' sion to expose the s~ s.tagnant. empty 
ing to minorities. 10 accordance with the and ritualistic appreach of tbe Centl'-al 
taw passed by tbe Parliament the Univer- Goveriliileiit7owards tbe burning problems 
shy was empowered to set up a court to of the nation. which have been mirrored 
d~cide its own cases. Six M ,Ps feom the in the Presidential Address before both 
Lok Sabha and 4 M.Ps from the Rajya the Houses of Parliament. 
Sabha are taken in this court. But it is I 

unfortunate tbat though the court has I have tb~ higbest regard for the Office 
been set up, the principles as laid down or the Presidebt and his perso~. But the 
under the law passed by the parliament, drafters of this Address has conveyed 
are totally being neglected by the present the impression to, the people that the 
Vice Chancellor.·· And wbatever Sbri. Bbarats Nero wastddliEB witb his flute 
mati I ndir,- G nadhi haa given to the while every bit of harat soul was burnirig 
minorities and the Muslims of this country in pain. This{out .. of-order tune and out-
that··. This has given rise to dis. of.place tune bas rather suppressed very 
contentment among all the Mu~lims in the important voices which have to be heard 
country. and which have to be taken consideration 

of the shrieks of the widowed-daughters of I would like that the Government and ~ 

•• Expunsed as ordered by the Chalr~ ··Expunaed as ordered by the Chair. 
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this country, the cries of the orphaned
toddler sons of India and also the bleeding
wails of those aging mothers who have
been rendered son'ess and childless before
their eyes by the bullets which were.
unfortunately, manufactured in the ordna-
nce of India.

Now, unfortunately, with the ever ..
increasing rise in graph of the prices of
consumer goods and commodities and ever
increasing bone-breaking burden on the
life of the people, they have given an
impression to the peope that ibis Govern-
ment led by Shri Rajiv Gandhi. is deter-
mined to eliminate all the classes in this
country excepting two classes-one multi-
milltonairs and the other poor labourers.
pennyless labourers. These are the two
classes. If the things are going in this
manner, ultimately we are heading towards
this. It appears that the concept of this
Government is that the classless society of
tomorrow of India would be like this.
Under these circumstances, what has hap-
pened In the last fear and all these years?
We have to take into consideration our
economic ·conditions and our social and
political conditions everywhere. It is a
tragedy, I should say, of tbe national
dimension that Rashtrapati has to remind
the nation of their goal, which is enshrined
in the Preamble of the Constitution, that
the people have taken a solemn resolve to
constitute India into sovereign, demo-
cratic and socialistic republic, even after
40 years of Congress rule. This shows
that we have not been able to move even
one step in this direction during these
forty years. That is why it has been
repeated in the Presidential Address after
40 years. This is a tragedy. On the con-
trary, we seem to have traversed some
steps backward from the cherished goals
set by the framers of the Constitution,
and I have no doubt that the souls of
those. framers of the Constitution must be
restless, wherever they are. After forty
years, this situation is there. After all
what klhd of socialism is our goal. It was
there when the constitution was framed,
it was there when we got the indepdenence,
and it is now being repeated after 40 years.
On the other hand, I would say that
socialism in India is a thing of the past
l'Ud Mr. Rajiv Gandhi is going to lay it at

rest in the galleries of the National
Archives. About (WO months ago he
made a publ.c statement in Madras that
India cannot afford socialism. Also, in
various public statements in Madras, he
said that the public undertakings are ex-
hausting the resources of tbe nation, and
actually they are not generating any reso-
urces. In this Address itself and in the
Budget also. there two things are stressed
over and again. This is just the repetition
of our goals which I feel this Government
will never achieve. I am reminded of an
Ur du couplet:

"Nazar unki zuban unki, mein
kisko maut par samjhoou, Nazar
kutchh aur kahati hai. zuban
kutchh aur kahati hai, Bataya ja
raha hai kafila manzil pe Aa
pahuucha, magar is kafile ki das-
tan kntchh aur kahati hai."

This is how We are passing through
all these situations. Now we can see for
ourselves that on the one hand the sky-
scrappers are rising day in and day out,
and underneath those mansions, those air-
conditioned palaces. the poor people, with
empty stomachs, empty breesrs, bare-
footed, without any shelter. are lying on
the foot- paths, and their number is increa-
ing day by day. Is this the socialism we
are thinking of? On the other hand we
see the dining tables of the rich people
full of sumptuous meals, foreign drinks
and all sorts of fruits. We have got re-
ports from Orlssa that because of under-
nourishment, starvation deaths are taking
place in Kalahandi and Koraput districts.
Is it not the tragedy of India that even
after forty years, with all the wealth in the
country, with all the stocks that we have
got-we claim that we have got the stores
full of foodgrains-there are starvation-
deaths? This is not the only example,
there are hundreds of such examples, Is
this what we are beading for? And we aro
claiming that our goal is socialism. I
think tbese are all empty slogans and we
are just repeating them. Unless we stick
honestly to this goal, all these empty
slogans are leading this nation astray, I
would say.

Again, Sir, we have certain fiaure.
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with us. We claim to be aiming for socl-
alism. There are other countries also in
this word which claim socialism as their
goal. But do you know what is the diffe-
rence between the highest and the lowest
income in those countries? In some coun-
tries It is 1 :3, and ID some other countries
it is 1.7. That is the maximum. But
here in India there is a yawning gap bet.
ween the poor and the rich, and I would
not hesitate to say that the gap is 1:1000.
Still we are claiming that we are heading
towards socialism. This tragedy is not
going to stop unless we try to realise and
think over the matter.

Then, Sir, the black money in this
country is creating havoc. It is iucreas-
ing in geometrical figures. I think, in 1951,
it was only to the tune oi 200 crores of
rupees and in 1966 it was to the tune of
Rs. 1216 crores. In 1979, it rose to Rs.
8600 crores and in 1986, it reached Rs,
37,000 crores and I can daresay that by
this time, it would have crossed Rs. 40,000
crores and all that scandalous money of
Bofors and fair fax which is lying in the
foreign banks is taken into account, it wo-
uld be more than Rs. 41,000 crores. If this
black money circulation continues in our
country, we cannot achieve socialism,
nor we can claim of democratic systems
bere nor we can claim other things. There
are at present 34 million unemployed and
by 1995,the economists say that the Dumber
of the unemployed will be 75 million. If
this is the situation we cannot have any
otber idea except that we have to think
over and over again.

Mr. Deputy-Speaker, Sir, I have only
to say that neither we have achieved nor
we are going to achieve socialism and we
are talking of democracy. Unfortunately,
this Government has persistently and
consistenr'y eroded the democratic insti-
tution and democratic values of life. In
regard to the most important and most
powerful pillar of democracy. that is, the
Supreme Court or the Courts of justice, I
would point out what havoc has been
played 10 the appointment of judges and
transfer of judges ? What is happening
everyday? Everyday, Commissions of
Enquiry are appointed and crores of

rupees are spent on the Commissions and
ultimately they do not act upon the
recommende tious or the findings of the
Commissions of Inquiry. There is an
Inquiry Commission Amendment Act
whereby secrecy is kept without disclosing
it even to the Parliament although it is
claimed 10 be a sovereign body. We do
not know what our position Is. This
should be told to the Parliament. But on
the other hand some times Election
Commission is being bull-de-zed and some
times it is by-passed. If these things are
continued, the democracy cannot sur-
vive.

Sir, my colleagues have already
spoken about Punjab and others on
Trrpura, These are the facts. The law
and order situation is such that whatever
there is Jaw in the courts, there is no
order for years together and wherever
there is order in the South Block, tbere
is DO. law. The other oay, the Home
Minister made a statement when a-ked by
one or his colleagues about the law and
order situation of the country. He said
that law is the concern of Mc. Shiv
Shankar and the orders are issued from
5, Race Course. I received a letter
yesterday from a widow of Gurdaspur
District. She has narrated in her letter
about the tragic story that her husband
was kidnapped and later on disposed of
by the para-military forces. She filed a
complaint of murder and in the Court of
law an evidence was produced. In the
court some officers were summoned but
they did not appear. Then the Court
issued non-bailable warrant. But even
up-till-date, after a ceri od of one yea~,
they have not appeared before the court.
Instead they have issued threatening letters
to the widow. The Police and the Execu-
tlve have got scantest regard for the court
of law and justice, one of tl)e pillars of
democracy· Nobody is taking care of it.
After all wc have to think over these
things seriously. This is one incident.
I have other incidents also in Punjab to
narrate. Mr. Tohra has been given a
charge. sheet after a period of three years
and nine months. The Cr. P.C. does not
permit sucb procedure of law. He has
been given this charge sheet now. He
was. released. and after some time he was
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arrested again in this case. Here the
legal procedures have been violated.
Unless we have the regard for law, we
cannot claim any democracy In the
country.

MR. DEPUTY SPEAKER
wind up.

Please

SHRI M. S. GILL: I am going to
wind up very shortly,

Then, the secular aspect has been
mentioned in the President's Address.
Unfortunately, as has been pointed out
by other speakers, there arc various
incidents like the Meerut Incident, the
Maulana incident, the incident of Delhi
carnage and some other incidents in
Gurdaspur, Amritsar and Ferozepur dist-
ricts in Punjab. These incidents show
that we also do not have regard for the
word 'secularism' which is enshrined in
the Constitution. Wc actually never
bothered to think that this is such a pious
word that we have to stick to it 10 move
on and to take the nation ahead. Reports
say that Muslims arc discouraged from
enrolment in the police, para-military
forces and in the military. This is the
report of Mr. Justice Mishra -131 gurud-
waras were burnt in Delhi. not a single
man was charge-sheered or punished.
These things life going on. Can you
claim the State to be secular '1 So, I
would submit, Mr. Deputy Speaker, that
these slogans have absolutely no meaning.

Then, I would say that so for as
Punjab is concerned, we have to sit and
think over it. The Prime Minister says,
'I have no time to think about Punjab',
This is a double tragedy when the Prime
Minister of a country says such a thing.
(Interruptions). Kindly. use your good
offices. Through this Parliament I would
like to appeal to the people of the coun-
try and I pray that we must sit together
and find out a solution for Punjab which
has been burning for the last four or five
years. Whosoever is at fault and who-
soever has done it Is a secondary
question. The primary question is the
solution of the Punjab problem.

With these words, Mr. Deputy

Speaker, I oppose the Motion of Thanks
to the President.

[Translation}

SHRI AKHT AR HASAN (Kairanaj r
Mr. Deputy Speaker, Sir, 1 am very grate-
ful to you for providing me an opportu-
nity to express my views regarding the
Motion of Thanks on the President's Add-
ress. I rise to support the Motion of
Thanks on the President's Address. I fully
agree to the Address given by the Presi-
dent before both the Houses of the Parlia-
ment. It has given me much pleasure
and satisfaction that the President has
made a commitment to root out commu-

.nalism and secessionism. The President
has also promised to fully implement the
IS-point programme in the interest of the
minorities. This has provided a sigh of
relief to the minority communities in
the country. In this connection I can
say, with full confidence, that peace can
be preserved in the country only when
hearts of the minorities are won.

The President has outlined the policy
of the Government on Indo.Pak relations
before tho House. I cannot help but praise
it. In fact India believes in maintaining
friendly relations with its neighbours. It
is a matter of great concern that there is
a lot of difference between the words and
the actions of the Government of Pakis-
tan. It has not ooly been making cland-
estine efforts to acquire atomic weapons
but also helping the secessionist forces in
our country. I request the Government
to give due thought to this aspect and
remain cautious about the diplomatic
tactics of Pakistan.

[English}

SHRI C.P. THAKUR (Patna) : Mr.
Deputy-Speaker, Sir I thank you for
giving me this time. This Address by the
President is welldrafted, well-documented
and well-intentioned, It is not a hazy
illusion but rather a document in reality.
What is the thinking of the Government,
what Is the Government doing, they arc
contained in this Address. Our Prime
Minister wants to transform this country
into a strong, educated and modern coun-
try. With this aim in view. he wants to
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harness scionce and tocbnoJQ8Y aDd otber 
tecbniques. 

Now. some of the Members from tbe 
~r>ositioD laid, what is the ne.ed of repe-
ating tbe words c 'soclahsm and lecularil1'11 
etc." If you have to practise aU· good 
tbhllS, yon bave to repeat tbrm. A Hindu 
loe. to Mandti' so many times; a Muslim 
repeats Namsl 5 times a day;and the Chri .. 
',tian goes to the church. The reason is 
that be will do tbose good tbioas. So, 
with tbat in view. we have to remind·. tbe 

,people about tbe soc;allltn, abeut tbe 
secularism, Now. tbe vision· of thie 00"" 
rnBlfnt was the vision of Mabatma GaD" 
dbl, vision or Paooit Jawaharlal Nehru 
tad of tatc Shr'mati Indira Gandhi. We 
want to cODtinue on the same patb .bOWD 
b)' 'b~ ,reat teadefS. 

Now t some 0' tbe Members from tt.e 
Oppositioo-learDe'd Member, Mr. lodra-
jit Gupta-pointed out. there is a contra-
diction in our foreign policy Statement 
regarding United States of America. Actu-
a!ly. tl'lere is no contradiction We are a 
Non-Angned natioo aod we have to 
maintain, a balance. If we want to be 
very friendly with one bloc, we have to be 
rriendty with other bloc also. No doubt, 
we value tbe friendship witb Soviet Russia 
and there is a long paragraph 00 that. 
Sioce we are tbe leader of the Non-Af'ig-
ned nations, we also have to improve rela-
tions with United States. But we are not 
an any of any power and, therefore, we 
have pointed out where the United States 
Is committing mistakes-when they are 
arming Pakistan-we say that America is 
doing a wrong thing and Dot a right thing. 

Now. on tbe Afahanisiaa iss.uc .. one of 
the bOil •. Members. Dr .. Djne.ab Goswami 
baa pointed out that it is a cbiJdjsb sort 
of suagestjoo, made by Iodia. But. he 
doc.s nqt realiso that In tbe politicaJ game 
of A.fghanistan. th.,re were I only. 'two 
powers, two super powers Russia' and 

. Am~ica, as America is playing .'~e chess 
tlnouah PakisUlD. It is to the credit of our 
GovetQment •. ,t·o the credit of our 
our P,ime Mjnilt.~, tbat wben R ulsia 
anDouQced re$qro· of army from' AfgbaDi. 
stan, the)' conveyed that to lQdi~ ~pd 'also . . 

tbe.AmerJc&.D.eputy Foreign Mioister hal 
come to consult witb our Prime Minister, 
to find,the real. good and permanent solu. 
tion to Afghanistao' issue. By that, IntU. 
ha. aalDed in tbe' world politicc. · . 

Regarding Sri Lanka issue, some Mem-
bers pointed out tbat we have done the 
same... But actually tbere was 00 other 
alternative Jeft for us, Tbat was the best 
option for India. At that time, there was 
a vacuum in Sri Lanka and this vacuum 
would bave been filled either by any super-
power or by Israel or by any other power 
and, in that case, what would have been 
tbe political and strategic position of 
lndia? Therefore we Scot tbe Indian 
forees to Sri Lanka Dot to conquer but Co 
briog normalcy and order in the _ frame-
work of tbe constitution of tbat country 
and for that also, for the first time, the 
TamiJians were livtn their fight to vote 
and everything required in the normal1ifc 
of the Sri Lanka Government. It was a 
right move at tbat time. The perSOD who 
tatel intitiative in any matter would meet 
with some res;staD~ in the beginning but 
I tblot tbe Shri Lankan policy of tbe 
Government of India will succeed and 
peace and normalcy will come to Sri 
Lanka. 

Coming to tbe internal policy, this 
Govemrnetrt 01 ou.r Prime MiIliS1er has 
stood tbroulh two grim trim tests. One 
il' furced by nature and another is batcbed 
by conspirator&. T"e firse j·s the drought 
and floods. The country has passed tbro-
uI·b tbe unprecedented d10ught and floods 
this time and, instead of . wastiug time on 
DOn..jsSUtS, our Prime Mioistor &ackJed the 
floods and dr.llght situation with all 
U,e mi,ht of the GoveJ'nmca·t and every-
tbing· was mobilised and Dobody was allo-
wed to die duC':to bonge. aad.all help was 
aiv.ea 10 tbe needy. 

The sec;:ond is tbe coaspiracy to topple 
tb,. Govunmcilt. tbe conspiracy I to &Ctu-
aU, defame the Prime Miniatet. In India 
all 'be polttical,. parties move. round the 
politkallead'Ja, whether it i. tb.e Cong-
ress. party. AOM DNK. DMK., NTR 
party or .. , any pail'.)'. The coospirators 
think tbat • 'If you defame the Prime Mini-
8~, t.hen naturalJy. the wholo party 
will bo later Oil ,dcfam'ed." Tbey 



thought that they win succeed 
in the aome. But the credit soea 
to the pe'ople of this country. The' credit 
goes to the MPs of, the Congress party 
that they understood. this game and they 
did Dot allow these conspirators to 
succeed. 

The people have said that we are not 
socialists and that we are forgetting·.socia-
lism. But in the Address. we have given 
aU prominence to the public leclor .and to 
tbe development of the poor, of t,be d6wn-
trodden.. Tbis is t he goa I of our. Go.ycrn-
ment. There might be some faulots in the 
public sector. I think evetywb~re. in tbe 
WQ1'ld, the public sector Is Dot being pro-
perly manned in the lociaJiIt countries 
aDd everybody is realising that t.here is 
lome fault in thc: maoagelllent.. If tbe 
mUJagement improves. the public Hetor 
will alao improve and. ther.rores: tb~e 
sDou:Jd be a special cadre of\ public scctDr 
and f hiS Government is Dot f()rgeUJol the 
pat.h of socia lism. 

I must say tbat in the Addr.ess" impor-
tance ha·s been given to far~rs, for IIhc 
agric,ultural sector and in this scctor., the 
role of the water management ~as been 
highlighted, Bibar this year bas suife£cd 
from u.nprecedented floods. So. I ·sugg-
est that measures should be takeD to pre-
vent floo<ds in Bihar , Further. I we~ld 
like to point out that the Sooe canal was 
built 1)0 years 880 and because of bliea-
ches etc. tha t has becn ruincd. Tk~re 
shculd be some renovation of the Sone 
canal. Then the Tal area i·n Patna • Dist· 
rict and Mung!r etc. if they arc propcrly 
maintained tbey can feed pulses to tbe 
whole of this country. Thcr,cforc. these 
are'some of the areas where attention has 
to be bestowed. Such provinces of Bihar 
should be given preference. 

With these words, as the time h up, 
I ,tbank you for giving me this time and I 
support the Motioo of Tbanks. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. ~puty-SPClakct, Sir, I 
rise I.., support tbe Motion of TbaDk .. ~on 
tho President's r Address moved t by Shri 
Bbqat. The .IPrcsidcD,tli,Ad~rca. JS"e8se-
Dtially an overview of the state of tbe 

S02 

Nation containiog and summin8 up tbe 
perf.ormaD~e of tbe Government and abipg 
bie advice as the Head of the Nation. Sir, 
as yau koow, the .Presid.ent has not only 
highlighted the performance of this Gove-
romeot durina the last yea.r but alio he 
ha$. referred tQ the challcDgins situation 
tbe nation i. facing and dealt al to bow 
we should meet this challenge with his 
advice.. He bars also outline.d th~ progra-
mme Dl the Goveromen t auad of tbe year. 
The. outgliJing year was a very difficult 
year aDd a .chal!eging year.. These challe-
1l8es caJIle Dot 00·1)( from outside but also 
'rem wtthio. As you kn.ow. Sir, tbe 
raio.Qod was unfavourable and uokind. 
Wo had also to face the serious c.hallcnao 
i.e, Ibe failure of crops. D.uriJ1g the last 
y.ear, we had the worst drougbt of .tbe· 
century. AJso, there were con61c.ts and 
dispute aJQog bOlh tho borders- the Put· 
,tan border and the China border. But 
aliB- thea,. ill spite of all these thing, like 
the seriolls drought, border dispute and 
the srow,ina terrQrism, the achievomcDt. 
that thi. Governmcllt had dODO under the 
ywag Prime Miois'er's able guidance are 
quite spectacular. They have been well 
r.eflected in the Presjdent's Address and 
the OovOf'nment deserves CODgIatulatioDS. 
In .pUe of aU these adverse effects, our 
economy, which has beeD based 00 Itrong 
foucdatioas, has stood the test of time 
and in S4)ite of aU such things our eCODO-
my bas reconi-ed a positive growth and 
this; GNP.arow,th rate wilJ bo adeast one 
or two per cent. Whereas in 1979 .. 80 
when the Janat& peopJe were at the helm 
o[ affai,., tbey were rulma this country 
",itb Jesser impact of drought. The mag-
allude o.f drought at that time was lesser. 
III spite of that. GNP recor.ded mlJlus 4.7 
per cent. Coming to my point, in the 
industlial lector. the growth rate wjll be 
.. bout 10 per cent over what it was durJng 
tbe corresponding period of last year. 
Furt.ber,. the inflation will not touch the 
two-diaita whereas it was 21 per cellt duri. 
n& tbe Janala period. Why did it h~ppen 
10? Despite tbe unfavourable situation, 
the Government has managed .tho situation 
appt'cciably. 10 all tbe Koata. tbe, mana-
pd ,ahe situation ,very Will. 

Coming to my next point, I w~d like 
t9. say .Ioqlcthi'!g about the SS Missile tbat 
was successfuUy tested test week. Qf 
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course. that wa~ done after the President 
d.li~ered his Addres here. This is some-
thing about which the entire nation is 
proud of. The S.S. MIssiles will now be 
inducted into Army. I wonder at the 
attitude of opposition Members. I do 
not know why they are makina allegations 
agatnst the ruling party-against the Rajiv 
Gandhi Government. What do they say ? 
I am reminded of a story of seven blind 
persons who were looking at an elephant. 
They were giving their description at the 
appearance of the elephant. Whatver por-
tion they came across-everyone of them 
thought that the elephant had the appea-
rance of what they felt. I do not know 
why they are trying to be blind. Why they 
are not looking at tbe progress which the 
country ha~ been making. with their eyes 
open<; And they are also not having a 
comprehensive picuture before them. I do 
not know why they are intentionally tryi-
DI to present a gloomy picture. Is it the 
time to do so when the country is reeling 
under severe drought? They are trying to 
go to every nook and corner of the coun-
try and are telling about the fantastic sto-
ries-the stories based on untruth. These 
arc all only figment of imagination. T&ke 
for example, Bofors, Fairfax etc. They 
should be ashamed of their conduct. They 
are now preparing for a Bharat Bandh on 
23rd March. They arc also. day tn and 
day out, publicly and through the press 
inside and outsIde the House, demandiD~ 
the resignation of Prime Minister Rajiv 
Gandhi. They are demanding repolls. 
They are demanding fresh elections. What 
for are they demanding all these things? 
Where is the justification? In Tripuea, 
as you know, recently ejections were 
held. Panchayat elections were held in 

- Keeala and at different places. There is a 
Itory about rigging. There is tho news 
report tbat three Cabinet Ministers of the 
Jyotl Basu Government are making alle-
gations about r,iggine. Now these people 
are sayIng tbat Rajiv Gandhi Govern[l)(:ot 
has disregard for democratic institutions. 
This is like devil preaching scriptures. 
They forget for a moment that tbey arc 
inside a glass houle and they try to tbrow 
Itones at otbers-at Congress Govern-
ment. 

Sir. wh~t happened to NTR ? Wbat 

on Pre Addr~.ss S04 

is tho judgment of the Court against him ? 
Has he got any regard for judiciary? He 
is still continuing under one plea or ano-
ther. What bappened in the by-~Iection 
at Nazira in Assam? It is only because 
Congress has utmost regard for democracy 
Democracy Is surviving in this country. 
Democracy is not only surviving but it bas 

. taken deep roots and nobody can do any 
damage to it and to other democratic in-
stitutions. 

Again, these people arc giving a call 
for general strike in ractories and every-
where on 13th and 14th. They arc going 
to organIse Bbarat Bandh. I am remin-
ded of ODe thing. Can they Dot look at 
the article in the 'Time' magazine publi-
shed in America? In that, they have 
categorically and emphatIcally stated that 
there is no alternalive to Rajlv Gandhi·s 
Government in India. When there is no 
alternative to this Government and when 
it is doing well deapite very unfavourable 
and hostile situation, what for are they 
trying to create anarchy In tbis country? 
Naturally. people's opinion also was reHe-
cled in polls in Trip~ra and Meghalaya 
and at otller places and Pancha),at and 
municipal elections in Kerala and Aodhra 
Pradesh. I would say tbat we have got 
many types of problem!. Our Govern-
ment and for that matter our President is 
not complacent. They also say that there 
arc several other problems. We have to 
look at these problems seriously. We 
have to solve these pr\)blems. You take 
for example, problem regardine terrorism. 
About terrorism, Rashrrapatiji has rightly 
said and I quote: 

"The foremost task is to crush 
terrorism and isolate secessIo-
nists ... " 

18.00 brs. 

In clear terms he has given topmost 
priority to this menacing problem of terro-
rism being faced. He has said that there 
can and will be DO compromise over the 
nation·s integrity and unity. In the sea-
rch for a non-violent political solution of 
the problem within the framework of the 
Constitution, Government stands ready for 
a dialogue with all those who elchew viol-
cnce. Mr. Indrajit Gupta, who is not here 
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justnow. while referring to this deliberately \ 
missed this point. When he referred to 
tbis, he said only about violence. There 
can and will be dioJague with those people 
If they eschew violence; but at the same 
time the foregoing sentence is about the 
unity and integrity. 

The nation·s economic perforroance is 
a tribute to the soundest of our develop-
ment strategy. Naturally, the President 
also is not contended. We have miles to 
go ahead. Whe have achieved a lot; but 
that is not complete in itself and be is 
also not contended. He bas advised tbat 
the 8th Plan must provide for even faster 
growth, tbe mechanisation of employment 
opportunities and the reduction of regio-
nal disparities. We need both a higber 
rate of growfh and a composition of gro-
wth that matches the basic needs of the 
people and tbe evolving needs of the eco-
nomy and the society. 

He bas advised the Government that 
regional disparities will have to be eradi. 
cated and unless regional disparities are 
reduced gradually. tbe unity and integrity 
it is apprehended will be endangered. 

Overall we have made a lot of achieve-
ment in the fields of technology. agricul-
ture, industry. etc. In respect of techno-
logy. we are the third greatest power or 
country in the world. At tbe same time 
our foreign policy is quite laudable. 10 
this year also we have played a very lea-
ding role in the international affairs with 
regard to South Africa. with regard to 
apartheid programme and aJso with regard 
to the sIx nations initiative whIch has pro-
vided the base and impetus for the accord 
tbat is being reached between tbe two 
great powers-America and Soviet ULion. 
They are also bringing in a ray of bope 
for the who1e of the world as far as world 
peace and disarmament are concerned. 

There are other problems; they are 

of secularism should be enacted. It i. 
high time we separated politics from reli-
gion. Those who violate this, action 
should be taken against them and in addi-
tion they shouJd be debarred from cODtes-
tine elections. 

About the administrative reforms a lot 
has been said here. I would say about 
the District Collectors' conference. It 
shows how our Prime Minister is sincere 
and serious. He said tbat there should 
be administrative responsiveness and acco-
untability. There are allegations that the 
Government of India is releasing adequate 
funds and massive grants to fbe States; 
but the schemes are not being implemented 
properly. That is wby the Prime Minister 
is having a direct dialogue with the 
District Collectors in different conferences. 
But even this is not tolerated by some of 
the Opposition Governments. Why is it 
10 ? 

About tbe public sector undertakings 
and high technology tbere is a reference 
here. There is also reference to how to 
eradicate illiteracy. how to go in for a 
massive plantation proaramme aDd small 
family and put an end to dowry, bride bur-
ning and regional imbalance. About the ir-
rigation I would say that without. irrigation 
we cannot thInk of agricultural advance. 
mente So we should go in for irrigation 
on a large scale. Further, we have to 
give priority in the field of energy. 

Orissa which is a backward State f. 
very much hit by drought this year aDd 
enough funds should be Biven to the 
State. Also a Jot of irrigation projects-
R L EO P projects-are pending here 'or 
clearance. I request the Government to 
give priority to these JODlc-pending things 
as Orissa is a backward State. 

MR. DEPUTY SPEAKER : The Hou. 
se stands adjourned to meet again at 11.00 
a.m. on 2nd March, 1988. 

also highlighted in the Address. One of 18.06 hrl. 
the problems Is mixing of politics with 
religion. Rightly, we have to fight out The Lok Sahha then adjourned till 
terrorism. In tbe last year's speech also 
there was a reference to separation or Eleven of the Cloek on Wednesday, 
politics (rom religion. The Jaw should be Mareh 2, 1988/ Phalguna 12, 1909 
enacted. We should have tbe right type (Saka). 
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